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fafa ai faut ert fem

area, feat 12 3 2017

BR. 9722-122-ganla-A(1.) -safe.reaver faa an a frafefad sfefran fra we feats 9 Fa, 2017 wt
We Hees Ht sqafa wed et Gat e, Wass ade at sre & fea wera fen sia z.

Fee WIT & A a aM sea,
Tas area, sfatad afaa.

Teagest afar

Reagent Uet sit Gar ar sifuftan, 2029
HAH °F AL ors

fasa-aat
ane :

ARTZ 2

gritiver

g. Gfara am, vies sik fae.
2 aftsrard,

SRW 2

Wat

3. 3a afafan & ava afirent.
Ys, atferarical at frafaa.

&. afuenital at ufsaai.
&. afara uffeataat A pata ae atftrenrfcal at agfaa sified & wo A often Oa.

527



‘eleBldeeEbLie

‘Hh[YbdeBlipbills|blajphsf{isplby>feteMiedlelfebp
"RRRJALenthPdwiKre4dp

“wpe)4p

Inin?}bb)MieBOK‘inidu
6\blbate

‘IndBRDIKLeInddDD>4taddo{soinf>
“Indpbb>LeeInddp/B>Io)>

"ERUARLeb[nde/Seiep>
‘REbSaldlb]PRippBPbikokab[PibbitedikePbikobittedpir|bite

“LbsUBRB:|5>iny>

“Ued6J5DIB}4Sole)
‘bsppikefJblhI

"2BeYeDY)&Indb[PrinpYsPbjbo
jheYpl>DB]gelndblsinp»

vv

|52In}>
3bikale

WPPhe&bikPYbb)&bbblite
‘RIP|IPb bboKMSpb)IRPhES

‘IblisIb)tbbikMb2heSbkh%BiehbkMie2he3Abbib)DB)spbbls-

‘ibkebhefeheh&iebiteatthble}
‘bislbKIt[bokSob!dhebok

"pla2teIWElhDD>EBbboKde>hes

bint22hes
)blbete©

‘bok:>bikbb

‘epbyhfe2bkbMbbAPBsbbIDKéb[ellbptbBilt
‘bhLbbIDK4[ebb
‘bhItbIDK&Bit

boktiebhIebiDt
Rlalate

BRYALbb22BBdb
‘InBkdebHIaK

‘n2bbMeaed

RYEIMbdhYbIDKDigjie]Mle.Beep
‘Rb bIDK

In2ehMeInBEPE14dup
&bikate

"RE

"ee

“ae

“Be

‘od

“Be

"Ze

“Ad

“Be

He

"RE

"BS

“Se

“Sh
“od

"3

‘23

As

"33

“he

RE

“te

“28

33
“08

 

 

ZLO7bisZLdled)‘ebisly>KbaH8¢s



‘Inibk)PYk?feWilbib}hide
“odffekyLb[pPblkoSsinpte

‘nibhMb4bbWSK|bJbiapbb|
“Walph[2Jlnpbbl

“lok}Hbjbte
‘nbffsky.?Bid

&3blkate

‘eleh®Ielb)
‘bile}lold%Wbibbe

‘lke2hbIDDIKPipj.>b}
"bIDDINbyNbtallsbhD|eb

‘pIDDI24

33bibate

‘IbeIkKibPhEd

‘loSKP|bdpdhDie

“{pfetebeeBhDie

‘IslksthbIPBdbbb|Pb}

“BIDHWeefate?beteDheBaile“elke“be

bIPH24

0%kikale

“|blbbho}bIbRdleBik

‘IndRDEIeBithPLbI

EBB[[bh|dsbjkoYoder
‘Yarbb}bbite

‘Yorbb}‘hile

RIDRIKHieHIADIK‘bIDH|lebbMbpheelte
‘ILABhibdebiPbe“bie!Ibblkdp2hbs

‘Rpblp>bplble[bedieLibbebhodphes
‘Uorbk}Bek

‘lk2Leighbb}

"WLRUke4Ippjhwebbie
‘Ik?Bho4jebihsbblls

bla
>bikate

‘hjble[elokpihob[bre

‘BbhiteeteteBe

BphyeHeBE
?bikete

“RS

e3

“23

33
‘ob

“oh

‘™

‘ah

“3h

“hh

“ah

eh

ey

“38h
‘oh

“OR

"PR

s
o

8
2

"ER

"BR
‘on.

“St

‘2h

‘at

“Be

“he

 

 

(1)gz£107bisZtsib)‘ebinDKrak



528 (2) Hee wT, fe 12 FA 2017
 

 

Ru.

&&.

glo,

Re,
&,

192,

\92,

\93.

9%,

\9&.

ee.

198.

c%.

£2.

63.

cb.

cu,

a
ACR

Le,

C8.

Ro.

8.

82.

82.

RX.

STRATA 23

crater

at Wiftanftat gra craratiean.

fasrs charatian.

ART VX

fatten, densi, sifirmeor sit front

fre, dere sie afin a eis.
daert A rel ar Frterc.

Fre HT at Ble.

coferat Bl Mar oF sik Cenast Wed Se & fee aay HEI Si laa.

aafad sfreital at aera & fae afte.

SEAT 8&

ArT site aaeit
wle TT SgerRt ean peta deal at foo a fst feat sqERY stded AM HA dad Mt Alea wider
Rt HT AIAN Ted Ma S Sa a saa fea wa Sage Hl WMT HT Hae,
Hie T Msaent ean He a deal Hl fo &BN sad BM Hy aed M Alea wad He Al Aeraw
Ted aes A SINT a Sra feet WA SYS HC VA HI SAMA.
a HAIR H Gay A MMT] Trae.
ayfed faq aon al Ged 4 fear war He
Todt @ wyfed fear war sk Sly GAS AM WHI AHR FH Ged fat TA He
agent preiaeat ar arty feat ST.

RT St AEH.
at ait a tea a fred! F Gera.
pitta aaa A Goa sac Ht YT SPT.
wt BI AAT Wl Gee WANT STA.
fara ame A usa oh Grant & faw aria Hart.
pias age wretaea ar at tear se faferarearHca,

STAT 8
wlara amet F dart Set aT aaa

RAR & say at am A aaa.

afta ak ger cated at fac.

mural & water a facaa at am A afar.

Ua& sete aarrat at em A afaca.

wWede Hua & frewal Hr aaa.
wey  aent a at al dara HEY & few afar.

aeral, =afeat anfe ar afaca.

wats afta snfe apt arfaca.

ears aaa A a, east a wie ar dara SEA & fea afaca & aay F fare syey.

ara ame A afaca.
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Ra.

Re.

av.

SC.

8.

2oo,

Rok.

Rox.

RoR.

2o¥.

Rou.
Rok.

oly,

202, .

R08.

RRo.
are.

RRR.

RRR.

RRS.

R84,

are.

R&v.

RRC.

RRB.

RRo.

RRR.

RRR.

RRR.

RQ’.

RG,

Ra.

Rw.

RRC.

RRS.

R80.

RRR.

RRR.

R22.

RRY.

ARTA Vo

arfira farrota
ufesrard,
attra fafrota urfieart at a3.

afi fafa & fer aden.
araed at wifta at wiser.
afr fatota aria wifteert ar 724.

amie wife sal arate.
aie wired & ares.
aif fata at fats.
afia fatrota ar cary ert.
airs ukRafcal F afra fafa a ya et.
Witter sik arte wifirert at wfaai.
vifert sie ardter wifieent at vfs.

SEMA BC

ariter ait Gata
arte sifiraert ar ardiel,
yatert wifeert at afer.
atte sfsaco sik saat sree.

sie siftrary & seaqa sit wera, Stal stead, Frafaa, Gar at wed ante.
site afer a arat wisea.
ate aftact at arte.

ata atv & ses.

wey seqer at fad sik werafia wf.

ama & daa ea & feu ded Gea ot age We aaa.

Witpa wfatfe err eft.
say aes BY sider.

Sa Aes art adie.

ufvat st arta snfe a et & ae at dad at art z.
aiaqa WAH A sta tase sel fear a.
ata a far ar ara fafisaa ak anes.

FANT 22

ararrel ait siiftaai

apferra sare & fer wife.
wan faaxot oF A same WA We Mea.
aes oF A rand wet a APT.
ANC BR.

whet 8 Pafeld AAT SAVIA.
alata amet A wife afta ae at sifad.

The a ae a eel & afer ae at wife.
aire, ahem ak mea ot Paofaa an afiasa 4 yas.
Alea OT wae Ht seadt sit met Hr sqMET.
wed a Met sa SS a afar AT BLT.
aera Tame & faeds.
afuanital ak afica ara caferal ar arfaca.

ARTY Al TAM.
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934. safe aie een at soe

93g. fata ofetefaal & sett Het at qed.
a30,  pufral srt sro.

2c. Tae SAT WRT.

FMT 2o

WHAVHicHt Sra

93%. faa tera Hl Wasi.

eso, BAYS HU era oh fore Gaara rae,

ve. He ah Hh Ade A Gwavarcia sae,

262. Want Gacy Soa.

STAT 22

Wentot
Q¥3. wa aa at wise.

ees. Ta Ae A eas & at A sae.

G4, CRTsBTA SN Tas H wT A cama sik Hrrqer fie sns]e Hi Ares fen, wfrpfa wie st Urea.
2%q. WAT Tia.

eve,  Frala Was ST.

exc.  aafara ufpansit & fee fags cafe.

24%: Aer SR Sa HT ate fet.

go, Gar faa weqa He al area.
242. «-Gifereal Get al afer.

8G. YN & Weed KW AS.
943. feat fares @ aera od eT.
4s. ATld SEIat
244. WA AT A.

e4g.  oafad fare cle Gam Ga VIET.
gue, Ba airs aes Sl WS Has ar Gea.

gad, heh Sah EI Ga al wee feat aT.

eg. aga ae A cafad & fava A Gea wl WHT.
eso, fava stem we fake arena, snfe ar afafear a fear ar.

gee. «-aiftcra We ome Ale ar URE.

982. fafaa arene at aftenita a ash.

863. HTS SqUST.

egy. Frat al aa at atar at aie.

ee4. =fates aa aT fad.

gee. raat, fafraal atk aftrqernsi a Tar ST.
eso, «fatal ar Werder.
eee. rqeeil ar Pea et ot er at erfaa.

9ge.  Hfaaa aed A aifea at aia.
vo, at Ste HI Yes.

gee. Garena Frta sara.

ge. Bfsagal Hl SC HET.
e03. «afar afufrast ar dene.

vox. eA SR oTafa.

aTT-2
HTTAI-2
aTTH-2
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Teagest afarraa

PAH 22 AL RoR

HEAT Alot Bie Bar HT siaPraq, ogo
ferie 8 FF Wore St WIT sl saqAfa wea ey, seqafa ‘seas Uoaa (ata) A fers 3y FA Yoxe Al

Bay a Weniea at Ag.

 

FEMS CHIT ENT Ale aT Barat a Vat H siawdta wera wt aT H saugy silt age S
fore ait sae dafira at sad srquita favat ar sade art oh fer afer.

aT TREY & agacd ay F neem hb wa fau-dea eu fieifefad wa A ae
afarratia et :—

HATA 2
Wie

&. (9) Fe after an afina a meme ret ait Gar ae aafishiam, aoe &. Seoe Fae

(2) sear faa dyst Hee Uz ze.

(3) ae sa ate St yaa er, ot weaver aan, Us 4, afer ore, fra at:

TY, st afer & fief sodel & feu fra-firs ate fra at ot adit sik

feat sydy A sa afta & une & ufa feet fés ar ae af cen arom fe aesa soda

 Wqd eM & water @.

2. 3a afatan a, wa ae fe dey a spam ated a a ufturend,

(3) “‘arqaisa era” ar aet atef som, sit cafa stacey sift, eccz (2cc2 HI x) St
a 3 4 saa 2;

(3) “aRer et ua” @ ae a Sensi a Sal SF UM act ar ter var aifiaa @, ot a
Ae a Sars a eat & aie & few feat eoetha oafer srr AHt Shorey TH
suafeta &;

(3) “afiea ava” a wa aa a ae va afta 8 ot weaedl & afr a
syersy 3;

(3) “‘sarafofae tftert”’ a gq afafras & adie ae ares a fatieaa cA & fou

frgaa a wife ae wired sfiata @, fikg sae sierta singed, qaterr sifted,
afm fafoia ufsierd, afi fafofa aia orfiert, site wfirerd sit arte

afar sat 2;

(4) ‘afiteat’’ @ thaex, core, adie afienal, snefan, were afd (Sa Het

wiz), tema a ae as afta afind, ae fra a4 a aa a, afea we
te oafad afta @, st fedt sro ofa at ate a are a Sarit a eet at of

OM wf sr Aa Hen z;

(&) ‘Weel aad” Sa caret Gr dete ate cafe & ahaa ada one a Gafora
a at sue ofa (ta stare vera & yea at srratsia ard, fra we frat mata
ort farts VU & STM HR ae HT Gara fH sas), Be wea vera, Art AM Parsi

a art & frafat ak sterifian vers a dafea yea afta 2, fag rad Sala Hy,
Ty HY TT WI Ba wy, wath Ht sik soar srafeia 2;
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(a3).

(33)

(3)
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(te)
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(a)
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(S)

(4)

(8)

(1)

(a)

(xc)

feet qa, GH, Baget a act a yfaensit a wrael are frst Frere ext saa
ae & fae (feat after a frat ara vfame & fer) als aaen;

fret uftar ¥ feet wfawened cafe ae vas;

fret cafet srt ta weuree eT 4, ST set orl canon, af a aaa & chr
a 3a SRR Set H faa wlan fea @, yer at wg Gare;

Feet Beaty aera BT, AeTHSTII HUE TE HATE TRAae
qa-Aart Bl arqafta; sik .

aaa wen, feat wa aan a feet carta wfert ero fear var ats te
fraera a deraen, frat a cite wifvental & eq F at ge FZ;

“ara sider’ a feat ta seam a fate deen ofa 8, ot Ua yaa-gamAre

a dat & a ta daira ore a Aas & wera A orm gar @, vt Wa sian sik
wera & aeaeia %, a aa oy onan.ital a fi Zz;

aStenwl.—sq GS H Valse & fae, tS one, for wae sau ae & fe faa fea

(*)

(a)

(71)

(a)

(S)

(28)

(0)

(28)

(82)

(22)

(8)

art afer fis sar ter area ar Gard, fara defer ¢, sed Freafafad aftafea %—

Heat a Sasi at wala;

sore Viral at vepha;

Wea a Sasi & Meat yer a at;

Tea & faa a Gast & wera A wast Tafa; sik

fara vata at vapfa (set Hel UP] et), Fae sinia Seat, A a cits

santa €;

“ptt are”? @ tar are afta &, rat Ye SYS HU WTA HT aT HA Te) Cafe
al ar geal 8 tsitea @ sik fran eran & chm a wa seen we A saa
fea sien @ a saan fea srt siefaa 2;

“Site aad cafad’’ & ter cated afd 2, ait fedt ta wade aa 8 ei sah

ara a fafvad ca ael ¢, yar, afienaf a feat aa thaaa 4 aran & eh

a 3a sR SE A sel Hel WA Teraen wen @, fest wea a aaa a et ar

wera siadfera 2;

“ata are sik Gar at sifaa’”’ a daftra Hate ore ak Bar He, Ht afufras,

— 20RD (ORG HTH. 82) Ba zB;

“Sate ae @ hata are ait Gar ae sftirag, ove (2029 HH. 22) Hl IMT

Qh ae sorta asta are sik Gar ar aif z;

‘ageat aél atef zy, St art Sar ex (eat sa afar afr, Vows

(ols Hl FH. Y4) A Saar z;

‘args srptsee” G aes stprsde sifttray, ee%e (Reus Hl 3¢) Hl UT 2 at
sad (3) & Gs (a) F aeqofentea aes stardee afta z;
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(24)

(28)

(a9)

(2)

(28),

(20)

(38)

“sngad’’ @ afta ¢ ga afar at ar 3h aes Fraad wa at aa;

“ars A ar srqad’’ 8 Hala Ae sie Gar He stfesay, oxo (2oRxo HH. %2)
al um eee F fates organ afi 2;

“qa ida’ @ a exe 7 fifée aa ae ak aa at eee dda

afd z;

“oer ar fers’ 8 cman ta fer afiaa g, fre Sala GOR TlNeeBHR

BM wsatta saa aifsa vel fear wen 2;

“au afaa” @ bod afta afetran, egco (eco HT 4k) Hl IT 2 at

sq (2) & GS (a) A yarafteanfea Hort afaa afta z;

“gam wifsand’’ a ter wiftert afd &, fra aren gr afigfad fra sr;

“Saat vera” & feat wate cated gro frat wiftanat ar far wren ale Vat wera
afta %, ot aa a dat a Sal & Vt a afew Hota vera a fret az
Ol StH Be Ca wpa 8, fre SRR HBM apes A UH Gat Hae Aah
A wpfaa: stn re ak vers fea we 3, fad we ye yer 8;

Geid : wet wea a stn & are de sit ataes fen are @, set Areata Vera, Ser ae,

(32)

(*)

(a)

witaet ott ster agar wera TT SIR ATT HT Me TH AST eT NT.

Wea a Sarat a al } years & dda A ‘yfawa”’ & sinta Fefefad st z—

Vitttarat srt a feet sq cated Er, Ae Mt Parsi a Sal & vers & dae 4,

SH ISR A aT sahSa sh fee, ae a4 H ST A ay seen fee Ten aT fea
aM arent ae der, fed sa dae ear aw fat wa we sr dt ag aE
aera ataferd set eri; .

wihtaeral srr a fret ater cafe grr, ret a Mansi a eta & vera h dae A,
STS We A a Tah Ta& few, feat are TM yatta wa aH ata Aca, fog

gad Sala ear a feral Us aa gra ste Hy aerrent afte vel ert:

We, Wea a das a el & yer & dae A feu ay aa wt a vers & few fea ag

(33)

(38)

der & wa A aet aaen sem, wa ae fH vernal ta fae a, sad yer

fou uftha & ea FY sain a ay;

“ore a fier vera” 8 ae a tar vers aaa &, aT fect dfaer & aia a,

hae WSIest BT ata afar H Area A aM sey, Free BA A TT stad? sem Ww

IAS AUS WITASTAYIN Hh fewHU Te se sik fora fore Frafha a satire

STI We verre, wifeteeal & fae ate saat e ak sah stoi VS ara si, oH
Wa vat wal & sets wed Ey at ae sft gro fates at, wera ote;

“Seratt ar frtae vera’ @ Aosit ar ter vers afta &, ot fedt dfaa & aria
safe der at aeaaeit & aa aa ae a afte at aafa & faa Fea eT a

A stad? SMe Wl Saeed HUE VNU al SIS an & fae ae ae ww sik gah

ainta tet Garail a, wit acer tet wef H area ted eu, at ae aifreern gra faraicte
at, vara of z; / :
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‘2Bible
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(32)

(22)

(ax)

(3a)

co)

(ax)

(8a),

(ta)

(34)

(ox)

(28)

(7%)

(ae)

(3%)

(ht)
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(4o)

()

9)

(48)

(4)

(43)

(4s)

(44)

(48)

(49)

(4¢)

(48)

(80)

(88)

(&)

“ga” Q afta 3,—

cafad at Ufa a oe it are; sik

mafia %& ara-fra, frase—frarel, arrest, a sik aes, afe a cof wa
aT Wer ea a aad afar WK ania 8;

“frag carga’ @ (ara &thi eam @ fits) aig ten carr afi &, fraat
aH tag Hl sagan& fea Sarai ar wera HM al Aare Wa SA BN SAAT

saae& feu ara ak aadtent Goren & fraerrqen wits sik saqad Gea

al vate feat aro fafreat at aot fen wa 2;

“Shy @ ur qe a attenti salen aoa fife afar 2;

“orea yar sik ufayfeal 8 fr wel war at sha data afta @, fed gat
Try aa, ot wae, aft a yet es a sah aT wo tal ae sik aeqd aftafera
@ frat vera & yf a wer at diac & aie yaa feu oA a1 ae fra
TH @;

“Tar” 8 U7 aa sf z;

“are ate Sar ae CTeaBT wit) sf, Vow (ors HH. R4)"” B Alea
3k Vat HC (eT aT Wee) saferraH, 2oxe (Qoxo HH. 24) Hf z;

“Te sik Gal etagar”B Van cated sft @, fora ard xe H Hella WS Sagat

Bad ard wet & fee spares fra we 8;

“ura @ daar & sade 9 A aeniide aa a Uy a, saa Aas aT
Gs, Ferettta Arde Yih, stsis as Si staaiken As stuPtaH, gee ( Vee

al Co) F anfifde ta aPR-Gel, Festa wae yf, se oft aa a fat

ara argie Sa & Aa ar agg Ter sik stage sik sahWHI skWassBP
Gel & ox a sari aa afiwe z;

“wptpd Te sik dar at afufran”’ @ watha Ae sik Gar He sifaraH, ox

(Qogis BIH. 23) aifda 2:

‘capa at" B Uplha Tet sie Gat HT HPPA, Zoo (oxo HH. 83) H HHA

Sayed walpa wa sik Gan ar afd z;

“gage” @ aman & Gea a ga opRR OA Reet versal sn sed fase ae
a swam fea wa & few enefaa Git are a fir Se are aftida 8;

“gage da” a anan & eke a sa sare wel 4 feel vernal srr scam al
Te a Sram feu ar & few srefaa aie Gar afta 8;

‘sage aa faace’”’ a met a Sari a eet & A yersaal a araiera afta 2,
WT saye Gael at wita & ee oe 3¢ & aes ad ar shrew ora we & ak
se Braces Ga wae we Geis ae Hata wea aM Aas a ast & ta

Wertnal Hl Sat Aaa KW ded Hala ae, WHI HL wala He a Ge Tsaaa Tae
at & ye a faa eel} wart & few ale fafea canada at Hea z;
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(&3)

(#)

(a)

(1)

(a)

feat <sreeipa cated & tae A gage ae’ a ora a Aart a cel & feet vers
WR Wata Hels HY, WHT Hz, Walaa Ht AaWada Gael ar afta F sik sah
sivta Frefeakad a g,—

At & AMA We wata watad Ale sik Sat Hy;

ant ¢ st sqerr (3) sit sve (vw) H sade & arta dea wy

wat Ae sit Bar He siffqam, 2oro (oro Hl wm. 23) Hl MT & A
SIT (3) sk TMT (x%) h sas & seis Gea ay,

waa We sk Gat He safety, owe (oro HI H. 22) Ht II & a

sqent (3) AK sqm (¥) H sadal H avila wea a,

fed Fad sequen } wer h ata dea we after ae z;

(&%)

(&4)

(&&)

(&9)

(&¢)

(&8)

(190)

(#)

(a)

(11)

(a)

(S)

(7)

“eye at wera” A say! St Hl err ada Z;

“Tre a adap yer’ pr agt ste SPT, ot Ula Area Sk Gar awe safer,
oe (oko HI H. 23) Ht aa ¢ A saw Fz;

“Sensit an siasafeae vera” waa are Sen, st attga are atte Ben we aafahre,
xRX9 (oR’o HI H. 23) Hl aac A saw Fz;

“She” a a dire” ant 3e A fafée ae ahem afi 2;

fedt ofa & dae A ‘onan yer’ 8 wa, aia aw feel ara are ent wlan

& aa a sah feat area a Sarsil a at at unfta afd 2;

“sa aan” & feral area treipd cafe a tre ae fret oafed gre frat rat alg
STAR Tl Te Vise awa g sika aH BE ale salad Ve HI ASqaN sel STA

TET; | |

‘aria wife” a Fer afta %—

dfaur & apes 203 Us (4) F ae vfentaa BE dare;

aaa & apse 3d & Us (S) A am series He Treas;

ale TrRafea aaa sik ale fren vitae, fren até sik we ara wiftard, a
react a earita fafa & Pres a yar ae ar fats cHer ga fra Sala
Teer a feat we aan sro aRofec a carta fafa ar Frese a wate aha

TH 8;

SA afattay, ook (Qook BH ve) Bl ue 3 A aamahenfsa wet ae;

dia at sodl aqaedt & aes afsa ate wefan oftee a até fren oftue;

Gaur & arqede 302 & ay wiod ale fan ae; 7
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(he)

(a8)

(ta)

(B)

(2)

(B)

(2)

(ta)

(kh)

(2)

(B)

(®)

(36)

(#8)
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(9)

(99)

(9¢)

(188)

(C0)

(<2)

(22)

(22)

(¢%)

(¢4)

(#)

(a)

(7)

(a)

(S)

“ea” @ onde fafa yar a até facet atet, de, aaqaa, fatrsa oa, Aor
WA, Ste, ders are, aa ae, WH ast, Se a scare fademen a anda
fad de grr ardor aA ata fated afi %, wa saa soar fect qreaa

unara & fae a feet sta sifted Gea at und fafa yar S fala & ofa
& wy 4 fear sit @, fed gaa ate Cel weet aftatad set ert, freer are apr
fara Aer 8;

“et am” a adt aef dt, st eca afaPram, eece (eece HI 4R) HURT

2% ave (2) A sam 2;

‘omar aude cate” 8 ten cate afista @, al ae Her, Wes aT afrerat ae BT
A a feet ora tfead 4 Ua deer Hen ¢ fread we a Vast a sai a vera
stadia %, fe frost ana FY ara ar ale faa tear a alg Para eam set

@;

aemada wera” ra at Sarit a Sat at ter weraainda &, sh ge safer
& sell a walha Are Se Var He SaPaPAA, Yoxio (Roxe BH A) H Hel He

a sayeta wet 2;

“Hata uaa” @ ta us afta & st wade wads @ oer 2,

“often” 8 wr A varia ag afirgen afta t ak ‘ afirgfad wen’ sik

“afrgtad” vel at deqan sel ca ae;

“orga Tae’ 7 wa wees 8 fra wads aaa fot feel we F aafag

= sik st ave (eex) & sague (H) B sqave (s) F fafev Z;,

feat wala ate & dae F ‘‘anseqe ae’ a sah gr a san afta ert feat
Ta Fret at Baral at eral & vera wR ga afer & aie gor ae sfada F, fog
san faaiia wat & art WW sae et wea ae Hl «osraafsta fear wan 2;

fad aude afe & day A “spas yer" a feat af sr aran & eh a za

sR SE A fan var a fee aA & few Har Gen wen Aret at Aaa a SAY Fy,

fama, sam, aeq-fatraa, fafraa, aqatta, wes, Jeet a ore a fat at srr ofa

a fea wa yer afta @;

“cote” & sirta frefafed ~—

ale cafte;

alg fee, afar ges;

ale art;

ale TH;

ag tifa afaca anitent;
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(4)

(8)

(=)

(a)

=)

(z)

(3)

(Ss)

(<)

(¢&)

(*)

(a)

(7)

(9)

(é¢)

(é8)

(80)

(88)

(82)

ale af aa a oy faa, ae ad A a aa & aet fofha al a a &;

fed daa aferoa afuras a vida afar err a sae seis went

als FATA a HG SUPT, 2023 (QRZ HI WC) Ht UI 2% H UVES (x4) FA

aarafentia ag want bet;

Wd & set feat ea at fafa geo a sah aia frofta ate fro;

wear arasteat @ dafira feet fafa & seta eeioa alg wear ras;

ale Tara wife;

PAA MSR A AS WHI UAT;

raed tretacn afar, ceo (Aco HI 22) &H ela aarafentia areas;

aya; aik

vere tar aim fafie cafe, at sate find 7 vet ona 2;

“GR & rm’ & sata freataiad %—

ae ear, wei @ aESH ah a san fear ara é ait gah sina at 4ST,
THe WM Ae seq car ot 3, wei Huds ahh SA He HT WSK Sea z, Ae

a aaeit a eal a vers aun & aM wea ae z; a

ae TIM, wei Hada cafe at crear Geral at ompfera tam 8; a

a6 Ca, wei als Hada cafe, feat afunal & meas a, ae ae fedt aa a

ad 8, ara A am gan 2;

yera ar tart” @ wath Are Sik Var at BfUPTaA, Qogv (2029 83) & ae

uF gaffes wera ar ear afta &;

‘fafea’ @ vitee al fonfitel n ga afer & aia are me fret gra fated
afata ¢;

“guaa te ate afta ¢ feast sik a a aftenal are a dans a ari
Gers A Wia a SRA Heal z;

caeHRS ea"GPaWaTa HT aaa Be SAee3 wT a PUPAE.
SRA Hl VI sift 2; a

‘Tey vera” 8 8a are a Beret a wera afte @, fered fat daw vers &ya are

wl Tar een & atk fae feu sa daw yer a APTS HE ATT WET STRATE

ga afaras & aed oer feu ah ae feat pa & dae 4 ‘aqiaa afer”

awa ta age a afien afd @, fra ange om ae Ha aT

Ta 8; ,
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(203)

(X0¥)

(204)

(08)

(R019)

(R0¢)

(208)

(&80)

(888)

(882)

(8&2)

(#)

(a)

“Sarai8 are, wt sik vfayfral a fra ge at afd @, feg gad v4 a soa

Ol THe a feet sa Ufa 8 up Hite a sifa yea a feat sea wa, Hat a sifead

Wea A saa ten aofktads, freak ford yaa, view wate at, afafaa a safe

frarnens &;

‘Iq’ @ neque afata 2;

‘re at” a ga autres & aa seqela ae afda 2;

Wea aw aaa aw ast & dae A yerseat”’ @ SH Te a aaaeh aw yea

ae ae ate afta een sik sat yer feu me Ae a aarel a el & aay

FQ yesad a sik @ sa ea A aed ae oe He afinat afafea er;

“ax staf’ a tet safe afta @ fra feu faa e a aren 2;

Cqudy cafe! 8 ae ter safe afirta 2, St are 22 aT oT we anitaVeta

@ OT theta fou a a ardt &;

“pata yer’ @ ta We a Aart a eal a vers afd @, ot ga afar &

ait Bt Beeuita Z;

‘Cada wads” @ ta wads afta 2, feaat ga afefan & sade ony
aa &;

“ata Gar” a feat var at tet Aer afta @, (fae sivta setae Ac,

Ara feta Bare sit F) St suaran at feat dha, forra, ca, sepia sik cals

HURT a Te He a feet war al sie H AAA a aN, Veal, ea a sI

seagate Te ERI Sc HUE Vt z;

“wea A & ara’ a feel eae ete gro feet wa & tae few 1e (Wa snag

wera & Aer al srratsia wed we, fora we feet cafe gro fantia wan & sa TH

ar Hea t) Bit Hada vert sik we wes yer, FH Hada caf ERI area a arsit
a cal & frafa sik wea 8 fear wan area at Garett ar eat ar stacafsae era aT

defer Wet afr 2, fe sek dale a, Ta RY, GH Waals HL Usigd
aik soar arratata

“uit: fara ear’? a,—

foot cafe at an A ta wim sf @, set ae age dk ow fara Hem Fz;

ay amet F ter war awa 2, wet os fnfha & a sam fafa oa a

tifoa @;
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528 (24) Heart UTA, fea 12 YA 2017
 

 

Ug wet HT Aa al Verrnal, Ht Sheree A saefsa cea SG sift UH Toe TU aH at

als UP Wd Atal @, Sei Ves GI Ga, Cat anf cen & fae aH, TH Werrndi

& fancu a, tal snfas cen & dae A che a ae ai ate ern.

WPA.are(H) sit we (@) & wae & fe—

(WH) wert al sa den ae fe ren ase sem, fara ae ae, aenfeata, aise a dara

& sata sna z;

(qt) “daa wea ae at atta” ae atta eri, fraat dere at vas vernal at
cear-qeral A at ord ¢ a ae ate eri, fraat sae ard A aera sar fear
arent %, sat a ot Ht ydax a.

(3) 7 vert at am 4, feos dae 9, facta gar & ane hat ar Gera fear aie to aT

at dea %, wera ar aaa freafefad ahal @ yaa erm, aaiq -—

(m) aera wi arta, at wiftenal at Aar-qeral 4 vias t a ae ante, fant sah Sa

Ga a den a fram fra ora %, ea a ot at Ga a; aT

(a) were ont sive at sae wae SE ora eT, we Frea a aa a, Td fru
ar at atta 8 ue fer & dtp wwergqad? arta:

"ig wei GS (FH) TS (G) & He vers ana aH Hae ava sel %, asi yaa

al Wa, Ver & wif at car-qerat A yfafe at atta eh:

gig ae sit fe weqe sent ger vers St en A, wet Bar a wert aa | are fee z,
gel wera a GA, vera & wiftanal a crar-yeral 4 ufae at atte a dear at

ante, sa a a sit yar a, eT.

(8) fat vernal srr areal & yer at em AF yer a aaa,—

(#) aaa wr $a st mike di, ae weer se fag TIESaa eo

(@) sea wh ame 3, age & GR wt ade Oo

(4) Set STMT (2) BA SMT (3) a sa (%) H& suse & Aes vers H aaa SH saa

ae dv vel %, et vera a aaa,—

(s) saema, wet we snafirn faach wea a art 2, aet ae ata erm, fraat tet
faa tiga a St 3; at ;

(@) feat a am a ag ate ern, fraat ae ao dere fear ae @.

(&) 3a Un am, fra ce san ade fel vfama & ex a der & fea ay, facia are

UT Wet Bl We Hh AeA A SAS UM HIS, Vela HI GAG ae ARS eT, feat vernal Gea h ay
ten afaite Fer wet HMA &.



Fee wera, fetta 12 SA 2017 528 (25)
 

 

8%. UT 22 At a 23 4 stdidy fret ara & etd eu Wl, wei Hea a Gari a al & aay
Fm a a 8 ae oad da @, asi vera & aaa a samen fieiad afa a fear wien,
seat i

Ce) afk at at aa oat a od oreo dai Shi wr ya feo war 2, va eT
i

(Uh) wel sah fed dive ut feo wae ak ders ot a al a A ahtada OS

UraWa sta @, ae wera ar aaa ders wifta at aha a aise ant actat
atte, st S St at ydaz ey, erm;

() wet Show art St4 oRads eh 8 oe ont ae fear ven @, fg ders ae St
BF aad Sh H WadWea Sia &, Fel Wars HI aA Shores ST HEA Hl at
ern; a

(da) wet dara ae SH ae A afta GA A oe Bene, fg Bee fea es
at St a A ofa eh awaat fear siete, set wert wl aaa dea St

vifta at atka erm;

(a) eat ae 8 ofada & war wea ow dani a Sat ar vera fre a I een

(um) vei da, wt at at 8 afta SA & ceawe die 8, fg de a a a
F uftada & weet ant ae fear wa @, aet vera ar aaa Sera wifta at arta erm;

(%) wi mat aa oftads a a wd ae od ar fem wat ah daaa
wet %, Fei Vera Hl aa Gers wifta sl ata a aires a ae al anh, Sa
a a wt daz ei, eT; a

(am) wet ae at ar 4 oftada OA & yea Stee ont feet a 8, fq der, ae
at a 8 uftada a & od wea @ ae @, ae vara a waa, sh ot SE
al atta erm :

Wg dara ora eM at ante, ae aa A ae ee at ante ent ate de ara A tet oo
at a a A oftada a atta a an ard feaa b ova at ond @.

SIstHUT.—sa MT h wats & fora, ‘aera ura eM at aa” ae ante ert, frat
wera at er-yeral A dara at vfafe at ondt @ a ae ante ent, frat
san ae GM A dea oT feat orn &, Sa Sot at qdex a.

84. (8) Set Ferra a era ar wiftacnat cafe ael F sik vera H fod UH A view Hh
B, ast Wea aT Aaa a aay & fest vers wr yes tar Mean Aes ST, MN Aa HT Aas a Vi
ob yes & fed aedfan wa a dea fea ore 2 aw dea Z.

(2) vera & Wea A freafafea afar erm,—

(#) 3a afar, data are sik Gar ae arfetftag, 2oxio (2oxe HH. %2) AM Ae

ai Gar He (Ua BY Ulster) sfafras, 2ore (2oxe HH. 24) B fa TA

wad fret fafa & seis sqyeta Hie HY, Yow, Sta, Wa sik WR, ale veraad
art yaa wa A ysnita frat waz;

ae a Aare a

vara & Uae 7

at at aw

uftada.

auraa werd at
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fasta uftfterfaalt

Y wea at

wetam—sa sears ak sear 6 & wars & fee, ‘daa sik agit” ge a ta afi,
SRT ah fase a dearest seta sre ya ue fer Hee afi &, frre soa Art at Aarsit
a at a aaa Wert ae & fau fea win & ait sad aerta visa a aeaacaH area st F,

fod st Pefatad arafsia %—

(Gh)

(I)

(a7)

aff, Tat a ale ata fafaa afar ;

q-war eer; sik

ara ufter & set faa we wea cee.

¢. (8) Cet wef sik fret & ares we ee ai fated faa oe—

(®) |

(a)

1)

(a)

ag ta af, fre sa afutag & aie tenor & feu onaea fea 2, sa
ante a de fea & sie, fran ae erin & fee ae a 7aa se UM
thredtecr @ fen wea %, sa atta 4, free ae ga ofttraa & sade & aia
at dara wel & fea cet gang, che ydadt fer at erm A nha Fraeit sik wrw
F afta srivitefta a oftetia are A stafeee Fast & dee A gage at wera

wl SHAK SM; .

ag cafad, Bt ore 24 at SaeMT (3) & sett teers AaB, ww A anita eye
sik tire styed SE Hl aha @ cheYsa fer al ters A staf are uftehia
a aftetta are & dae F ergs at wera AA a eHeER ENT;

wet ale targipa safer art go & aes wt Mera Var WM s, Ja ate a faa
ae mT 8h ae at a dca ae & fae ae ganz, ctw Ysa! fer al aei
ae tre A afta Fras, cere A enfta aef aftefta a aitefta are A atafedte sage
& dae A se US oa We Ey! BC WIT HT I SHeR ST:

Wed Ost aa RK yer at US vise fag cH oT ar fem orem, st fafea frat

SIE ;

wet fret wretpa cafad sro area a Sarai aM Si wr Be Wa wera Hula yay
St wa @, set ten aafaa WS ae ora vers defva cere A anita sage ik wh 4A
afta ste oftefad a afeafta ore 8 safe gage & daa A sik sa arta 4, faraat

Ver vera SUIT Ean @, che Yhadt fer wl VS we wa vers & fou sy wT a

waa Ysit Area WH Bye HC Wess TA ar THER ST :

Ted Dit Aa we ye at Ue viagra & fre op oF at fea sem ot fafea frat au,

(2) we Caeiga ofa, 0a vera 8 dafira ae dtm wid feu aA at ata a us ad at
waft & awaTa wera few Te Are a Vara a sal H Maa A Toe (2) H sels Saye Ht yes
Wel BA BI SHER Ae STM. .

(3) Set frdt trend cafe & 34 A, afaca stare fatrfeee sadet ch aanRa& fas,

face, fardern, RAM, Wel A sa & aro ae uftads vim z, set sat wWaretga aafaa aI
Ue Fe RK UT Baa SIT, wt Cel Ufa 8, wh fafea wi we, Wa fasta, facts, fades, aarfer,
yee w feu me a stafta SRI & sah scagiite fram ar A aaa z.

(+) wei FE vhreiea ofa fred ora yo ais say at wea HI das we fear

al sua far é Wl wei Sah aR vers feu mw ae a sas a at gol wa a we ura Zi 7 F,



Hee Usa, feat 12 YA 2017 528 (31)
 

 

ae de Scag VN Grd at scagite ane ard 4, fae ser tet wey a dea SUT, Wt IH
F afta rae siz tere A enfta are uftefta a ufeafta ara A state gage & dae F ait st ara
wR, aafeata, ta faaed a yar ae a tet we at atta a dim adi ata aw, tel vfs fas
al, ot fafea fea aU, HA ah Se HC Wea TIME :

Wed Cel Tha Sl dea SE SH WaTah selagitH Wess Gd A St EIN SAYS HL WI HT

(4) saat (2) & aes vers at thy aie sage («) & ae Gea cea St Gory Vet Ufa

FY at sro, st fafea at are,

(&) TS Get are a daa sik aint & vers at am 4, fra we ergs ae yee fern Hz,
teria oafaa Ua vlan forg al vera, ot fated fear ore, sat Uoit wet a daa sik Aviat
Se FE EAE AE HET STSTTAT 8 STAN er or Se Se oe &
ATER FT Wa a, SA a a ot afi A, daa ae :

WEY Wel Shy H wT F fthaed &, ata si ee, fara atk fread ar yer fen aim @, aei
wae cated ae 34 hb ae aaenita Ca Ae h PeaEK ASI WR HT Ae HL UHM.

8. (2) WR, tet wal oft Fidei & ania wa ge st fafea fare snd ata ad Be fare fare
wa ah SE ae casa Bl Ns MW SG! W By! AL WM Bald BCT.

(2) URI 3g Bl Sa (2) & GS (|) A stafehe feat aa H Ba eu Ht, wars Bye SH tes
Sah SAN & TIM WH ae fat sis ach& fae feat sia ah we at oafad SI AA As A HK
Wt SE W, Se BT Wea AA a EH ETT.

(3) Set War @), aia ah } fore Fa TG says ASI VA | UH ae H otay, ara exe Gl saa

(8) & @ve () a Gs (G@) F BAR Fis ah TH EM F War aT sawn aga wa sel Baz
a sila ah Se ae cafad SRA H VIM S sap Wars Ael fear we @, vel ae Baan ara fH

BI Bt sist ah & fae WS ae a wera sa fer fear wa aM, wa sad Sarge Ts WT A:

Weg wel feat sia ah aA are cafes ar ata srge WS wid F, aei wa ah HAI acl aafaa

BR Sye Hh urd ae al atta A us ag a safe wt Gorn at ai.

(s) 3am, tat wef sik Peer & ares wed ey, Tt fated at ome, aia ach & fou feet aia
ah a HA are aad Hl AA WT YS Ae WW Ye HC WIA saad HUT.

(4) Unt 2 Bl STMT (2) & GS (|) F stafete feat qa h ea Eu ot, WIA GH ae al
Teel SAHAHWW ae fat sta ah & fed feat ais ah Se ae cafaa ar da Wa a
wRUS Are We SAYS HE WT HT SHAK NT.

(&) Sel war at sia ad & fore Asn aa St ae, AS a & da ad at state & see aa
wre el ra @, set se Wen are fe ye ge sia ah ae aa afer al VA Gs we ST wars
a fer fear wa aM Ta Sad US Are As TAT MT :

We wei feat aia ah ae ae cafad at at Gat ae Aen wre Zz, aei aia ah SE al

aft am dst wet & wa ae at adhe a de ad at arate ot eon at are.

Wa ah wm &

faq feq aw
wage aie st TY
Us ret  wister
A yAye Bet vera
at fear SIT.
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(9) Sua

oafad al Ws 1

(3) a sae (&) 4 safe Se ara sia ac ad fore fret ata ach ah ora
aia atk oe, fare atk firaatt ot atant ay omy vet ert

watart—sa a h yah & few, ‘ger’ a am ews A fee ofr afi Z.

eye Ven fears 20. () Bye an faacs, tel Ufa a, at fated Ht ore, ate Ver cama UN Hee, Fras faa

at wet & feu at ae Saye at yea St wee states A, wa at H yes HI UT HL A Uae LOH OB
fae at tf. ott uiga aI ST lea ees a Ba a faa ST.

(2) SR da fas, feafafion wif & ae wa gE wes wr ae aR aT, aatt:—

(#)

(@)

(7)

(a)

(S)

gers & wiftanalsit at fret ceoda & fara, fared 2S oA siafehe Si, at fala fw
wid, vera ar faa fear ot ana zt ;

fara fare 7e wera al THM, fare & fers sree were al THA a afm Ae ert;

fect wera & wierd a Art ae eye Mars W dad He yea a fad hac
Sa tiitawat at st fea sre ;

te 8 afte yer & wife at Art ag sarge Sarai We ded Ht Wer HT faa
Ue wifttacial & aha fear aren, frre few syqe Aa AP oT Wad F ik Ta
faa gana staf & eh Ta wiftanat & wsA snad a ae Teas Fh anad
H ATI Wy,Ta ail wiftawateit & frre fers tel srge Vat Ari ay z, st fe ada
ag a uftated & srt aaa stad, stad ar sada: rT :

Wes& att waftaaaisil& feraMae Saye Varah WeAaaHe wera ST UA wiferHalsit
& da faa fea sien sik ten faa, gana safe & eh ast wiftraaisil &
Gated stad ak st saa Gena safes & cher aead 8 fares z, TS wftawal
& we as srad a da wearada AH onad H amen Ww sq: ET :

eretar—sa a & warn & fea—

(aH) ‘aera statin”,—

(Uh)

(at)

(a)

(1)

ate wera & wifttaal a, sa ad ch ydadl facta ad 4, fora eh wera ar faacor

fea art ¢, sae weal a de weaaal FY oad & at saa fata ad eri :

afe wer & Hs aT at witaeatat a, sa ad & ydadi fade ad 4, fra eh
wera ar frat fran siren %, sa Wea a da weal A ares anad set 2 at tar
3a We & ved a, fas eh vers a faa fear arn &, tal sifaa frat

ern, fad far at wiftanaist & ta onad & eit saerey Zz ;

“ger & wifttmat” ue a sa gaye Gan fance & eI A GAM carl GM Gein
ae Ae at Aart a at a versaal afta z ;

ga afatrean } anita aode we ait 2 area &, at Huda sel 8, vers F oT BoM
feat teregiga afar & dae A ‘‘onad’’ 8 dae st aadi aqgqel at gal 2 at
waft cx ak sad srqget at Gat 2 wl wfafte ue ok ulate qx G& sels sayeta
fret Yow a at al tha at Veret stad at yes afd 8.

anfirea & frafta 8. (8) Set Erye Van faces, a Yo F aiafse sade & secian A vers an ten faa Se

weaagtat 8, fran utomereg yeaa & um a ofie witanaist a) onfiaa A wera a faa et sia & aet
tifa. ta wiftanatsi a 3a wer faatta snfiaa ger ara & ay age fear sem sik, aenftefa, at 03

a UM ox & sade age fed a ae tHe h sau & fea an sravae atada afed ary] si.
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SRT &

Tiareeteacat

22. (2) feat wa F et a Goeit a at Hada Vers Bl HEA Aen Wels ver ga afsisag cetacr S
& ain teipa OA a aeh ern, afe feet fata ad 8 saa dafea oad dra ara eae a feu art aaa.

afm & :

Weq wei ae aafad, fase vert & oat A feel wa S oe a Aart a Sal a Hada vers

al @, det ae tering feu oA a ert em, afe fret fadta ad a sear dai oned ca cra
waa a afm z.

(2) yee cas ot, rad fer O ste ada fos, fees fate & ata cieiga 3 a or
etl safa at ata @, fad fer @ afer & aia tien EF & fore eet eT.

(3) Set ga afefras & aes tareipa Hada cated ert erat rar aan, feat aq cated
wl WeyVIM B BI, we Saale a ser h aa stafta fearsim @, stafeia a saaferert,
Sar st aren a, Ta sie a saafsaen at atta a chia EM & few cet ern.

(%) SoeRT (2) stk (3) A states feat ara & BA eu ch, Ser Hh amen B, wats at
aTa & fee seus aM sie St eM A Tea Ae, area a ss H anew s aT A
Wl sen at ot sift burr & fafdcras & Amel, stated Cet athe 8 free sea rerera ar safe

& 0a area at wera 2a aU het eeePe a yaaa oT He @, three feua & fed
erat erm.

Pre—SF INI h Wa fer

(wm) afteafar ana stad 4, Hada cafaa amt at Te at od, ae sad aay ca
& ea Foo san ait afcenl at six @ aftafea @;

(at) treet aia ache gra aia ah of SEA UATEAre at aaghd, ea ewe & fafdee
Wa BRI Ae wt argfd art sre sik Ue are A cise ata ach er Pafera

amnad afafaa vet erm;

(4am) afteafaa ‘fasta vert aed” a afar & aqede Wwe H US (xv) H STE (SE)
F anfatiiee wy afi z.

a3. (2) frafafaa cafes carta & faa eet ae eth, aaia:— sate ait
theta &

(@) we af ta cel a Aare wea & eran 8 ay BT a aT gent faeart aa
afufran & aia a wptha Are a Bar ane sifafraa & area ae & few creat set
oa aa pi wa we wae;

(a) pup, Wah Gd a saa al ud & foam aa.

(2) wer, afeq af froie wy, afer or, ta afeca a vert fre ga fate &
aim tree wed ae a we ct oT aad Z, fatter ax andl Z.

Ws. UAT RR BT TaTT (2) A siafehe fart aa & ae eu i, cafeadl & frafafas veh ay Shera arret
3a afaftan & aia voretpa fea arn atifara em,— Y  afrard

Ratan.

(tH) safe St sian Hote yfd aed é;
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aig aafaa free oT 4g & aes He at wd Ho safer &, carat wr den & asa,
tam yer oe & feu saa afefas & oes ant at welt SR Guen GMa Gen twa VHT:

(9) sqERT (&) A sich feat oa & Sa eu ot, we aha aoda ofa HW aa
aenast sit fated feu we & arene we sue (2) & sete tectecn yer fear wT awa &.

(¢) Setusn cafaa st ga afarran & stele crete fee or & fee eet & rete ora
ae A fare at sim @, ahaa often ae aka fore ga afatran & aria a acaaa vad frat
ara fafa & aia fen ot ded @, WR Wage wa sre for Ta cated al Cat Ute, st fafed at
ae, 4 eft ae & fe ardaret Ht aT.

() sae (a) A siafehe feat qa & va ee H—

(m) Wad we ded a ae fate after a daa we (fasnfirer sit safaaai,
afarra, 3gvo (2eso HI va) ae sftrafad agaed facta den sik a4,
faest eat & alaa-aratea ar wsigarara; sik

@) ta a af a caferat ar af, st argaa ert sifirafaa fear ara tet afa sik
ta was, fora stata Sah SRI ord AreST Sarsit seen eel at sifergfaa ye,
au a vfacra, stor fr fated fen om, fare wea Gen Wer SUT.

(go) fregtemn a fare wea den tel tifa 4 aaacea & wea sik et safe a
dhe, ot fafea at wg, vert feat sraT at Grits fear SET.

(32) gara yaaa ta wes A at feat orem sik tet aka 9 aryetn, Sh fafed
frat sig,

(22) Ue tera a ue faire wear Gen TIMI Yo & ares fafea staf & waa eM
& Wad wer fea a wet sem, afe adem al va arafe & dt art dafaa ael at
wat &.

26. (2) dette ret aie Sar ane afta, ory (oro HH. 22) H Bed Caeia a
fate ear Gen a yer fen ar, sa wd & seats ted eu fe teria ow fare wea Te
& fea saer aT 4 HT STITT (20) A aenfatafece wars diet arta et fear vat 2, sa afahrag
& ade teeter a fare wear Gen a yer fear a WAM BTM.

(2) ORT WW wt seg (go) A safe fest aa & sa eu ot, Sela area sk Sat He
PAPA, Zoe (ors HH. 22) H sea Urea aM fare wear Gen w faw ander ai alles
fen art, sa afar & ae teeta & feu ander or aiits fear aT Gas SOT.
1

Ww. (2) stefse auta cater a start sada cafad ar at fart war woreda aT
WANT, fasten & faw andes Ffate arate & fae a taegtera & wet aa at ata a
aed fer at safe a ot aa a, & fa fafiars em ak ter ofa faa etawarra at
ea & waHis Wd HUT:

aig ofa afeerd, vata aro a st seq ada oafad srr cule we, saa aed fea at staf
al vet fer @ oftre at sit sat & fem at we.

(2) (we) aefee aade afad a ata eat ofa ar 24 at soe (2) & se
trian & fau aaer werd Set aaa, tel safe fas fou eee wer wan 2, & fan
Ua afar & weird at afaca & wages waa A at a aif ag Sem: |

Weg Wei TUT (2) & Hei WA a ale fae wer Tanz, tar erate safaa, Vat arate fara
feu trier aret wen @, & few 0a aafaa & wraaferd at cifaca h wages an at afaftad ta
faq ati.

(3) sae (2) & aes frat at ae can, 08 oafaa & esac aH ord 8 oe at eT
ak am ve & aia saafrd Ufa A scam fear aren.

2¢ (2) Ween isreina cafaa sik tr cafea fara fafere ora ten arena st 7 @ tree
aaa OT aaaVa ves Ufa A sik Uh ara& tee oh fated wt ore, ct ag Gen F feat ahtada
a faa afireedt at afta HoT.

QVv9 BT ve

airegenetBAT

arafors qua

safer att
airardt acme

wafaa & dafire

tRreetaror at

ager.
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ThaetHcor art

(2) sfaa sifted, sora (2) & seit a ag a sae gro afihad at me Ge H sree
Teaegeen fafeneal 8 eal Aa A ike Rel state aha A Fate et ie eters Sr SETAE

a atts :

tg tat fatal si fafea at ore, & Geter at gaa Gafaa aiftrant ar sqales arafera aet

Wg ae ak fe shaq aftrent terete fatateal A deter & fee anaca ai feat aafad ar
Qi aM ar sae fea fant Gita aet we.

(3) tte are ait Sar ae sHfeaA Qoxle (Qoxe SHH. 22%) & Be Saet a alte
fea wart at aqaies, ga afufran & aie aftr fear smn a saqaifea fear ar
ART SCT,

2%. (8) Wafaa stferard a at aaron @ ar eres cated a te oafad at Gey elaM at
ea ® sah fates aftat gr ata fea me ander we, tat fa A sik Cel safe & sitet ot fated
al ou, tet ufteefaat al eam A tad eu tect Te Hl Ah, Te,—

(@) aren feet erul fram sivia caccent at aq feet ara fate on & ae
Semen, Riferrs on oraat Arent At &, ig at eat 8, AY mE Sioa x
fen @; ,

(@) aan % 13a a ate uftada gan 8.

(71) aRT 2% Bt STUNT (a) % anita reiga cate a fra sada sai, oT AQT TT |
Wwe sey sae ote teen & fea cet vet ern.

(2) Fafad sftrert, tet atta ford siria feet yaaa aka a sin ae sfaa aaa, feet
cated per sree Te HT Gh, Tei

(>) seine cafes 4 afer a sah aie sare ae raat & aia sen fated fen
WY, CS sadel ar secs fear ?;a

(@) Sa fo Se Se at Se ae aS 9, as uaa ae Sea ree ae
ae; a

(71) SS (a) A fatifere Safea 8 feet Feet eiestgd onary cra Se ae SH STA
am faa set at 2; a

(a) ws cafe, FEA aT 2G at sae (3) & aes eonVareaca taac
at akta a oe a & aa ana wis sel fen 2; a

(S) RSID SeaH 8, erga Fee me Feat ergo cea FooRT ars
fen wT e:

seq wafer att Fare afer a grand a rere fee far corse at ae at at,

(3) Wan > adm teeta a te fea a, Hada caer & at Hel HEH alarcag W
a 3a afufrem & aia ara wiea ao sa afer a saa aes are ae frat & aes, ten
al ante 8 vec fret staf & few, are Car ax ait ary vies, TTT Ht ate S ved At WaT
aaeta feu ard %, feat sean & fadea we ya sel err.

(x) Satta cre athe Gar ae aferrarg, oro (Qokle HH. 82) F ah Varia wz
fra sim, sa afatraa & aes wsrectecr ar te fal Sa GAs STOTT.

(4) wer tireina cafaa faa aia te BH @, wae vers Gin a saat
wee UM A fae h area S tet thy a dar HUMot Meee at Cel ata a che yd fer at
wre Fo anfta sage & dda A sage wi sik were A afta ag-dan ot dan Ae A siafeee sage
Ut are at aaa sik Agia a tat dfa A, a fafea at oe afta Ta me Ww Mea anseye Hy,
wt Wt afte a, & wera b ares z:

aig et wa am dda ait agit & ama a aude waa sar deter
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al daa ik aed ot fee me sage at era OS Ua aes Sera St A OW vfawan fag
ot fafea fru og, 8 serene St a a 4 & sels VS Gt areal a daa sik AeA & Geran FI
Tt St Mt afte st, Ped HUT.

(&) STIR (4) & ae ca Ha Ue fa ot fated st sie, 8 vafeta at ae.

30. (8) Tal wal, at fafea at ord, & areata wea gy, ae tirecina cafe, foro Carer
Sfaa sifted. grr tad & Wada We tee fear Se S, HUT snes al Ta at atte a die fer a
wet Ca afreandt a fafed Of 8 terete & tac h ufadern & few ander Ht Gh.

(2) sfaa afrent, tet ofa 4 sik tet safe A at anes gro fafea at oe, a at Cette

h Ta H ves a GM A sndea HY Uta He Wan:

Teg toreiawn & ufaderr a fae sraer andes al Gray al stare fe fern wits wet fear
TET.

(3) Seats are atte Sat He afUPTA, Roxlo (Rokw BF. 22) H Hels ee H THT
a wicdee, ga afer& sett toric & eae al Wide AMT TT.

STAT 9

at Shah, Wa ast sit awa Ale

3%. (8) Bada melt al yf He aren eisrgipd cafad VS GAA HK a saa A yEci,—

(b)  whtanat at gfe, set oft A are ar dace siadfea @, & fee are at eerem ; a

(@) feat ora aa 4, ore at afters aon ar oiftaat at Saat soe aT, ah,

ufarg ait arel & yea, saw ta at sik Udt ora fafafteat wt fafea et sie,
SMA Aen At Shs SN HUT :

We wa, aise at farrier ae afsqaa srt ta ana A sik tet Ofa A at fatea fen
are, met a ofdat & yen fac dae A ae cise ont fear orem, al fataiew
at Whit,

(2) wuee Saat at off ae aren theta afar Gast hb soda bh yd a wag Waw
fafea arafa & sie ao, you, Ta we nha ae sit Ue srs fafafeat a fafea at oe, <a aren
wet Seth UR BUM:

eq Ta, aftaat fame we afin Ent sik saa sieafad weal & steals ted Ee Sarai
& ya ar fafaitee aon, for day F—

(m) Yfd & daa A ot fea aH ale sy ced amt dite GAT SIEM; A

(a) at diste ord sel fen oT ae.

(3) IMT (2) AR Sa (2) A safes fest aa h sa ea i,

(&)  Vfaetes ofa tian ar yaaa at ae at anhe @ ww aa & die ak

Vet Ofa A st fafea at are, crete wt usrat aha G, sa three wa Wa

Teretett &
TERT =H

art ahs
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(a)

(1)

ant Sea Ht aka as, aeh ae safe & eke ved @ od dhim & fares
Waid shee ot et TahT;

wredina cated, at Sista od al ae aa afe Vet af ake Vat Ofa wi fafea
al we & seas ted BU Hel a Sensi a al yfdat ar Aca a a waa a

wae;

Be wea are stk Bersih at srt Ht Ge SV Are AT IAT Ro H SIT Hsteht He
set SE aren tireips cafes, Ht dhe aera Vet fafeftead siafete He aren

ain teh tfa A ot fatea at om, we faa ot atm:

Teg’ trgtaa cafes, vera ar fae ort et etn, afe vera fen ven area a Mansi arat

(a)

@

(4)

(3)

ar Wea teh weal & aes wed ee ak tet Ufa 8 ot fated ei oe a a ead a

wy z;

ale tereipd fad Areal a Sa a crt at fal oft & dae A otha dere at wifta
wR Ua des ar ares ed ee teh fafeitcal a siafctee, sit fated at ome, ale wile
ASR AM He aT Calas at HUT;

Wet, Ae a Aart a <tal at afd  daer A srftra at wafta we tirecigd cafad alg
whe asa ot een %, Teq waned? ate yf ae at ort Fo sik saa sac
Fale at Shs Ut sel fear sre @, sad esreipd cated sa cated at fara dara
fen @, ta dea & favs ale vices asa or He aa ;

até vfneipa cafes, ot ora ¢ at suera (3) ar soe (%) & ania ax dea wea

& fau cet @, sae oe feet ta ver 4, si therein set S, wea We at Aart
a art at wif at athe at are at dare a eel & dae A ale dhaond Hem;

als tisreginad cafes, a oT < al STMT (3) A STMT (¥) &a wl Pad SEA
& fea eet &, often der arsat SR HUT.

Cs) area wt fri ORE at cen A wei Aas & waa fea a HAAR dare siadioa ¥, asi
aise yes ta farcr h ont ard aaa a sae yd a, aenfeea, sa vedas Wer dere ured frat sia
%, wt fear sre.

(4) STI (3) & Gs (a) & sade & seqety Val at Fea od at om 4—

(#)

(@)

(1)

wet dere a fad adhe a Gael A Val cen Bt Ga, sel ahs Gers Hl Fra

ata et a sae ya wit feat aT;

wei dea al fara ata an Ufser SB var zal CT HT AHA @, Feat Shs Ga Garsit

wl Vernal Pars wa HTT, & TAI a saa ys aM fear sem;

wet dea al feet vet & YO SA A Biel Wim @, set Shs Va ye F YT eM
al atta al a sae yd ot fear orem.
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wa ak awa

erat & ufaerr

tat aterfaz.

STEaTA C

we sit aficre

Bu. (8) WasUsed cast Se SAN Hh Yer Ta Ue coreWar as H aatafoia,—

(>) Aa & sre ak fatrsin;

(@) Aa mM saat a eet at anaes a saw We;

(1) «Ale i Se ;s

(a) wa feat Tar Saye He Yea;

(S dea ak dea sme ye ar ik ;
(a) «Cat are fafafeai at fafea at ar ,

al acer ak Ys ta tam sik ampfa HUT :

Rl Wel rion& wares A us a afiee ana & wa fatafee, feu ne F ai ara
Wels wa a dafa Aa aren & sal el 8 wa ae:

Fed Fe ak Fe RTA oa BA ae site ort fafaent eetagihies wa Aeh OF st
fafea at aT, ca aM sit sya Be AT.

(2) TSMR A Ne A Ae} vero & faa saa A aren wen fel ses BI Hl yes Tart
a siarert sik welts aren sa ora 1 ea feu fan fie an ae tieing cafaa 3 om sel, Tee, Wee
ak (8 Wea & aq Gera St wt fafea feu we, & afta cat.

(3) Sad WS wats & fee ot sea fahricee feu ore & sifaftad cra a eens styerd HM
& fea at ary cafacal ar at aifirghaa at gam.

(%) Wet saat aaa @ fe ar aha cafacal ar alg of ga on & sudel & arpa Ga wat
ak seid eet wt ae A set @, sei ae ort at afifafaa ae ge ae ara alana & Ua ot
al cal er tat Ufa A wt fated at sre squad Hel & fee ayaa HC WaT.

(4) Uelp tisiedipa cafaa force arad fad feria ad & dh fafea den a afe etm z,
am ce feat aes Charan at ard carer sr aaifea aaron sie aetifara ates cal at wa

Ufa, ar xe Ht Ste (2) & aa aM faa ak Wa aq cenas WA ves ak Ufa A wea
aun, at fafea at ar.

(&) UT 2o Hl SMT (4) H GS (SH) H Baa H seats set theta cafaa TIT (2)

& oaR Wea a aarsit a al a char 2] A fans war @, sei aafaa afsent aa a sari a
al We Wea at Hl tea, fraar Aan set fea wen z, santa Son, AP Ue are a Gard a et
al Vat cafe gre afd atae et stk, aenftea, at 03 a a ws h suds Ua Rl h aM h

fae snagan uftada afed ary ef.

26. oT ay at soe (2) & ata Sei_afeat sit arr aftrdal at wad ait oes waa
3 fam afar vere erste caf saat ta Gal sit afietat @ safe ad & fora afte facet
Ea eA at fad ate 4 62 ae al aata aw uianiia am :

TedWes tsrestpe cated sit fare arcter waferaard ar Gada onfeerta sitter sarcaareas

& aaa fet sta a gate afeat ar ardart aes sah ERI MW arqad BNI Wee wl Ag eT,
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HY ag wearer @, a seg 3 & aes feet orga & fee sauna 3, Ue ata a Ga oT
ara a saa at faraaeg a daira darafeal sik sma afietal at tet sta or yatarn at
erat a saa & sifas fuer & ward wa ag al states & few a mur fafafdee staf & fer,
Ht tt aarqad? e, & faa vitenita pen.

FATT &

faarforat

30. (2) feat sage den faaca, feat airaret pe ara cafes sik at 0, ART 4R Al ART 42
Basel H sey BT Gad HE arel feet cafaa @ sam velo coreipd salad gags wy A ta

wea a sik tifa A ot fate at oe et a Senet a Si at at ne Saw Ofat & ait ae orate
& eke sat at staf & aa & SRad? god far S os a Hl OT sk WS SA saa Yai Se witaraat
al Ut asarafa & stax sit Cel fa A, ot fated at aie, dafaa feu wah :

RH, vieipa cafed al ax orate saad? a & eed fer @ cud fea aw at safe & ch
wan Ofial & aR Oh few stqara set fear sem :

wey, ae atk fe argaa, art wh fafea 4 afsfafiad ara eu afer ser wt ala ofan,
at sam fatafde fad ore, & te of & far a SR A & fod ara-dhr at faenita at aH:

Weg, 4s atk ot fee eat wt orgad gra siftrgfad wera—aiten ar aly faeaR sige SRI sifirgfaa
fea Ta aAg STEM.

(2) Were Usreipa cafe, front an 3c al sue (3) & ae SH a are 3¢ al Soe
(8) & ania gaye Gan face a ara offal a dafra AR dafaa feu mes, at sah h saad
ara & gud fea at ar suet gd, fg wad fer 8 wa a a, ga ven Safad AR a econ oT sera
eT, Wy wt safe h seal wea H am sas ERI sae (2) & ae feu me SA aqqar

(3) aS thrina ofaa fread fed ax sraft & far soe (2) & aia ah feu F sik
UT XQ A AT wy h Ses F-fHel Te a , sad feel gle a ce a oa ar we tet ae a
ara ar tet Ufa A st fated al ore, Ye Hen, an ae tet ae staf & few a aM ae faartt
HU afe a ae & are at at SH ders ean ze a art ak Sas, afe ae @, aw Gera SUM:

eq 3a fata ad, fred Ue i dara FH seat ovenfader are & fee ea 38H ae
fart Fh warda qed afte feat 2a ee, a a ota %, ToT (2) & aes feu WE AM
daa 4 gfe a chy a ale Gu sya sel fear aTeT.

wren—sa sera yas & fea‘sam oat & aR” ve & areata feat Hest
o eke at ow wean yal & dae A od dhe, aca, se us sik yatta che & AR

afer @.

3¢. (&) fadt sage Gan faace a feat aftorat at ara cafe A IMT Yo, ART GR Al ANT 4
& suse & aes Rt Ged HE arell fat cafe @ fer vets ving cater, afe srefara al, aro
stan offal sik sar at aAgal & AR dan He & few a 30 wl Tae (2) & sets Tgfaa saw
ufdat sik sen ar at cal @ daftra SR centta een, fafa aa een, saaita eT a FeuT sik
say Vet yffal, at arr 30 al MT (2) & aes werrwal gro alfa set at Wee, hb daa A wa
stash Ufdal sik set ar aA val & Oa aftaferd Ht WaT.

were afta a
wa SA.

aan oftat &
BA Sat.
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(20) SMT (9) H suse & seek A ansege wt afar S sey Te THA SH witanal w
aiseye at afaa A sa are wt saat feat A sitet orem, ferak ter sects Bra & sie wnftanal
Sa VaR wel WS THA WK aT Go St sae (3) «FT fafafes et a erat HI ea HK Hl ce eM.

43. (8) frat tireina cafe (fre ge or A gah wea ‘wernt’ Her Tas) gre frat

auafa & fea aet & fore arafd & fed wea wets a aH SM ar Ue Ufa A sik WS aaa
im, sit fated feu amy, frafatad & fea fre fea srem,—

(&) aan taeda cafe (fara ga ora A gah oearg ‘‘siftanat”’ Het ran Se) ert sry™
at yea A oar welt aa & fea set Saale a ara weaqad wuafe & ford
saat fafa frat a; sik

' (@) Beye a aaa A oat & fea cal at sngfa & fer.

(2) verraaf gro anseqe aR afara A seh 3 fer aren, a wiftawat err sage ayers A acer

ad A art a fac Hen @, a sifara: Son fan sen an seat dar Cat ta 4, sit fated
al STG, Wersehat at <t STOTT.

(3) vei oat & fea veri & die F onseys at ara A at age St aa A cert at
a afee a ord & aM acer sar wa at uftacnal gr saat fafa faaeforat F eteon vet et me
 @ ga faanta wt dagen oi ta aafeat at Ue ta 4 ct ore, ait fafea at or.

(%) rea aR afc A ah & fed rat at ongha at sige verawal at teh Af a a ore,
oh fafa at org,

(4) oe tam, fra dae A soem (3) & stele ale fons Gafaa asi mg s site fora wiftawat
Br 3a ara at faaon, fray tet fadnfa dgfaa at ag @, ot fafa faacot A ta set fear wa

%, HH yerndl & anseqe art afra A sa ara & uverqad! ara 4, fra fadnta dafaa at ag z,
al frat ¥ sa dfa A ster fear sre, wt fafea at sie,

(&) srseqe ax afaca A fart welt dae thn, st cal el oradl & ea we set , Hy) yersnal

& srseye ww afar A sa ae al faa A sig fear sem, fad tet sradt dafaa ot od z.

(9) vernal art anseqe ax afaea @ Soe (4) & ares SST 1s THA SH Ve I Wa SPT
afe wiftrral st vers feo & oat at set fafa faa A era 3q et soe (8) & ae
fafafés ara & tae aaa we ear 2.

(¢) aig versal, frac orseqe ay afaea A squre (4) aT sae (&) & area Sls Tha wit
Te &, Sa VSR Bet We THN } Mae A snseqe ax afaca F Hehdt & ta aa wi ata 4 Se soem
& a aah BS SF aH IT Go Ht TIE (2) H ares fates ax MW oT a Gera SO HI

art erm.

(%) wei SIT (9) H aes sis)eqe wr cifara A feat Hele aH satan far sat s asi sae
(¢) & ade ded os a vernal at saat sce tes sel A aa eid A tet Oa a, at
fated St ay, THA aT Wea Sh ofa fear SUT:

MAIEYS «HT

aliaee car frerra,

ufacra sate
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atte fearcit.

faarott <afa

wehtrat ar gern.

facta wie at

ret att Bat ar

ag feat ft am A yer feu aM are sat at ea wiftaamal srr ded wast Sl Tea a afta
wet eri.

(20) SOIR (0) & srael h secs A anseyqe wt afarca A yey aE THA Hl Versa St sa
ae at faa & srseqe ax afer A site fer orem fred ten sects sir @ Sik Ue yeranal
Ba WER viet We THA A ard Go at soe (3) A fafties ae wR oe a als Sel ST eet ETT.

S.(2) BYE Vat fae, IT 4 A aT 42 & aes Hr Gera HEI acl Safe, Afahrw Hala

afe ak afar aude cafe a fa vers tips cafe, wete fad ad & fea ecagifte wa a
Wa wea sit tet Ufa A st fafea at sre, Ca faa af & aver 3¢ fees a a saa vd ue atia
faa Wega BUT.

(2) Wee viet cafe, faa orm 34 at soe (4) & sade H arqan sah can a
daien Sar Bl ster 3, afte char at dadfaa ula sik we aaa faa & ae fade ag

& faa wea afie feat 4 aifsa yerat & yea at aattfard afie facta frac a arr frend Ee
ak tat ora fafateat, si fafea at ore, & oer sctaeifra wa A soe (2) & area Uw aliafaa
Wed BUM.

wu, Tern tsretea cafe, fred amt 3q Sl sce (2) & aes feat weqa Hen artfara @
ak foravarginr at te at fen Ta 8, |] oe Hl ata TE Se S anew Ht ata, a
Wwarad @, @ de are & ater VS wes sik tel Ufa A, ot fafed fear oe, we sifas faacoit weqa
SUT,

Me. Wet ale efreipa Caf URI 3%, IRI xv Al UT wy & srela feast weqa eet A sana

Teal & aa Gel THe fer & chee VS weg otk Uhl tifa A, ah fafea fora ome, faaroh vega ae ay
sea HdEl Uh GA at Hl Se.

wo. (2) HS tegtha caf, aT ar 30 aT ant 3¢ & aia arifera afenhh a stant eral

a UT 38 A IMT xy h seh & SM weary ate TH wel SE A HaHa Wa t a ae Ga TIM
Bae attra Ge SAT Ted Ee wee CA fea feed Aaa Se sterwcter et Teal aw
eq facta He a Gera HUT.

(2) ad tieiga cats, st geeante ae ora ws 3 ants ata fraeh vega ee A sree
wa ta wes A sae aan & up deg vised wR Gata afsnas THs h sets ted BU yea
fea & few fase eke te seman at ted 2% at woe a facia ole a de Se a
ari erm.

¥¢.(2) We ak Wat ae Saat & sates aH Oe, sarah ura wd, wider sik qeaad, ser
at tifa an ora wd, st sah ard ee & fed Gera & a ett, ot fated et oe.

(2) ag virgin ate feet orpifed ore ak Sa at rare aT UI 30 & ates afentt
vera & alt ant 3¢ & aes sie vera & eat sik at 3e A aT Ye Al MNT wy & Sel faa

al tet Ufa A, st fated ay oie, veqa ae & fet wifttra ae aan.

(3) souRt (2) 4 stafas feat ara & ed eu ot are sik War at are Er veda feat faacoit
a wige feu 7asrr sah 4 wet SA ar Tala Ta trend cafes we eh fora faftra tat fash
a OR weqa feu me z.
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(¢) weale wade cated ga afefraa a aqela sare we Fret & aes ar. awe ait ara weal
at frafatad wa 4 det aon, aaiq:—

(m) wed Praifta awe ik ara yd at arerafeal @ dafira feast & viteq ;

(a) wea Puta ae ak ae ag at Hrenahral B defied faarray Hh wer ;

CI) ga aferas a cee ore re raat & ares dea ate ara ten, frah arta

UT 63 Wu ws & avy sawfta am tz.

(8) wee cated, fret ga afefa & sie wel a daria eal a ae dea fea @, va
ae fe sah err vipa a fsa fea om, a ae aan oem fH say Ua He at Gol THA at Wa
Tet a Sarit at ai & wtatHat ast ata we fe z.

watarm—sa ant & wast & faa—

(wm) wing de a ace & adA oe at a at ate at aadie des ae i oe
me hl athe Sas WET;

(a) Y¢,—

(ur) ‘at tea’a se ature & aed dea ae afta ah cae saria ars, Gla
ak wifta aftafera et t ; ak

(@) “ara ara” a a afer a dees sare ne frat & aia dea ers, wie, ote
a ae aq way fina &.

facifua ar dere yo. (2) Wale Sed, a va afin a ata sare me fraat & saat & sree A at aT
We SA, Hert Se Hl ceil z, faqween w fafa staf & site ae a sas feet a ar dara HA A atarHa

Wa @, 3a Hats & fee forah cha we a saat HES APT sed Wal &. wad Ua at N Ss Hi,
BH sane vided @ sift vel erm, star Gear gre vitae al faontel we afrafara fear we, sera
SUT.

(2) SIMI (2) & seta arse al drt sa fea, foal tor art dara feu aA & few weg

qT, & wwadad fer a anfated tet tia A, a fafea ot oe, at oTTh.

(3) we Hada cafad, St MRT v2 Hl STIR (0) H Bey Sy! Hl VENA al saa, aT onftagy
wl Ta Hea S A MT wy Al TMT (go) H ais oneeye ae afaca A saraH aM afer Held
Sl TA SUM &, W ae, sanfeata, Va sarea sifsaa ara a Cat seera snfiaa Held We ATH

ant aitee at faite a an sfirgiaa dita vfted a aries an SM HI Gea HUT.

ara Wtatwet Qe. (2) 38 afatras A aafage stafdee feet oa & ed eu dt bale WaR,—

(*) tla Gen a we waar & fed faa a er at ; a

(a) warts wiser at ; a

(1) -Bea afte at; a

(3) 0S oafacal am cofacal & Wa vert a, ot acer gra uftaea fate at sfgrad

far Sy,
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(@) an qe fala & dae A ore at angi et om 8 aet ded ae aT yfaea are
& day A sree @, ae atta frael 0S ae Tu frafal & dae F faa weqa

al Tg @;

(7) aa S Het Sasi & Fala et em A sel dea ae ar wider, aeanteata, Aare
& faa wad a Cat Sarait F scart few aw sage a Saye Vareil H dae A saerey
@ Wt freafatad at ara—

(we) doftadia fest qa A dara at wie, wei Versi wt arg at ta dara at
mia a ys yo ae fern ren 2; a

() shee ot oer, vel Soret & fea dara al aise aM ae at ata8

afi A ura az fer ver a;

(4) 3a een A wet at feet arta wifrend, area sifireco a fret =rarera & Fra,

feat, anes a fest & aftorseaen ax ufaea Bt ore & al WS Fria, fet, ares

a free at da Hl ate;

(S we (3) & ae sea a feu ae gaye wt Vera eI am a sa fad ad ar
aia, fred ta vftera ar car saya Sra 2;

(4) Saas, wei ae ar oriies w 8 ga oferaa an dees ore me Pra & ett
ders fear ora @ A at & sifra Faker & aaFARM al ate;

(3) gerrerat @ fH fest cafe at cer 2 da cake ge AR aw aaeii a aa a

wifta at atta; sik

(a) «feat sikh em A at & daa at ata.

Gy, Tea Uftsg a faoftet we, sifeepan ex daw UE Fa at ale fastiina sftact a aly
ary aguas fads den ak asa, A aye ue (fasrahier sik sahoat) afar, eqwe & ately
afirgfad @, faest weal & ae-qee a gaara a alg ara cafe a cafeat a af, ot ga fafa fatafes
far ome, sit fe ta freer sit wel, st fafed at oie, & aes ted EU Sah ERI Wea Aci a Sarsit
a eat at siftrgfaa angi ae dad at h vita SF cial HA Al THAN BT.

us. afe feel siden Fl ant uy ot ge (4) & aes feet ae & visas ar ones fen wa

@ ak 3a oe wl SIM (2) & Aes order Sl Uta wl akka & ales fea & ee sae wires
vet fear sien & aA SRaR a aitue at fate wot afer A aenfatee we vita a afta
Cat eR Sb I H sels ander SI wifta at ata A ae fea } aaa & wea Ht ata a WA

at Hl Vitara SA a ANhe aH “st Gea SM:

Tq set vider & fea ale aren feet para wifent a aria wiseant a sii safenet
a ararera sre uita feat sree, sit sifta sree s, SF Saya sla Ss BR salA sey H aMcaSy
Uta ade al wnfta at ate @ ae fer & ee wfacra set fea orn & at HR gre aaa af
fanftat ue ant afireen A aenfartes at waa a safe tet et ander at wid at ate a

as fer & aaa & wear B Ue wie el ot ante aH Sst Wea ST.

wiava Aract H

factfara wfrara
UX SINT.
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a ae fafad A asa art & feet afirent at aude cafe & aan a ae & wast & aan A
TH EU ahead Ml MSM a Teams a fHat ser wa S wees a wart & frat cara ar Friar
wel & fer wifpa ae AhM.

(2) ae dae sae at df & oa aafaa afrant & wa a a soe (2) & ais fea
Te Pte & se A a san ae fasara eet ar ere @ fH after > fad eet He Aa aT
ae wena a afeai a dis, A sae aa A se afetran & aia fet ardafeal & fore scart
a Gerd eit, fore fest ear We fous tal THe Ht ae WT a feel ara aftard al cenit
Ofte saftrmem seer feral feta A fegd e aTaTTe wera a afeal a atsat Tenet

a wem ak afin ae aT :

Wig Wel Te weil a afer wen aed ael & a aafaa afient a sam sro wha ws
ara aftrent ore & cart a afar a Ua snes at aia ax aa fe ae ten sifiart at od
aya & feara are Al vel Tame, stem ANT SOT A sere Ta Sen ael HET :

Tig Fa Yan afiwen feu me canada aw afeai a ate TA arftrert eq hac da aa wlaenita

al MIG wa dhe as saat wien & faa sik se afer & aim foot via a ardenfeat & fea

sarin &.

(3) sare(2) A ffs cards & afeat ao asi a ade ate a feat ser cafe ert veda
a terest afeat a ast fora we ga anf a aedis ware ae fraral & ares Gat a SU |

fore atacta Fel feta ae &, #1 RS cafe at TH GaT oud Se st ante Saha fer 8 sraftre staf
& tee area awe fea sreT.

(s) Sq (2) & sett wifpa sifted a fact wheat & aaret a da ee at a ast
al a feat acrid, scagittat gfe, aa, den, frat of > ag are, aa, threet a cenasil
al fou a ar dee &, wet ta oax, ser, scaeifral aie, sae, dew cH Ua Ht Tar sic

(4) ae cafe, fraat afer a sour (2) & seit fet ceraat et afiaen frat wT 2,
Stat vita ar a sre wife aifirard ae sofeefa A ta ca ak ta aaa ot ten afient ga

ffaa soetia et, fears set tet wieat sat a ten seen ct wafad siftant & aa 4 aia a
wage ea 8 wafad wen, ST BI eHER VT.

(&) Soe (2) & aes sa War afer fen wen Are sit stan we dega Prenfed Se
TR sk HAT: Cet Ua sik WA ae at yiayfa wea Sew, ott fafea wt ore, a aenfeafa, ary] Hy
am ah dea wie & daa w ffs fea oT aHT.

(9) Set Sa (2) & seis faret mre ar after fen wae ak ae & afimen a we
Trea at staf & sex sah ae A as Geen ant ael at aE T A Treil wl sa cafes at citer fea
aren fra Hest Y Sant sftaen feat wa Mm:

Weg vata aro sreftia SA We we Ara al sate ar aafad sifted gm we aa G sly

ak safe & faa fae fea a aa.
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(¢) Tan Wel & ae eA a atdaera vaha waa & wa Ae & Aes A saan, Ael &
fed wos ea al art a fest sear qena frat al ear A cad gE afte sre Are a Ae
> ta af a, fro aafad aftrent ero tet Ufa 8, ot fafea at ore, sued (2) & seis ahaen
& aaa wie wear Proer fra siren, ated ae Aha.

(8) Wet wg Area, wT TMT (¢) aes fares area 2, fara aafaa srfirent sro a sae
(2) & aes sae ort vifired feat after gr afien fea wn @, ae ta are at tel Ufa 4,
wt fafed st oe, tH Gat FIR ALM.

(20) dest ak afaen & day A ce ufper diem, eos (ecox Hl Yo) H Bade, el aH
@ Wh Fa oT & aes sere sik sET Hl sa Sai H arests Wa EU ay]a fH so Gea Ht aT
284 STMT (4) A afree” wee, Tei-ael ae ota Bh TIM WH sng’ Weg ta fea WaT MM.

(3) Set wafad aire & we ae fara Se at ORT sf aahe A wet a sada feat
@ a ae feet ath de & aoa SH WaT He WT 2, ae HM H Aaag HW EU sah TA
Wed ta cafe & aan, werd a cenast ar afte at aa sik sash fed Tact year eT,
oe Fa afaraaes sare 1Gral& ores aftrasr & ford arianieal & deeA aa dey rear
Bi, wawnita ae.

(22) Sige a sah srr wiiant safiandt feat wade ate b ara afta 8 sah gra wifi
fret cafe aro aret a Aare a al & wa a CA cafe gre at ahaal & ant wet at aryl facil
al sia ee & fed wa eel & fod wfesa at gam ak Ue ofan ge sa wan wa fu aT
Tet & ae SAR RAR Tat sr Wa ale cafe rel & fed sa wear dau tea at yd A ot
feu me aryfd & fea art die a fact al te HA & ad Whaca HUM.

GC. (2) GR tel wen S afte yer &, a sae get wast Ei & few fahiies fear wy,
Tre QU sl vast al A ST AA aa Waed Wt safe @ ta cena sik tet afeal gi,
Ht fafea ast org, stan ae ae.

(2) suet (2) & sea aes fewa ae srafara canal a or Uh Ufa 4 falas

fea som, at fafea at ai.

(3) Set soe (2) A fee feet vars at fret wera we aafad aftrert gro te fern ara
@ Wt ae se Waser & got af 8 se soe & aes fafea cenaal sik afeal at Gear aE
& fea wea eet at ater at aa ak se safe cards sik afoal a vega ae a an Ae
aFre at ot sad SA BT at eM.

&%. (2) Wel ae & We we fara eel & are et fH feet oats 4 are 932 wl sae
(2) & vs (H) MW QS (A) HGS (4) H Ge (4) F fafates ae sage aifta fea FM TH

UR Hl STMT (2) H WIS (WH) A GS (CS) A sq 2S sels cedta 3 TH ae ones sr WY

at & feat afuent a te ofe at free ae & feat wid ao.

(2) Set fardt cafe at arr 233 St sere (4) & seis fates fret sme & fea soe
(2) & ais fron fea ora @ at oats at fire ae & fer wife sftrent cafe at free
& sma @ gfaa HUT sik sa deta sve & vee afsrese H GAA Vea HUT.

RVos BI 2

WaerFareat

fran art at

vitae.
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LVOV Hr 2

wafer at Bret

a sik cearast
Wether& feat
wrt att at

‘Butera.

2680 BHT Xu.

warenaftaaa

uga.

SkGQ AT ¥B.

(3) ¢S winat diem, 2203 (20x Hl WH Base H ate wd EU—

(#) wei feat ate at sae (2) & aes are 232 Hl sae («) & seis fatafes frat

ora & fed fran fear sr ¢ a sa SAR He St STO aT SAA cafes wt aM A afsege
al afiren a fea amifaa fear sem.

(aq) ada ait sardia soca at am A sae aM Gere spe & we feat fea safe
at Ard Ra ae fase eel} fod ae aioai eit sik Tet saaH seis ted Eya feat
Yfera ert & Wt cafe HY ore wrt z.

90.(8) Fa afurrag & sreite aafaa afrent a feet cake at aa ae at, fraal safeea
al feat aia A ag cer oF & fed a feat canada a feat aq at wera Sel & ford stavarH Waa
%, set dfa A ute ert sor fe fafaa vier fem, coe & aes feat fafa =a at ct
TR ®.

(2) Saunt (2) F fafes vets tal ia aH unedta fe Seen at are 293 Bik are We H Hala

“afer arenfeat’’ qasn sem.

08. (8) Saw aqe @ ste aafaa sftrard gro ve fetes & sia wired feat afta
al feat tiring cafe&SRE&feat ear THcarseat, <eMaah, Het, HeatWa (Het)
ara ae feat wager A ufsefia A a srs sik Cet ara asi TH sR Gt VA SIM We saTAA
G, W feat caren, ddan, dara sik ara, Ausra & fedl & qian & fea sneavas a, ws
ert.

(2) SEI (2) A fafes cara a vets WAM sake Hin feua Ue SoeTT (8) & aes wife
aftent a am aafad sifted err dad certian ca a a ee & sets Aahes cd CSTE TT

ace Caran al freafafaa—

(wp) «0a afteta, ford thrips Safe ore dan fen ena tal Tat sik aafad start
at tet Gf F, si fated at ore, sites ferar wea 8;

Qh We wen wa san age;

(i) Saea: een Wife fart casi a afte feat, wei aifera at;

CA Hat aif, 2023 (2023 HI 2c) Hl aM eve H Beal aa craran feat,

afe aie ey;

(ara) sane aaferan, 9ag Ht aT wx HE ® sey sra-at cramian feild, ate are

@; 3k

(3: we aa Gata aficra,

afsard a cearten ca a add starsce a ard Aare em Galen ae & fea sa fea 4,

fora Cat ain at ag oft, @ ose ard feaw a sfus safe & che a tat sik wale, ot Te sifted

Ol crema ca a aes ASSN BW AMA HSMN SRI sala Ht MN, Ses HUTT.
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eylga faqoa

wl Ged 7 frat

Tal at.

(3) Set arte wiftrard a arte srftrern or =rarera & Free & arqpaca A feat snes at sit
ae at start a ta snes se free at agen at ate a a ad at arafer & shoe ort fear
STOTT.

(%) GAG & sae Fl set aged fen sem sei we ar wher A Ward cafe a feed sq
wea ea ¢ aT set ta ate & fas vlog fafifeca wt yer &.

(4) aafaa afuard afe ax 8 ward cafe gro vata oreo sueieia fear si & a oe aie

Bl TM syed SET ak SR Bl Aaas Hed El Gaye Hl wafia He IM:

aig ter @t ware arfanfed & che feet cafe St de a @ afte age aet fren ae.

(&) Wafad siftreert aa ares A ay fattieaa & fea gana aeal ar after aor.

(9) mee A aim fea 7e ay, ere sik enfea at THs Gan F fates tan @ aiftrn set ert
ak gan 4 fatter arent & faedt ara are we feat aim at gfe vel at ore.

(¢) wet stra wifvent a arte afewa rere wafad aftrart Err sraentta He at THA
al saiahta ae & a wast sie enfer at TH ot ga WHR soaita He Sl THA SB MT A ad ET
ATA Soa Sl STAT.

(8) ey dea fire ean eica wel fine eR wae Hoa Sh aS Se as BT TAU aI

are ares Ff fatafése far trent et a aed.

(30) arafriad arianeal at ye gen aaa TET ae aT os BH TIMI (ko) A assaf
am ad & tat a ard ex at suet (90) A am saafir ota ad H dae ane ort ael fran
arat @.

(22) «ae faa, fra oe ate wiser a atta afi a sa area ERI STAT

fatreaa fern war & oi feet ara artafeal A wera & fea & vfapa t ik sia afin a sar
FARTS A Sas =Aarera A aria wiferert a site stfrepwt a sea=a& ta fahteaa& favs

als atte cifaa & a ardter wifeerd ik arte wifteert & fatieaa at atta & dra at arenafe a
atta afar ak ta arene & fates at atta sik Te sare ae Sad =Aaeta & fafa

al ana Fl MT 63 Hl SqMT (20) A aa ox wt sae (20) A fafee wrevaly wt Pr ae

A aet srrafsia fear aren wet arfanfeat sat ost & seit Sawsea oa HE H Areas S afta
al Tg &.

(82) SRT 63 aT ema ox F states feat aa h ela eu Mt ei are ae ae veqa faa
arya tad: Fruifta ae et HS TH Wola: a ara: Sree Tel FAA HC GEAa StSE

TH aden tedt F a saat ae we h sade sets age wt omet.

(23) wet aT 63 a ox & sete ae wnfer afiediaa at oe F A sa Hea a cy we fHat
wit a sat cafaa a sa ofa & ara sade & oneta oftrdttd vet fear seT.

we. (2) Site wiser a aria aftercare & frat snes a fea A a sa sifatraa

an aed sare we frei a aca wae feel ora fafa F acafapa states fedt ara & ald eu ot
yee fed, fore fet aa ofa 8 ca afte & ae ath wa A feel ten on due fran

@ SR Sa THA Hl Gta HI Gara ael fear Ht ae Tia sa aa BH eid Ea fH ae very, for dae
Hote wea ar due fen waz, oda 2 oe, Sad GN HT ORR Hl Gea HUT.



Hee wstaa, feat 12 YA 2017 528 (67)
 

 

(2) wel sere (2) & seis feet Ten Sr aa wl Gers frat aT artfaa & sik faraat
aera aet fer wer fH aafad aftrert tet wes ar daa Se & few cet cated at egw suefsia
Se Ht sda HA EU TaT aA He fe Gar A am fate Tat THA Tl Sah SRI ACH Bl Gera
wal vet feat srt afew den a A fatriete cH Tages wie sa afehran & sade & sei
Taw sfrifia sat seh at art ae.

(3) wafaa aftrerd sa cafad ero, fora we STeAT (2) & ae Gat al aia al Es,
spared, afe ae a, fran SA & weg US fad S Mesa THT ST aa SUT sie Tea,
tar cafe Sa WER santa THs at eral BUM.

(s) sae (2) Afaféee afer sae (2) a soe (3) A fifée ten ot da aA

orfafean Se aE ATT uo & ores feeder ee ae SAR aT afer Gea Bt ATS ATH ST el TH

al dea Se at atte & faw os HI ders SA HT ot at er.

(4) «Feat AR a saat gers feat se Set Va cafe G, Fraal tae siehia ae at

Ga unt at ag @, fahad sate wea ea &.
(&) wWafaa aftent Gan at ee at ata S wa ad & hae snes at SUT.

(19) sei ane art SAH saa aT aria aifirecr & feet ane gra de ane at 2
a tat te at arenafe at we ad at arenafa el rerae A srqafeta fear sem.

(¢) wafad aftreart am aren A fareaa & gana aol a afraid BUT.

(3) saa (2) A sR (3) & seta Geen wl Gea THA a suet (2) A Pie vert

® day F afar ert dea wy, afe ae a, & fees Gas fea seM.

(fo) wet su (8) & aia GAS & ova ae safes Ve gaa F a US snieas at
wea aoa ad fife 8 yeaa fen wen ao se ofa al ula fen oom frat tet ce at

Garr @.

(22) ae cafes, fared ce a) arn 8, orm oy & sade & agar saan vires eel & fare
MAST AL WM.

ws. (2) alg thidipa cafaa, fare sam err cara angfd aaa aA are fret deraer a
ata ae Si Ga Tada Ht Gan fan st fag fra warqad! wa o siete angfd afurruitta fear
TH t, HY FA WHR Gad THA Hl Vet Ufa A sie teh wal & area wd ey, A fated at oe, vides
frat STU.

(2) wg vireo cafaa, fret sah oro cia angie wad aA ae feet doraere Ww
wap at den fen ¢ frfe wearad? ea a siesta ong afatratita fren var 8, & aenteata,
tea Sala ae i Ga Wada ae TK Sala He a Wy He St THA TW OST ST Ae HUE HT aT
el ert.

e¢. Fa afahran & aes afta fret snes & ager A Hada cated gro dea fret tan al
ta oafaa arr ta anes at aia al ata a dim are at arena & te ded fea orem, fora
4 @ Weal KR age erates any al set:

Tig wei aafaa afrend uses fea 9 ter Sorawae 2 dl ae are a dass ae
SU saa Hada eafaa 8 sah err tel da ara 8 we fatafew at on aaa are Hrenafu & sie ders
SU wl ate He aT.

neat a ayia
fear wat att

Say UTA aT
Wt Ua AC

en fea wr

aget artantrat
wr atu fHar
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at at age. 8. (8) Set se afahras a aaa are re fra & feel sade & area feat oafad grt
Ben al dea feet tea al dea set fear sine ad aafaa sftent Pafated ue a afea dat
a Ha Bl AGG Se F fae aN ET, AAGe—

(#)

(a)

aafaa afirent ta cafe al ca dea feet Tea a ga yen Sea tH at Held HUT
at fret ara fataide arftrert 8 ten al Heh Se Sl stan BUT, st THA wafad

afuant a v8 ay fafifée afirent & Friaoneita 2,

US ate a caf feat ore st aafad afte aera sfirert sera ta ater fafafes
afiant & faa ch ain ti, a eg sik fama ae tet ca ule at aqiaa
after age aon a fedt sa fates afternt a age pl sen aeT.

(7) (Gm) aafaa aftrerd feted gan sro fact srs cated 8, fred oF veg = a Wa

(88)

(ae)

cafaa at wear a ara @, at US cafad & AS 8 aT HU e A Wana! eq a
TURHU &, ACHR Bl Yd GA Wes SA KW A sah SAI aT few sw W ATT
F fatafde waa & sine, ot aa wea aT ayy few at a od at sel enh, sad
ay al, TUS safer 8 wea tea al dara ae & fea a al ow al Va ae sa
THA S VAT a SA Bl, Mala HE Hl Ba HL THT;

wate cafe, fra sods (eH) & anita Gan ord wt ont & tet Gen aT qa
eu & far sag eT ok fatsan set Oe Gen feat semen, daar sat a
feat strat ar srt at sit & at feat wage, sa wie, aferdt a feat sa

wetast a fed waite, qetea a dea fe a a ud ga aa & eid eu tt fH
aafipa ag faa, waft ar sen %, veqa Hen staan vet ern,

fect ofa a, fra seas oH) & area Gen ant ai me @, foe sah aqac A
WER FH dea ae A stare Tt Hl a A ae Gan FH farticee Ten S daa F

waht aaa som ak sa ga Fra a aaa sare re ast aa & ohora oy,

ala;

STS (Wh) H BIGTaSE are siftenrd feat tt aaa Vet Gat ar Ses

RX FSM A Mae AL HAM A Ga & sa A dea & fee aaa ay facie
Ht WaT,

STES (UH) h sels a Ger wl aed A ae aera BEA act fal cafad a
afar cafeda & fear & aq dea aa gen wasn sram sik Wa dea a
area Ff yeaa feu aA 1 te ofa afer & afaca ar eile 4 fartide tan
fan am ara sik vata freq wae sie;

cafe oafad & fret afara ar soa (war) area or Ger Hl ate Hava,
Prefer eel aren ay cated Pres fore me afta Sh freee Te a a, Sars sie waft,
sa a at at on a, cafe cafe & afar & fae ap aren & vicar em;

wet ag cafaa fora we sues (WH) & aes Get Bl aa al mes, Gat at
ae ae afad al Gaye BI A ae afaa He ta S fee Bin fen WaT wa a Sa
ale 3m SafasHal cafad @ Mes sel aM aa Sl ae cafe cated H cha Sa MW GAT
St deta feu ar & aaa feet aa al are Hr we oo, A SOM feet TT
a saa feet wt & sa ofa 8 wes Bh a sah few Wa af & Wa ae
feu wr al dae @, sa un A stafedte fedt oa wt sa aifad a fra we GaT
at 0S fed wa aw sah WT at ae al ders HE & fou ata al we 2, Gera

wee gt stan ert;
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(3) aafaa ofent ge fafa aa a ot fai & agen ta faa at a sah
Pesos fare stra ar tenet sofa ar Her sit Ba da TH Pes SC GM Ta
ae fe dey tan St dea vel Ht feaom & SR sad la THA HI Se WM
SeSl ad a Gara Bl Tar at ama CA Heerae ariel ta fer at
prea & Wwar saad tect a ae sad Safa a fawa won ata ae TaM
aM ta fama & smal Gea THs Sl GM HTT aa tha, forah siete faa at
arr & aded td & ait anf arma at WA cafaa at e feat oe;

(S wafaa aftard ta oafad a elea wan a) fataide aad eu wed ar cemaita UH
WAT TAI HUM Bit Fa Ta fae & Holset A BAHN SK Wiltpa fat cated awl
tern, frat ta afar at sofa tf a ae rare awn FT AGT SRA Hea s BR
SH HAAR A sat sift ta wa-aa as vita we ta aaa a sa wary F

fare tea al age ae & fae amex en aM fe ae YU ST THAT TT;

(4) te wire diem, 903 (xeev a 2) A stafdte feel ara & Ba EU Mt aafad

afirent aqfad aise & ure wh arden Higa Ht WaT sik Ven afsreee WA cafe

a sae fate ven a aga ae & few ta age eT AM ae sae gM
afafia a:

Q) wel ga afar a aed ore me Fadl ao aaa am ae fatal & arity frenfed
ae daaa a fated ae sade oem & fe ta fated & sea weg fret tea al suet (2) A
afrefaa Ofa 4 age fear sien a age & feet ara dn me vfapa waa Sel fort THA al sa
an & sade & sq age at wait.

(3) Sela, wars a ferat aig wen ga afefras a aes aaa au Pra & area frat
Safar grt aH Hl dea s sit sl ded tedl F a Sata at a aafad sfraent saa Het aarT st
age & yey A saa cafar 8 tea awl Ue age SUT AP ae Sala ae aT THT at BR Fa Wa
Aqe Al Te THA Hl UR h Gd A yess BUM.

(8) wei STE (3) & aie age at ae wan Sste acer ait wes BER HT wea A
A Hae at daft aan & ad A Ha aH wera wels Vel aa al eed Tan & aq A fea
we,

Co, fot wate cafad Ext wee fe Te ander W sya SRV BH aas Hed BU day H
few wera a fac ax tam a ga afar & aia feet af err feat faact A caa: Fraiita

aaa arya wea Ten @ fi fast ten & dara Fl UAT Go H seis Ss FH Mara H ares Ted
BU site Ue wef sik oftiel, wt fafea at ore, & aeita wed eu Sete a seas afae fail 4

Wer we h faa saa HL WHT:

Tig wet feet waa, atta a fect up feet & daa A ag cafeen da sf a tet ate a
Hea at sar wes St sre sik Gia Gea eh an fan frat sik GaT al ta afar a ater fru
fan age a erat erm.

C8. wet we caf, sae fect wen & view a aM & awa sae daft a sah Host al
feat daft a ae wR Ofsta Sent a sae fama, dum can, fafa om feel ara fafa a sia
ae, ot sf a, at ot fect daft at fedt era aafaa & ga FY oer Wis W He SH SIN
a fae aa f= a ten wa a sia saa ofa era dea fest ae am feat ara uh & day A feat

ada & fare YI ert:

wet Sit 3h THA

a feat Ff

aera.

wha are A

aaft sia ar

Ps et.
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at frat sr safes, are CS ae, wast ar Ma HT stare VA stacy A oe fear wa a feeg ot arden
weet a freer aavar sae fear waz, & fad aat erm.

(2) Set soe (2) A fide stat Ua ara al aa & ay a aT feat ara & a A aera
%, a ag 7 aa at ate 4 sae se ongfd feu a are ore aw Aone a Sat & fed at a
an afe ae sa afar & ais treging cafad ¢ alk fafed waa & sitet ara titer paras
A deme & feu sacar Hua F, eat eT.

C&. Wel ae ahaa wer cafad & Ffte Hada aeqail st argfd Hen F a se wed Hea
@ @ to afied ak saat yer ofa daar eo a ik ys: ga afefran & aes ta mel Ww
Mey at Gera He H ford art eA. .

é9. (2) Wa a a afte dufat or fedt sere a afte a see b sre h aya
FA water a fara san sik snes a ane feua at atta B yd weet ers aa a a saa
afte tal hufrat 4 we gear al sa ada S WA SM ae sraly @ ane SH WT eA at ata

& ota ret at a darat at a Vat at angi att a met at a Veal at a Sry at ora feat
¢ va ten vers alk wifta & dorsent a daft Surry & angft a wife ara A afafea fear sre
AR ae TaN HC HI Gera HEI St erat eri.

(2) SHI ones F safes fect aa} Ba gu it ga fifa &war& fae tet 3S a afire
poral wl Sat ses al ata aH al state & faa yf Saat qa sre sit saa Haftal F
rea Was Al Sat see Hl akha S tee fea STM.

éé. (8) wa ale HoT St fest area a afsam & anew & aia wT sae ware frat
HT 1S Ht Sot at fare snferal at ora wel & few woe & wa A fraqad cafe (faa va oT
gah wea ‘aftaarsa” Her rar &), arrt frafer & dha fer & sitet srqaa at are frafad at
aya eM.

(2) aad Cet ais SA wara tet Gar AIM & wag st ae shaq wae, sa ata
& da ara ® sia, fae ae ufteare at frafaa a Gear ora ace @, aftaaras SY sit ae tH,
at sah Fa A feet ae, ors TT eft, AT aa aT aeraHot srr Seat a ea S sie @, sferafaa
BUT,

(3) wa feet wEede Hot at cara fear strat an ga afer & ae Ho a fal stata
few, ae ys a wsHA A a aces staenita ale ae, Sas aT fea, Freeat ager et fewer st Ae

2 @ wae ae, a sa staf fram fee ax wes 2, & Chm Set a ews M, Gard wT a sik
qa: Ca a, Set wie a faa Wa ae saad HH aE BI A ae Uisa ael Ht ea & fH
Cat a at me age aot & arf & dae A saat sk ster, Genco ador WT Hh SRM Fel Be
% dea we & fea at er.

C8 (2) Hot afer, 2093 (20R3 HI VC) A safes feat aa & aa eu of, wei fea wede
art a feet srafa & fear oe a Senet a < at angfd & feu ay a, ore a afer, fret

age wet fear at Gena @, wea 2 A wets aafaa, a sa orafy, fora for ae ea %, & che wed
Sel a Frese a, Cqat BI A she yaad: VS ay, Sst a Mea Hr fears Wa ae saad H VATU

a A ae aia set at ene fe Cat a a ng ageh Se & Hat & dda 8 saat WK shen, ge
a wie 4TH SRM Fel eee, daa SH & fae ee VM.

arfraeat atte

wert cafad aT

Surry oe

watery =at

facras at eon at

uaa &

aria autrayat
eon Wf arf.

weaehob&
fréstaY aHT
‘alfrea.
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wi & unitery
Wl At Gt Wars

am a faa

. ai f it ,

aie ar athe.

anfe cer afar.

aafaaa ume #
Bl, BT at
wit war dearer
art & fau
aifarer a tisier Ff
fagra saaer.

_ (8) Sei gaa ert a fret vies bot A daftatia fren ora & sik feel safe & fey,
fra eon tel Sot wade het of, & ae are w Sarai aw ert wt argh & fer fardt wz, ears
a fea al ta doled a oe age vet at on ect Ba soe (2) A stafeee HE aa Ua fat
cated at ar] aet enh, St Ret wgse Sport at Rell srese Soe are ell et aT Bersih sta
wl smgfd & dar A feat az, Sas a eae Se aia A Peers a

Ueq Fa sera A sisi ate ora Va Prews we afta dafars wmfet st ary sel eri.

Qo, aaa Waa feat ara fate A acfaper fret daar std ee vt, wet ale wa ga afafraa
& see SY, wast a fed I Mera SEA fara eet A HA a Wels uniter ta dara & fora dyad
ea att yaad: a erm:

Wed Sei AE aren we a Paha OV sat A ae a ws sar uPien wt Sahagh al ata
ar 3a fafa qa oer sige BY data ae ak ter wien srt dafrgfa a athe w vies a,
was a wit ar dea SA HI ae sa ata wt santa wt ae a sel, et eT :

Wed Fe ak fH afe tet ae Gan Aaihiafe st ata @ uw are & ier sel St oat 2 a aeat
Tee & aia te arian a afc sa atte we an tem fraat tet Gan sagqad SRI wear at
ait @.

82. Sei aS oan, frase daa F gq afatran & ania Se ae, wast a Mier dea @, Hl
fel saeren on fect ora sem cafaa & fafa sik Wa cages TT a sam aaa & wre & fe

fret Gere =e at afirnat srr aca aren SoA UA ery a =a a afreal a ae wars aT Mies

sat wa A sik set aha ae saufed st ora sik age set aa fH saa Ua sages a Ay
aay cafad & feu sau fen ora sik aget ond, afe ae aaee a warm cated ein six ae fa

ae Td SRI BI TAM Hl Tet MT a ge afb a dees ware Te raat & sade aqqant AP],
Bt.

92. Wel fal Suda “aft st doe a sah feat am & aia ats aren @, fra® day F
su afar & aa ale a, art a wife Hada @, feat ufrner after, vem, wean

aaret a frat wre a use (free aarta ae cafes, are fast at gers a aia Bl, at area F

SRAIR Br WaT Hen @), fraat Frafaa feret area & anew & arta al me zt, & freaones z,
R, SMe A Mit saw sansa Hl oe sik aget srait sea fe sae Hada & faesaeco fan
wa ak age wid, 38 fe ada afaa ee aan a dare at ter on ga afuhras a aan
sare me Freel a suey Tea CaN] BT.

93. (2) fearen atk wr eiera sara Pisa, 2oxe (RE HI 32) A saaiua & fear, wei ae
afad a afar & aie ae, ore at mitt ar deg ae & fed cet %, va—

(=) afe cafaa srt See SI ae SRR Hl Vaal Jy H ae saw fale vias a
frat aq cated ert at Cal staré at ter fates oferty a sr cafad ga afefraa

& ae 0 aafad 8 sea ae ors oie I Gera GEA & fae eet ST; sik

(a) af ta ofa ge ae a ae SRR BI Sa AREY SOU a sae wea at
wel tan sient & at sae fates viatfa gaa al doer a sa afta as, fora aa
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(3) Feel ot ada, frafaa at cafa sik stat Gar FH fae sik wd a eit, wt fated at

See

ae, (2) Ft aera & aes of fate afore ae at aie tar aren siden ta wed ik

Cat df F sik tet Gre & ay, ot fafead st are, sa we or Se aed ew, fa a otf fara

al Sal Hl Wg &, Wh Ae HET.

(2) aeum, fra wn sa afar & aes afta fatacia at gon a ordi @, freafaftad &

daa F an—

(me) fers wei a Aaa a eat or ata,

(@) Fa afufran & sod 3 ota ort sifieqen ar Ur] Gy,

) aril a Gensit a Sai wera ait apa ar sae;

(a) dea mwa Te eye a yea at aaa;

(3) fare ari a dart ar eet & a afara a sau;

(a) am andes & area a at ater;

(8) Fa adem ome fae are aM Garail a Sri H daa A at ae ale fafere aa wr afer
Sa We saints sel a sans a Vat at angi & awa a sral argh a wy
H Bln @.

ec. (2) feet sneer ai ifta a ofan sat we ofa at daft sified ay sified Soe

sik aff staran Bl at saa Gena afieta yeqa we at AM HUT:

utg feat aad A set vfrearnt gre fet sfierat at ain al ag & ct CS afterall a) aarda

vita dafira otftrant at cla fea aren. ©

(2) whtert sraeq ait ait ae afieral at sta eel & aada sidan a sah wiih
wiaffa sik dafera sttrent a saewf wiahie at qt oF bh ava sew ERI a dl order SH
aR BOT A salen Hl OM:

Weg witert aet sider Al AAR ael BOT Vet svat A sora Wa we wea 4G vi cfaa es 7
arace & fed ae 4 se afar & sadel & aia feet araisal Y saa fatieaa fear on

Gat @:

Tig Fe ak fe sa SII & ares feat sided Hl sides HWA aM a staan feu fon svete

wel fear arom:

aig ae +f fee wei ame at oredte fren star & ah sake anette feu art & areal a one
FH fatiicee fra sem.

(3) Jaa (2) & aes feu we yes anes at ula orden sik defer afer a Ast seh.

(%) Set feat arden at sae (2) H sels Vet si GM, wi Sah aaa sndaw srt tat
SIE a shored al ore, Bl ails Ah ava sik aiden a sab wip via& are daft sft
a wife vfarfa at Gt SF a staat Ver SH H UaStan fear wa s a wftrand gro snaeq
A fartice wea a afte fata at seer ay orev.

afm fafrota &
ferme saan.

area at wifta

we Ufenar.
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afia fafrofa

adie urfirent

Hl Wot.

ardtet urftrant

ar adie.

amit urfirant

% Hew.

(4) wet wierd & gers 0S fret wer oe Hate wad %, fra we afte fafria at ger at
me %, a oa fg oa forget at ae at, fra wae Tate tad & ik WA ye RH Gay sik
fartitaa & fee artter unftrert ar fafese ati.

(8) wierd ander at wifta at ante a aed fea & vier feted A otf fafa at aon
UN.

(0) andes, dafira arfrant, aftanftar vat ad aifirant at seshron & ova, esi sr
Waa: Seats sik Cel Oa A wend, st fated st sre, wfseent grr tat setfea af faftota
at ofa ysl sre.

88. aa ahs farota wefrard gro seeifea afte fata a faces ariel a Grae ae
& fou afin set weave Area ait Saree dae af fatoia srdter wife & am @ wd UH
arta wifteart a Tet Bett:

aig wear, uieea feofte a, feet arr wes a da weds B srafeea fare order wife
al feat asa & fot sma witert & eo A ar ae & fea afirgfaa wt gant.

goo. (8) UT e Hl TIT (x) & aes sealfaa afi fattota a eafera dafera srferenrét,

afvantt tat aren aftent a arden ote wife ay ate at ahM.

(2) 38 aa & ava wets aria sa aha &, fraat ited fata & frag atne ariter at
dafira afrent, afieta vat cen afer a andes at dagen a art @ a dte fea ai arafz

vee wee at wat:

aig ania wiftent a aie ae Gare et sia é fie ondew a fea fea at sw orale & sta
Tet HES Taha wreol ent Frente fear wear on dt ae dha fer wt oH safe a safe sik staf

& MC Ja Val SEN Saad HL THT.

(3) 3a oRayee ota Wa wed A oie tet he &ae eit an sae tet tifa A

Fer fear aren, a fafea at are,

go8. (2) stile witent arta a fea & vat al Gl aM Fl Saal We HH WAT
UST see Uta HT THM aT as ater fu Te sree a Pee sree at Ue ae & few a saiatta
we & fea afar aaa.

(2) suet (2) A Ffée anes amet goo & aes aria Ota HEA a ar ee Hl saa (4)

& adn Frés ae a ata a zea fea at safer & sitar unite fear sem.

(a) sei anita wife & acer 3a fates fret ona mr fee a feet fare ot aa Pagal
nda vel Tad @, ak ae aren aren fe otter ar de a ae we & dae A aly afi fata
ant vet feat ret @.

(Ss) aden, dafia afran, afirenita car ae after al Saran & GradTeel SI AAA:
wenahta ait tal Ufa A wenfira, st fateaat are, srite wnfiert ero teh seuified afta fatrota at
Ufa sit areT,
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QoWheat a srtter wiferaard ar ec Ul UT 202 H aes Tah SM Ulta feat sree PMNs

at eh af aficre ver a cae vefaal a dte fea or ae, afe tet vedt wierd a ata

Witert at armed A cet snl ¢ at saat we A dafea afar, sftenitn tat ara afer,

ares a atten srt anes a anha @ oe ae & vitae oe ait 2:

Weg tat ag aafs, fea wea ae area 4 gfe Car saga Baye Hl Wea at ata tha

aifirn fatrota at
uftetiax.

a aa ees walar Sat aa TH elfear TET wa ae fee stew aT oritere wt AT oT .
ol AIK Vert Fel we feat sat z.

Ro. (2) 3a sea& seit wife an aria wiftent se seeitta sfte fatta sara Frafetian

RR Sea BT,—

(() «sa arden ey,fare afta farrta & fed art eo at sae (2) A flee fret fava
& dda Ff saat ater at st;

(@) andes & dau @ deft afeerd a aftraftarvaa ara aftrent 3

(2) saat (2) F fates onfire ferrofa arearant etm Ferarea aa sa ae safes Farrel et waehTeRt
fafa, aa a oRfeafrat a aca ae eT.

pox, (2) wet ante waftrand we wer & fie wer ec S2 SuERT (%) & area aT UAT Gog a
STUNT (2) H sels Tae ER seuifea safes fata aH snacay a srtiene set wy! AM afer aeat
al faa a aval & gerdeer oe sftora fear vat dt ae area grr ta fata a any a a
Ws afer at om ak aan sa afehaa a aes oe me fast & sade sndea a aritenet
a ta amy St at afi fafreia att fiver a aeT om:

Teg 7e fe ea soe & ania SE order afta set fen sem ae andes at BA oA aT aE
HAR Wert Fel frat war et.

SPAT—INT 93 Hl SIAM (2) sik SIT (20) A MT wow Ht SIRT (2) sik SMA (20)

F fatifés srafa at worn med aaa sa sue & seis ta afin faros at ate a wey EA act

ak anes at aha al ware € are safe a uftafsia ae feat rem.

C3) sere)ageae, dafaa afteent 3k afin cat

art sifteart at Ast ore.

Qou. (2) Whtent a sia wiser a freafafed & daa A are what Hl var ae & fea

fafaa sien diem, wco¢ & aes fafac =a et at afoai eit,—

(+) we 3k frtem,

(a) fed af a saftefa ar vada sik waa we saat Wen aa;

(1) SAR aR eet sik Ger afeal ak ara aitehal a vega ae & few sea HEAT.

(2) afirard an sriter snferandt ara 9g 3 wehsr & fara wer Patera aera ween se FEY
as win diem, 903 H seas Re H Vase & fea ai, ak wierd a site wire & aa

afra fatrota at
ANY SMT.

wfrar aft-
Rafral ¥ afi
fafrota ar ya

uifirent atk

arte urfirant

wat feat
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uifartt ait

ater wrfereart
ait ufsran.

ardtet writ

ar ardtel.

Wels Harel ae 283 sk ae Re & aaiela sik onda de Gem at un eee h yarn & fea

wate ardaet Gast set.

20%. Ufdant a smite wiftrennt HY a steara h sade h aeaela ae cag wt vieen fara

he Hl Mf Sr.

HART 22

aniiet aitt tert

go, (2) Fa Satay a Hala are she Gar He safes, oxo (QokXe HH. 22) h BA

=rwifirent sr wita feet fartizaa a ores @ cata arg cafe Te arte wiftrart a aria

at THT Tt sa atta o fran ta safe a se fafvaa a anes dafad fear om @, da ara a
ie fafea frat sig,

(2) age Te faite a snes a aaftean a sfc hb dde-A cad a GAT Se

was & fea ca a aM hale Hr se & Fader ae feat tet ardarel & afiera a AM sik
aden at aa fad feet =rafotae oifsert A ga afta a data are sik Gar ae afifran,

Joes (QoRe BH. 22%) H area He fafaeaa a anes uta fear f an ses sre Va facet &
TT& fed ot sw fatiiera a se o saa ea z, se fara wT sree St daa wt aha
O oe AG & tert aria wifreant ai feat aeitaes ofeant at order eet & fea free @ wan eT

aye a aay anes A fafafés far aie,

(3) wet SaeTT (2) sea sree & spacer A wife sired site wihet al sraer Hea

%, dei ten sides ordtea wiftrent gro ta caaer fen sen al ae =ahoias wise & fata
a ares h fees Hg ade Baik tan wifi afirard ats ardternal St am ga afer &
amie a daft seater Ta snaey awl aM] eA.

(s) ate wifterd, afe sae ae STI Bl ora e fH aritcaal, aenfeata, dt a we ara at
Yate safe & stat arte eet & vata arco a freak fen war mn, a ae Ta WH We at Sin arafe
& Wal Weld HEN Aaa BOM.

(4) saa & aes vets aria WA veo A ehh sik Ue Ofa A wena at arot wt fated

frat arg,

(&) SIU (2) & aia ae ste casa ael at seit afe srtemat a,—

(>) mafia sie7 a saa ale a, ors, Gath, wre sik mitt ar yo a ea aT aT
aera vel fear st Star sak srt tert we; ak

(@) se sree, fod day A aia wiga ai as 3, 8 Saga fee A arn Ht Ht HT
ce Viera & ara Uist ar dara vel far a.

(9) Sei STITT (&) & seta artterenal A cen or Gera ax fear z, set sar tea & fed ageit

(¢) atta wit alee et GA or ar sae Wer HUT.
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SII (2) & sett fet cafe a vlafee aa & fea ad el er,—

(wh) wes), (@) ak (a) 4 fies afeal & ame 4 ata & fe; 3ik

() we (a) 4 fies fed af & ae 4 se safe & chm wa a fear
ant W.

(%) Ter ae aah St bala Area at Gar ae afesrram, oye (oko HF. 82) a ae was
Tet sit Gar ae offs, 2ogo (ows HH. WX) DW AI Wa Te ah Aa aM aff

sada & ae fred 2%, ga ofan & aia ot fed aaen sr.

ae. (2) wa te a ata afar af asta del gr afta feet sree a caf ag cafe Ft ees ar

za are 8 aia ge at GT Bik Tat Aes Cat ster at citar we aa ale Taw AE ore.

TT @ ae fe ase F fae ar ats aKa we siadfea &.

(Q) saat (2) & ae ate area sa atte a feast ofa cata gro smiterra sree wed
EH es 8 vo fer wl Hale A ara wea at oT wart sik ae Ta wea F sik sa Venta fa 4
ert st fafa al sie:

Teg ae fe sat era TH Ha H ss hya aia Hl GA WSN, ae Soa BE TANIA

BW we fH tet safe 8 coal Gs 7 SUA HI WAfad SRO MT.

(3) Fel Ta re ar ST Bl are fe feat ae A fafa ar ara wer siddfaa @ aet
ae 3a yet at fafrafia wen sik hoe sa ver fata wea wm sia at Grae SOT aT Were
ata at grag & de fe ame A to wea siadfaa vel 2 1 aga ae & fed aaa et:

Ty Fa SqaT aH feat aa & a A ae ael Geen we fH ae aficaag feu aM ae aril
a area at feet sitet at, sae gro fearfad 3 fee ve fate & feet ser aan wea KW Wrae
el al wale Hl as Ga Halo A Sa siettacy Hea t ale san se GAMA Vt are st fH AA

Ff te oe siadiera @.

(%) Ta =e ga yer farrafaafafa & usa ar fafasaa arm sik te frofs a sa sre

afed fa oe ten Foe srenfia 3 yer Sen sik Ut arma oT aa a ae cw wae.

(4) Sa eres feat ta are al santa Ht WaT, oi,—

(%) wate a aie te ao santa a fen tH a; a

(@) sre (3) 8 aahiiés 3 fate & oer we fafa & aren wes Ts aT Aa Hh
Br aeqet staurco fran ra eT.

(&) Set Sa es } THY AE ala wee al TS @, aei ae Ta area | at =e
a wy at Ue se el St sat sik Ua sree ale St A sah send H aa & aqan fafeaa
al Te.

(\9) Sei tar as agua el %, aei renee fate & za fas wm aad fara HOA Tait Tad
€ ok asi daa sa fag Weae & we oF af ors arate sro ast at GAT BTET Bt
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HeqIe Usa, feats 12 FA 2017 528 (89)
 

 

(@) wl ade & fou Gye a agent Nerd Hea MT Teal Hl fea H areat & few

oT ae <a SIR TTT a WA oafaa oe Mies Ht HI enfe S, HH Sarat B, eet ST.

(3) we eafedt

(%) ser (2) BUS (UH) Vs (saatw) 4 falsesaat Fa feat &fw wera

A PR HLA s;

(a) feet Ca et at Hem Weed He & a sash Ghtaesq A A ser, wT HA, tan, fou,

era SA TI wa a att feat Ufa A fest van ae al dag Hea @, fra fava

Fae ara ¢ oT fara Se a1 ER tam @ fH ae Fa atures a aqets Pita
Prat & sia sat & faa att ;

(7) feet Ca are at urea He SoM sas vers A feat vor dag tem fw fest aa

fa 4 Sor & feat vera wlea & frase fore ae aa t a favara HA FH SRA
Tad @ ae sa afta a aeeia fff fread & feedt soda & secs F 2,

(a) fed aia A oer a ceeds Bl Wega SEA & few whsd Bg Wa &aeT

wy At & afyent h ana cfs oh A aah wa Fz.

® ea aaftshrae an agen Pafifa Preit 35 suse Se areca a afar ad oral aaa B steel

ten & a art sar gaat 8 ste & faa dfeaa ot A saad wea &.

Cet wit & fre erat een a Tale wa we aH et ahi.

223. afe als cated faa TT eyo & ala Gen & aes Gar faacot ea stfard @, ae saat

Sq (3) % seta ant fea 4 fartite safe & site 2a A aaa weal fat Gala sft free

= aad & fH te aafad tet stay & wets fer & fea frase fore ae tal faa 3 A sane teal

%, & faw dl eae viafer at mite & fea ert eT :

Weg we fe va ma & avin afnifia wife ore come 8 afee ael eri.

aay. ae fret cafaa S ame aug & sets Gar a faacht easrt &,—

(@) Fa oe & sete sen arta Ut Gar a faa oF 4 fon afadyad aro ot A

sane tea %, a

(qa) ae gan a faawh fra ae sia @ fe starr 8, Hl SRR Wedd HUM z, A
Hum 8.

ae ta FAR 8 ot ce cok eed ae a am sik see UR wan al om A ik GAR a
si ta yaa fer fora cher argue al wal 8, & Ura wee fer & fw tedta

BIR TIT Bl sfiads sh H seals wH GT vow aH & GAA S eda ert.

gy. lS Safad a ga afarras a ages fiftia feel frat & fedt soda foraa foe ga
afurras F yxaq wo ae wifes sel @, ar sectest Hem z, tet wet & fee at etn Oh yea

BI VIL TH Bl AHA.

Terr frarait 3
Wf sramet TA UT

ates et F

sane Tet Ww

Senor Stet.
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(1)

(a)

eo)

(<)

(3)

(&)

(21)

(a)

(AR)

feat mea fa ae wa 3 a favara ae HTa waa @ fe ae ge afetas a
aaes faftia Praat at stot Hel fore erat F, Saat Hos atisia Hea eT Waes
HY wa a feat mean 8 dag Hem z, cae f A TT HUM z, vam &, feud F,
wera aa & ao fama aun t= ow fet aa iif A fiver 2;

frat art al wre wea & ar fal seq yar @ sah vers a dag weal @ a feat
ary fifa A aa vera Fo om wea 2 fraat oe aa EU He to fava BEA HT
aru tad ¢ fe sa afuteaa a deh fafa fradt & sade & sects F 2;

feat ae wea wT aaa a Sse Hea FW TS Hea z;

feat Gan a vers Set A spre teal t fra a ga ster A a dah fafa
fret & sqael & aria wera ch fo ag atifaa & (fan afarqad favara ulead, fas
SC BI AK BW Saw S fH sah aM yes BS Gat Vat) BW Bt Fat cas A

ea oni Ge (H) AWS (2) AAS ave 3a fad & ate ee ar ea
ata & A EA axa &z,

esata erm—

set ax orcas at wan wn Taa BI a, a aed at a eT RR wera at aH
& wet A eta aaa wrt at me THA ula a are sau a afte & WS aaa
a Mt oa ad ae a et aam sit gait a;

Wet Bt STATA al THA A Ned ST A AM STANT Hl WY SS Hl Wess Ht TH |
aera A aera arrat wer at ag tea St at cra cou a aftr t afer ata at ore
ei & safe fod WA era a at de ag ae Bt aa ak WAR 4;

set Be arta a HH a Tea BI Ao Se a aE aye a wera a ee
Ach A wert ara wed Hl Ee THA Uh Tt cra Tau a afta t ced a A ore
wae S arf Fd Ca aaa 9 Tt de ad ae a ae ait GAR a;

Gs (4) a GS (3) TM GS (a) F fahafee feat array at Heat ft AM aga ST
ee & fae ga aunt ad ae CA aaa 8 TH Se WE as B VSM aT ZAR
a a aa a sia em.

(2) afy ag cafaa st <a era & area rama an defines & ven ya: Fe ona & ania Seles
aa 3 @ ae et ah wells Wasa sme & faa ta ora 3 Ft via ad aH a BI Gh BK
JAA a deta ert,

(2)

(%)

(4)

(8)

STURT (8) & As (UH), (at) aie (ta) stk saemg (2) F Pfte arvae favs
ak sfaa aro fire rere & frota 8 afafafiad at mg t at aqafeata F we aa
a oF safe or ael eT.

es ulmat dieal, 2e03 (290x aI 2) & aiafthe fast ara & @8 eu ga fete
& aes ast stare sae (4) Ff faféee sre & faara aaa ait warda rT.

sa (2) & GS (H) TM GS (G) TW Gs (4) a Gs (9) 4 faffee ak wa
SIN & Gs (uh) & ae deadly agay daa ak hws eT.

alg cafea aged al ye arqafa far ga ar & siete feat same & fer afraid
wel fear sem.
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faaarareal

al Wasi.

FYEATWere

strenfire wrens

TYATTaAY

(4) HS ory afar a aol ar of ot fates feat om:

we ae ak fe va or & sade B ais ale were stqard ern sit feel ara fafa & ala
died okagal, afe alg ei, & wa Ael Stem:

Wig ae ak ft fe ta sree F hae stadia a, ot sik wfet Sr Mera SEI TaN

WA sald SVT.

(2) saan aes arora& yeas & fee THA, SAGA THA ca TSI SIT al sradferd He
& va viagra, Saa ot afee a, a aa sel eA ok af wan dhe Sa OU aa

we a tare vara, st S st st sifire a, a aa ael OM aeaels wed Ey, Teh ert, ot fated
at SY,

(3) SRE at stauita ta ue wea b dea W aaM aoae sik feet sr cifea

arafeal & dae A afrqad cafaa & fees sa ofufraa & ata se artenfeal dfera set ett,
afe saa aro& Say A gee a et afer f ware B WEN.

STRATA 2o

SHAH Saray

93%. (2) faa fer a & fae fafeal 8 8 fet & aia eiretten ak fairs ere
Gt Sais TA ae wets cater a tat wel } ares wed EC arias sneme We VA WET A sit Vat
tfa 4, ot fated at oe, erie waaay ard ern, fra aa ae fe seg (2) & aes sifaa
Wawa gre wieenfta set ae feat sre, Tene & fee eet ein ale va wer fatea wel a spares
wet fea ara 2.

(2) taeda ar sifaa war-aa BA veo stk Ue Ufa 8 sen Tat weal & area wed ET aH
fafea al ama, ver fear are,

(3) saat (2) & ata fret cafe a ont eta wae—aa art Pear rar aT are
ram afe sad tariancr Ue cated grr wise fina ae feel order & arqacr A fea & fe ae ore
Qa a ws & sels trier & fea cet aet on.

evo, (2) FR to & ely wrt Gera ah faces 4 ae feat cafad a fra aig threipa aafaa,

an sclagire wa aren 4, fad fea a die aad? fea al ara a are staf & daftra fara,
faa sah grr fara fafa & aeiq tel Ufa A, ot fafea ai ore, weaa fear ra @, qesahia ar
afe ais Bl, at Ha & Ger al seria SE & fea ewer em:

aig theted afd Frafafad wef A wera oA & fer ayaa set erm, stafa:—

(uw) wel wera at sar wan ge ofits & ae ye at yer ho eo A aa
mel 2; a

(3) wei ae fraa fen & cere Wd we Ta at ara3 fee, eee fae 3 oneta srai
at fart at vet en @; a

aq ae ik fe saa vers at Set ten, a aia fom ar siftrraa, eeug (24k FT x)
ant 3, Ut & Hl STMT (3), II &, UT &H AM MI ¢ Ht suena (¢) A Galea

frat 08 aa & aro %, fra Sata fas ar (three sik aad) Fram, eeuy
& frag 22 4 fatea da aie safes & oer fag vet fen war @, scegitte sen ard
Wow feu aa al as sel ert:
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(4) ale tirectpa safe faa fea at a sae ora rea sqgel & dade A army scat
wa GM 4 qesafia wr ate aes St, at aT al SA ar ewe hm, fog fram daa A ae ar dea
faaar fafa & aia ofder gro fear rn @, ga wd & aes wed oC fe san dhe a feel sry
at Her Uae certs a, fad fer a dha fer a arafer B ex WA cafes at Van afeat F case
fart wet Mt:

ug da fea et staf gaka oreo afc ae ae dha fea at sik aftr state ange gro faanita
art:

Wa ae ak fe sad tretpa afd ga soe } aes we ade A Cet Ufa 4, ait fated
at sie, fracoit om.

(&) ag tfreins cafaa St a dl fect fra ax we ae a aa eT oT oT fae fate &
aim dara ara at & aect AF rad Ten a Gera wea M, Frefefad wal & seta ted eu Fra fea
wl STH trp A stafeee ari_fafifa a faftia are & age at cerm A onfta crm ak Sage & dag
Hoa Yew al Ta ay setagiite sm aid A A a eHa ET, staid -—

(we) Fe afer & aia ta sage ao rel St yar feu met a Hada yer ae
fora anita 2;

(a) «sat Vireeina caer ort go & ail Hr dara ael Hee 2;

(da) saa tireind aia ga afafan & ae ta eye w Sy We at & few
Wa 8;

(aR) «sa Usreind oofad sage & dae A fam fafa & srt arth Gera hb area
wa 8 aise a ory fafa cera mod A 2; otk

(ia) «te ohsre ak are fafed cana faa ante & ace yd ane aa 8 yd om Felt

fea mg 9.

(9) saeMT (3), TTT (¥), se TMT (&) H sels Wea Sl TH Vat Ua A yaa eri,
WW fated at arg,

sia ad cide & ave, (8) fra fea a oe fae fate & suai & aren A, wel ae ergs, Sa & up
ae armies TAK Wea ent ak 3a sat wa A om ak den, aia, neem, Gripen ao feet ara wa
sree, & fou a fet aan a aif ea a wee & wea Ofea at fea wat sik CA Era at

sat IM OH frad fer Bl a Sah Wa aya Aon wa et Ht sa aaa wl HX Gea Ae VT, aie
a Sel wi aia ah S GT eM & aver a sam faa fer @ we Ha & iat sad GI Wad
v3 fea arn e:

We we Te at safe vata tan ania ar wt at are a safe ot sfaftad arafer & fore srqad
SM Fert wt ant:

aig ae ait fH aft ten eye oe are at orate & stea faenfta safe & vitae aa set
Hern Sat F a Srg!e HC Wea MT ewe al SIUM (¢) H GIS (H) H Brae S arqan ayer fra
SM Bl cat SPM:

(2) wet aS ag Wan Tea aR & fest wim 8 faa fer 4 oe fae fafa & soa
& ayer afar fatten vfeard ae & fae feet aq after at ofea fear wen en aie Car Are
(fara FahaaSa SIEM A Sat Are” HET Tae) Fraga fea wt a Saw WASad SIM HI Tita
chert sat tt Hy at Gea sel een afe saa ara, fafratrant vias ae TM senward Fara
fer @ we Wa sae saa waa Hl cher fea som 2:
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Seas& wT A
sit area & aa

W cenast air
wagerfie sie
wal urgalftaea,
feepta wferat at

Wed.

arara weet

wfara afar

& fe fayte

treahet.

(aH) Wa cenas & siadeq at aca;

(a) ae fe waren ok (A cera SI edsI eT faraent cree feat faferee cata
& Ml seifethaa st stra fa =rereaa 4 sfaa aro & fw weet Hua zl
ava fret fase cafe & om eedfeafad fra va a ak te fread a
atta ceast st <a A ga We seer aed Frere at afr fea

TAT Bt;

(@) ae #8 Ee ot fe ae were: wife ze 8, A cede Shee SUT, aR te
wera aaa A ser Wea z.

awa. (2) Tea feat ara fats F ciate feat aa & Sa ee

(&) fret cards at tele ot ta aemlfines F ott ee Sra a ori & Pree
(ae ae St A stray At); aT

(ea) «feet cends at oftefa ofa; a

(1) feat cena Ff aredfaree ang farrenr site fora fore Seeger gro wifta alg Higa raat
Wt wife @, tat wal & aia at fafea at ore; a

(3) «feet ofa a dar are 4 ectagiits wa a eifta ag gan fred tet Gea at

wre wirat Ht efter 2,

al ga sfurrag sik sah sei aa wa frat & yar & few up cenae & BI A aaa wT

an sae ain feat ardent 4, feat atk aga a yer ced } yeaa & form et ta Wea eT
we Fe cede at are faya-aeq aaa & wa A a sad ofa Sy aes TM MeT SH yeaa Tea
& eo A mea ern.

(2) 38 afar a sae ais ar wa frat & seis fect orient 4, set sa art h sen

Tm wey THe HA a sca at wt 3 ae ta wanaa—

(#) wt cards & thafaa wen 2 fad ae alfa @ oh sa Ufa a acs HoT
@ fred 2a wea fea;

(@) Sse cends FAA A enlte fet alae at Tet falta at tar 3 St ae velifa
ae & yam & fee aafaa et fH canada at feet erqet ent ara Ta aM,

wa Ta A pffeet ara SI May SPT SI Sa TIM B Was Vy Fe SIH HM HEI aret afey
al Tatea set sik fase S se Haq et & Ae A sata eM.

Bek. TAR, Uftag at fare a trier wefan, wx & dara, feat & veda wtp
at a GT sik frre, gaia 2 faa a) gat war & faw sik WA ara Hell & fara b
faa ak Wa ara Gel & farer & fed sik TA gate & fan ot fafea feu ore & fou aa
Ae ak dar at scaite dda at afi a wart.

awe, GEM, Ute al fronftel we wei Wd fire rar area aa S oret eT Se ze sie Veh gfe
 & fee dea anda wad a Maftadtta facet ar A ora a ren 2, afe ten we ae a fafafiia fra
TH @, wiaaa ae al yd at Pata & wa A aaa sen sfegfaa ae Tart.

ave, TOR, aftee at farmftel ae ait tet wef sik qren & area wi fated feu one, ere
afar & pir aif sik ta eure cafwal, fred vfaredtncn a dafira, faacol ar weqdtnc Hz
wl dara sit ta Hada cafeal or vere at afte @, ST sqaT Al UA oretl fasra ysha at aifergfaa
at Ub.
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ave. (2) Wee tities cafe a ga afta & sudel & agen seer & sah afycha aret ait Gar ar
wR sents BER sr wa ara ake Bar ae arpa Yen waren He War. oryarert Yer.

(2) We SR Var ee aes VST Tor aH ta aml & orem we si fafea faa sy,
santta feat st aT.

(3) Wel ak Sen ae arqaera Vien ToT at sauna satel We ster feat oT aT
ak virion cafe at fad fen ot aan aan tel ofa ot fafed at are ufo
Sa Foot cat aah.

ayo. (8) He ahe—

(*) ae Hata afd eA ar; a

(a) we erie afer om a ers fa ad eA & ar; a

(1). Wea dafiia ae aT fara He I Ts arseye a SH Ae& fey Tear WHIT THR

ar als wihieErt a sere-yow a a Yow & Quen & fou sere hx Ua

wl ale Ut SA a PRT; aT

(3) area ae areas, ecae (2ee8 Bl v2) H Sasa H ells Frage He saan wife

A & SRI; A

(Sunda ftard Se aififran, eeax (29ay aT 2) al oT vam h GS (H) H ad
& sata ae de Set; a

(a) farga sifaFras, 2003 (2003 Hl 3G) A HAT WAR A UIT Aaa Wa Fail
OIHieSHEeAale TG faye asa ale faga faaaaI srqaitaunce;
mn

(3) «Caregen arf, egoe (e¢0¢ HT 4g) Bt oT & & aia fram teen a
TREN; Al

CH) BU aaa, 2023 (2083 TH ec) H Haienla Se THEN; 7

(SH) Aleta arferam, eece (2ece S48) & ae Het ahfeaA & faa

Sad Wife; a

(a) aff anh, qaafed ak qrefaen 4 sfaa vfaae ott oneftiar after afar,

2023 (2023 H Hale afufray G30) aH ut 3 & Ge (7) A fifee Haar

(2) sfayfa dfarer (farras) aifFran, eeu (agus Br v2) BURT 2 & aE (a) F
fafése Foal wd rH ward; aT

(3) Faatarre srfirrrrs, 282g (2888 FT 22) Hl IAT y Ht Ta (a) H GE (S) F
faféwe faeramm; a

(3) anda feo Se ofefran, ecay at um 3 & ada aamioa nadia ford da ar

ws satya; a

(3) HU orf, 2083 (20RB Hl RC) H sels ae Teed HOA, Are sie Gat He
Azad; a

a3 si
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Bifterat dre0t

ait via.

aT&WHTae

fat faster 2
TATWITHEM.

rt&WedaT
wat otter.

UGA Ht UR.

(MT) =oURT AG HL Bae (8) & area feet ake a yer fen va fare wea de; a

(4) WR ert aitag at faerie wy, aenfatiide ae ora cate; st acara wad fret
fafa & aia, cen tisretart a faa a als onafire faacoit a at sik Wet a
Va & FaAaEK h aT AR & siafae dea b cenas a eel a feet de aa
a dafia Gergen a faa Grd a Ha a fas h GaER A Ae a Safa HI ser
Wer a fHet sata A sfsar a fed & afira & arqeemt & fea Vet arate, wa
waa & dee, Ca ved a ta 4 ik aenfariee, Ca wtendt a afta & die
FH saat Gan at feat wy ar sateacar eT.

(2) Set saw A seat sit a sah gro wea ae after, gen feat A gt me sa Gat
MH afep tA fear A an, ae afeql tel gear faa we ae sa ate at Ufaa HET sik Saal
tet gaa at atte a dte fea a statis & et a at fe saat sit a feu ae srder We Ut sik
safe & sie afeqet & uae ae a Up Hae On, sw WfiaRt agar HET sik afe gfe a
ufetesd saa dha fer at arafit ar sa stqara at ae stata & stat sel fer wane dl, va afta
& fect srr sodel F staf feat ara & ea ge of, Cet Gen feat we ge vet aaah wat sik
sa afutan & sade ary aii.

(3) wei Ag cafe, fred gear feat fear arn arifaa f Ta aE saeTT (2) A STMT (2)
aq fatafése aaa & sitar vel tar 2, at se wired sa gat oer at ante @ aes feat at arafire
sata & vie tet gan fast 24 at ten ar aifea & wh sik ter cafe gen fart om.

@4e. (2) age, Fe fra ara @ fe sa fen eT anaes Zz, afirga gra, aa daifira an
sa afta & diy W fed ame a dafira citer ar doen Se a free @ aT.

(2) Cat Gaal St SA orga at Saat atk S aT sas or wifipa He safea, ae fated,
WS wes sik dfa 8 sa aiftereal & doen a dafira feet ares & Gate A, Ue Gen a faa a
& foe dafta ate a gen aM.

842 (8) AT Rho A IT 42 HWao & ferg at ag fea ot aa h Gale F feet safes feracott
a sae aM et BT, fat wenfa & arqeq a sae wise vlaie a fafaa genta & fen tet
ta @ yenfaa set a oral af fates cafe a) tet fafateat at wear tg wad an ae sik tat
at ga afer & aris feet visas & water & fae sean 4 ae ig ae.

(2) sa afafas a aca vad fedt ae afufan & aia afta & wats a) oleas,
alg aafe oi fe sa afta & seis cifersl dren A an ga sfehran & vais & fea Gach a

san Sra F vet cM Ea z, wl, aT eae A fee ae Gat aw sy oe frac wa car
Ol steal Ua aH Bl sya BUT.

(3) 3a oe &t feat oa ar ead ofacal & af ao deraent & at a daira He Ga b

Warr WR any ae em, afe org at wa A tet gan a year chafed A ale @.

@G3. Teas sad al Uf a Ha sel awe orfreerd, are a) vais sik wfc dean Use &
fea & dau a) cae A vad ey, sae ane dian, aia arden a ale sa vie ch feel dt a
w feet st fasrea @ aera wat we TaTM.

2a, SIT an SER err whinge SY aftent, wet ae ae fra qe é fis ae onaere & feet
aula ate b met 8 Aa S TA a ah, se fae ay feet a a at Whe sacs HUTT.

gah. Wel FE cafe ae cat aan & fe ae sa afutran & ania erqewt vera & fee wa
%, Ti ca wH ofa ae aR WA afe WH eT.
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wha ara a
af & fava F

aTSTWHIT.

afara amemy

wm Frater

wileatte ar,

atta
atfaftrara

frat SIT.

HT

mt

(S) aera waa ora fine fafa & aia seat a sant wheat ae cis Aan a ae
aa are wifsert eo fargo ard eet aa Ua yer & aR ale faffeat; a

(3) aenfeerfa, feet fafa craara, feet ama carer, acd saree a Se afaa h

Sara FT SHATTEN& favs SMAISaHU& fea safrnrt wtwe
feu an & fer fafa waar afte, at aaa, amd caren aes sense;

aut afra & cae 4 wt ee & faeg ga sfehan & ae fret arafeat &
dia FY aaa & antl A at ag ula a daft ate fateieat; a

() ser vfafs a carafe wore & war & fed a dare, saa Sel a feat caarfera

Welt & seem was & fed wel Wa afta gato water & fed at srs

tel fafafeal & war a we) Se at dfael snag AeT Z, feet afr a Fige
feu a at ate fafatzat; a

3) arama waa ora fret fates a veto & fea aenoraere aeaR a ft afar
al ale fafefeat; ait

(3) WaRn & fer fet ead cafeal & vert a deraen & of at Vel Gen ar VaR

afe, age at wa A ae chaled A aioe 2, 8 dafia stg Gay,

Hl Wher BA Bl A] SPA.

248. (2) afe age, WI saat ak So sas se wild Hes ara afirent at ae wat fe ta
cafeal & day 4 sa afufas & aia feel areata a afar @ dafira feet cafe a as ak

wg at fafateal er var ctefed F srasae a wate 2, ot ae date aaa, Ue dfs A ta am

ak fafateat ar yes at aT.

(2) 38 on & ania Se vane wel fear sem aie ga aafePras 3 area Ste enfka afraid
ae & day A at od F wa aH oT gow & seis arte wife a ale sila weqa wer & fea
wer Foe ordtet aot sega feo foray srorara eT star & at Ig odtet ae sega et Art &, al Frere
frat STEM.

waste.—anfteta, we, det o cafeal ar a, wd & ater ar am, dat & feral,
Waals afirnaisl, afaat aie arose a weerel a acest ar ag at cen 4; Varia feat aT aaM,

aig sie A seat sik AW sah ER wiepa feat ara afar wt wa A ase st wera -araifad

Seug TE z.

RGo, (2) Fa auras & feat soda & ara A ale Pater gaat, =raria, afc,

Tra, sta, viene, aes, aaa a al ae ara artarfeat, vlauen, Taw AT, at fear ra, sey
fear Tan staf a sad frat werd, gfe a ce eM & oreo afafirrs anen vel sem, afe ta

Reka, water arate, yaficiesr tte, ate, ofeies, afea, waa a ser aredafeat va
afuras a faaar frat fafa & sia, wie ait atten aera ah sen A an sik wa &.



Heme uses, festa 12 Ft 2017 528 (109)
 

(2) afew, area aGat at ate, werd Tel fen sen, ae aenfeata, aes, anes aae

wa cated al veel St ager fear wart fra aH sa Ud fee Tens Bei CS ata wera sel fea
TH ¢ a ta Aes, ane a aga & agen A oy unfie ara wae sik afawa A a ag A.

REX. TT go H Sade We Vlapa Wana Sel fat sik ga afufras w feat sa saael A state
feet aa art & ed et Ht are wien, ot feat oa a ot ag fafeaa a anew a fea a
WAM VA a aeI cede A fet ale ar oRae am free te fares a anes a fea a
WAT TA a aT cenas A aficra wt car a et wHe Tals, aM a sah MT A yaa NW 7
wet tet afeat ga afer & aia fae ae afteart gro sah dar A ae sit f aM Sta Are
Bi Var Hr BfahTAH, Ro (Qoxe BIH. 22%) H sels frqew ale stferard a aenfeata, Ta fatiraqa
Wl ses a ea a Waa a As sa cea UN St Sl ante 4 de ae at srafy & Ch
wifad cafe sri seat Set A og art 2:

aig ae fe 0a afer WA fahieaa ao area a fea a ya Wa a ar ats Cea & at
an at atta 8 we are st saf & avang feat sem:

TgFe SR fHSHwe re at stay Ca areA OP]Tet er set aiefafaa saeafora
ale, feat vena qa a cle F saya deer & cae A Yom wt ag a:

aig ae at ag cafe Ua siete & ufepa wofaa 2, tafe =e a fasia ar te oie
feu aA ol wiftierdt st oer fear wa et.

262 Ue gee sie eee WF aoc & fea ae fafaa =e sa afufras & ae at

mg arg ae a fear war aTeaPa SB Safera srl HET aT fee we S Says farresa Ht safecmhear

wel Sri.

2&3. Wel Hel fal anes a ceanaa at ofa sa wars & fed sae ore feu ae snaer a frat

wate al sree Has wit %, sei aanfarfes tet ara dea Ht sei.

gay. (2) een, oheg at faniel w, afegen go ga afta & sodiet a araihad ae
& fea fra sat sari.

(2) STMT (2) & Vase Te Gera vipa wera Stet ford, ater, ait a sa safahraa gra
ae it ae st afd & am fated fear rent a sa suse & daa A al fee amt a fra gra
Se oT ah, Faa oT aaa. .

(3) 3a amt sro ved Fae aa at aie Ha sad @ feet al yaa wera a4 at whe aiafca
eri wt sa ante a ydadt athe wet eri feat ga ofetram & soda yaa ei.

(s) Soe (2) A STMT (2) & sre aaa Te ae Pret aT seria SE WN ca TIM
a smite wet ame ae arat or Soar HL AM.

Rau. BAe, sa sifu aH sadel a arated ae & fed se afetras an sah ate sa
me Fran ere ed fahraH, SAT SR FAT Te.

shire Ut wae
gfe ar after.

fefaa arene

ait arfirentitar ar

Wht STTETT

fra’ at wrt

wml ara at

fafraa wart at

vifen.
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RCR9 AT Yo.

(fre sod gah over Prise afafraa wer wa ¢)

(2) aT 203 A SoUTT (2) F sizaftaa Star aH sew alah er Frege alle ara gee 3 his

afarraat ar ater (fre sae sae ora aenftefa ‘Stor dene” a ‘dena afeiraa”’ aer

Ta &),—

(#)

(a)

(1).

(a)

(Ss)

(4)

Ra Gated ar fread & aaa feet st age at afer st A: vafda Aah een; a

yd wafer se sfafrerat ar frefaa afer, 9¢8y ar afatran, ata 4 TT oo?

@ Safar wath 2o ERT RiadaHeeCIM Ja A Ale H VATW HX STeASy,

B0G (R898 HT HAH &) TH fH geve h afer 42 sro PRisa TM AeaweM sect

aa are yet F fara aeqait wt Hx sPras, eece (ARcc Hl MAH 83) ST Hey

Wee AAS yew att fase we aiff, 9936 (2936 BI WAH 20) BK FH

ais fea 7a anew aera wear wT a feu ae a yet we feel aa Ht Wfad

wel SEM; a

ta frfaa a dsifia afaraat & aria sere deifira afer a Prefaa afar

& sinta sree feat after, fasrnfsan, area a aifsia, weya a sora afar

al watad wet BUT;

weg ae fe Preise afar & seis afrgan gr aig at Be ated F a Fad fea

— & Ward 3a farensen & wo 4 at ae Tal WaT;

fot ax, afin, wf, ari tea é a ta Bawa foo HE BTEC aT Sefer

afar a frfaa afafaat & suet & fac feu me feat sae & dae F

sora a few ae es at wala aet HIT; .

feat ardqu, ata fat arial, rarer sik ara alg fates prdarel a acprat

al age a aagate feat ax, afer, wie, gar, ens, after, fasrnfiar,

aaa, dea, wre a és h daa A saa sik feat Va spay, ute, Frater

arta, ararriat ik ary fates arefenteat a apa at agent aora cpt dfter,

Uta yatdd at we ak ae Wa ae, afin, wie, gan, =e, TET aT

Se sqyela T afeifta a Bam se fe wa afer al ga va a Seiad a Preis

wel frat tar %, awl wafad ael eum;

arateal, fra stots fr dae feet arta, yafdcitest a free fre fra fer

aa 3a fer WO sah Geasad Seiad safer a fad afehras seis

der fea tar ¢ ak tel arteafeat saa deifea offre a Pefaa afahan b



> Hee UTA, fet 12 YA 2017 528 (113)

ae ot tet Se fe ve afetaa vad ael gar st sik sat sifafraa aH aeitfera

ain frefaa set fren aan &, at wafrd ael BOT.

(3) fra & ura & del ¥ aero we afahran, @ceio Ht ARI & H MMT SeaNST

wR wKe Wafad SAH faa SINT (2) BK (2) F few fatere fara & secla

al Fel TET NUT.

TTT 8

[ant 9]

frac at yer & ea A art aie afe fan ufanea & fear wat

&. SRA shea pr eae sae a fae, set Cet snes WyeSea STAT

fra wa 2.

Fe RAR & syHA a age A fea wa, ae we A anfahicte dafra ofa a

Gh afer & ara A oer a Aart a el a wera:

aig ae fe feet frais err feat erat a) ue facta af Yo care wor @ srafite yea

al oh fa wa, HY Ae A Sal a Sl Bl Wer Fel APT SUT.

3. (&) fed yar ao sae afied at wea a yer, wel afindl yer at ak 8 ta

Wea Hl Wer He SH aay ta 2.

(@) fad afieat sro sae TUR We a yer, wel aired yer a sik SW Ae al

Wa HA Hl aa ea z.

%. FIR & SRR UM sea A, STs cafaa sR ARAB Tet dafea salad a san feat

ary war @ Sansil Sr sien. .

TT 2

(Unt ©]

frac al Ae yer aw Gaal & years & wT A AM a

2. Fa—

(m) Wat ee a ae sac, ma a yer 2;

(a) wed afer aoe 4a afentaa fees a sah ea & arena & faa, He sia,

Saal a yer z;
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wiam—sa Gs & wis 4 fw

(3) afteafaa ‘aera wrftrert” a acer a aera wad fret fafa & seis wars WA-aa

ant ae & fare wipe aie wifrerdt sie US wferert at sie 8 tar waaay Ae artfara SA Ht ee

H, frafatad fret 4 8, statq:—

(we) aregfae afitfrem, eae & ania nfea argfae vite & me wieiga HH
ada;a |

@y sitet der (ana) & aa terion ag add Hie; a

(4M) HAT: Wet HT eae ae ao een a tia a fare at ater orfrendt a ae

SAA Tae;

(2) afteafa ‘afratr” fara stra fed fase fafaa dean A afatted Farr aitada,

werent a ya: wren 2;

(1) fret aifise sofa afer & scat a sae at srqafa Sar at steeng sitet HUT;

(8) Ga Wenitatl atsedar an fare, fesnes, ware, ape, Safa, afs, fear;

(3) feat ard a far oh at aren a ya Oo oT feet aed or feet fees A aeA
aon a fet art at Hen; sit

(a) feet warm (frat fatiféee afatis & few a set) awe.

areata ders at sre Hetar wiawet oh fee feat Art al STAT He a atfereHre Hr sta,

&. gH yera—

freafafad dyad yer at Aare ar wera art aren, safq:—.

(%) UR 2h GS (228) A am weaned wel faci; sik

(aq) feat tas oro a fees & waa a feet ars fa A oh ot a, Tea GE ae aT

ara sei & fee ar ast a ae Wa (ama sean ee ATs RIT Haft)

wel Car vert a Bar ane, fara dara a ara FRraM Viewer & fea Sat F, Br era.

9. Ale] Al Wela—

frafefaa a met & yea ea Harn ome, aafe—

feat seer at feat afanfaa doa a afar & fara eet vee, fara Gera aM aay

Wea wire & fee Ae HT wera.

892 HL Ro.
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MADHYA PRADESH ACT

No. 19 oF 2017

THE MADHYA PRADESH GOODS AND SERVICES TAX ACT, 2017

[Received the assent of the Governor on the 9th June 2017; assentfirst published in the “Madhya Pradesh Gazette

(Extra-ordinary)”, dated the 12th June 2017].

An Act to make a provision for levy and collection of -
tax on intra-State supply of goods or services or both by
the State of Madhya Pradesh and the matters connected
therewith or incidental thereto -

Be it enacted by the Madhya Pradesh Legislature in the

sixty-eighth year of the Republic of India as follows:-

CHAPTER I
PRELIMINARY

1. (1) This Act may be called the Madhya Pradesh Short title, extent and

Goods and Services Tax Act, 2017. commencement.

(2) It extends to the whole of the Madhya Pradesh.

(3) It shall come into force on such date as the

State Government may, by notification in the

official Gazette, appoint:

Provided that different datesmay be appointed

for different provisions of this Act and any

reference in any such provision to the

commencementof this Act shall be construed as a .

reference to the coming into force of that

provision.

2. In this Act, unless the context otherwise requires,— Definitions.

(1) “actionable claim” shall have the same meaning as

4 of 1882. assigned to it in section 3 of the Transfer of

Property Act, 1882;

(2) “address of delivery” means the address of the —

recipient of goods or services or both indicated on

the tax invoice issued by a registered person for

delivery of such goodsor services or both;
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(3) “address on record” means the address of the
recipient as available in the records of the
supplier;

(4) “adjudicating authority” means any authority,
appointed or authorised to pass any order or
decision under this Act, but does not include the
Commissioner, Revisional Authority, the
Authority for Advance Ruling, the Appellate
Authority for Advance Ruling, the Appellate
Authority and the Appellate Tribunal;

(5) “agent” means a person, including a factor,
broker, commission agent, arhatia, del credere

agent, an auctioneeror any other mercantile agent,
‘by whatever name called, who carries on the’
business of supply or receipt of goods or services
or both on behalf of another;

(6) “aggregate turnover” means the aggregate value
of all taxable supplies (excluding the value of
inward supplies on which tax is payable by a
person on reverse charge basis), exempt supplies,
exports of goods or services or both and inter-
State supplies of persons having the same
Permanent Account Number, to be computed on
all India basis but excludes central tax, State tax,
Unionterritory tax, integrated tax and cess;

(7) “agriculturist” means an individual or a Hindu

Undivided Family who undertakes cultivation of
land—
(a) by own labour, or -

(b) by the labour of family, or
(c) by servants on wages payable in cash or kind or by

hired labour under personal supervision or the
personal supervision of any memberofthe family;

(8) “Appellate Authority” means an_ authority
appointed or authorised to hear appeals as referred
to in section 107;

(9) "Appellate Tribunal" means the Goods and
Services Tax Appellate Tribunal! referred in

‘section 109;

(10) “appointed day” means the date on which the
provisions of this Act shall comeinto force;
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(11) “assessment” means determination of tax
liability under this Act and includes self-
assessment, re-assessment, provisional
assessment, summary assessment and best

judgement assessment;

(12) “associated enterprises" shall have the same
43 of 1961. meaning as assigned to it in section 92A of the

Income-tax Act, 1961;

(13) “audit” means the examination of records,
returns and other documents maintained or
furnished by the registered person under this Act
or the rules made thereunder or under any other
law for the time being in force to verify the
correctness of turnover declared, taxes paid,
refund claimed and input tax credit availed, and to

assess his compliance with the provisions ofthis

Actor the rules made thereunder;

(14) “authorised bank” shall mean a bank or a
branch of a bank authorised by the Central
Governmentto collect the tax or any other amount

payable underthis Act;

(15) “authorised representative” means _ the
representative as referred to under section 116;

(16) “Board” means the Central Board of Excise
54 of 1963. and Customsconstituted under the Central Boards

ofRevenue Act, 1963;

(17) “business” includes—

(a) any trade, commerce, manufacture, profession,

vocation, adventure, wager or any other

similar activity, whether or not it is for a
pecuniary benefit;

(b) any activity or transaction in connection with

or incidental or ancillary to sub-clause (a);

(c) anyactivity or transaction in the nature of sub-

clause (a), whether or not there is volume,

frequency, continuity or regularity of such

transaction;
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(d) supply or acquisition of goods including capital ©
goods and. services in connection with
commencementor closure of business;

(e) provision by a club, association, society, or any
such body (for a subscription or any other.
consideration) of the facilities or benefits to its
members;

(f) admission, for a consideration, of persons to any
premises;

(g) services supplied by a person as the holder of
an office which has been accepted by him in the
course or furtherance of his trade, profession or
vocation;

(h) services provided by a race club by way of
totalisator or a licence to book maker in such

club; and

(i) any activity or transaction undertaken by the
Central Government, a State Government or
any local authority in which they are engaged
as public authorities;

(18) “business vertical’ means a distinguishable
componentof an enterprise that is engaged in the
supply of individual goods or services or a group
of related goods or services which is subject to
risks and returns that are different from those of

. the other businessverticals.

Explanation.—For the purposes of this clause, factors
that should be considered in determining whether goods
or servicesare related include—

(a) the nature of the goodsorservices;

(b) the nature of the production processes;

(c) the type or class of customers for the goods or
services;

(d) the methods used to distribute the goods or
supply of services; and
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(e) the nature of regulatory environment (wherever

applicable), including banking, insurance or public

utilities;

(19) “capital goods” means goods, the value of
whichis capitalised in the books of account of the
person claiming the input tax credit and which are
used or intended to be used in the course or
furtherance of business;

(20) ‘casual taxable person” means a person who
occasionally undertakes transactions involving
supply of goods or services or both in the course
or furtherance of business, whether as principal,
agent or in any other capacity, in the taxable
territory where he has nofixed place of business;

(21) “Central Goods and Services Tax Act” means
the Central Goods and Services Tax Act, 2017

(No. 12 of 2017);
(23) “central tax” means the central goods and

services tax levied under section 9 of the Central

Goods and Services Tax Act;

(23) “cess” shall have the same meaning as
assigned to it in the Goods and Services Tax
(Compensationto States) Act;

(24) “chartered accountant” means a chartered
accountant as defined in clause (b) of sub-section
(1) of section 2 of the Chartered Accountants Act,

1949;

(25) “Commissioner” means the Commissioner of

State tax appointed undersection 3;

(26) “Commissioner in the Board” means the

Commissioner referred to in section 168 of the
Central Goods and Services Tax Act;

(27) “common portal” means the common goods

and services tax electronic portal referred to in

section 146;

(28) “common working days” shall mean such days

in succession which are not declared as gazetted

holidays by the Central Government or the

Government of Madhya Pradesh;
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(29) "company secretary" means a company
secretary as defined in clause (c) of sub-section
(1) of section 2 of the Company Secretaries Act,

1980;

(30) “competent authority” means such authority as
may be notified by the Government;

(31) “composite supply” means a supply made by a
taxable person to a recipient consisting of two or
more taxable supplies of goods or services or
both, or any combination thereof, which are
naturally bundled and supplied in conjunction
with each other in the ordinary course of business,
one ofwhichis a principal supply;

Illustration: Where goods are packed and transported
with insurance, the supply of goods, packing materials,
transport and insuranceis a composite supply and supply

of goodsis a principal supply.
(32) “consideration” in relation to the supply of

goodsorservices or both includes—

(a) any payment made or to be made, whether in
moneyorotherwise, in respect of, in responseto, or for
the inducementof, the supply of goods or services or
both, whether by the recipient or by any other person
but shall not include any subsidy given by the Central
Governmentor a State Government,

(b) the monetary valueof any act or forbearance,
in respect of, in response to, or for the inducementof,

the supply of goodsor services or both, whether by the

recipient or by any other person butshall not include

any subsidygiven by the Central Government or a

State Government:

Provided that a deposit given in respect of the

supply of goods or services or both shall not be

considered as payment made for such supply unless the

supplier applies such deposit as consideration for the

said supply;

(33) “continuous supply of goods” means a supply

of goods which is provided, or agreed to be

provided, continuously or on recurrent basis,
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under a contract, whether or not by means of a
wire, cable, pipeline or other conduit, and for
which the supplier invoices the recipient on a
regular or periodic basis and includes supply of
such goods as the Government may, subject to
such conditions, as it may, by notification,

specify;

(34) “continuous supply of services” means a
supply ofservices which is provided, or agreed to
be provided, continuously or on recurrent basis,

under a contract, for a period exceeding three
months with periodic payment obligations and
includes supply of such services as_ the
Government may, subject to such conditions,asit

may, by notification, specify;

(35) “conveyance” includesa vessel, an aircraft and
a vehicle;

(36) “cost accountant” means a cost accountant as

defined in clause (c) of sub-section (1) of section
2 of the Cost and Works Accountants Act, 1959;

(37) “Council” means the Goods and Services Tax
Council established under article 279A of the

Constitution;

(38) “credit note” means a document issued by a
registered person under sub-section (1) of section
34;

(39) “debit note” means a document issued by a

registered person under sub-section (3) of section

34;

(40) “deemed exports” means such supplies of

goods as may benotified under section 147;

(41) “designated authority” means such authority as

may benotified by the Commissioner;

(42) “document” includes written or printed record

of any sort and electronic record as defined in

clause (t) of section 2 of the Information

Technology Act, 2000;
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(43) “drawback” in relation to any goods
manufactured in India and exported, means the

rebate of duty, tax or cess chargeable on any
imported inputs or on any domestic inputs or input
services used in the manufacture of such goods;

(44) “electronic cash ledger” means the electronic
cash ledger referred to in sub-section (1) of
section 49; "

(45) “electronic commerce” means the supply of.
goods or services or both, including digital
products overdigital or electronic network;

(46) “electronic commerce operator” means any
person who owns, operates or managesdigital or
electronic facility or platform for electronic
commerce;

(47) “electronic credit ledger” means the electronic
credit ledger referred to in sub-section (2) of
section 49;

(48) “exempt supply” means supply of any goods
or services or both whichattracts nil rate of tax or
which may be wholly exempt from tax under
section 11, or under section 6 of the Integrated
Goods and Services Tax Act, 2017 (No. 13 of

2017) and includes non-taxable supply;

(49) “existing law” means any law, notification,

order, rule or regulation relating to levy and
collection of duty. or tax on goods or services or
both passed or made before the commencement of
this Act by the Legislature or any Authority or
person having the power to make such law,

' notification, order, rule or regulation;
(50) “family” means,—

(i) the spouse and children of the person, and

(ii) the parents, grand-parents, brothers and sisters
of the person if they are wholly or mainly
dependenton the said person;

(51) “fixed establishment” means a place (other
than the registered place of business) which is
characterised by a sufficient degree of

. permanence and suitable structure in terms of
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human andtechnical resources to supply services,
or to receive and use servicesfor its own needs;

(52) “Fund” means the Consumer Welfare Fund
established undersection 57;

(53) “goods’? means every kind of movable
property other than money and securities but
includes actionable claim, growing crops, grass
and things attached to or forming part of the land
which are agreed to be severed before supply or
undera contract of supply;

(54) “Government” means the Government of
Madhya Pradesh;

(55) “Goods and Services Tax (Compensation to
States) Act” means the Goods and Services Tax
(Compensation to States) Act, 2017 (No. 15 of
2017); .

(56) “goods and services tax practitioner" means
any person whohas been approved undersection
48 toact as such practitioner;

(57) "India" means the territory of India as referred

to in article 1 of the Constitution, its territorial
waters, seabed and sub-soil underlying such

waters, continental shelf, exclusive economic zone
or any other maritime zone as referred to in the
Territorial Waters, Continental Shelf, Exclusive

Economic Zone and other Maritime Zones Act,

1976, and the air space above its territory and
territorial waters;

(58) “Integrated Goods and Services Tax Act”
meansthe Integrated Goods and Services Tax Act,
2017 (No. 13 of 2017);

(59) “integrated tax” means the integrated goods
and services tax levied underthe Integrated Goods
and Services Tax Act;

(60) “input” means any goods other than capital
goods used or intended to be used by a supplier in
the course or furtherance of business;

(61) “input service” means any service used or
intended to be used by a supplier in the course or
furtherance of business;
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(62) “Input Service Distributor” meansan office of
the supplier of goods or services or both which
receives tax invoices issued under section 31
towards the receipt of input services and issues a
prescribed document for the purposes of
distributing the credit of central tax, State tax,
integrated tax or Union territory tax paid on the
said services to a supplier of taxable goods or
services or both having the same Permanent

Account Numberasthat ofthe said office;

(63) ‘input tax” in relation to a registered person,
meansthe central tax, State tax, integrated tax or
Union territory tax charged on any supply of
goods or services or both made to him. and

includes— .
(a) the integrated goods and servicestax charged on

import of goods;
(b) the tax payable under the provisions of sub-

sections (3) and (4) of section 9;
(c) the tax payable under the provisions of sub-

sections (3) and (4) of section 5 of the Integrated
Goodsand Services Tax Act; or

(d) the tax payable under the provisions of sub-
sections (3) and (4) of section 9 of the Central
Goodsand Services Tax Act,

but does not include the tax paid under the composition
levy;

(64) “input tax credit” meansthe credit of input tax;

(65) ‘“‘intra-State supply of goods” shall have the
same meaningas assignedto it in section 8 of the
Integrated Goods and Services Tax Act;

(66) “intra-State supply of services” shall have the
same meaning as assignedto it in section 8 of the
Integrated Goods and Services Tax Act;

(67) “invoice” or “tax invoice” means the tax
invoice referred to in section 31;

(68) “inward supply” in relation to a person, shall
mean receipt of goodsor services or both whether
by purchase, acquisition or any other means, with
or without consideration;
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(69) “job work” means any treatment or process
undertaken by a person on goods belonging to
another registered person and the expression “job
worker”shall be construed accordingly;

(70) “local authority” means—

(a) a “Panchayat” as defined in clause (d) of
article 243 of the Constitution;

(b) a “Municipality” as defined in clause (e) of

article 243P of the Constitution;

(c) a Municipal Committee, a Zila Parishad, a
District Board, and any other authority legally entitled
to, or entrusted by the Central Government or any
State Governmentwith the control or managementof
a municipal or local fund;

(d) a Cantonment Board as defined in section 3 of
41 of 2006. the Cantonments Act, 2006;

(e) a Regional Council or a District Council
constituted under the Sixth Schedule to the
Constitution;

(f) a Development Board constituted underarticle
371 of the Constitution; or

(g) a Regional Council constituted under article
371A of the Constitution;

(71) “location of the recipient of services” means,-
(a) where a supply is received at a place of

business for which the registration has been
obtained, the location of such place of
business;

(b) where a supply is received at a place other
than the place of business for which
registration has been obtained (a fixed
establishment elsewhere), the location of
such fixed establishment;

(c) where a supply is received at more than
one establishment, whether the place of
business or fixed establishment, the
location of the establishment mostdirectly
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concerned with the receipt of the supply;
and

(d) in absence of such places, the location of
the usual place of residence of the
recipient;

(72) “location of the supplierof services” means,-
(a) where a supply is made from a place of

business for which the registration has been obtained,
the location of such place of business;

(b) where a supply is made from a piace other than
the place of business for which registration has been
obtained (a fixed establishment elsewhere), the
location of such fixed establishment;

(c) where a supply is made from more than -one
establishment, whether the place of business or fixed
establishment, the location of the establishment most

directly concerned with the provisions of the supply;
and

(d) in absence of such places, the location of the
usual place of residence ofthe supplier;
(73) “manufacture” means processing of raw

material or inputs in any mannerthat results in
emergence of a new product having a distinct
name, character and use and the term
“manufacturer” shall be construed accordingly;

(74) “market value” shall mean the full amount
whicha recipient of a supply is required to pay in
order to obtain the goods or services or both of
like kind and quality at or about the same time and
at the same commercial level where the recipient

and the supplier are notrelated;

(75) “mixed supply” means two or moreindividual

supplies of goods or services, or any combination
thereof, made in conjunction with each other by a
taxable person for a single price where such

supply does not constitute a composite supply.
Illustration: A supply of a package consisting of canned _

foods, sweets, chocolates, cakes, dry fruits, aerated drinks

and fruit juices when supplied for a single price is a mixed

supply. Each of these items can be supplied separately

and is not dependent on anyother. It shall not be a mixed

supply if these items are supplied separately;
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(76) “money” meansthe Indian legal tender or any
foreign currency, cheque, promissory note,bill of

exchange, letter of credit, draft, pay order,
traveller cheque, money order, postal or electronic
remittance or any other instrument recognized by
the Reserve Bank of India when used as a
consideration to settle an obligation or exchange
with Indian legal tender of another denomination
but shall not include any currency that is held for
its numismatic value;

(77) “motor vehicle” shall have the same meaning
as assigned to it in clause (28) of section 2 of the
Motor Vehicles Act, 1988;

(78) “non-resident taxable person” means any
person who occasionally undertakes transactions
involving supply of goods or services or both,
whether as principal or agent or in any other
capacity, but who has nofixed place of business
or residencein India;

(79) “non-taxable supply’’ means a supply of goods
or services or both which is not leviable to tax
under this Act or under the Integrated Goods and
Services Tax Act;

(80) ‘“non-taxable territory’ means the territory

whichis outside the taxable territory;

(81) “notification” means a notification published
in the Official Gazette and the expressions‘notify’
and ‘notified’ shall be construed accordingly;

(82) “other territory” includes territories other than

those comprising in a State and those referred to
in sub-clauses (a) to (e) of clause (114);

(83) “output tax” in relation to a taxable person,
means the tax chargeable under this Act on

taxable supply of goods or services or both made

by him or by his agent but excludes tax payable

by him on reverse charge basis;

(84) “outward supply” in relation to a taxable

person, means supply of goodsor services or both,
whether by sale, transfer, barter, exchange,
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licence, rental, lease or disposal or any other
mode, made or agreed to be made by such person
in the course or furtherance of business;

(85)

(86)

“person” includes—

(a) an individual;

(b) a Hindu Undivided Family;

(c) a company;

(d) a firm;

(e) a Limited Liability Partnership;

(f) an association of persons or a body of
individuals, whether incorporated or not, in India or

outside India;

(g) any corporation established by or under any
Central Act, State Act or Provincial Act or a

Government companyas defined in clause (45) of
section 2 of the Companies Act, 2013;

(h) any body corporate incorporated by or under |
the laws of a country outside India;

(i) a co-operative society registered under any law
relating to co-operative societies;

(j) a local authority;

(k) Central.Governmentor a State Government;

(1) society as defined under the Societies
Registration Act, 1860;

(m)trust; and

(n) every artificial juridical person, not falling
within any of the above;

“place of business” includes—
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(a) a place from where the business is ordinarily
carried on, and includes a warehouse, a godown or any
other place where a taxable person stores his goods,
supplies or receives goodsor services or both; or

(b) a place where a taxable person maintains his
books of account; or

(c) a place where a taxable person is engaged in

business through an agent, by whatever namecalled;

(87). “place of supply” meansthe place of supply as
referred to in Chapter V of the Integrated Goods
and Services Tax Act;

(88) “prescribed’’ means prescribed by rules made
under this Act on the recommendations of the
Council;

(89) “principal” means a person on whosebehalf an
agent carries on the business of supply or receipt
of goodsor services or both;

(90) “principal place of business” means the place
of business specified as the principal place of

businessin the certificate of registration;

(91) “principal supply” means the supply of goods
or services which constitutes the predominant
element of a composite supply and to which any
other supply forming part of that composite
supply is ancillary;

(92) “proper officer” in relation to any function to
be performed under this Act, means the
Commissioner or the officer.of the State tax who
is assigned that function by the Commissioner;

(93) “quarter” shall mean a period comprising three
consecutive calendar months, ending on the last
day of March, June, September and December of
a calendar year;

(94) “recipient” of supply of goods or services or
both, means—
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(a) where a consideration is payable for the supply

of goodsor services or both, the person whoisliable to

pay that consideration;

(b) where no consideration is payable for the

supply of goods, the person to whom the goods are

delivered or made available, or to whom possession or

use of the goods is given or made available; and

(c) where no consideration is payable for the

supply of a service, the person to whom the service is

rendered,

and any reference to a person to whom a supply is made

shall be construed as a reference to the recipient of the

supply and shall include an agent acting as such on behalf

of the recipientin relation to the goodsor services or both

supplied;

(95) “registered person” means a person who is

registered under section 25 but does not include a

person having a Unique Identity Number,

(96) “regulations” means the regulations made by

the Government under this Act on the

recommendations of the Council;

(97) “removal’’ in relation to goods, means-

(a) despatch of the goods for delivery by the

supplier thereof or by any other person acting on

behaif of such supplier; or

(b) collection of the goods by the recipient thereof

or by any other person acting on behalf of such

recipient;

(98) “return” means any return prescribed or

otherwise required to be furnished by or underthis

Actor the rules made thereunder;

(99) “reverse charge’’ meanstheliability to pay tax

by the recipient of supply of goods orservices or

both instead of the supplier of such goods or

services or both under sub-section (3) or sub-

section (4) of section 9, or under sub-section (3)
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or sub-section (4) of section 5 of the Integrated
Goods and Services Tax Act;

(100) “Revisional Authority” means an authority
appointed or authorised for revision of decision or

orders as referred to in section 108;
(101) “Schedule” means a Schedule appendedto this

Act;

(102) “securities” shall have the same meaning as

assigned to it in clause (h) of section 2 of the
Securities Contracts (Regulation) Act, 1956;

(103) “services” means anything other than goods,
money and securities but includes activities
relating to the use of money or its conversion by
cash or by any other mode, from one form,
currency or denomination, to another form,

currency or denomination for which a separate
consideration is charged;

(104) “State” means the State of Madhya Pradesh;

(105) “State tax” means the tax levied under this
Act;

(106) “supplier” in relation to any goods or services
or both, shall mean the person supplying the said
goods or services or both and shall include an
agent acting as such on behalf of such supplier in
relation to the goodsor services or both supplied;

(107) ‘tax period’’ means the period for which the
return is required to be furnished;

(108) “taxable person” means a person who is
registered or liable to be registered under section

22 or section 24;

(109) “taxable supply’’ means a supply of goods or
services or both whichis leviable to tax underthis

Act;

(110) “taxable territory” means the territory to
whichthe provisions of this Act apply;
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(111) “telecommunication service” meansservice of

any description (including electronic mail, voice

mail, data services, audio text services, video text

services, radio paging and cellular mobile

telephone services) which is made available to

users by means of any transmission or reception

of signs, signals, writing, images and sounds or

intelligence of any nature, by wire, radio, visual or
other electromagnetic means;

(112) “turnover in State” means the aggregate value

_ of all taxable supplies (excluding the value of

inward supplies on which tax is payable by a
person on reverse charge basis) and exempt
supplies made within a State by a taxable person,

exports of goods or services or both and inter-
State supplies of goods or services or both made
from the State by the said taxable person but
excludes central tax, State tax, Unionterritory tax,

integrated tax and cess;

(113) “usual place of residence” means—

(a) in case of an individual, the place where he
ordinarily resides;

(b) in other cases, the place where the person is
incorporated or otherwise legally constituted;

(114) “Unionterritory” meanstheterritory of,-

(a) the Andaman and Nicobar Islands;

(b) Lakshadweep; .

(c) Dadra and Nagar Haveli;

~ (d) Daman and Diu;

(e) Chandigarh; and

(f) otherterritory;

Explanation.- For the purposes ofthis Act, each of

the territories specified in sub-clauses (a) to (f)

shall be considered to be a separate Union

territory.

(115) “Union territory tax” means the Union

territory goods and services tax levied under the

Union Territory Goods and Services Tax Act;
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(116) “Union Territory Goods and Services Tax

Act” means the Union Territory Goods and

Services Tax Act, 2017;

(117) “valid return” means a return furnished under

sub-section (1) of section 39 on which self-

assessed tax has been paidin full;

(118) “voucher” means an instrument where there is

an obligation to accept it as consideration or part

consideration for a supply of goods or services or

both and where the goodsorservices or both to be

supplied or the identities of their potential

suppliers are either indicated on the instrument

itself or in related documentation, including the
terms and conditions ofuse of such instrument;

(119) “works contract” means a contract for

building, construction, fabrication, completion,

erection, installation, fitting out, improvement,

modification, repair, maintenance, renovation,

alteration or commissioning of any immovable

property wherein transfer of property in goods

(whether as goods or in some other form) is

involved in the execution of such contract;

(120) words and expressions used and not defined in

this Act but defined in the Integrated Goods and

Services Tax Act, the Central Goods and Services

Tax Act, the Union Territory Goods and Services

Tax Act and the Goods and Services Tax

(Compensation to States) Act shall have the same

meaningsas assigned to them in those Acts.

CHAPTERII
ADMINISTRATION

3. The Government shall, by notification, appoint the

following classes of officers for the purposes ofthis

Act, namely:—

(a) CommissionerofState tax,

(b) Special Commissionersof State tax,

(c) Additional Commissioners of State tax,

(d) Joint Commissioners of State tax,

aA

Officers under this Act.
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(e) Deputy Commissioners ofStatetax,

(f) Assistant Commissioners of State tax, and

(g) any other class ofofficers as it may deemfit:

Provided that, the officers appointed under the

MadhyaPradesh Vat Act, 2002(No. 20 of 2002) shall be
deemedto be the officers appointed under the provisions
of this Act.

4. (1) The Government may,in additionto the officers as
maybe notified under section 3, appoint such persons
as it may think fit to be the officers underthis Act.

(2) The Commissioner shall have jurisdiction over the
whole of the State, the Special Commissioner and

an Additional Commissioner in respect of all or
any of the functions assigned to them, shall have
jurisdiction over the whole of the State or where
the State Government so directs, over any local
area thereof, and all other officers shall, subject to
such conditions as may be specified, have
jurisdiction over the whole of the State or over
such local areas as the Commissioner may, by
order, specify.

5. (1) Subject to such conditions and limitations as the

Commissioner may impose, an officer of State tax
may exercise the powers and discharge the duties

conferred or imposed on him underthis Act.

(2) An officer of State tax may exercise the powers

and discharge the duties conferred or imposed.

under this Act on any other officer of State tax

whois subordinate to him.

(3) The Commissioner may, subject to such

conditions and limitations as may be specified in

this behalf by him, delegate his powers to any

other officer who is subordinate to him.

(4) Notwithstanding anything contained in

__

this

section, an Appellate Authority shall not exercise

the powers and discharge the duties conferred or

imposed on any otherofficer of State tax.

528 (143)
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6. (1) Without prejudice to the provisions of this Act, the

officers appointed under the Central Goods and
Services Tax Act are authorised to be the proper
officers for the purpdses of this Act, subject to such
conditions as the Government shall, on the

recommendations of the Council, by notification,

specify.
(2) Subject to the conditions specified in the

notification issued under sub-section (1),-
(a) where any properofficer issues an order under

this Act, he shall also issue an order under the

Central Goods and Services Tax Act, as
authorised by the said Act under intimation to
the jurisdictional officer of central tax;

(b) where a proper officer under the Central
Goods and Services Tax Act has initiated any

proceedings on a subject matter, no proceedings
shall be initiated by the proper officer under this
Act on the same subject matter.

(3) Any proceedings for rectification, appeal and
revision, wherever applicable, of any order passed
by an officer appointed under this Act, shall not
lie before an officer appointed under the Central
Goods and Services Tax Act. ,

CHAPTERIII
LEVY AND COLLECTION OF TAX

7. (1) For the purposes of this Act, the expression

“supply” includes—

(a) all forms of supply of goods or services or both
such as sale, transfer, barter, exchange, license, rental,

lease or disposal made or agreed to be made for a
consideration by a person in the course or furtherance of

business;

(b) import of services for a consideration whether or not

in the course or furtherance of business;

(c) the activities specified in Schedule I, made or

agreed to be made withouta consideration; and

(d) the activities to be treated as supply of goods or

supply ofservices as referred to in ScheduleII.

Authorisation of

officers of central tax as

properofficer in certain
circumstances.

Scope of supply.
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(2) Notwithstanding anything contained in sub-section

(1),—

(a) activities or transactions specified in ScheduleIII;

or
(b) such activities or transactions undertaken by the

Central Government, a State Government or any local
authority in which they are engaged as public authorities,
as may be notified by the Government on the
recommendationsofthe Council,

shall be treated neither as a supply of goods nor a
supply ofservices.

(3) Subject to the provisions of sub-sections (1) and (2),
the Government may, on the recommendations of the
Council, specify, by notification, the transactions that

are to be treated as—

(a) a supply of goods and not as a supply ofservices;
or

(b) a supply of services and not as a supply of goods.

8. The tax liability on a composite or a mixed supply

shall be determined in the following manner,
namely: —

(a) a composite supply comprising two or more

supplies, one of which is a principal supply, shall be
treated as a supply of such principal supply; and

(b) a mixed supply comprising two or more supplies

shall be treated as a supply of that particular supply which

attracts the highestrate oftax.

9. (1) Subject tothe provisions of sub-section (2), there

shall be levied a tax called the Madhya Pradesh goods

and services tax on all intra-State supplies of goods or

services or both, exceptomthe supply of alcoholic

liquor for human consumption, on the value

determined under section 15 and at such rates, not

exceeding twenty per cent., as may be notified by the

Government on the recommendations of the Council

and collected in such manner as may be prescribed

and shal] be paid by the taxable person.
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(2) The State tax on the supply of petroleum crude,

high speed diesel, motor spirit (commonly known

as petrol), natural gas and aviation turbine fuel,

shall be levied with effect from such date as may
be notified by the Government on_ the

recommendations of the Council.

(3) The Government may, on the recommendations of
the Council, by notification, specify categories of
supply of goods or services or both, the tax on
which shall be paid on reverse charge basis by the
recipient of such goodsorservices or both andall
the provisions of this Act shall apply to such
recipient as if he is the person liable for paying the
tax in relation to the supply of such goods or
services or both.

(4) The State tax in respect of the supply of taxable
goodsorservices or both by a supplier, whois not
registered, to a registered person shall be paid by
such person on reverse charge basis as_ the
recipient and all the provisions of this Act shall
apply to such recipientas if he is the person liable
‘for paying the tax in relation to the supply of such
goodsorservices or both.

(5) The Government may, on the recommendations of
the Council, by notification, specify categories of
services the tax on_intra-Statesupplies of which
shall be paid by the electronic commerce operator
if such services are supplied throughit, and all the

provisions of this Act shall apply to such

electronic commerce operator as if he is the

supplier liable for paying the tax in relation to the

supply of such services:

Provided that where an electronic commerce

operator does not have a physical presence in the

taxable territory, any person representing such

electronic commerce operator for any purpose in the

taxableterritory shall be liable to pay tax:
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Provided further that where an_ electronic
commerce operator does not have a physical presence
in the taxable territory and also he does not have a
representative in the said territory, such electronic
commerce operator shall appoint a person in the
taxable territory for the purpose of paying tax and
such person shall be liable to pay tax.

10.(1) Notwithstanding anything to the contrary

contained in this Act but subject to the provisions of
sub-sections (3) and (4) of section 9, a registered

person, whose aggregate turnover in the preceding
financial year did not exceed fifty lakh rupees may opt
to pay, in lieu of the tax payable by him, an amount
calculated at such rate as may be prescribed, but not
exceeding,-

(a) one per cent of the turnover in State in case of
a manufacturer,

(b) two and a half per cent of the turnover in State
in case of persons engaged in making supplies
referred to in clause (b) of paragraph 6 of

Schedule II, and .
(c) half per cent of the turnoverin State in case of

other suppliers,
subject to such conditions and restrictions as may be
prescribed:

Provided that the Government may, by notification,
increase the said limit of fifty lakh rupees to such
higher amount, not exceeding one crore rupees, as
may be recommendedby the Council.

(2) The registered person shall be eligible to opt
under sub-section (1), if—

(a) heis not engagedin the supply of services other
than supplies referred to in clause (b) of
paragraph 6 of Schedule IT;

(b) he is not engaged in making any supply of goods
whichare not leviable to tax under this Act;

(c) he is not engaged in making any inter-State
outward supplies of goods;
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(d) he is not engaged in making any supply of goods

through an electronic commerce operator who

is required to collect tax at source under section

52; and

(e) he is not a manufacturer of such goods as may

be notified by the Government on the

recommendations of the Council:

Provided that where more than one registered
person are having the same Permanent Account

Number (issued under the Income-tax Act, 1961), the

registered person shall not -be eligible to opt for the

scheme undersub-section (1) unless all such registered
personsoptto pay tax underthat sub-section.

(3) The option availed of by a registered person under

sub-section (1) shall lapse with effect from the

day on which his aggregate turnover during a
financial year exceeds the limit specified under
sub-section (1).

(4) A taxable person to whom the provisions of sub-

section (1) apply shall not collect any tax from the

recipient on supplies made by him norshall he be

entitled to any credit of input tax.

(5) If the proper officer has reasons to believe that a

11.

taxable person has paid tax under sub-section (1)

despite not being eligible, such person shall, in

addition to any tax that may be payable by him

under any other provisionsofthis Act, be liable to

a penalty and the provisions of section 73 or

section 74 shall, mutatis mutandis, apply for

determination of tax and penalty.

(1) Where the Government is satisfied that it is

necessary in.the public interest so to do, it may, on the

recommendations of the Council, by notification,

exempt generally, either absolutelyor subject to such

conditions as may be specified therein, goods or

services or both of any specified description from the

whole or any part of the tax leviable thereon with

effect from such date as may be specified in such

notification.

Powerto grant
exemption from tax.
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(2) Where the Government is satisfied that it is
necessary in the public interest so to do, it may, on

the recommendations of the Council, by special

order in each case, under circumstances of an
exceptional nature to be stated in such order,
exempt from paymentoftax any goods or services
or both on whichtax is leviable.

(3) The Government may,if it considers necessary or
expedient so to do for the purposeofclarifying the
scope or applicability of any notification issued
under sub-section (1) or order issued under sub-
section (2), insert an explanation in such

notification or order, as the case may be, by
notification at any time within one year of issue of
the notification under sub-section (1) or order
under sub-section (2), and every such explanation
shall have effect as if it had always been the part
of the first such notification or order, as the case

may be.

(4) Any notification issued by the Central
Government, on the recommendations of the
Council, under sub-section (1) of section 11 or

order issued under sub-section (2) of the said
section of the Central Goods and Services Tax Act
shall be deemedto be a notification or, as the case

may be, an order issued underthis Act.
Explanation.—Forthe purposes ofthis section, where an

exemption in respect of any goods or services or both

from the whole orpart of the tax leviable thereon has been

granted absolutely, the registered person supplying such

goods or services or both shall not collect the. tax, in

excess of the effective rate, on such supply of goods or

. services or both.

CHAPTERIV
TIME AND VALUEOF SUPPLY

528 (149)
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(2) The time of supply of goods shall be the earlier of

the following dates, namely:-

_ (a) the date of issue of invoice by the supplier or

the last date on whichheis required, under sub-section

(1) of section 31, to issue the invoice with respect to

the supply; or

(b) the date on which the supplier receives the
paymentwith respect to the supply:

Provided that where the supplier of taxable goods
receives an amount up to one thousand rupees in
excess of the amount indicated in the tax invoice, the

time of supply to the extent of such excess amount
shall, at the option of the said supplier, be the date of
issue of invoice in respect of such excess amount.

Explanation 1.—For the purposes of clauses (a) and
(b), “supply” shall be deemed to have been made to ‘the
extent it is covered by the invoice or, as the case maybe,

the payment.

Explanation 2.—For the purposes of clause (b), “the
date on which the supplier receives the payment”shall be
the date on which the paymentis entered in his books of

account or the date on which the paymentis credited to

his bank account, whicheveris earlier.

(3) In case of supplies in respect of which tax is paid

or liable to be paid on reverse charge basis, the

time of supply shall be the earliest of the

following dates, namely:—

(a) the date ofthe receipt of goods; or

(b) the date of payment as entered in the books of

account of the recipient or the date on which the

paymentis debited in his bank account, whichever is

earlier; or

(c) the date immediately following thirty days from

the date of issue of invoice or any other document, by

whatever namecalled, in lieu thereof by the supplier:
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Provided that where it is not possible to determine
the time of supply under clause (a) or clause (b) or
clause (c), the time of supply shall be the date of entry
in the books of account ofthe recipient of supply.

(4) In case of supply of vouchers by a supplier, the
time of supply shall be-

(a) the date of issue of voucher, if the supplyis
identifiable at that point; or

(b) the date of redemption of voucher, in all other
cases.

(5) Whereit is not possible to determine the time of

supply under the provisions of sub-section (2) or |
sub-section (3) or sub-section (4), the time of
supply shall—

(a) in a case where a periodical return has to be
filed, be the date on which suchreturn is to be filed; or

(b) in any other case, be the date on which the tax
"is paid.

(6) The time of supply to the extent it relates to an
addition in the value of supply by wayofinterest,
late fee or penalty for delayed payment of any
consideration shall be the date on which the
supplier receives such addition in value.

13. (1) The liability to pay tax on services shall arise at
the time of supply, as determined in accordance with
the provisions ofthis section..

(2) The time of supply ofservices shall be the earliest
of the following dates, namely :—

(a) the date of issue of invoice by the supplier, if the
invoice is issued within the period prescribed under

' sub-section (2) of section 31 or the date of receipt of
payment, whicheveris earlier; or

(b) . the date of provision of service, if the invoice is
not issued within the period prescribed under sub-
section (2) of section 31 or the date of receipt of

payment, whicheveris earlier; or

528 (151)
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(c)the date on which the recipient shows the receipt of

services in his books of account, in a case where the
provisionsofclause (a) or clause (b) do notapply:

Provided that where the supplier of taxable service
receives an amount upto one thousand rupees in excess
of the amount indicated in the tax invoice, the time of
supply to the extent of such excess amountshall, at the
option of the said supplier, be the date of issue of”
invoice relating to such excess amount.

Explanation.—Forthe purposes of clauses (a) and (b)-
(i) the supply shall be deemed to have been made

to the extent it is covered by the invoice or, as

the case maybe, the payment;

(ii) “the date of receipt of payment” shall bethe
date on which the paymentis entered in the
books of account of the supplier or the date on
which the payment is credited to his bank
account, whicheveris earlier.

(3) In case of supplies in respect of which tax is paid
or liable to be paid on reverse charge basis, the
time of supply shall be the earlier of the following

dates, namely:—

(a) the date of payment as entered in the books of

account of the recipient or the date on which the
payment is debited in his bank account, whicheveris

earlier; or

(b) the date immediately following sixty days from
the date of issue of invoice or any other document, by

whatever namecalled,in lieu thereof by the supplier:

Provided that whereit is not possible to determine the
time of supply under clause (a) or clause (b), the time of |
supply shall be the date of entry in the books of account
of the recipient of supply:

Provided further that in case of supply by associated .
enterprises, where the supplier of service is located

outside India, the time of supply shall be the date of entry
in the books of account of the recipient of supply or the
date of payment, whicheverisearlier.
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(4) In case of supply of vouchers by a supplier, the

time of supply shall be—

(a) the date of issue of voucher, if the supply is
identifiable at that point; or

(b) the date of redemption of voucher, in all other
cases.

(5) Whereit is not possible to determine the time of
supply under the provisions of sub-section (2) or
sub-section (3) or sub-section (4), the time of
supply shall—

(a) in a case where a periodical return has to be
filed, be the date on which suchreturn is to be filed; or

(b) in any other case, be the date on which the tax
is paid.

(6) The time of supply to the extent it relates to an
addition in the value of supply by wayofinterest,
late fee or penalty for delayed payment of any
consideration shall be the date on which the
supplier receives such addition in value.

14. Notwithstanding anything contained in section 12 or
section 13, the time of supply, where there is a change
in the rate of tax in respect of goods or services or
both, shall be determined in the following manner,

namely:—

(a) in case the goods or services or both have been

supplied before the change in rate of tax,—

(i) where the invoice for the same has been
issued and the paymentis also received after the
changeinrate oftax, the time of supply shail be the
date of receipt of payment or the date of issue of
invoice, whicheveris earlier; or

(ii) where the invoice has been issued prior to
the change in rate of tax but payment is received

after the change in rate of tax, the time of supply
shall be the date of issue of invoice; or
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(iii) where the payment has been received

before the change in rate of tax, but the invoice for

the same is issued after the change in rate oftax,

the time of supply shall be the date of receipt of

payment;

(b) in case the goodsor services or both have been

supplied after the change in rate of tax,—

(i) where the payment is received after the

change in rate of tax but the invoice has been
issued prior to the change in rate of tax, the time of
supply shall be the date of receipt of payment; or

(ii) where the invoice has been issued and
payment is received before the change in rate of
tax, the time of supply shall be the date of receipt
of paymentor date of issue of invoice, whicheveris

earlier; or

(iii) where the invoice has beenissued after the

change in rate of tax but the paymentis received

before the changein rate oftax, the time of supply
shall be the date of issue of invoice:

Provided that the date of receipt of paymentshall be

the date of credit in the bank accountif such credit in the

bank account is after four working days from the date of

changein the rate of tax.

Explanation.—For the purposes of this section, “the

date of receipt of payment”shall be the date on whichthe

paymentis entered in the books of account ofthe supplier

or the date on which the paymentis credited to his bank

account, whicheveris earlier.

15. (1) The value of a supply of goods or services or both

shall be the transaction. value, which is the price

actually paid or payable for the said supply of goods

or services or both where the supplier and the

recipient of the supply are not related and theprice is

the sole consideration for the supply.

(2) The value of supply shall include—

Value of taxable

supply.
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(a) any taxes, duties, cesses, fees and charges levied
under any law for the time being in force other than this
Act, the Central Goods and Services Tax Act and the

Goods and Services Tax (Compensation to States) Act, if
charged separately by the supplier;

(b) any amount that the supplier is liable to pay in
relation to such supply but which has been incurred by
the recipient of the supply and not included in the price
actually paid or payable for the goods or services or
both;

(c) incidental expenses, including commission and
packing, charged by the supplier to the recipient of a
supply and anyamount charged for anything done by the
supplier in respect of the supply of goods or services or
bothat the time of, or before delivery of goods or supply

of services;

(d) interest or late fee or penalty for delayed
paymentofany consideration for any supply; and

(e) subsidies directly linked to the price excluding
subsidies provided by the Central Government and

State Governments.

Explanation.—For the purposes of this sub-section,
the amount of subsidy shall be includedin the value of
supply of the supplier who receives the subsidy.

(3) The value of the supply shall not include any

discount which is given—

(a) before or at the time of the supply if such

discount has been duly recorded in the invoice issued

in respect of such supply; and

(b) after the supply has been effected,if -

(i) such discount is established in terms of an

agreemententeredinto at or before the time of such

supply and specifically linked to relevant invoices,

and
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(ii) input tax credit as is attributable to the
discount on the basis of document issued by the
supplier has been reversed by the recipient of the
supply.

(4) Where the value of the supply of goods or services
or both cannot be determined under sub-section

(1), the same shall be determined in such manner
as maybe prescribed.

(5) Notwithstanding anything contained in sub-
section (1) or sub-section (4), the value of such
supplies as may be notified by the Government on
the recommendations of the Council shall be
determined in such manneras maybeprescribed.

Explanation.- For the purposes of this Act,-

(a) persons shall be deemedto be “related persons’”’ if -

(i) such persons are officers or directors of

one another's businesses;

(ii) such persons are legally recognised
partners in business;

(iii) such persons are employer and employee;

(iv) any person directly or indirectly owns,
controls or holds twenty-five per cent. or
more of the outstanding voting stock or
shares of both ofthem;

(v) one of them directly or indirectly controls

the other;

(vi) both of them are directly or indirectly
controlled by a third person;

(vii) together they directly or indirectly control
a third person; or

(viii) _they are members of the same

family;

(b) the term "person"also includeslegal persons.

(c) persons who are associated in the business of one
another in that one is the sole agent or sole distributor or
sole concessionaire, howsoever described, of the other,
shall be deemedto berelated.
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CHAPTER V
INPUT TAX CREDIT

16.(1) Every registered person shall, subject to such Eligibility and

conditions and restrictions as may be prescribed and conditions for taking
in the manner specified in section 49, be entitled to input tax credit.
take credit of input tax charged on any supply of
goods or services or both to him which are used or
intended to be used in the course or furtherance ofhis

business and the said amountshall be credited to the
electronic credit ledger of such person.

(2) Notwithstanding anything contained in this
section, no registered person shall be entitled to
the credit of any input tax in respect of any supply
of goodsor services or both to him unless,—

(a) he is in possession ofa tax invoice or debit note
_ issued by a supplier registered under this Act, or such
other tax paying documents as maybeprescribed;

(b) he has received the goodsorservices or both.

Explanation—For the purposes of this clause, it
shall be deemed that the registered person has received
the goods where the goods are delivered by the
supplier to a recipient or any other person on the
direction of such registered person, whether acting as
an agent or otherwise, before or during movement of
goods, either by way of transfer of documentsoftitle
to goods or otherwise;

(c) subject to the provisions of section 41, the tax
charged in respect of such supply has been actually
paid to the Government, either in cash or through
utilisation of input tax credit admissible in respect of
the said supply; and

(d) he has furnished the returnundersection 39:

Provided that where the goods against an invoice
are received in lots or instalments, the registered

person shall be entitled to take credit upon receipt of
the last lot or instalment:
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Provided further that where a recipient fails to pay

to the supplier of goods or services or both, other than

the supplies on which tax is payable on reverse charge

basis, the amount towards the value ofsupply along
with tax payable thereon within a period of one
hundred and eighty days from the date of issue of
invoice by the supplier, an amount equal to the input
tax credit availed by the recipient shall be added to his
outputtax liability, along with interest thereon, in such

manneras maybeprescribed:

Provided also that the recipient shall be entitled to

avail of the credit of input tax on payment made by
him of the amount towards the value of supply of
goods or services or both along with tax .payable

thereon.

(3) Where the registered person has claimed
depreciation on the tax componentof the cost of
capital goods and plant and machinery under the
provisions of the Income-tax Act, 1961, the input
tax credit on the said tax componentshall not be
allowed.

(4) A registered person shall not be entitled to take

17,

input tax credit in respect of any invoice or debit

note for supply of goods or services or both after

the due date of furnishing of the return under

section 39 for the month of September following

the end of financial year to which such invoice or

invoice relating to such debit note pertains or

furnishing of the relevant annual return,

whicheveris earlier.

(1) Where the goodsor services or both are used by

the registered person partly for the purpose of any

business and partly for other purposes, the amount of

credit shall be restricted to so much ofthe input tax as

is attributable to the purposesof his business.

(2) Where the goods or services or both are used by

the registered person partly for effecting taxable

supplies including zero-rated supplies under this

Act or under the Integrated Goods and Services

Tax Act and partly for effecting exempt supplies

under the said Acts, the amount of credit shall be

Apportionment of
credit and blocked

credits.
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restricted to so much of the input tax as is

attributable to the said taxable supplies including

zero-rated supplies.

(3) The value of exempt supply under sub-section (2)

shall be such as may be prescribed, and shall

include supplies on which the recipient is liable to

pay tax on reverse charge basis, transactions. in

securities, sale of land and, subject to clause (b) of

paragraph 5 of ScheduleII, sale of building.

(4)A banking company or afinancial institution

including a non-banking financial company,

engaged in supplying services by way of

accepting deposits, extending loans or advances

shall have the option to either comply with the

provisions of sub-section (2), or avail of, every

month, an amount equal to fifty per cent of the

eligible input tax credit on inputs, capital goods

and input services in that month and the rest shall

lapse:

Provided that the option once exercised shall not be

withdrawn during the remainingpart ofthe financial year:

Provided further that the restriction of fifty per cent

shall not apply to the tax paid on supplies made by one

registered person to another registered person having the

same Permanent Account Number.

(5) Notwithstanding anything contained in  sub-

section (1) of section 16 and sub-section (1) of

section 18; input tax credit shall not be available

in respect of the following, namely:-

(a) motor vehicles and other conveyances except

whenthey are used—

(i) for making the following taxable supplies,

namely:—

(A) further supply of such vehicles or

conveyances; or

(B) transportation of passengers; or
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(C) imparting training on driving, flying,
navigating such vehicles or conveyances;

(ii) for transportation of goods;

(b) the following supply of goods or services or
both:-

(i) food and beverages, outdoor catering,
beauty treatment, health services, cosmetic and

plastic surgery except where an inward supply of
goodsorservices or both of a particular category is
used by a registered person for making an outward
taxable supply of the same category of goods or
services or both or as an element of a taxable
composite or mixed supply;

' Gi) membership of a club, health and fitness
centre;

(iti) rent-a-cab, life insurance and health
insurance except where-
(A) the Governmentnotifies the services which are
obligatory for an employer to provide to its
employees under any law for the time being in
force;or .
(B) such inward supply of goods or services or
both of a particular category is used by a registered
person for making an outward taxable supply of
the same category of goods or services or both or
as part of a taxable composite or mixed supply;
and

(iv) travel benefits extended to employees on
vacation such as leave or hometravel concession.

(c) works contract services when supplied for
construction of an immovable property (other than
plant and machinery) except where it is an input
service for further supply of works contract service;

(d) goods or services or both received by a taxable
person for construction of an immovable property
(other than plant or machinery) on his own account
including when such goodsorservices or both are used
in the course or furtherance of business.
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Explanation.—For the purposes of clauses (c) and
(d), the expression “construction” includes re-
construction, renovation, additions or alterations or
repairs, to the extent of capitalisation, to the said

immovable property;

(e) goods or services or both on which tax has been

paid undersection 10;

(f) goods or services or both received by a non-
resident taxable person except on goods imported by
him;

(g) goods orservices or both used for personal
consumption;

(h) goods lost, stolen, destroyed, written off or
disposed of by wayofgift or free samples; and

(i) any tax paid in accordance with the provisions
of sections 74, 129 and 130.

(6) The Government may prescribe the manner in
which the credit referred to in sub-sections (1) and
(2) maybeattributed.

Explanation.— For the purposes of this Chapter and
Chapter VI, the expression “plant and machinery” means
apparatus, equipment, and machinery fixed to earth by
foundation or structural support that are used for making
outward supply of goods or services or both and includes
such foundation and structural supports but excludes-

(i) land, building or any othercivil structures;
(ii) telecommunication towers; and
(iii) pipelines laid outside the factory premises.

18. (1) Subject to such conditions andrestrictions as may
be prescribed—

(a) a person whohasapplied for registration under
this Act within thirty days from the date on which he

- becomes liable to registration and has been granted
such registration shall be entitled to take credit of input
tax in respect of inputs held in stock and inputs
contained in semi-finished or finished goods held in
stock on the day immediately preceding the date from

528 (161)
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which he becomes liable to pay tax under the
provisionsofthis Act;

(b) a person who takes registration under sub-
section (3) of section 25 shall be entitled to take credit
of input tax in respect of inputs held in stock and
inputs contained in semi-finished or finished goods
held in stock on the day immediately preceding the

date of grant of registration;

(c) where any registered person ceases to pay tax
under section 10, he shall be entitled to take credit of
input tax in respect of inputs held in stock, inputs
contained in semi-finished or finished goods held in
Stock and on capital goods on the day immediately
preceding the date from which he becomesliable to
pay tax undersection 9:

Provided that the credit on capital goods shall be
reduced by such percentage points as may be
prescribed;

(d) where an exempt supply of goods or services or
both by a registered person becomesa taxable supply,
such person shall be entitled to take credit of input tax
in respect of inputs held in stock and inputs contained
in semi-finished or finished goods held in stock
relatable to such exempt supply and on capital goods
exclusively used for such exempt supply on the day
immediately preceding the date from which such
supply becomestaxable:

Provided that the credit on capital goods shall be
reduced by such percentage points as may be
prescribed.

(2) A registered person shall not be entitled to take
input tax credit under sub-section (1) in respect of
any supply of goods or services or both to him
after the expiry of one year from the date of issue
of tax invoice relating to such supply.

(3) Where there is a change in the constitution of a
registered person on account of sale, merger,
demerger, amalgamation, lease or transfer of the
business with the specific provisions for transfer
of liabilities, the said registered person shall be
allowed to transfer the input tax credit which
remains unutilised in his electronic credit ledger to
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such sold, merged, demerged, amalgamated,
leased or transferred business in such manner as
may be prescribed.

(4) Where any registered person who hasavailed of
input tax credit opts to pay tax under section 10

or, where the goods or services or both supplied
by him become wholly exempt, he shall pay an
amount, by way of debit in the electronic credit
ledger or electronic cash ledger, equivalent to the
credit of input tax in respect of inputs held in
stock and inputs contained in semi-finished or
finished goods held in stock and on capital goods,
reduced by such percentage points as may be
prescribed, on the day immediately preceding the
date of exercising of such option or, as the case

may be, the date of such exemption:

Provided that after payment of such amount, the
balance of input tax credit, if any, lying in his electronic
credit ledger shall lapse.

(5) The amount of credit under sub-section (1) and
the amount payable under sub-section (4) shall be
calculated in such.manner as may beprescribed.

(6) In case of supply of capital goods or plant and
machinery, on which input tax credit has been
taken, the registered person shall pay an amount
equal to the input tax credit taken on the said
capital goods or plant and machinery reduced by
such percentage points as may be prescribed or
the tax on the transaction value of such capital
goods or plant and machinery determined under
section15, whicheveris higher:

Provided that where refractory bricks, moulds and
dies, jigs and fixtures are supplied as scrap, the taxable
person maypaytax onthe transaction value of such goods
determined undersection 15.

19. (1) The principal shall, subject to such conditions and Taking inputtax credit
restrictions as may be prescribed, be allowed input tax in respect of inputs and
credit on inputs sent to a job workerforjob work. capital goods sent for

job work.
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(2) Notwithstanding anything contained in clause (b)

of sub-section (2) of section 16, the principal shall

be entitled to take credit of input tax on inputs
evenif the inputs are directly sent to a job worker
for job work without being first brought to his
place of business.

(3) Where the inputs sent for job work are not
received back bythe principal after completion of
job work or otherwise or are not supplied from the
place of business of the job worker in accordance
with clause (a) or clause (b) of sub-section (1) of
section 143 within one year of being sent out, it
shall be deemed that such inputs had been
supplied by the principal to the job worker on the
day whenthe said inputs were sent out:

Provided that where the inputs are sent directly to a
job worker, the period of one year shall be counted from

the date of receipt of inputs by the job worker.

(4) The principal shall, subject to such conditions and
restrictions as may be prescribed, be allowed input
tax credit on capital goods sent to a job worker for
job work.

(5) Notwithstanding anything contained in clause (b)

of sub-section (2) of section 16, the principal shall

be entitled to take credit of input tax on capital

goodsevenifthe capital goodsare directly sent to

a job worker for job work without being first

broughtto his place of business.

(6) Where the capital goods sent for job work are not

received back by the principal within a period of

three years of being sent out, it shall be deemed

that such capital goods had been supplied by the

principal to the job worker on the day when the

said capital goods were sent out:

Provided that where the capital goods are sent directly

to a job worker,the period of three years shall be counted

from the date of receipt of capital goods by the job

worker.
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(7) Nothing contained in sub-section (3) or sub-

section (6) shall apply to mouldsanddies, jigs and

fixtures, or tools sent out to a job worker for job

work.

Explanation.- For the purpose of this section,

“principal” means the person referred to in section

143.

20. (1) The Input Service Distributor shall distribute the Manner ofdistribution

credit of State tax as State tax or integrated tax and ofcredit by Input

integrated tax as integrated tax or State tax, by way of Service Distributor.

issue of document containing the amount of input tax
credit being distributed in such manner as may be

prescribed.

(2) The Input Service Distributor may distribute the

credit subject to the following conditions,

namely:—

(a) the credit can be distributed to the recipients of
credit against a document containing such details as

maybeprescribed;

(b) the amount of the credit distributed shall not

exceed the amountofcredit available for distribution;

(c) the credit of tax paid on input services

attributable to a recipient of credit shall be distributed

only to that recipient;

(d) the credit of tax paid on input services

attributable to more than one recipient of credit shall

be distributed amongst such recipients to whom the

input service is attributable and such distribution shall

be pro rata on the basis of the turnoverin a State or

turnover in a Unionterritory of such recipient, during

the relevantperiod, to the aggregate of the turnover of

all such recipients to whom such input service is

attributable and which are operational in the current

- year, duringthe said relevant period;

(e) the credit of tax paid on input services

attributable to all recipients of credit shall be

distributed amongst such recipients and such

distribution shall be pro rata on the basis of the
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turnover in a State or turnover in a Unionterritory of
such recipient, during the relevant period, to the
aggregate of the turnover of all recipients and which
are operational in the current year, during the said
relevant period.

Explanation.—Forthe purposesofthis section,—

(a) the “relevant period” shall be—

(i) if the recipients of credit have turnover
in their States or Union territories in the
financial year preceding the year during which
credit is to be distributed, the said financial
year; or

(ii) if someorall recipients of the credit do
not have any turnoverin their States or Union
territories in the financial year preceding the
year during whichthecredit is to be distributed,
the last quarter for which details of such
turnover of all the recipients are available,
previous to the month during whichcredit is to
be distributed;

(b) the expression “recipient of credit” means
the supplier of goods or services or both having the
same Permanent Account Numberas that of the

Input Service Distributor;

(c) the term “turnover”, in relation to any
registered person engaged in the supply of taxable
goods as well as goods not taxable under this Act,
means the value of turnover, reduced by the
amount of any duty or tax levied under entry 84 of
List I of the Seventh Schedule to the Constitution
and entry 51 and 54 ofList II ofthe said Schedule.

21, Where the Input Service Distributor distributes the
credit in contravention of the provisions contained in
section 20 resulting in excess distribution of credit to
one or morerecipients of credit, the excess credit so
distributed shall be recovered from such recipients
along with interest, and the provisions of section 73 or
section 74, as the case may be, shall, mutatis

mutandis, apply for determination of amount to be
recovered.

Mannerofrecovery of
credit distributed in
excess.



eI UsTA, fai 12 FA 2017

CHAPTER VI
REGISTRATION

528 (167)

22. (1) Every supplier making a taxable supply of goods Personsliable for
or services or both in the State shall be liable to be registration.
registered under this Act if his aggregate turnover in a
financial year exceeds twenty lakh rupees:

Provided that where such person makes taxable
supplies of goods or services or both from any of the
special category States, he shall be liable to be registered

if his aggregate turnover in a financial year exceeds ten
lakh rupees.

(2) Every person who, on the day immediately
preceding the appointed day, is registered or holds
a license under an existing law, shall be liable to
be registered under this Act with effect from the
appointed day.

(3) Where a business carried on by a taxable person
registered under this Act is transferred, whether

on account of succession or otherwise, to another
person as a going concern, the transferee or the
successor, as the case may be, shall be liable to be
registered with effect from the date of such
transfer or succession.

(4) Notwithstanding anything contained in sub-
sections (1) and (3), in a case of transfer pursuant
to sanction of a scheme or an arrangement for
amalgamation or, as the case may be, de-merger
of two or more companies pursuant to an order of
a High Court, Tribunal or otherwise, the transferee
shall be liable to be registered, with effect from
the date on which the Registrar of Companies
issues a certificate of incorporation giving effect
to such order of the High Court or Tribunal.

Explanation.—Forthe purposesofthis section,—

(i) the expression “aggregate turnover” shall include all
supplies made by the taxable person, whether on his own
account or made on behalfofall his principals;

(ii) the supply of goods, after completion of job work, by
a registered job worker shall be treated as the supply of
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goods by the principal referred to in section 143, and the
value of such goodsshall not be included in the aggregate
turnoverofthe registered jobworker,;

(iii) the expression “special category States” shall mean
the States as specified in sub-clause (g) of clause (4) of
article 279A of the Constitution.

23.(1) The following persons shall not be liable to Persons notliable for
registration, namely:— registration.

(a) any person engaged exclusively in the business of
supplying goodsor services or both that are notliable to
tax or wholly exempt from tax under this Act or under the

Integrated Goods and Services Tax Act;

(b) an agriculturist, to the extent of supply of produce out
of cultivation of land.

(2) The Government may, on the recommendations of
the Council, by notification, specify the category
of persons who may be exempted from obtaining
registration underthis Act.

24. Notwithstanding anything contained in sub-section (1) Compulsory
of section 22, the following categories of persons shall registration in certain
be required to be registered under this Act,- cases.

(i) persons making any inter-State taxable supply;

(ii) casual taxable persons making taxable supply;

(iii) persons who are required to pay tax under reverse
charge; ,

(iv) person who are required to pay tax under sub-section

(5) of section 9;

(v) non-resident taxable persons making taxable supply;

(vi) persons who are required to deduct tax under section

51, whether or not separately registered under this Act;

(vii) persons who make taxable supply of goods or

services or both on behalf of other taxable persons

whetheras an agent or otherwise;

(viii) Input Service Distributor, whether or not separately

registered underthis Act;

(ix) persons who supply goodsor services or both, other

than supplies specified under sub-section (5) of section 9,
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through such electronic commerce operator who is

required to collect tax at source under section 52;

(x) every electronic commerceoperator;

(xi) every person supplying online information and data

base accessorretrieval services from a place outside India

to a person in India, other than a registered person; and

(xii) such other person or class of persons as may be
notified by the Government on the recommendations of .
the Council.

25. (1) Every person whois liable to be registered under
section 22 or section 24 shall apply for registration
within thirty days from the date on which he becomes
liable to registration, in such manner and subject to
such conditions as may be prescribed:

Provided that a casual taxable person or a non-resident
taxable person shall apply for registration at least five
days prior to the commencementofbusiness.

Explanation.- Every person who makes a supply from
the territorial waters of India shall obtain registration in
the State where the nearest point of the appropriate
baselineis located.

. (2) A person seeking registration under this Act shall
be granted a single registration:
Provided that a person having multiple business

verticals in the State may be granted a separate
registration for each business vertical, subject to such

conditions as may be prescribed.
(3) A person, though notliable to be registered under

section 22 or section 24 may get himself

registered voluntarily, and all provisions of this

Act, as are applicable to a registered person, shall

apply to such person.

(4) A person whohasobtainedoris required to obtain

more than oneregistration, whether in one State or

Union territory or more than one State or Union

territory shall, in respect of each such registration,

be treated as distinct persons for the purposes of

this Act.

Procedure for

registration.

528 (169)
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(5) Where a person whohasobtained oris required to
obtain registration in a State or Unionterritory in
respect of an establishment, has an establishment.
in another State or Union territory, then such
establishments shall be treated as establishments
of distinct persons for the purposesofthis Act.

(6) Every person shall have a Permanent Account
Numberissued under the Income-tax Act, 1961 in
order to be eligible for grant of registration:

Provided that a person required to deduct tax under
section 51 may have, in lieu of a Permanent Account

Number, a Tax Deduction and Collection Account
Number issued under the said Act in order to be eligible
for grant ofregistration.

(7) Notwithstanding anything contained in sub-
section (6), a non-resident taxable person may be
granted registration under sub-section (1) on the
basis of such other documents as may be
prescribed.

(8) Where a person who is liable to be registered
under this Act fails to obtain registration, the
proper officer may, without prejudice to any
action which may betaken under this Act or under
any other law for the time being in force, proceed
to register such person in such manner as may be
prescribed.

(9) Notwithstanding anything contained in  sub-
section (1),—

(a) any specialised agency of the United Nations
Organisation or any Multilateral Financial Institution
and Organisation notified under the United Nations
(Privileges and Immunities) Act, 1947, Consulate or
Embassyof foreign countries; and

(b) any other person or class of persons, as may be
notified by the Commissioner,

shall be granted a Unique Identity Number in such
manner and for such purposes, including refund of taxes
on the notified supplies of goods or services or. both
received by them, as maybe prescribed.
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(10) The registration or the Unique Identity

Number shall be granted or rejected after due

verification in such manner and within such

period as may be prescribed.

(11) A certificate of registration shall be issued in
such form and with effect from such date as may

be prescribed.

(12) A registration or a Unique Identity Number

shall be deemed to have been granted after the

expiry of the period prescribed under sub-section

(10), if no deficiency has been communicated to

the applicant within that period.

26.(1) The grant of registration or the Unique Identity

Number under the Central Goods and Services Tax

Act shall be deemedto be a grantofregistration or the

Unique Identity Number under this Act subject to the

condition that the application for registration or the

Unique Identity Number has not been rejected under

this Act within the time specified in sub-section (10)

of section 25. _ ,

(2) Notwithstanding anything contained in sub-

section (10) of section 25, any rejection of

application for registration or the Unique Identity

Number under the Central Goods and Services

Tax Act shall be deemed to be a rejection of

application for registration under this Act.

27. (1) The certificate of registration issued to a casual

taxable person or a non-resident taxable person shall

be valid for the period specified in the application for

registration or ninety days from the effective date of

registration, whicheveris earlier and such person shall -

make taxable supplies only after the issuance of the

certificate of registration:

Provided that the proper officer may, on sufficient

cause being shown bythesaid taxable person, extend the

said period of ninety days by a further period not

exceeding ninety days.

(2) A casual taxable person or a non-resident taxable

person shall, at the time of submission of

Deemedregistration.

Special provisions

relating to casual

taxable person and non-

resident taxable person.
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application for registration under sub-section (1)
of section 25, make an advance deposit of tax in
an amount equivalent to the estimated tax liability
of such person for the period for which the
registration is sought:

Provided that where any extension of time is sought
-under sub-section (1), such taxable person shall deposit an
additional amount of tax equivalent to the estimated tax
liability of such person for the period for which the
extension is sought.

(3) The amount deposited under sub-section (2) shall
be credited to the electronic cash ledger of such
person and shall be utilised in the manner
provided undersection 49.

28. (1) Every registered person and a person to whom a Amendment of
Unique Identity Number has been assigned shall registration.
inform the proper officer of any changes in’ the
information furnished at the time of registration or

subsequent thereto, in such form and manner and
within such period as maybe prescribed.

(2) The proper officer may, on the basis of
information furnished under sub-section (1) or as
ascertained by him, approve or reject amendments
in the registration particulars in such manner and
within such period as maybe prescribed:

Provided that approval of the proper officer shall

not be required in respect of amendment of such

particulars as may be prescribed:

Provided further that the proper officer shall not

reject the application for amendment in the registration

particulars without giving the person an opportunity of

being heard.

(3) Any rejection or approval of amendments under
the Central Goods and Services Tax Act shall be
deemed to be a rejection or approval under this
Act.

29. (1) The proper officer may, either on his own motion Cancellation of
or on an application filed by the registered person or registration.
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by his legal heirs, in case of death of such person,
cancel the registration, in such manner and within
such period as may be prescribed, having regard to the
circumstances where,—

(a) the business has been discontinued, transferred
fully for any reason including death of the proprietor,
amalgamated with other legal entity, demerged or
otherwise disposedof; or

(b) there is any change in the constitution of the
business; or

(c) the taxable person, other than the person
registered under sub-section (3) of section 25, is no
longer liable to be registered under section 22 or
section 24.

(2) The proper officer may cancel the registration of a
person from such date, including any retrospective
date, as he may deem fit, where,—

(a) a registered person has contravened such
provisions of the Act or the rules made thereunder as
maybeprescribed; or

(b) a person paying tax under section 10 has not
furnished returns for three consecutive tax periods; or

(c) any registered person, other than a person
specified in clause (b), has not furnished returns for a
continuousperiod of six months; or

(d) any person whohas taken voluntary registration
under sub-section (3) of section 25 has not commenced
business within six months from the date of
registration; or

(e) registration has been obtained by means of
fraud, wilful misstatement or suppression offacts:

Provided that the proper officer shall not
cancel the registration without giving the person
an opportunity of being heard.
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(3) The cancellation of registration under this section

shall not affect the liability of the person to pay

tax and other dues under this Act or to discharge

any obligation under this Act or the rules made

thereunder for any period prior to the date of

cancellation whether or not such tax and other

dues are determined before or after the date of

cancellation.

(4) The cancellation of registration under the Central
Goods and Services Tax Act shall be deemed to
be a cancellation of registration underthis Act.

(5) Every registered person whose registration is
cancelled shall pay an amount, by way of debit in-
the electronic credit ledger or electronic cash
ledger, equivalent to the credit of input tax in
respect of inputs held in stock and inputs |
contained in semi-finished or finished goods held
in stock or capital goods or plant and machinery
on the day immediately preceding the date of such

cancellation or the output tax payable on such
goods, whichever is higher, calculated in such

manneras maybeprescribed:

Provided that in case of capital goods or plant and
machinery, the taxable person shall pay an amount equal

to the input tax credit taken on the said capital goods or

plant and machinery, reduced by such percentage points

as may be prescribedorthe tax on the transaction value of

such capital goods or plant and machinery under section

15, whicheveris higher.

(6) The amount payable under sub-section (5) shall be

calculated in such manneras maybeprescribed.

30. (1) Subject to such conditions as may be prescribed, Revocation of

any registered person, whoseregistration is cancelled cancellation of

by the proper officer on his own motion, may apply to registration.

such officer for revocation of cancellation of the

registration in the prescribed manner within thirty

days from thedate ofservice of the cancellation order.

(2) The proper officer may, in such manner and

within such period as may be prescribed, by order,
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either revoke cancellation of the registration or

reject the application:
Provided that the application for revocation of

cancellation of registration shall not be rejected unless the

_applicant has been given an opportunity of being heard.

(3) The revocation of cancellation of registration

under the Central Goods and Services Tax Act

shall be deemed to be a revocation of cancellation

of registration under this Act.

CHAPTERVII
TAX INVOICE, CREDIT AND DEBIT NOTES

31. (1) A registered person supplying taxablegoodsshall,
before orat the time of-

(a) removal of goods for supply to the recipient,
where the supply involves movementofgoods; or

(b) delivery of goods or making available thereof

to the recipient, in any other case,

issue a tax invoice showing the description, quantity and

value of goods, the tax charged thereon and such other
particulars as may be prescribed:

Provided that the Government may, on_ the

recommendations of the Council, by notification, specify

the categories of goods or supplies in respect of which a

tax invoice shall be issued, within such time and in such

manner as may be prescribed.

(2) A registered person supplying taxable services

shall, before or after the provision of service but

within a prescribed period, issue a tax invoice,

showing the description, value, tax charged

thereon and such other particulars as may be

prescribed:

Provided that the Government may, on the

recommendations of the Council, by notification and

subject to such conditions as may be mentioned therein,

specify the categories of services in respect of which—

Tax invoice.
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(a) any other document issued in relation to the

supply shall be deemedto be a tax invoice; or

(b) tax invoice may not be issued.

(3) Notwithstanding anything contained in  sub-

sections (1) and (2)}—

(a) a registered person may, within one month from

the date of issuanceofcertificate of registration and in

such manner as may be prescribed, issue a revised

invoice against the invoice already issued during the

period beginning with the effective date of registration

till the date of issuance of certificate of registration to

him;

(b) a registered person may notissue a tax invoice

if the value of the goods or services or both supplied is

less than two hundred rupees subject to such conditions

and in such manneras may be prescribed;

(c) a registered person supplying exempted goods

or services or both or paying tax under the provisions

of section 10 shall issue, instead of a tax invoice,a bill

of supply containing such particulars and in such

manner as maybeprescribed:

Provided that the registered person may not issue a

bill of supply if the value of the goods or services or

both supplied is less than two hundred rupees subject

to such conditions and in such manner as may be

prescribed;

(d) a registered person shall, on receipt of advance

payment with respect to any supply of goods or

services or both, issue a receipt voucher or any other

document, containing such particulars as may be

prescribed, evidencing receipt of such payment,

(e) where, on receipt of advance payment with

respect to any supply of goodsor services or both the

registered person issues a receipt voucher, but

subsequently no supply is made and no tax invoice is

issued in pursuance thereof, the said registered person

may issue to the person who. had made the payment, a

refund voucher against such payment,
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(f) a registered person who is liable to pay tax

under sub-section (3) or sub-section (4) of section 9

shall issue an invoice in respect of goods or services or

both received by him from the supplier who is not

registered on the date ofreceipt of goods or services or

both;

(g) a registered person whoisliable to pay tax under sub-

section (3) or sub-section (4) of section 9 shall issue a

payment voucher at the time of making payment to the

supplier.

(4)In case of continuous supply of goods, where

successive statements of accounts or successive

payments are involved,the invoice shall be issued

before or at the time each such statementis issued

or, as the case may be, each such payment is

received.

(5) Subject to the provisions of clause (d) of sub-

section (3), in case of continuous supply of

services,—

(a) where the due date of paymentis ascertainable

from the contract, the invoice shall be issued on or

before the due date ofpayment,

(b) where the due date of payment is not

ascertainable from the contract, the invoice shall be

issued before or at the time when the supplier of

service receives the payment,

(c) where the paymentis linked to the completion

of an event, the invoice shall be issued on or before

the date of completion of that event.

(6) In a case where the supply of services ceases

under a contract before the completion of the

supply, the invoice shall be issued at the time

whenthe supply ceases and such invoice shall be

issued to the extent of the supply made before

such cessation.

(7) Notwithstanding anything contained in sub-

section (1), where the goods being sent or taken

on approval for sale or return are removed before

the supply takes place, the invoice shall be issued

before or at the time of supply or six months from

the date of removal, whicheveris earlier.
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Explanation.—For the purposes of this section, the
expression “tax invoice”shall include any revised invoice
issued by the supplier in respect of a supply madeearlier.

32. (1) A person whois not a registered person shall not
collect in respect of any supply of goodsorservices or
both any amount by way oftax under this Act.

(2) No registered person shall collect tax except in

33.

34.

accordance with the provisions of this Act or the
rules made thereunder.

Notwithstanding anything contained in this Act or any
other law for the time being in force, where any
supply is made for a consideration, every person who

is liable to pay tax for such supply shall prominently
indicate in all documents relating to assessment, tax

invoice and other like documents, the amount of tax
which shall form part of the price at which such
supply is made.

(1) Where a tax invoice has been issued for supply of
any goodsor services or both and the taxable value or
tax charged in that tax invoice is found to exceed the
taxable value or tax payable in respect of such supply,
or where the goods supplied are returned by the
recipient, or where goods or services or both supplied
are found to be deficient, the registered person, who
has supplied such goodsor services or both, may issue
to the recipient a credit note containing such
particulars as may be prescribed.

(2) Any registered person whoissues a credit note in
relation to a supply of goods or services or both
shall declare the details of such credit note in the

return for the month during which suchcredit note
has been issued but not later than September

following the end ofthe financial year in which
such supply was made,or the date of furnishing of
the relevant annual return, whichever is earlier,
and the tax liability shall be adjusted in such
manner as may beprescribed:

Provided that no reduction in output tax liability of the
supplier shall be permitted, if the incidence of tax and
interest on such supply has been passed on to any other
person.

Prohibition of
unauthorised collection —
of tax

Amount of tax to be

indicated in tax invoice

and other documents.

Credit and debit notes.
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(3) Where a tax invoice has been issued for supply of

any goods or services or both and the taxable

value or tax charged in that tax invoice is found to

be less than the taxable value or tax payable in

respect of such supply, the registered person, who

has supplied such goodsorservices or both, shall

issue to the recipient a debit note containing such

particulars as may be prescribed.

(4) Any registered person whoissues a debit note in

relation to a supply of goods or services or both

shall declare the details of such debit note in the

return for the month during which such debit note

has been issued and the tax liability shall be

adjusted in such manrier as may be prescribed.

Explanation.—For the purposes of this Act, the

- expression “debit note” shall include a supplementary

invoice.

CHAPTERVIII
ACCOUNTS AND RECORDS

35, (1) Every registered person shall keep and maintain, at

his principal place of business, as mentioned in the

certificate of registration, a true and correct account

of-

(a) production or manufacture of goods;

(b) inward and outward supply of goods or services or

both;

(c) stock of goods;

(d) inputtax credit availed,

(e) output tax payable.and paid; and

(f) such otherparticulars as may be prescribed:

Provided that where morethan one place of businessis

specified in the certificate of registration, the accounts,

relating to each place of business shall be kept at such

places of business:

Provided further that the registered person may keep

and maintain such accounts and other particulars in

electronic form in such manner as may beprescribed.

(2) Every owneror operator of warehouse or godown

or any other place used for storage of goods and

Accounts and other

records.
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every transporter, irrespective of whether he is a
registered person or not, shall maintain records of
the consigner, consignee and other relevant details
of the goods in such manneras may beprescribed.

(3) The Commissioner may notify a class of taxable
persons to maintain additional accounts or
documents for such purpose as may be specified

therein.

(4) Where the Commissioner considers that any class
of taxable persons is not in a position to keep and
maintain accounts in accordance with the
provisionsof this section, he may, for reasons to
be recorded in writing, permit such class of .
taxable persons to maintain accounts in such

. Manneras maybe prescribed.

(5) Every registered person whose turnover during a
financial year exceeds the prescribed limit shall
get his accounts audited by a chartered accountant
or a cost accountant and shall submit a copy of the
audited annual accounts, the reconciliation

statement under sub-section (2) of section 44 and
such other documents in such form and manneras
maybe prescribed.

(6) Subject to the provisions of clause (h) of sub-
section (5) of section 17, where the registered
person fails to account for the goodsor services or
both in accordance with the provisions of sub-
section (1), the proper officer shall determine the
amount of tax payable on the goods orservices or
both that are not accounted for, as if such goods or

services or both had been supplied by such person
and the provisions of section 73 or section 74, as
the case may be, shall, mutatis mutandis, apply for
determination of such tax.

36. Every registered person required to keep and maintain

books of account or other records in accordance with

the provisions of sub-section (1) of section 35 shall
‘retain them until the expiry of seventy two months
from. the due date of furnishing of annual return for .
the year pertaining to such accounts andrecords:
Provided that a registered person, whois a party to an

appeal or revision or any other proceedings before any

Period. of retention of

accounts.
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Appellate Authority or Revisional Authority or Appellate

Tribunal or court, whether filed by him or by the

Commissioner, or is under investigation for an offence

under Chapter XIX, shall retain the books of account and

other records pertaining to the subject matter of such

appeal or revision or proceedings or investigation for a

period of one year after final disposal of such appeal or

revision or proceedingsor investigation, or for the. period

specified above, whicheveris later.

CHAPTER IX
RETURNS

37.(1) Every registered person, other than an Input

Service Distributor, a non-resident taxable person and

a person paying tax underthe provisions ofsection 10

or section 51 or section 52, shall furnish,

electronically, in such form and manner as may be

prescribed, the details of outward supplies of goodsor

services or both effected during a tax period on or

before the tenth day of the month succeeding the said

tax period and such details shall be communicated to

the recipient of the said supplies within such time and

in such manner as may be prescribed:

Provided that the registered person shall not be

allowed to furnish the details of outward supplies

during the period from the eleventh day to the

fifteenth day of the month succeeding the tax period:

Provided further that the Commissioner may,for

reasons to be recorded in writing, by notification,

extend the time limit for furnishing such details for

such class of taxable persons as may be specified

therein:

Provided also that any extension of time limit

notified by the Commissioner of central tax shall be

deemedto be notified by the Commissioner.

(2)Every registered person who has-been

communicated the details under sub-section (3) of

section 38 or the details pertaining to inward

supplies of Input Service Distributor under sub-

section (4) of section 38, shall either accept or

Furnishing details of
outward supplies.



528 (182) Heme Usa, fetish 12 YA 2017 |
 

 

reject the details so communicated, on or before

the seventeenth day, but not before the fifteenth

day, of the month succeeding the tax period and

the details furnished by him under sub-section (1)

shall stand amended accordingly.

(3) Any registered person, who has furnished the

details under sub-section (1) for any tax period

and which have remained unmatched under

section 42 or section 43, shall, upon discovery of

any error or omission therein, rectify such error or

omission in such manner as may be prescribed,

and shall pay the tax and interest, if any, in case

there is a short paymentof tax on account of such

error or omission, in the return to be furnished for

such tax period:

Provided that no rectification of error or

omission in respect ofthe details furnished under sub-

section (1) shall be allowed after furnishing of the

return under section 39 for the month of September

following the end ofthe financial year to which such

details pertain, or furnishing of the relevant annual

return, whicheveris earlier.

Explanation.—For the purposes of this Chapter, the

expression “details of outward supplies” shall include

details of invoices, debit notes, credit notes and revised

invoices issued in relation to outward supplies made

during any tax period.

38. (1) Every registered person, other than an Input

Service Distributor or a non-resident taxable person or

a person paying tax underthe provisions of section 10

or section 51 or section 52, shall verify, validate,

-modify or delete, if required, the details relating to

outward supplies and credit or debit notes

communicated under sub-section (1) of section 37 to

prepare the details ofhis inward supplies and credit or

debit notes and may include therein, the details of

inward supplies and credit or debit notes received by

him in respect of such supplies that have not been

declared by the supplier under sub-section (1) of

section 37.

(2) Every registered person, other than an Input

Service Distributor or a non-resident taxable

Furnishing details of
inward supplies.

5lof 1975
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person or a person paying tax under the provisions

of section 10 or section 51 or section 52, shall

furnish, electronically, the details of inward

supplies of taxable goods or services or both,

including inward supplies of goods or services or

both on which the tax is payable on reverse charge

basis under this Act and inward supplies of goods

or services or both taxable under the Integrated

Goods and Services Tax Act or on which

integrated goods and services tax is payable under

section 3 of the Customs Tariff Act, 1975, and

credit or debit notes received in respect of such

supplies during a tax period after the tenth day but

on or before the fifteenth day of the month —

succeeding the tax period in such form and

manneras maybe prescribed:

Provided that the Commissioner may, for reasons to be

recorded in writing, by notification, extend the timelimit

for furnishing such details for such class of taxable

persons as may bespecified therein:

Provided further that any extension of time limit

notified by the Commissioner of central tax shall be

_ deemedto benotified by the Commissioner.

(3) The details of supplies modified, deleted or

included by the recipient and furnished under sub-

section (2) shall be communicated to the supplier

concerned in such manner and within such time as

may beprescribed.

(4) The details of supplies modified, deleted or

included by the recipient in the return furnished

under sub-section (2) or sub-section (4) of section

39 shall be communicated to the supplier

concerned in such manner and within such time as

maybeprescribed.
(5) Any registered person, who has furnished the

details under sub-section (2) for any tax period

and which have remained unmatched under

section 42 or section 43, shall, upon discovery of

any error or omission therein, rectify such error or

omission in the tax period during which such error

or omission is noticed in such manner as may be

prescribed, and shall pay the tax and interest, if
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any, in case there is a short payment of tax on

account of such error or omission, in the return to

be furnished for such tax period:
Provided that no rectification of error or omission in

respect of the details furnished under sub-section (2) shall

be allowed after furnishing of the return under section 39

for the month of September following the end of the

financial year to which such details pertain, or furnishing

ofthe relevant annual return, whicheveris earlier.

39. (1) Every registered person, other than an Input

Service Distributor or a non-resident taxable person or
a person paying tax underthe provisions of section 10
or section 51 or section 52 shall, for every calendar

month or part thereof, furnish, in such form and
manner as may beprescribed, a return, electronically,
of inward and outward supplies of goods or services
or both, input tax credit availed, tax payable, tax paid

and such otherparticulars as may be prescribed on or

before the twentieth day of the month succeeding such
calendar month orpart thereof.

(2)A registered person paying tax under the
provisions of section 10 shall, for each quarter or

part thereof, furnish, in such form and manneras

may be prescribed, a return, electronically, of

turnover in the State, inward supplies of goods or

services or both, tax payable and tax paid within

eighteen days after the end of such quarter.

(3) Every registered person required to deduct tax at _

source under the provisions of section 51 shall

furnish, in such form and manner as may be

prescribed, a return, electronically, for the month

in which such deductions have been made within

ten days after the end of such month.

(4) Every taxable person registered as an Input

Service Distributor shall, for every calendar

month or part thereof, furnish, in such form and

manner as may be prescribed, a_ return,

electronically, within thirteen days after the end of

such month.

(5) Every registered non-resident taxable person shall,

for every calendar month or part thereof, furnish,

Furnishing of returns.
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in such form and manner as may beprescribed, a

return, electronically, within twenty days after the

end of a calendar month or within seven daysafter

the last day of the period of registration specified

under sub-section (1) of section 27, whichever is

earlier.

(6) The Commissioner may, for reasons to be

recorded in writing, by notification, extend the

time limit for furnishing the returns under this

section for such class of registered persons as may

be specified therein:

Provided that any extension of time limit notified by

the Commissioner of central tax shall be deemed to be

notified by the Commissioner.

(7) Every registered person, who is required to

furnish a return under sub-section (1) or sub-

section (2) or sub-section (3) or sub-section (5),

shall pay to the Government the tax due as per

such return notlater than the last date onwhich he

is required to furnish such return.

(8) Every registered person whois required to furnish

a return under sub-section (1) or sub-section (2)

shall furnish a return for every tax period whether

or not any supplies of goods or services or both

have been made during such tax period.

(9) Subject to the provisions of sections 37 and 38, if

any registered person after furnishing a return

under sub-section (1) or sub-section (2) sub-

section (3) or sub-section (4) or sub-section (5)

discovers any omission or incorrect particulars

therein, other than as a result of scrutiny, audit,

inspection or enforcement activity by the tax

authorities, he shall rectify such omission or

incorrect particulars in the return to be furnished

for the month or quarter during which such

omission or incorrect particulars are noticed,

subject to paymentof interest under this Act:

Provided that no suchrectification of any omission or

incorrect particulars shall be allowed after the due date for
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furnishing of return for the month of September or second

quarter following the end of the financial year, or the
actual date of furnishing of relevant annual return,
whicheveris earlier.

(10) A registered person shall not be allowed to

40.

41.

42.

furnish a return for a tax period if the return for
any of the previous tax periods has not been

_ furnished by him:

Every registered person who has made outward
supplies in the period between the date on which he
became liable to registration till the date on which
registration has been granted shall declare the same in
the first return furnished by him after grant of
registration.

(1) Every registered person shall, subject to such
conditions and restrictions as may be prescribed, be
entitled to take the credit of eligible input tax, as self-
assessed, in his return and such amount shall be
credited on a provisional basis to his electronic credit

ledger.

(2) The credit referred to in sub-section (1) shall
be utilised only for payment of self-assessed
output tax as per the return referred to in the said
sub-section.

(1) The details of every inward supply furnished by a
registered person (hereafter in this section referred to
as the “recipient”) for a tax period shall, in such
manner and within such time as may be prescribed, be
matched—

(a) with the corresponding details of outward
supply furnished by the corresponding registered
person (hereafter in this section referred to as the
“supplier”) in his valid return for the same tax period

or any preceding tax period;

(b) with the integrated goods and services tax paid
under section 3 of the Customs Tariff Act, 1975 in

respect of goods imported by him; and

First Return.

Claim of input tax ©
credit and provisional
acceptancethereof.

Matching, reversal and
reclaim of input tax

. \
credit.
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51 of 1975

(c) for duplication of claimsofinput tax credit.

(2) The claim ofinput tax credit in respect of invoices

or debit notes relating to inward supply that match

with the details of corresponding outward supply

or with the integrated goods and services tax paid

under section 3 of the CustomsTariff Act, 1975 in

respect of goods imported by him shall befinally

accepted and such acceptance shall be

communicated, in such manner as may be

prescribed, to the recipient.

(3) Where the input tax credit claimed by a recipient
in respect of an inward supply is in excess of the

tax declared by the supplier for the same supply or

the outward supply is not declared by the supplier
in his valid returns, the discrepancy shail be
communicated to both such persons in such
manner as maybe prescribed.

(4) The duplication of claims of input tax credit shall

be communicated to the recipient in such manner

as may beprescribed.

(5) The amount in respect of which any discrepancy

is communicated under sub-section (3) and which

is not rectified by the supplier in his valid return

for .the ‘month in which discrepancy is

communicated shall be added to the output tax

liability of the recipient, in such manner as may be

prescribed, in his return for the month succeeding

the month in which the discrepancy is

communicated.

(6) The amount claimed as input tax credit that is

found to be in excess on accountof duplication of

claims shall be added to the output tax liability of

the recipient in his return for the month in which

the duplication is communicated.

(7) The recipient shall be eligible to reduce, from his

output tax liability, the amount added under sub-

section (5), if the supplier declares the details of

the invoice or debit note in his valid return within

the time specified in sub-section (9) of section 39.
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(8) A recipient in whose output tax liability any

amount has been added under sub-section (5) or

sub-section (6), shall be liable to pay interest at

the rate specified under sub-section (1) of section

50 on the amount so added from the date of

availing of credit till the corresponding additions

are made underthe said sub-sections.

(9) Where any reduction in output tax liability is

accepted under sub-section (7), the interest paid

under sub-section (8) shall be refunded to the

recipient by crediting the amount in the

corresponding head ofhis electronic cash ledger

in such manneras maybeprescribed:

Provided that the amount of interest to be credited in

any case shall not exceed the amount of interest paid by

the supplier.

(10) The amount reduced from the output tax

43.

liability in contravention of the provisions of sub-

section (7) shall be added to the output tax

liability of the recipient in his return for the month

in which such contravention takes place and such

recipient shall be liable to pay interest on the

amount so added at the rate specified in sub-

section (3) of section 50.

(1) The details of every credit note relating to outward

supply furnished by a registered person (hereafter in

this section referred to as the “supplier”) for a tax

period shall, in such manner and within such time as

maybe prescribed, be matched—

(a) with the corresponding reduction in the claim

for input tax credit by the corresponding registered

person (hereafter in this section referred to as the

“recipient”) in his valid return for the same tax period

or any subsequenttax period; and

(b) for duplication of claims for reduction in output

tax liability. ~

(2) The claim for reduction in output tax liability by

the supplier that matches with the corresponding

Matching, reversal and -

reclaim of reduction in
outputtax liability.
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reduction in the claim for input tax credit by the

recipient shall be finally accepted and

communicated, in such manner as may be

prescribed, to the supplier.

(3) Where the reduction of output tax liability in

respect of outward supplies exceeds the

corresponding reduction in the claim for input tax

credit or the corresponding credit note is not

declared by the recipient in his valid returns, the

discrepancy shall be communicated to both such

persons in such manneras maybeprescribed.

(4) The duplication of claims for reduction in output

tax liability shall be communicated to the supplier

in such manneras maybe prescribed.

(5) The amount in respect of which any discrepancy

is communicated under sub-section (3) and which

is not rectified by the recipient in his valid return

for the month in which discrepancy is

communicated shall be added to the output tax

liability of the supplier, in such manner as may be

prescribed, in his return for the month succeeding

the month in which the discrepancy is

communicated.

(6) The amount in respect of any reduction in output

tax liability that is found to be on account of

duplication of claims shall be added to the output

tax liability of the supplier in his return for the

month in which such duplication is

communicated.

(7) The supplier shall be eligible to reduce, from his

output tax liability, the amount added under sub-

section (5) if the recipient declares the details of

the credit note in his valid return within the time

specified in sub-section (9) of section 39,

(8) A supplier in whose output tax liability any

amount has been added under sub-section (5) or

sub-section (6), shall be liable to pay interest at

the rate specified under sub-section (1) of section

50 in respect of the amount so added from the date

of such claim for reduction in the output tax _
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liability till the corresponding additions are made

underthe said sub-sections.

(9) Where any reduction in output tax liability is

accepted under sub-section (7), the interest paid

under sub-section (8) shall be refunded to the

supplier by crediting the amount in the

corresponding head ofhis electronic cash ledger

in such manneras maybeprescribed:

Provided that the amount of interest to be credited in

any case shall not exceed the amountofinterest paid by

the recipient.

(10) The amount reduced from output tax liability

44,

in contravention of the provisions of sub-section
(7) shall be added to the output tax liability of the

supplier in his return for the month in which such

contravention takes place and such suppliershall

be liable to pay interest on the amount so added at

the rate specified in sub-section (3) of section 50.

(1) Every registered person, other than an Input

Service Distributor, a person paying tax under section

51 or section 52, a casual taxable person and a non-

resident taxable person, shall furnish an annual return

for every financial year electronically in such form

and manner as may be prescribed on or before the

thirty-first day of December following the end of such

financial year.

(2) Every registered person whois required to get his

45.

accounts audited in accordance with the

provisions of sub-section (5) of section 35 shall

furnish, electronically, the annual return under

sub-section (1) along with a copy of the audited

annual accounts and a reconciliation statement,

reconciling the value of supplies declared in the

return furnished for the financial year with the

audited annual financial statement, and such other

particulars as may be prescribed.

Every registered person who is required to furnish a

return under sub-section (1) of section 39 and whose

registration has been cancelled shall furnish a final

return within three months ofthe date of cancellation

Annual return.

Final return.
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or date of order of cancellation, whichever is later, in

such form and manneras maybeprescribed.

Where a registered person fails to furnish a return
under section 39 or section 44 or section 45, a notice

shall be issued requiring him to furnish such return
within fifteen days in such form and manner as may

be prescribed.

(1) Any registered person who fails to furnish the
details of outward or inward supplies required under
section 37 or section 38 or returns required under
section 39 or section 45 by the due date shall pay a
late fee of one hundred rupees for every day during
which such failure continues subject to a maximum
amountof five thousand rupees. |

(2) Any registered person who fails to furnish the

48.

return required under section 44 by the due date
shall be liable to pay a late fee of one hundred
rupees for every day during which such failure
continues subject to a maximum of an amount
calculated at a quarter per cent of his turnover in

the State.

(1) The manner of approval of goods and services tax
practitioners, their eligibility conditions, duties and

obligations, manner of removal and other conditions

relevant for their functioning shall be such as may be.

prescribed.

(2) A registered person may authorise an approved

goods and services tax practitioner to furnish the

details of outward supplies under section 37, the

details of inward supplies under section 38 and the

return under section 39 or section 44 or section 45

in such manneras maybeprescribed.

(GB) Notwithstanding anything contained in sub-

section (2), the responsibility for correctness of

any particulars furnished in the return or other

details filed by the goods and services tax

practitioners shall continue to rest with the

registered person on whose behalf such return and

details are furnished.

528 (191)
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defaulters.

Levyoflate fee.

Goodsand services tax
practitioners.
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CHAPTER X
PAYMENTOF TAX

49. (1) Every deposit made towards tax, interest, penalty, Payment of tax,

fee or any other amount by a person by internet interest, penalty and
banking or by using credit or debit cards or National other amounts.

Electronic Fund Transfer or Real Time Gross
Settlement or by such other mode and subject to such
conditions and restrictions as may be prescribed, shall.
be credited to the electronic cash ledger of such

person to be maintained in such manner as may be
prescribed.

(2) The input tax credit as self-assessed in the return
of a registered person shall be credited to his
electronic credit ledger, in accordance with
section 41, to be maintained in such manner as
may beprescribed.

(3) The amount available in the electronic cash ledger
may be used for making any payment towards tax,
interest, penalty, fees or any other amount payable
underthe provisions of this Act or the rules made
thereunder in such manner and subject to such
conditions and within such time as may be
prescribed.

(4) The amount available in the electronic credit

ledger may be used for making any payment
towards output tax under this Act or under the
Integrated Goods and Services Tax Act in such
mannerand subject to such conditions and within
such time as maybe prescribed.

(5) The amount of input tax credit available in the
electronic credit ledger of the registered person on

account of—

(a) integrated tax shall first be utilised towards

payment of integrated tax and the amount
remaining, if any, may be utilised towards the

paymentofcentral tax and State tax, or as the case

maybe, Unionterritory tax, in that order;

(b) the central tax shall first be utilised towards

paymentofcentral tax and the amount remaining,
if any, may be utilised towards the payment of

integrated tax;
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(c) the State tax shall first be utilised towards

payment of State tax and the amount remaining, if

any, may be utilised towards the payment of

integrated tax;

(d) the Union territory tax shall first be utilised

towards payment of Unionterritory tax and the

amount remaining, if any, may beutilised towards

the paymentofintegrated tax;

(e) the central tax shall not be utilised towards

paymentofState tax or Unionterritory tax; and

(f) the State tax or Union territory tax shail not be

utilised towards paymentof central tax.

(6) The balance in the electronic cash ledger or

electronic credit ledger after payment of tax,

interest, penalty, fee or any other amount payable

under this Act or the rules made thereunder may

be refunded in accordance with the provisions of

section 54.

(7) All liabilities of a taxable person under this Act

shall be recorded and maintained in an electronic

liability register in such manner as may be

prescribed.

(8) Every taxable person shall discharge his tax and

other dues under this Act or the rules made

thereunderin the following order, namely:—

(a) self-assessed tax, and other dues related to

returns of previous tax periods;

(b) self-assessed tax, and other dues related to the

return of the current tax period;

(c) any other amountpayable underthis Actor the

rules made thereunder including the demand

determined undersection 73 or section 74.

(9) Every person who has paid the tax on goods or

services or both under this Act shall, unless the

contrary is proved by him, be deemed to have

passed on the full incidence of such tax to the

recipient of such goodsorservices or both.
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Explanation.—Forthe purposesofthis section,

(a) the date of credit to the account of the
Government in the authorised bank shall be
deemed to be the date of deposit in the electronic
cash ledger;

(b) the expression,-
(i) “tax dues” means the tax payable under this Act
and doesnotinclude interest, fee and penalty; and
(ii) “other dues” meansinterest, penalty, fee or any
other amount payable under this Act or the rules
madethereunder.

50.(1) Every person who is liable to pay tax in

(2) The interest under sub-section (1) shall be
calculated, in such manner as may be prescribed, _

accordance with the provisions of this Act or the rules
made thereunder, but fails to pay the tax or any part
thereof to the Government within the period
prescribed, shall for the period for which the tax or
any part thereof remains unpaid, pay, on his own,
interest at such rate, not exceeding eighteen per cent.,
as may be notified by the Government on the
recommendationsofthe Council.

from the day succeeding the day on which such

tax was due to be paid.

GB) A taxable person who makes an undueor excess

51.

claim of input tax credit under sub-section (10) of
section 42 or undue or excess reduction in output
tax liability under sub-section (10) of section 43,

shall pay interest on such undue or excess claim or

on such undue or excess reduction, as the case

maybe,at such rate not exceedingtwenty-four per

cent, as may be notified by the Governmenton the

recommendations of the Council.

(1) Notwithstanding anything to the contrary

contained in this Act, the Government may mandate-

(a) a department or establishment of the Central

Government or State Government; or

(b) local authority; or

Interest on delayed

paymentoftax.

Tax deduction at

source.
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(c) Governmental agencies; or

(d) such persons or category of persons as may be

notified by the Government on the recommendations

of the Council,

(hereafter in this section referred to as “the deductor”), to

deduct tax at the rate of one per cent from the payment

made or credited to the supplier (hereafter in this section
referred to as “the deductee”) of taxable goodsor services
or both, where the total value of such supply, under a
contract, exceeds two lakh and fifty thousand rupees:

Provided that no deduction shall be made if the
location of the supplier and the place of supply is in a
State or Union territory which is different from the State
or, as the case may be, Unionterritory of registration of
the recipient.

Explanation.—For the purpose of deduction of tax
specified above, the valueof supply shall be taken as the
amount excluding the central tax, State tax, integrated tax
and cessindicated in the invoice.

(2) The amount deducted as tax under this section
shall be paid to the Government by the deductor
within ten days after the end of the month in
which such deduction is made, in such manner as

may beprescribed.

(3) The deductor shall furnish to the deductee a

certificate mentioning therein the contract value,

rate of deduction, amount deducted, amount paid

to the Government and such other particularsin

such manneras maybe prescribed.

(4) If any deductor fails to furnish to the deductee the

certificate, after deducting the tax at source,

within five days of crediting the amount so

deducted to the Government, the deductor shall

pay, by wayofa late fee, a sum of one hundred

rupees per day from the day after the expiry of

such five day period until the failure is rectified,

subject to a maximum amountoffive thousand

rupees.

528 (195)
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(5) The deductee shall claim credit, in his electronic

cash ledger, of the tax deducted and reflected in

the return of the deductor furnished under sub-

section (3) of section 39, in such manner as may

be prescribed.

(6) If any deductorfails to pay to the Government the

amount deducted as tax under sub-section (1), he

shall pay interest in accordance with the

provisions of sub-section (1) of section 50, in

addition to the amountoftax deducted.

(7) The determination of the amount in default under

this section shall be made in the mannerspecified

in section 73 or section 74.

(8) The refund to the deductor or the deductee arising

on account of excess or erroneous deduction shall

be dealt with in accordance with the provisions of

section 54: .

Provided that no refund to the deductor shall be

granted, if the amount deducted has been credited to the

electronic cash ledgerofthe deductee.

52.(1) Notwithstanding anything to the contrary

contained in this Act, every electronic commerce

operator (hereafter in this section referred to as the

“operator”), not being an agent, shall collect an

amount calculated at such rate not exceeding one per

cent., as may be notified by the Government on the

recommendations of the Council, of the net value of

taxable supplies made through it by other suppliers

where the consideration with respect to such supplies

is to be collected by the operator.

Explanation.—-For the purposes of this sub-section, the

expression "net value of taxable supplies" shall mean the

aggregate value of taxable supplies of goods or services or

both, other than services notified under sub-section (5) of

section 9, made during any month by all registered

persons through the operator reduced by the aggregate

value of taxable supplies returned to the suppliers during

the said month.

Collection of tax at

source.
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(2) The powerto collect the amount specified in sub-

section (1) shall be without prejudice to any other

modeofrecovery from the operator.

(3) The amountcollected under sub-section (1) shall

be paid to the Government by the operator within

ten days after the end of the month in which such

collection is made, in such manner as may be

prescribed.

(4) Every operator who collects the amount specified
in sub-section (1) shall furnish a statement,
electronically, containing the details of outward
supplies of goods or services or both effected
through it, including the supplies of goods or
services or both returned through it, and the
amount collected under sub-section (1) during a

month, in such form and manner as may be

prescribed, within ten days after the end of such

month.

(5) Every operator who collects the amount specified

in sub-section (1) shall furnish an annual

statement, electronically, containing the details of

outward supplies of goods or services or both

effected through it, including the supplies of

goodsor services or both returned through it, and

the amount collected under the said sub-section

during the financialyear, in such form and manner

as may be prescribed, before the thirty first day of

December following the end of such financial

year.

(6) If any operator after furnishing a statement under

sub-section (4) discovers any omission or

incorrect particulars therein, other than as a result

of scrutiny, audit, inspection or enforcement

activity by the tax authorities, he shall rectify such

omission or incorrect particulars in the statement

to be furnished for the month during which such

omission or incorrect particulars are noticed,

subject to paymentofinterest, as specified in sub-

section (1) of section 50:

Provided that no such rectification of any

omission or incorrect particulars shall be allowed

after the dye date for furnishing of statement for
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the month of September following the end ofthe

financial year or the actual date of furnishing of

the relevant annual statement, whichever is

earlier.

(7) The supplier who has supplied the goods or

services or both through the operator shall claim:

credit, in his electronic cash ledger, of the amount
collected and reflected in the statement of the
operator furnished under sub-section (4), in such

manner as maybeprescribed.

(8) The details of supplies furnished by every
operator under sub-section (4) shall be matched
with the corresponding details of outward supplies
furnished by the concerned ‘supplier registered
under this Act in such manner and within such
time as maybeprescribed.

(9) Where the details of outward supplies furnished
bythe operator under sub-section (4) do not match
with the corresponding details furnished by the

supplier under section 37, the discrepancy shall be
communicated to both persons in such manner and
within such time as may be prescribed.

(10) The amount in respect of which any
discrepancy is communicated under sub-section

_(9) and whichis notrectified by the supplierin his

valid return or the operator in his statementfor the

month in which discrepancy is communicated,

shall be added to the outputtax liability of the said

supplier, where the value of outward supplies

furnished by the operator is more than the value of

outward supplies furnished by the supplier, in his

return for the month succeeding the month in

which the discrepancy is communicated in such

manneras may beprescribed.

(11) The concerned supplier, in whose output tax

liability any amount has been added under sub-

section (10), shall pay the tax payable in respect

of such supply along with interest, at the rate

specified under sub-section (1) of section 50 on

the amount so added from the date such tax was

duetill the date of its payment. —
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(12) Any authority not below the rank of Deputy

Commissioner may servea notice, either before or

during the course of any proceedings under this

Act, requiring the operator to furnish such details

relating to—

(a) supplies of goods or services or both effected
through such operator during any period; or

(b) stock of goods held by the suppliers making
supplies through such operator in the godownsor
warehouses, by whatever namecalled, managed

by such operator and declared as additional
places of business by such suppliers,

as maybespecified in the notice.

(13) Every operator on whom a notice has been
served under sub-section (12) shall furnish the
required information within fifteen working days
of the date of service ofsuch notice.

(14) Any person who fails to furnish the

information required by the notice served under

sub-section (12) shall, without prejudice to any
action that may be taken under section 122, be

liable to a penalty which may extend to twenty-

five thousand rupees.

Explanation.—For the purposes of this section,

the expression “concerned supplier” shall mean

the supplier of goods or services or both making

supplies through the operator.

53. Onutilisation of input tax credit availed under this Act Transfer of input tax

for payment of tax dues under the Integrated Goods credit.

and Services Tax Act in accordance with the

provisions of sub-section (5S) of section 49, as

reflected in the valid return furnished under sub-

section (1) of section 39, the amountcollected as State

tax shall stand reduced by an amount equal to such

credit so utilised and the State Government shall

transfer an amount equal to the amount so reduced

from the State tax account to the integrated tax

account in such manner and within such time as may

be prescribed.

*
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CHAPTERXI
REFUNDS

54.(1) Any person claiming refund of any tax and Refundoftax.
interest, if any, paid on such tax or any other amount
paid by him, may make an application before the
expiry of two years from the relevant date in such
form and manner as maybe prescribed:

Provided that a registered person, claiming refund
of any balance in the electronic cash ledger in
accordance with the provisions of sub-section (6) of
section 49, may claim such refund in the return
furnished under section 39 in such manner as may be
prescribed,

(2) A specialized agency of the United Nations
Organization or any Multilateral Financial
Institution and Organization notified under the

46 of 1947. United Nations (Privileges and Immunities) Act,
1947, Consulate or Embassy of foreign countries
or any other person or class of persons, as notified
under section 55, entitled to a refund of tax paid
by it on inward supplies of goods or services or
both, may make an application for such refund, in
such form and manner as may be prescribed,
before the expiry of six months from the last day
of the quarter in which such supply was received.

(3) Subject to the provisions of sub-section (10), a
registered person may claim refund of any
unutilised input tax credit at the end of any tax
period:

Provided that no refund of unutilised input tax
credit shall be allowed in cases other than-

- (i) zero-rated supplies made without payment of
tax; .

(ii) where the credit has accumulated on account
of rate of tax on inputs being higher than the rate
of tax on output supplies (other than nil rated or
fully exempt supplies), except supplies of goods or
services or both as may be notified by the
Government on the recommendations of the
Council:
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Provided further that no refund of unutilised
input tax credit shall be allowed in cases where the
goods exported out of India are subjected to export

duty:

Provided also that no refund of input tax credit

shall be allowed, if the supplier of goods or
services or both claims refund ofthe integrated tax

paid on such supplies.
(4) The application shall be accompanied by—

(a) such documentary evidence as maybe prescribed to
establish that a refund is due to the applicant; and

(b) such documentary or other evidence (including the
documentsreferred to in section 33) as the applicant may |

furnish to establish that the amountof tax andinterest, if
any, paid on such tax or any other amountpaid in relation
to which such refund is claimed was collected from, or
paid by, him and the incidence of such tax and interest
had not been passed on to any other person: _

Provided that where the amount claimed as refund is

less than two lakh rupees,it shall not be necessary for the
applicant to furnish any documentary and other evidences
but he mayfile a declaration, based on the documentary
or other evidences available with him, certifying that the

incidence of such tax and interest had not been passed on
to any other person.

(5) If, on receipt of any such application, the proper
officer is satisfied that the whole or part of the
amount claimed as refund is refundable, he may

make an order accordingly and the amount so
determined shall be credited to the Fund referred
to in section 57.

(6) Notwithstanding anything contained in sub-
section (5), the proper officer may, in the case of
any claim for refund on account of zero-rated

supply of goods or services or both made by

registered persons, other than such category of

registered persons as may be notified by the

Government on the recommendations of the

Council, refund on a provisional basis, ninety per

cent of the total amount so claimed, excluding the

528 (201)
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amountof input tax credit provisionally accepted,
in such manner and subject to such conditions,
limitations and safeguards as may be prescribed
and thereafter make an order under sub-section (5)

for final settlement of the refund claim after due
verification of documents furnished by the
applicant.

(7) The properofficer shall issue the order under sub-
section (5) within sixty days from the date of
receipt of application complete in all respects.

(8) Notwithstanding anything contained in sub-
section (5), the refundable amountshall, instead of |
being credited to the Fund, be paid to the
applicant, if such amountis relatable to —

(a) refund of tax paid on zero-rated supplies of
goodsor services or both or on inputs or input services

_ used in making such zero-rated supplies;

(b) refund of unutilised input tax credit under sub-
section (3);

(c) refund of tax paid on a supply which is not
provided, either wholly or partially, and for which
invoice has not been issued, or where a refund voucher
has been issued;

(d) refund of tax in pursuance of section 77;

(e) the tax and interest, if any, or any other amount
paid by the applicant, if he had not passed on the
incidence of such tax and interest to any other person;
or

(f) the tax or interest borne by such other class of
applicants as the Government may, on_ the
recommendations of the Council, by notification,
specify.

2

(9) Notwithstanding anything to the contrary
contained in any judgment, decree, order or
direction of the Appellate Tribunal or any court or
in any other provisions of this Act or the rules
made thereunder or in any other law for the time
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being in force, no refund shall be made except in

accordance with the provisions of sub-section (8).

(10) Where any refund is due under sub-section (3) |

to a registered person who has defaulted in

furnishing any return or who is required to pay

any tax, interest or penalty, which has not been

stayed by any court, Tribunal or Appellate

Authority by the specified date, the proper officer

may—

(a) withhold payment of refund due until the said

person has furnished the return or paid the tax, interest

or penalty, as the case may be;

(b) deduct from the refund due, any tax, interest,

penalty, fee or any other amount which the taxable

personis liable to pay but which remains unpaid under

this Act or underthe existing law.

_ Explanation.—For the purposesofthis sub-section, the

expression “specified date” shall mean the last date for

filing an appeal underthis Act.

(11) Where an order giving rise to a refund is the

subject matter of an appeal or further proceedings

or where any other proceedings under this Act is

pending and the Commissioneris of the opinion

that grant of such refund is likely to adversely

affect the revenue in the said appeal or other

proceedings on account of malfeasance or fraud

committed, he may, after giving the taxable

person an opportunity of being heard, withhold

the refundtill such time as he may determine.

(12) Where a refund is withheld under sub-section

(11), the taxable person shall, notwithstanding

anything contained in section 56, be entitled to

interest at such rate not exceeding six per cent as

may be notified on the recommendations of the

Council, if as a result of the appeal or further

proceedings he becomesentitled to refund.

(13) Notwithstanding anything to the contrary

contained in this section, the amount of advance

tax deposited by a casual taxable person or a non-



528 (204) Hee usta, fete 12 YA 2017

resident taxable person under sub-section (2) of
section 27, shall not be refunded unless such
person has, in respect of the entire period for
whichthecertificate of registration granted to him
had remained in force, furnished all the returns

required undersection 39.

(14) Notwithstanding anything contained in this
section, no refund under sub-section (5) or sub-
section (6) shall be paid to an applicant, if the
amountis less than one thousandrupees.

Explanation.—Forthe purposesofthis section,—

(1) “refund” includes refund of tax paid on zero-
rated supplies of goods or services or both or on inputs
Or input services used in making such zero-rated
supplies, or refund of tax on the supply of goods
regarded as deemed exports, or refundof unutilised

input tax credit as provided under sub-section (3).

(2) “relevant date” means —

(a) in the case of goods exported out of India
where a refund oftax paid is available in respect of
goods themselvesor, as the case may be, the inputs
or input services used in such goods,—

(i) if the goods are exported by sea orair, the
date on which the ship ortheaircraft in which
such goodsare loaded, leaves India; or

(ii) if the goods are exported by land, the date
on which such goodspassthe frontier; or

(iii) if the goods are exported by post, the date
of despatch of goods by the Post Office
concernedto a place outside India;

(b) in the case of supply of goods regarded as
deemed exports where a refund of tax paid is
available in respect of the goods, the date on which

the return relating to such deemed exports is
furnished;
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46of 1947.

(c) in the case of services exported out of India

where a refund of tax paid is available in respect of

services themselves or, as the case may be, the inputs

or input services used in such services, the date of—

(i) receipt of payment in convertible foreign

exchange, where the supply of services had been

completedprior to the receipt of such payment; or

(ii) issue of invoice, where payment for the

services had been received in advance prior to the

date of issue of the invoice;

(d) in case where the tax becomes refundable as a

consequenceofjudgment, decree, order or direction of

the Appellate Authority, Appellate Tribunal or any

court, the date of communication of such judgment,

decree, order or direction;

(e) in the case of refund of unutilised input tax

credit under sub-section (3), the end of the financial

year in whichsuchclaim for refund arises;

(f) in the case where tax is paid provisionally under

this Act or the rules made thereunder, the date of

adjustmentoftax after the final assessmentthereof;

(g) in the case of a person, other than the supplier,

the date of receipt of goodsor services or both by such

person; and

(h) in any other case, the date of paymentoftax.

55. The Government may, on the recommendations of the

Council, by notification, specify any specialized

agency of the United Nations Organization or any

Multilateral Financial Institution and Organization

notified under the United Nations (Privileges and

Immunities) Act, 1947, Consulate or Embassy of

foreign countries and any other person or class of

persons as maybe specifiedin this behalf, who shall,

subject to such conditions and restrictions as may be

prescribed, be entitled to claim a refund of taxes paid

on the notified supplies of goods or services or both

received by them.

Refund in certain cases.
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56. If any tax ordered to be refunded under sub-section (5) Interest on delayed
of section 54 to any applicant is not refunded within refunds.

sixty days from the date of receipt of application
under sub-section (1) of that section, interest at such
rate not exceeding six per cent. as may be specified in
the notification issued by the Government on the
recommendations of the Council shall be payable in ~

” respect of such refund from the date immediately after
the expiry of sixty days from the date of receipt of
application under the said sub-sectiontill the date of
refund of such tax:

Provided that where any claim of refund arises from
an order passed by an adjudicating authority or
Appellate Authority or Appellate Tribunal or court
which has attained finality and the same is not
refunded within sixty days from the date of receipt of
application filed consequent to such order, interest at
such rate not exceeding nine per cent. as may be
notified by the Government on the recommendations
of the Council shall be payable in respect of such
refund from the date immediately after the expiry of
sixty days from the date of receipt of application till
the date of refund.
Explanation.—For the purposes of this section, where

any order of refund is made by an Appellate Authority,
Appellate Tribunal or any court against an order of the
proper officer under sub-section (5) of section 54, the
order passed by the Appellate Authority, Appellate
Tribunal or by the court shall be deemed to be an order
passed underthe said sub-section (5).

57. The Governmentshall constitute a Fund, to be called Consumer Welfare

the Consumer Welfare Fund and there shall be Fund.

credited to the Fund,—

(a) the amount referred to in sub-section (5) of

section 54;

(b) any income from investment of the amount
credited to the Fund; and

(c) such other monies received byit,

in such manner as maybeprescribed.
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58. (1) All sumscredited to the Fund shall be utilised by Utilisation of Fund.

the Government for the welfare of the consumers in

such manner as maybe prescribed.

(2) The Government or the authority specified by it

shall maintain proper and separate account and

other relevant records in relation to the Fund and

prepare an annual statement of accounts in such

form as may beprescribed in consultation with the
Comptroller and Auditor General of India.

CHAPTERXII
ASSESSMENT

59, Every registered person shall self-assess the taxes Self-assessment.

payable under this Act and furnish a return for each
tax period as specified under section 39.

60. (1) Subject to the provisions of sub-section (2), where Provisional assessment.

the taxable personis unable to determine the value of
goodsor services or both or determine the rate of tax
applicable thereto, he may request the properofficer
in writing giving reasons for payment of tax on a

provisional basis and the proper officer shall pass an
order, within a period not later than ninety days from

the date of receipt of such request, allowing payment
of tax on provisional basis at such rate or on such
value as may be specified by him.

(2) The payment of tax on provisional basis may be

allowed, if the taxable person executes a bond in such

form as may be prescribed, and with such surety or

security as the proper officer may deem fit, binding

the taxable person for payment of the difference

between the amount of tax as may be finally assessed

and the amountoftax provisionally assessed.

(3) The properofficer shall, within a period not exceeding

six months from the date of the communication of the

order issued under sub-section (1), pass the final

assessment order after taking into account such

information as may be required for finalizing the

assessment:
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Provided that the period specified in this sub-
section may, on sufficient cause being shown and for
reasons to be recorded in writing, be extended by the
Joint Commissioner or Additional Commissionerfor a
further period not exceeding six months and by the
Commissioner for such further period not exceeding

four years.

(4) The registered person shall be liable to pay interest on
any tax payable on the supply of goodsor services or
both under provisional assessment but not paid on the
due date specified under sub-section (7) of section 39
or the rules made thereunder, at the rate specified
under sub-section (1) of section 50, from the first day
after the due date of paymentof tax in respect of the
said supply of goods or services or both till the date of
actual payment, whether such amountis paid before or
after the issuance oforder for final assessment.

(5) Where the registered person is entitled to a refund

61.

consequentto the orderof final assessment under sub-
section (3), subject to the provisions of sub-section (8)
of section 54, interest shall be paid on such refund as

provided in section 56.

(1) The proper officer may scrutinize the return and
related particulars furnished by the registered person
to verify the correctness of the return and inform him
of the discrepancies noticed, if any, in such manner as
may be prescribed and seek his explanation thereto.

(2) In case the explanation is found acceptable, the

registered person shall be informed accordingly and

no further action shall be takenin this regard.

(3) In case no satisfactory explanation is furnished

within a period ofthirty days of being informed by the

proper officer or such further period as may be

permitted by him or where the registered person,after

accepting the discrepancies,fails to take the corrective

measure in his return for the month in which the

discrepancy is accepted, the proper officer may

initiate appropriate action including those under

section 65 or section 66 or section 67, or proceed to

determine the tax and other dues under section 73 or

section 74.

Scrutiny of returns.
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62.(1) Notwithstanding anything to the contrary Assessment of non-

contained in section 73 or section 74, where a_ filers of returns.

registered person fails to furnish the return under

section 39 or section 45, even after the service of a

notice under section 46, the proper officer may

proceed to assess the tax liability of the said person to

the best of his judgement taking into accountall the

relevant material which is available or which he has

gathered and issue an assessment order within a

period of five years from the date specified under

section 44 for furnishing of the annual return for the

financial year to which the tax not paid relates.

(2) Where the registered person furnishes a valid return

within thirty days of the service of the assessment

order under sub-section (1), the said assessment order

shall be deemed to have been withdrawn but the

liability for payment of interest under sub-section (1)

of section 50 or for paymentof late fee under section

47 shall continue.

63. Notwithstanding anything to the contrary contained in Assessment of

section 73 or section 74, where a taxable person fails unregistered persons.

to obtain registration even though liable to do so or

whose registration has been cancelled under sub-

section (2) of section 29 but who was liable to pay tax,

the proper officer may proceed to assess the tax

liability of such taxable person to the best of his

judgement for the relevant tax periods and issue an

assessment order within a period of five years from

the date specified under section 44 for furnishing of

the annual return for the financial year to which the

tax not paid relates:

Provided that no such assessment order shall be

passed without giving the person an opportunity of

being heard.

64.(1) The proper officer may, on any evidence showing Summary assessmentin

a tax liability of a person comingto his notice, with certain special cases.

the previous permission of Additional Commissioner

or Joint Commissioner, proceed to assess the tax

liability of such person to protect the interest of

revenue and issue an assessment order, if he has

sufficient grounds to believe that any delay in doing

so may adversely affect the interest of revenue:
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Provided that where the taxable person to whom

the liability pertains is not ascertainable and such

liability pertains to supply of goods, the person in

charge of such goods shall be deemed to be the

taxable person liable to be assessed and liable to pay

tax and any other amount due underthis section.

(2) On an application made by the taxable person within
thirty days from the date of receipt of order passed
under sub-section (1) or on his own motion, if the
Additional Commissioner or Joint Commissioner

considers that such order is erroneous, he may

withdraw such order and follow the procedure laid

down in section 73 or section 74.

CHAPTER XIII
AUDIT

65. (1) The Commissioner or any officer authorised by
him, by way of a general or a specific order, may
undertake audit of any registered person for such
period, at such frequency and in such manner as may
be prescribed.

(2) Theofficers referred to in sub-section (1) may
conduct audit at the place of business of the

registered person orin their office.

(3) The registered person shall be informed by way of
a notice not less than fifteen working daysprior to
the conduct of audit in such manner as may be

prescribed.
(4) The audit under sub-section (1) shall be completed

within a period of three months from the date of

commencementofthe audit:

Provided that where the Commissioneris satisfied that
audit in respect of such registered person cannot be
completed within three months, he may, for the reasonsto
be recorded in writing, extendthe period by a further

- period not exceeding six months.

Audit by tax
authorities.
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Explanation.—For the purposesofthis sub-section, the

expression “commencementof audit” shall mean the date

on which the records and other documents, called for by

the tax authorities, are made available by the registered

person or the actual institution of audit at the place of

business, whicheverislater.

(5) During the course of audit, the authorised officer .
may require the registered person,—

(i) to afford him the necessary facility to verify the
books of account or other documents as he may

require;

(ii) to furnish such information as he may require
and render assistance for timely completion of the

audit.

(6) On conclusion of audit, the proper officer shall,
within thirty days, inform the registered person,
whoserecords are audited, about the findings, his

rights and obligations and the reasons for such
findings.

(7) Where the audit conducted under sub-section (1)

66.

results in detection of tax not paid or short paid or
erroneously refunded, or input tax credit wrongly
availed or utilised, the proper officer may initiate

action under section 73 or section 74.

(1) If at any stage of scrutiny, inquiry, investigation or

any other proceedings before him, any officer not

below the rank of Assistant Commissioner, having

regard to the nature and complexity of the case and

the interest of revenue, is of the opinion that the value

has not been correctly declared or the credit availed is

not within the normal limits, he may, with the prior

approval of the Commissioner, direct such registered

person by a communication in writing to get his

records including books of account examined and

audited by a chartered accountant or a cost accountant

as may be nominated by the Commissioner.

(2) The chartered accountant or cost accountant so

nominated shall, within the period of ninety days,

submit a report of such audit duly signed and

Special audit.
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certified by him to the said Assistant

Commissioner mentioning therein such other

particulars as may be specified:

Provided that the Assistant Commissioner may, on an

application made to him in this behalf by the registered

person or the chartered accountant or cost accountant or

for any material and sufficient reason, extend the said

period by a furtherperiod of ninety days.

(3) The provisions of sub-section (1) shall have effect.
notwithstanding that the accounts of the registered
person have been audited under any other

provisions of this Act or any other law for the
time being in force.

(4) The registered person shall be given an
opportunity of being heard in respect of any
material gathered on the basis of special audit
under sub-section (1) which is proposed to be
used in any proceedings against him under this

Actor-the rules made thereunder.

(5) The expenses of the examination andaudit of

records under sub-section (1), including the
remuneration of such chartered accountant or cost

accountant, shall be determined and paid by the

Commissioner and such determination shall be

final.

(6) Where the special audit conducted under sub-

section (1) results in detection of tax not paid or.

short paid or erroneously refunded, or input tax

credit wrongly availed or utilised, the proper

officer may initiate action under section 73 or

section 74.

CHAPTER XIV

INSPECTION, SEARCH, SEIZURE AND ARREST

67. (1) Where the proper officer, not below the rank of Powerof inspection,

Joint Commissioner, has reasons to believe that— search and seizure.

(a) a taxable person has suppressed any transaction

relating to supply of goods or services or both or the

stock of goods in hand,or has claimed input tax credit

in excess of his entitlement under this Act or has
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indulged in contravention of any of the provisions of

this Act or the rules made thereunder to evade tax

underthis Act; or

(b) any person engaged in the business of

transporting goods or an owner or operator of a

warehouse or a godown or any otherplace is keeping

goods which have escaped paymentoftax or has kept

his accounts or goods in such a mannerasis likely to

cause evasion of tax payable underthis Act,

he may authorise in writing any other officer ofState tax

to inspect any places of business of the taxable person or

the persons engaged in the business of transporting goods

or the owner or the operator of warehouse or godownor

any otherplace.

(2) Where the proper officer, not below the rank of

Joint Commissioner, either pursuant to an

inspection carried out under sub-section (1) or

otherwise, has reasons to believe that any goods

liable-to confiscation or any documents or books

or things, which in his opinion shall be useful for

or relevant to any proceedings under this Act, are

secreted in any place, he may authorise in writing

any other officer of State tax to search and seize

or may himself search and seize such goods,

documents or booksorthings:

Provided that where it is not practicable to seize any

such goods, the properofficer, or any officer authorised

by him, may serve on the owneror the custodian of the

goods an order that he shall not remove, part with, or

otherwise deal with the goods except with the previous

permission ofsuchofficer:

Provided further that the documents or booksor things

so seized shall be retained by such officer only for so long

as may be necessary for their examination and for any

inquiry or proceedings underthis Act.

(3) The documents, books or things referred to in sub-

section (2) or any other documents, books or

things produced by a taxable person or any other

person, which have not been relied upon for the

issue of notice under this Act or the rules made
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thereunder, shall be returned to such person within

a period not exceedingthirty days of the issue of

the said notice.

(4) The officer authorised under sub-section (2) shall

have the powerto seal or break open the door of

any premises or to break open any almirah,

electronic devices, box, receptacle in which any

goods, accounts, registers or documents of the

person are suspected to be concealed, where

access to such premises, almirah, electronic

devices, box or receptacle is denied.

(5) The person from whose custody any documents

are seized under sub-section (2) shall be entitled

to make copies thereof or take extracts therefrom

in the presence of an authorised officer at such

place and time as such officer may indicate in this

behalf except where making such copiesor taking

such extracts may, in the opinion of the proper

officer, prejudicially affect the investigation. —

(6) The goods so seized under sub-section (2) shall be

released, on a provisional basis, upon execution of

a bond and furnishing of a security, in such

mannerand of such quantum,respectively, as may

be prescribed or on payment of applicable tax,

interest and penalty payable, as the case may be.

(7) Where any goodsare seized under sub-section (2)

and no notice in respect thereofis given within six

monthsofthe seizure of the goods, the goodsshall

be returned to the person from whose possession

they were seized:

Provided that the period of six months may, on

sufficient cause being shown, be extended by the proper

officer for a further period not exceeding six months.

(8) The Government may, having regard to the

_ perishable or hazardous nature of any goods,

depreciation in the value of the goods with the

passage of time, constraints of storage space for

the goods or any other relevant considerations, by

notification, specify the goods or class of goods

which shall, as soon as may be. after its seizure
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under sub-section (2), be disposed of by the
proper officer in such manner as may be
prescribed.

(9) Where any goods, being goods specified under
sub-section (8), have been seized by a proper
officer, or any officer authorised by him under
sub-section (2), he shall prepare an inventory of
such goods in such manner as may be prescribed.

2 of 1974. (10) The provisions of the Code of Criminal
Procedure, 1973, relating to search and seizure,

shall, so faras may be, apply to search and seizure
underthis section subject to the modification that
sub-section (5) of section 165 of the said Code
shall have effect as if for the word “Magistrate”,
wherever it occurs, the word “Commissioner”
were substituted.

(11) Where the properofficer has reasons to believe
that any person has evaded or is attempting to
evade the payment of any tax, he may, for reasons

to be recorded in writing, seize the accounts,
registers or documents of such person produced
before him andshall grant a receipt for the same,
and shall retain the same for so long as may be
-hecessary in connection with any proceedings
under this Act or the rules made thereunder for
prosecution.

(12) The Commissioneror an officer authorised by

68.

him may cause purchase of any goodsor services
or both by any person authorised by him from the
business premises of any taxable person, to check
the issue of tax invoices or bills of supply by such
taxable person, and on return of goods so
purchased by such officer, such taxable person or
any person in charge of the business premises
shall refund the amount so paid towards the goods
after cancelling any tax invoice or bill of supply
issued earlier.

(1) The Government may require the person in charge
of a conveyance carrying any consignment of goods
of value exceeding such amount as may bespecified
to carry with him such documents and such devices as

may beprescribed.

528 (215)
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(2) The details of documents required to be carried
under sub-section(1) shall be validated in such
manner as may beprescribed.

(3) Where any conveyancereferred to in sub-section

69.

' clause (a) or clause (b) or clause (c) or clause (d) of |

(1) is intercepted by the proper officer at any
place, he may require the person in charge of the
said conveyance to produce the documents
prescribed under the said sub-section and devices
for verification, and the said person shall be liable
to produce the documents and devices and also
allow the inspection of goods.

(1) Where the Commissioner has reasons to believe

that a person has committed any offence specified in

sub-section (1) of section 132 which is punishable
under clause (i) or (ii) of sub-section (1), or sub-
section (2) of the said section, he may, by order,
authorise any officer of State tax to arrest such

- person.

(2) Where a person is arrested under sub-section (1)
for an offence specified under sub-section (5) of
section 132, the officer authorised to arrest the
person shall inform such person of the grounds of
arrest and produce him before a Magistrate within
twenty four hours.

(3) Subject to the provisions of the Code of Criminal
Procedure, 1973,--

(a) where a person is arrested under sub-section (1)
for any offence specified under sub-section (4) of

section 132, he shall be admitted to bail or in
default of bail, forwarded to the custody of the

Magistrate;

(b) in the case of a non-cognizable and bailable
offence, the Deputy Commissioneror the Assistant
Commissionershall, for the purpose of releasing an

arrested person on bail or otherwise, have the same
powers and be subject to the same provisions as an
officer-in-charge of a police station

70. (1) The properofficer under this Act shall have power
to summon any person whose attendance he considers
necessary either to give evidence or to produce a
document or any other thing in any inquiry in the

Powerto arrest.

Power to summon

personsto give
evidence and produce
documents.
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same manner, as provided in the case of a civil court
under the provisions of the Code of Civil Procedure,
1908.

(2) Every such inquiry referred to in sub-section (1)

71.

shall be deemed to be a “judicial proceedings”
within the meaning of section 193 and section 228
ofthe Indian Penal Code.

(1) Any officer under this Act, authorised by the

proper officer not below the rank of Joint
Commissioner, shall have access to any place of
business of a registered person to inspect books of
account, documents, computers, computer programs,
computer software whetherinstalled in a computer or
otherwise and such other things as he may require and
which may beavailable at such place, for the purposes
of carrying out any audit, scrutiny, verification and
checks as may be necessary to safeguard theinterest
of revenue.

(2) Every person in charge of place referred to in sub-
section (1) shall, on demand, make available to

the officer authorised under sub-section (1) or the
audit party deputed by the proper officer or a cost
accountant or chartered accountant nominated

under section 66,

(i) such records as prepared or maintained by the
registered person and declared to the properofficer -
in such manneras maybeprescribed;

(ii) trial balance or its equivalent;

(iii) statements of annual financial accounts, duly

audited, wherever required;

(iv) cost audit report, if any, under section 148 of

the Companies Act, 2013;

(v) the income-tax audit report, if any, under
section 44ABofthe Income-tax Act, 1961; and

(vi) any other relevantrecord,

528 (217)
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for the scrutiny by the officer or audit party or the
chartered accountant or cost accountant within a period
not exceeding fifteen working days from the day when
such demand is made, or such further period as may be

allowed by the said officer or the audit party or the
chartered accountant or cost accountant.

72.(1) Allofficers of Police, Railways, Customs, and Officers to assist proper

those officers engaged in the collection of land
revenue, including village officers, officers of central

tax and officers of the Unionterritory tax shall assist
the proper officers in the implementation of this Act.

(2) The Government may, by notification, empower
and require any other class of officers to assist the
proper officers in the implementation of this Act
when called upon to do so by the Commissioner.

CHAPTER XV
DEMANDS AND RECOVERY

73. (1) Where it appears to the properofficer that any tax
has not been paid or short paid or erroneously
refunded, or where input tax credit has been wrongly
availed or utilised for any reason, other than the
reason of fraud or any wilful misstatement or
suppression of facts to evade tax, he shall serve notice
on the person chargeable with tax which has not been
so paid or which has been so short paid or to whom
the refund has erroneously been made, or who has
wrongly availed or utilised input tax credit, requiring

him to show cause as to why he should not pay the

amount specified in the notice along with interest

payable thereon under section 50 and a penalty

leviable under the provisions of this Act or the rules

made thereunder.

(2) The proper officer shall issue the notice under

sub-section (1) at least three months prior to the

time limit specified in sub-section (10) for

issuance oforder.

(3) Where a notice has been issued for any period

under sub-section (1), the proper officer may

serve a statement, containing the details of tax not

paid or short paid or erroneously refunded or input

officers.

Determination of tax
not paid orshort paid or
erroneously refunded or
input tax credit wrongly
availed or utilised for
any reason other than

fraud or any wilful

misstatement
suppression offacts.

or
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tax credit wrongly availed or utilised for such

periods other than those covered under sub-

section (1), on the person chargeable with tax.

(4) The service of such statement shall be deemed to
be service of notice on such person under sub-
section (1), subject to the condition that the
grounds relied upon for such tax periods other
than those covered under sub-section (1) are the
same as are mentionedin the earlier notice.

(5) The person chargeable with tax may, before
service of notice under sub-section (1) or, as the
case may be, the statement under sub-section (3),
pay the amount of tax along with interest payable
thereon under section 50 on the basis of his own

ascertainment of such tax or the tax as ascertained
by the proper officer and inform the proper officer
in writing of such payment.

(6) The properofficer, on receipt of such information,
shall not serve any notice under sub-section (1) or,

as the case may be, the statement under sub-
section (3), in respect of the tax so paid or any
penalty payable under the provisions ofthis Act or
the rules made thereunder.

(7) Where the properofficer is of the opinion that the

amount paid under sub-section (5) falls short of

the amount actually payable, he shall proceed to

issue the notice as provided for in sub-section (1)

in respect of such amount whichfalls short of the

amountactually payable.

(8) Where any person chargeable with tax under sub-

section (1) or sub-section (3) pays the said tax

along with interest payable under section 50

within thirty days of issue of show cause notice,

no penalty shall be payable and all proceedings in

respect of the said notice shall be deemed to be

concluded.

(9) The proper officer shall, after considering the

representation, if any, made by person chargeable

with tax, determine the amountoftax, interest and

a penalty equivalent to ten per cent. of tax or ten
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thousand rupees, whichever is higher, due from

such person and issue anorder.

(10) The properofficer shall issue the order under
sub-section (9) within three years from the due
date for furnishing of annual return for the
financial year to which the tax not paid or short
paid or input tax credit wrongly availed orutilised
relates to or within three years from the date of
erroneousrefund.

(11) Notwithstanding anything contained in sub-

74,

section (6) or sub-section (8), penalty under sub-
section (9) shall be payable where any amount of
self-assessed tax or any amount collected as tax
has not been paid within a period of thirty days
from the due date ofpayment of such tax.

(1) Where it appears to the proper officer that any tax
has not been paid or short paid or erroneously
refunded or where input tax credit has been wrongly
availed or utilised by reason of fraud, or any wilful
misstatement or suppression of facts to evade tax, he
shall serve notice on the person chargeable with tax
which has not been so paid or which has been so short
paid or to whom the refund has erroneously been
made, or who has wrongly availed orutilised input tax
credit, requiring him to show cause as to why he

should not pay the amount specified in the notice
along with interest payable thereon under section 50
and a penalty equivalent to the tax specified in the
notice.

(2) The proper officer shall issue the notice under

sub-section (1) at least six months prior to the

time limit specified in sub-section (10) for

issuance of order.

(3) Where a notice has been issued for any period

under sub-section (1), the proper officer may

serve a statement, containing the details oftax not

paid or short paid or erroneously refunded or input

tax credit wrongly availed or utilised for such

periods other than those covered under sub-

section (1), on the person chargeable with tax.

Determination of tax
not paid or short paid or
erroneously refunded or
input tax credit wrongly
availed or utilised by

reason of fraud or any
wilful misstatement or
suppression offacts.
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(4) The service of statement under sub-section (3)

shall be deemedto be service of notice under sub-

section (1) of section 73, subject to the condition

that the groundsrelied upon in the said statement,

except the ground of fraud, or any wilful-

misstatement or suppression of facts to evade tax,

for periods other than those covered under sub-

section (1) are the sameas are mentioned in the

earlier notice.

(5) The person chargeable with tax may, before

service of notice under sub-section (1), pay the

amount of tax along with interest payable under

section 50 and a penalty equivalent to fifteen per

cent of such tax on the basis of his own

ascertainment of such tax or the tax as ascertained

by the properofficer and inform the properofficer

in writing of such payment.

(6) The properofficer, on receipt of such information,

shall not serve any notice under sub-section (1), in

respect of the tax so paid or any penalty payable

underthe provisions of this Act or the rules made

thereunder.

(7) Where the properofficer is of the opinion that the

amount paid under sub-section (5) falls short of

the amount actually payable, he shall proceed to

issue the notice as provided for in sub-section Q)

in respect of such amount which falls short of the

amountactually payable.

(8) Where any person chargeable with tax under sub-

section (1) pays the said tax along with interest

payable undersection 50 and a penalty equivalent

to twenty five per cent of such tax within thirty

days of issue of the notice, all proceedings in

respect of the said notice shall be deemed to be

concluded.

(9) The proper officer shall, after considering the

representation, if any, made by the person

chargeable with tax, determine the amount of tax,

interest and penalty due from such person and

issue an order.
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(10) The proper officer shall issue the order under

sub-section (9) within a period of five years from

the due date for furnishing of annual return for the

financial year to which the tax not paid or short

paid or input tax credit wrongly availed orutilised
relates to or within five years from the date of
erroneous refund.

(11) Where any person served with an order issued
under sub-section (9) pays the tax along with
interest payable thereon under section 50 and a
penalty equivalent to fifty per cent of such. tax
within thirty days of communication of the order,
all proceedings in respect of the said notice shall
be deemed to be concluded.

Explanation 1.— For the purposes of section 73 and this

section, ——

(i) the expression “all proceedings in respect of the
said notice” shall not include proceedings under

section 132;

(ii) where the notice under the same proceedings is
issued to the main person liable to paytax and some

other persons, and such proceedings against the main

person have been concluded under section 73 or

section 74, the proceedings against all the persons

liable to pay penalty under sections 122, 125, 129 and
130 are deemed to be concluded.

Explanation 2.—For the purposes of this Act, the

expression “suppression” shall mean non-declaration of

facts or information which a taxable person is required to

declare in the return, statement, report or any other

document furnished under this Act or the rules made

thereunder, or failure to furnish any information on being

asked for, in writing, by the proper officer.

75. (1) Where the service of notice or issuance of orderis

stayed by an order of a court or Appellate Tribunal,

the period of such stay shall be excludedin computing

the period specified in sub-sections (2) and (10) of

section 73 or sub-sections (2) and (10) of section 74,

as the case maybe.

General provisions
relating to

determination oftax.
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(2) Where any Appellate Authority or Appellate

Tribunal or court concludes that the notice issued

under sub-section (1) of section 74 is not

sustainable for the reason that the charges of fraud

or any wilful misstatement or suppression of facts

to evade tax has not been established against the

person to whom the notice wasissued, the proper

officer shall determine the tax payable by such

person, deeming asif the notice were issued under

sub-section (1) of section 73.

(3) Where any order is required to be issued in

pursuance of the direction of the Appellate

Authority or Appellate Tribunal or a court, such

order shall be issued within two years from the

date of communication ofthe said direction.

(4) An opportunity of hearing shall be granted where

a request is received in writing from the person

chargeable with tax or penalty, or where any

adverse decision is contemplated against such

person.

(5) The proper officer shall, if sufficient cause is

shown by the person chargeable with tax, grant

time to the said person and adjourn the hearing for

reasonsto be recorded in writing:

Provided that no such adjournmentshall be granted for

more than three times to a person during the proceedings.

(6) The proper officer, in his order, shall set out the

relevant facts and the basis of his decision.

(7) The amountoftax, interest and penalty demanded —

in the order shall not be in excess of the amount

specified in the notice and no demand shall be

confirmed on the grounds other than the grounds

specified in the notice.

(8) Where the Appellate Authority or Appellate

Tribunal or court modifies the amount of tax

determined by the proper officer, the amount of

interest and penalty shall stand modified

accordingly, taking into account the amount of tax

so modified.
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(9) The interest on the tax short paid or not paid shall

be payable whether or not specified in the order

determiningthetax liability.

(10) The adjudication proceedings shall be deemed

to be concluded,if the order is not issued within
three years as provided for in sub-section (10) of
section 73 or within five years as provided for in
sub-section (10) of section 74.

(11) An issue on which the Appellate Authority or
the Appellate Tribunal or the High Court has

given its decision which is prejudicial to the
interest of revenue in some other proceedings and
an appeal to the Appellate Tribunal or the High
Court or the Supreme Court against such decision
of the Appellate Authority or the Appellate
Tribunal or the High Court is pending, the period
spent between the date of the decision of the
Appellate Authority and that of the Appellate
Tribunal or the date of decision of the Appellate
Tribunal and that of the High Court or the date of
the decision of the High Court and that of the
Supreme Court shall be excluded in computing the
period referred to in sub-section (10) of section 73
or sub-section (10) of section 74 where
proceedings are initiated by way of issue of a
show causenotice underthe said sections.

(12) Notwithstanding anything contained in section

73 or section 74, where any amount of self-
assessed tax in accordance with a return furnished

undersection 39 remains unpaid, either wholly or

partly, or any amount of interest payable on such

tax remains unpaid, the same shall be recovered

underthe provisions of section 79.

(13) Where any penalty is imposed under section

73 or section 74, no penalty for the same act or

omission shall be imposed on the same person

under any other provision of this Act.

76.(1) Notwithstanding anything to the contrary Tax collected but not

contained in any order or direction of any Appellate paid to Government.

Authority or Appellate Tribunal or court or in any

other provisions of this Act or the rules made
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thereunder or any other law for the time being in

force, every person who has collected from any other .

person any amount as representing the tax under this

Act, and has not paid the said amount to the

Government, shall forthwith pay the said amount to

the Government, irrespective of whether the supplies
in respect of which such amount was collected are

taxable or not.

(2) Where any amount is required to be paid to the
Government under sub-section (1), and which has

not been so paid, the proper officer may serve on
the person liable to pay such amount a notice
requiring him to show cause as to why the said
amount as specified in the notice, should not be
paid by him to the Government and why a penalty
equivalent to the amount specified in the notice
should not be imposed on him under the

provisions of this Act.

(3) The proper officer shall, after considering the
representation, if any, made by the person on
whom the notice is served under sub-section (2),
determine the amount due from such person and
thereupon such person shall pay the amount so

determined.

(4) The person referred to in sub-section (1) shall in

addition to paying the amount referred to in sub-

section (1) or sub-section (3) also be liable to pay

interest thereon at the rate specified under section

50 from the date such amount was collected by

him to the date such amountis paid by him to the

Government.

(5) An opportunity of hearing shall be granted where

a requestis received in writing from the person to

whomthe notice was issued to show cause.

(6) The properofficer shall issue an order within one

year from the date of issue of the notice.

(7) Where the issuance of order is stayed by an order

of the court or Appellate Tribunal, the period of

such stay shall be excluded in computing the

period of one year.
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(8) The proper officer, in his order, shall set out the
relevant facts and the basis of his decision.

(9) The amount paid to the Government under sub-
section (1) or sub-section (3) shall be adjusted
against the tax payable, if any, by the person in
relation to the supplies referred to in sub-section
(1).

(10) Where any surplusis left after the adjustment

under sub-section (9), the amount of such surplus
shall either be credited to the Fund or refunded to
the person who has borne the incidence of such
amount. :

(11) . The person whohas borne the incidence of the
amount, may apply for the refund of the same in
accordance with the provisions of section 54.

77, (1) A registered person who has paid the central tax
and State tax on a transaction considered by him to be
an intra-State supply, but which is subsequently held
to be an inter-State supply, shall be refunded’ the
amountoftaxes so paid in such mannerand subject to
such conditions as may be prescribed.

(2) A registered person who has paid integrated tax
on a transaction considered by him to be an inter-
State supply, but which is subsequently held to be
an intra-State supply, shall not be requiredto pay
any interest on the amountof State tax payable.

78. Any amount payable by a taxable person in pursuance
of an order passed underthis Act shall be paid by such

person within a period of three months from the date
of service of such order failing which recovery

proceedingsshall be initiated:

Provided that where the proper officer considers it
expedient in the interest of revenue, he may, for reasons

to be recorded in writing, require the said taxable person
to make such payment within such period less than a
period of three months as maybe specified by him.

Tax wrongfully
collected and paid to

Central Governmentor
State Government.

Initiation of recovery
proceedings.
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79.(1) Where any amount payable by a person to the Recovery oftax.

Government under anyofthe provisions ofthis Act or
the rules made thereunder is not paid, the proper
officer shall proceed to recover the amount by one or
moreofthe following modes, namely:—

(a) the proper officer may deduct or may require —
any other specified officer to deduct the amount so
payable from any money owing to such person which
may be under the control of the proper officer or such
other specified officer;

(b) the proper officer may recover or may require
any other specified officer to recover the amount so
payable by detaining and selling any goods belonging
to such person which are under the control of the
properofficer or such other specified officer;

(c) (i) the proper officer may, by a notice in writing,
require any other person from whom moneyis due or
may become due to such person or who holds or may
subsequently hold money for or on account of such
person, to pay to the Government either forthwith
upon the money becoming dueor being held, or within
the time specified in the notice not being before the
money becomesdueor is held, so much of the money
as is sufficient to pay the amount due from such
person or the whole of the money whenit is equal to
or less than that amount;

(ii) every person to whom the notice is issued
under sub-clause (i) shall be bound to comply with
such notice, and in particular, where any such

notice is issued to a post office, banking company
or an insurer, it shall not be necessary to produce
any pass book, deposit receipt, policy or any other
document for the purpose of any entry,
endorsement or the like being made before
payment is made, notwithstanding any rule,

practice or requirementto the contrary;

(iii) in case the person to whom a notice under
sub-clause (i) has been issued, fails to make the
payment in pursuance thereof to the Government,
he shall be deemed to be a defaulter in respect of
the amount specified in the notice and all the
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consequences of this Act or the rules made

thereundershall follow;

(iv) the officer issuing a notice under sub-

clause (i) may, at any time, amend or revoke such

notice or extend the time for making any payment

in pursuance ofthe notice;

(v) any person making any payment in

compliance with a notice issued under sub-clause

(i) shall be deemed to have made the payment

under the authority of the person in default and

such payment being credited to the Government

shall be deemed to constitute a good and sufficient

discharge of the liability of such person to the

person in default to the extent of the amount

specified in the receipt;

(vi) any person discharging anyliability to the

person in default after service on him ofthe notice

issued under sub-clause (i) shall be personally

liable to the Government to the extent of the

liability discharged or to the extent of the liability

of the person in default for tax, interest and

penalty, whicheveris less;

(vii) where a person on whom anotice is served

under sub-clause(i) proves to the satisfaction ofthe

officer issuing the notice that the money demanded

or any part thereof was not due to the person in

default or that he did not hold any moneyfor or on

account of the person in default, at the time the

notice was served on him, nor is the money

demandedoranypart thereof,likely to become due

to the said person or be held for or on account of

such person, nothing contained in this section shall

be deemed to require the person on whom the

notice has been served to pay to the Government

any such moneyorpart thereof;

(d) the proper officer may, in accordance with the

rules to be made in this behalf, distrain any movable or

immovable property belonging to or under the control

of such person, and detain the same until the amount

payable is paid; and in case, any part of the said

amount payable orofthe costof the distress or keeping
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of the property, remains unpaid for a period of thirty

days next after any such distress, may cause the said

property to be sold and with the proceedsofsuchsale,
maysatisfy the amount payable andthecosts including
cost of sale remaining unpaid and shall render the
surplus amount, if any, to such person;

(e) the proper officer may prepare a certificate
signed by him specifying the amount due from such
person and send it to the Collector of the district in
which such person owns any property or resides or
carries on his business or to any officer authorised by
the Government and the said Collector or the said
officer, on receipt of such certificate, shall proceed to
recover from such person the amount specified
thereunderas if it were an arrear of land revenue;

(f) Notwithstanding anything contained in the Code
of Criminal Procedure, 1973, the proper officer may
file an application to the appropriate Magistrate and
such Magistrate shall proceed to recover from such
person the amount specified thereunder as if it were a
fine imposed by him.

. (2) Where the terms of any bond or other instrument
executed under this Act or any rules or regulations
made thereunder provide that any amount due
under such instrument may be recovered in the
manner laid down in sub-section (1), the amount
may, without prejudice to any other mode of
recovery, be recovered in accordance with the

provisions of that sub-section.

(3) Where any amount of tax, interest or penalty is

payable by a person to the Government under any

of the provisions of this Act or the rules made

thereunder and which remains unpaid, the proper

officer of central tax, during the course of

' recovery of said tax arrears, may recover the

amount from the said person asif it were an arrear

of central tax and credit the amount so recovered

to the account of the Government.

(4) Where the amount recovered under sub-section

(3) is less than the amount due to the Central

Governmentand State Government, the amount to

528 (229)
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be credited to the account of the respective

Governmentsshall be in proportion to the amount

due to each such Government.

80. On an application filed by a taxable person, the
Commissioner may, for reasons to be recorded in

writing, extend the time for payment or allow payment
of any amount due under this Act, other than the

amount due as per the liability self-assessed in any
return, by such person in monthly instalments not

exceeding twenty four, subject to payment ofinterest
under section 50 and subject to such conditions and
limitations as may be prescribed:

Provided that where there is default in payment of any
one instalment on its due date, the whole outstanding
balance payable on such date shall become due and
payable forthwith and shall, without any further notice
being served on the-person,be liable for recovery.

81. Where a person, after any amount has become due
from him, creates a charge on or parts with the
property belonging to him or in his possession by way
of sale, mortgage, exchange, or any other mode of
transfer whatsoever of any of his properties in favour
of any other person with the intention of defrauding
the Governmentrevenue, such charge ortransfer shall
be void as against any claim in respect of any tax or

any other sum payablebythe said person:

Provided that, such charge ortransfer shall not be void

if it is made for adequate consideration, in good faith and
without notice of the pendency of such proceedings under.

this Act or without notice of such tax or other sum

payable by the said person, or with the previous

permission of the properofficer.

82. Notwithstanding anythingto the contrary contained in

any law for the time being in force, save as otherwise

provided in the Insolvency and Bankruptcy Code,

2016, any amount payable by a taxable person or any

other person on account of tax, interest or penalty .

whichheis liable to pay to the Government shall be a
first charge on the property of such taxable person or

such person.

Paymentof tax and
other amount in

instalments.

Transfer ofproperty to
be void in certain cases.

Tax to befirst charge
on property.
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83.(1) Where during the pendency of any proceedings Provisional attachment

undersection 62 or section 63 or section 64 or section to protect revenue in
67 or section 73 or section 74, the Commissioneris of certain cases.

the opinion that for the purpose of protecting the
interest of the Government revenue, it is necessary so
to do, he may, by order in writing attach provisionally
any property, including bank account, belonging to the
taxable person in such manner as may beprescribed.

(2) Every such provisional attachment shall cease to

84.

have effect after the expiry of a period of one year
from the date of the order made under sub-section
(1).

Where any notice of demand in respect of any tax, Continuation and
penalty, interest or any other amount payable under validation ofcertain

_this Act, (hereafter in this section referred to as recovery proceedings.
“Government dues”), is served upon any taxable
person or any other person and any appeal or revision
application is filed or any other proceedings is

initiated in respect of such Government dues, then—

(a) where such Government dues are enhanced in
such appeal, revision or other proceedings, the
Commissioner shall serve upon the taxable person or
any other person another notice of demand in respect
of the amount by which such Government dues are
enhanced and any recovery proceedingsin relation to
such Government dues as are covered by the notice of
demand served upon him before the disposal of such
appeal, revision or other proceedings may, without the
service of any fresh notice of demand, be continued

from the stage at which such proceedings stood

immediately before such disposal;

(b) where such Government dues are reduced in
such appeal, revision or in other proceedings—

(i) it shall not be necessary for the
Commissioner to serve upon the taxable person a
fresh notice of demand;

(ii) the Commissioner shall give intimation of

such reduction to him and to the appropriate
authority with whom recovery proceedings is
pending;
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(iii) any recovery proceedings initiated on the
basis of the demand served upon him prior to the
disposal of such appeal, revision or other
proceedings may be continued in relation to the
amount so reduced from the stage at which such
proceedings stood immediately before such
disposal.

CHAPTER XVI
LIABILITY TO PAY IN CERTAIN CASES

85. (1) Where a taxable person, liable to pay tax under Liability in case of
this Act, transfers his business in whole or in part, by transfer of business.

sale, gift, lease, leave andlicense, hire or in any other
manner whatsoever, the taxable person and the person
to whom the business is so transferred shall, jointly
and severally, be liable wholly or to the extent of such -
transfer, to pay the tax, interest or any penalty due
from the taxable person upto the time of suchtransfer,
whether such tax, interest or penalty has been

determined before such transfer, but has remained
unpaid or is determinedthereafter.

(2) Where the transferee of a business referred to in
sub-section (1) carries on such business either in
his own nameor in some other name, he shall be

liable to pay tax on the supply of goods or
services or both effected by him with effect from
the date of such transfer and shall, if he is a

registered person underthis Act, apply within the
prescribed time for amendmentof his certificate
of registration.

86. Wherean agent supplies or receives any taxable goods Liability of agent and

on behalf ofhis principal, such agent andhis principal _ principal.
shall, jointly and severally, be liable to pay the tax
payable on such goods underthis Act.

87. (1) When two or more companies are amalgamated or Liability in case of

merged in pursuance of an order of court or of amalgamation or

Tribunal or otherwise and the order is to take effect merger of companies.

from a date earlier to the date of the order and any two
or more of such companies have supplied or received

any goods or services or both to or from each other
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during the period commencingon the date from which

the order takes effect till the date of the order, then

such transactions of supply and receipt shall be

included in the turnover of supply or receipt of the

respective companies and they shall be liable to pay

tax accordingly.

(2) Notwithstanding anything contained in the said

order, for the purposes ofthis Act, the said two or

more companies shall be treated as distinct

companiesfor the period up to the date of the said

order and the registration certificates of the said

companies shall be cancelled with effect from the-

date of the said order.

88. (1) When any company is being wound up whether

under the orders of a court or Tribunal or otherwise,

every person appointed as receiver of any assets of a

company (hereafter in this section referred to as the

“liquidator”), shall, within thirty days after his

appointment, give intimation of his appointmentto the

Commissioner.

(2) The Commissioner shall, after making such

inquiry or calling for such information as he may

deem fit, notify the liquidator within three months

from the date on which he receives intimation of

the appointment of the liquidator, the amount

which in the opinion of the Commissioner would

be sufficient to provide for any tax, interest or

penalty which is then, or is likely thereafter to

become, payable by the company.

(3) When any private company is wound up and any

tax, interest or penalty determined under this Act

on the companyfor any period, whetherbeforeor

in the courseof or afterits liquidation, cannot be

“fééovetéd, thenEvery person who wasa director

of such company at any time during the period for

which the tax was due shall, jointly and severally,

be liable for the payment of such tax, interest or

- penalty, unless he proves to the satisfaction of the

Commissioner that such non-recovery cannot be

attributed to any gross neglect, misfeasance or

breach of duty on his part in relation to the affairs

of the company.

Liability in case of
companyin liquidation.
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18 of 2013. 89.(1) Notwithstanding anything contained in the Liability of directors of

Companies Act, 2013, where any tax, interest or

penalty due from a private companyin respect of any

supply of goods or services or both for any period

cannot be recovered, then, every person who was a

director of the private company during such period

shall, jointly and severally, be liable for the payment

of such tax, interest or penalty unless he proves that

the non-recovery cannot be attributed to any gross

neglect, misfeasance or breach of duty on his part in

relation to the affairs of the company.

(2) Where a private company is converted into a

public company andthe tax, interest or penalty in

respect of any supply of goods or services or both
for any period during which such company was a

private company cannot be recovered before such.

conversion, then, nothing contained in sub-section

(1) shall apply to any person who wasa director

of such private company in relation to any tax,

interest or penalty in respect of such supply of

goods or services or both of such private

company:

Provided that nothing contained in this sub-section

shall apply to any personal penalty imposed on such

director.

90. Notwithstanding any contract to the contrary and. any

other law for the time being in force, where any firm

is liable to pay any tax, interest or penalty under this

Act, the firm and each ofthe partners of the firm shall,

jointly and severally, be liable for such payment:

Provided that where any partner retires from the

firm, he or the firm, shall intimate the date of

retirementof the said partner to the Commissioner by

a notice in that behalf in writing and such partner shall

be liable to pay tax, interest or penalty due upto the

date of his retirement whether determined or not, on

that date:

Provided further that if no such intimation is given

within one month from the date of retirement, the

liability of such partner under the first proviso shall

continue until the date on which such intimation is

received by the Commissioner.

private company.

Liability of partners of
firm to pay tax.
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31 of 2016

91,

92.

93.

Where the business in respect of which any tax,
interest or penalty is payable under this Act is carried
on by any guardian, trustee or agent of a minor or

other incapacitated person on behalf of and for the
benefit of such minor or other incapacitated person,
the tax, interest or penalty shall be levied upon and
recoverable from such guardian, trustee or agent in
like manner and to the same extent as it would be
determined and recoverable from any such minor or
other incapacitated person, as if he were a major or
capacitated person and as if he were conducting the
business himself, and all the provisions of this Act or
the rules made thereundershall apply accordingly.

Where the estate or any portion of the estate of a

taxable person owning a business in respect of which
any tax, interest or penalty is payable under this Actis
under the control of the Court of Wards, the
Administrator General, the Official Trustee or any
receiver or manager (including any person, whatever
be his designation, who in fact manages the business)
appointed by or under any order of a court, the tax,
interest or penalty shall be levied upon and be
recoverable from such Court of Wards, Administrator
General, Official Trustee, receiver or manager in like

manner and to the same extent as it would be
determined and be recoverable from the taxable
person as if he were conducting the business himself,
and all the provisions of this Act or the rules made

thereundershall apply accordingly.

(1) Save as otherwise provided in the Insolvency and
Bankruptcy Code, 2016, where a person, liable to pay
tax, interest or penalty underthis Act, dies, then—

(a) if a business carried on by the person is
continued after his death by his legal representative
or any other person, such legal representative or

other person, shall be liable to pay tax, interest or

penalty due from such person underthis Act; and

(b) if the business carried on by the person is

discontinued, whether before or after his death, his

legal representative shall be liable to pay, out of the

estate of the deceased, to the extent to which the

estate is capable of meeting the charge, the tax,

interest or penalty due from such person underthis

Act,

Liability of guardians,.

trustees etc.

Liability of Court of

Wards,etc.

Special provisions
regarding liability to
pay tax, interest or
penalty in certain cases.
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31 of 2016

31 of 2016

31 of 2016

whether such tax, interest or penalty has been determined

before his death but has remained unpaid or is determined

after his death.

(2) Save as otherwiseprovided in the Insolvency and

Bankruptcy Code, 2016, where a taxable person,

liable to pay tax, interest or penalty under this Act,

is a Hindu Undivided Family or an association of

persons and the property of the Hindu Undivided

Family or the association of personsis partitioned

amongst the various members or groups of

members, then, each member or group of

membersshall, jointly and severally, be liable to

pay the tax, interest or penalty due from the

taxable person under this Act upto the time ofthe

partition whether such tax, penalty or interest has

been determined before partition but has remained

unpaid or is determinedafter the partition.

(3) Save as otherwise provided in the Insolvency and

Bankruptcy Code, 2016, where a taxable person,

liable to pay tax, interest or penalty underthis Act,

is a firm, and the firm is dissolved, then, every

person who was a partner shall, jointly and

severally, be liable to pay the tax, interest or

penalty due from the firm under this Act upto the

time of dissolution whether such tax, interest or

penalty has been determined before the

dissolution, but has remained unpaid or is

determined after dissolution.

(4) Save as otherwise provided in the Insolvency and

Bankruptcy Code, 2016, where a taxable person

liable to pay tax, interest or penalty under this

Act,—

(a) is the guardian of a ward on whose behalf the

business is carried on by the guardian;or

(b) is a trustee who carries on the business under a

trust for a beneficiary,

then, if the guardianship ortrust is terminated,the ward or

the beneficiary shall be liable to pay the tax, interest or

penalty due from the taxable person upto the time of the

termination of the guardianshiportrust, whether suchtax,
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interest or penalty has been determined before the
termination of guardianship or trust but has remained
unpaid or is determined thereafter.

94, (1) Where a taxable personis a firm or an association
of persons or a Hindu Undivided Family and such
firm, association or family has discontinued business—

(a) the tax, interest or penalty payable under this
Act by such firm,association or family upto the date of
such discontinuance may be determined as if no such
discontinuance had taken place; and

(b) every person who, at the time of such
discontinuance, was a partner of such firm, or a

member of such association or family, shall,

notwithstanding such discontinuance, jointly and
severally, be liable for the payment of tax and interest
determined and penalty imposed and payable by such
firm, association or family, whether such tax and
interest has been determined or penalty imposed prior
to or after such discontinuance and subject as
aforesaid, the provisions of this Act shall, so far as

may be, apply as if every such person or partner or

memberwere himself a taxable person.

(2) Where a change has occurred in the constitution
of a firm or an association of persons, the partners
of the firm or membersof association, as it existed
before and as it exists after the reconstitution,

shall, without prejudice to the provisions of

section 90, jointly and severally, be liable to pay
tax, interest or penalty due from such firm or

association for any period before

_

its

reconstitution.

(3) The provisions of sub-section (1) shall, so far as

may be, apply where the taxable person, being a

firm or association of persons is dissolved or

where the taxable person, being a Hindu

Undivided Family, has effected partition with _

respect to the business carried on by it and

accordingly references in that sub-section to

discontinuance shall be construed as reference to

dissolution or to partition.

528 (237)
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Explanation.—Forthe purposes of this Chapter,—

(i) a “Limited Liability Partnership” formed and
registered underthe provisions of the Limited Liability

6 of 2009. Partnership Act, 2008 shall also be considered as a
firm;

(ii) “court” means the District Court, High Court or
- Supreme Court,

CHAPTERXVII
ADVANCE RULING

95.In this Chapter, unless the context otherwise Definitions.
requires,—

(a) “advance ruling” means adecision provided by
the Authority or the Appellate Authority to an
applicant on matters or on questions specified in
sub-section (2) of section 97 or sub-section (1) of
section 100, in relation to the supply of goods or
services or both being undertaken or proposed to be
undertaken by the applicant;

(b) "Appellate Authority” means the Appellate
Authority for Advance Ruling constituted
undersection 99;

(c) “applicant” means any person registered or
desirous of obtaining registration under this
Act;

(d) “application” means an application madeto the
Authority under sub-section (1) of section
97;

(e) “Authority” means the Authority for Advance
Ruling, constituted under section 96.

96. (1) The Government shall, by notification, constitute Constitution of

an Authority to be known as the Madhya Pradesh Authority for Advance
Authority for Advance Ruling: Ruling.
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Provided that the Government may, on the
recommendation of the Council, notify any Authority

located in another State to act as the Authority for the
State.

(2) The Authority shall consist of-

(i) one member from amongst the officers of central

tax; and

(ii) one member from amongst the officers of State tax,

to be appointed by the Central Governmentand the State

Government respectively.

(3) The qualifications, the method of appointment of the

members and the terms and conditions of their services

shall be such as may be prescribed.

97.(1) An applicant desirous of obtaining an advance
ruling under this Chapter may make an application in
such form and manner and accompanied by such fee
as may be prescribed, stating the question on which
the advanceruling is sought.

(2) The question on which the advance ruling is
sought underthis Act, shall be in respectof, -

(a) classification of any goodsor services or both;

(b) applicability of a notification issued under the
provisionsof this Act;

(c) determination of time and value of supply of

goodsor Services or both;

(d) admissibility of input tax credit of tax paid or

deemedto have been paid;

(e) determination of the liability to pay tax on any

goodsorservices or both;

(f) whether applicant is required to be registered;

(g) whether any particular thing done by the

applicant with respect to any goods or services

or both amounts to or results in a supply of

goodsor services or both, within the meaning

of that term.

Application for advance
ruling.
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98. (1) On receipt of an application, the Authority shall Procedure on receipt of
cause a copy thereof to be forwarded to'the concerned application.
officer and, if necessary, call upon him to furnish the
relevant records:

Provided that where any records have been called
for by the Authority in any case, such records shall, as
soon as possible, be returned to the said concernedofficer.

(2) The Authority may, after examining the
application and the records called for and after
hearing the applicant or his authorised
representative and the concerned officer or his
authorised representative, by order, either admit or
reject the application:

Provided that the Authority shall not admit the

application where the question raised in the

application is already pending or decided in any

proceedings in the case of an applicant under any of
the provisions of this Act:

Provided further that no application shall be
rejected underthis sub-section unless an opportunity of
hearing has been givento the applicant:

Provided also that where the application is rejected,
the reasons for such rejection shal! be specified in the
order.

(3) A copy of every order made under sub-section (2)

shall be sent to the applicant and to the concerned
officer.

(4) Where an application is admitted under sub-

section (2), the Authority shall, after examining
such further material as may be placed beforeit by
the applicant or obtained by the Authority and
after providing an opportunity of being heard to
the applicant or his authorised representative as

well as to the concerned officer or his authorised
representative, pronounce its advance ruling on

the question specified in the application.

(5) Where the members of the Authority differ on any
question on which the advance ruling is sought,
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they shall state the point or points on which they

differ and makea reference to the Appellate
Authority for hearing and decision on such
question.

(6) The Authority shall pronounce its advance ruling
in writing within ninety days from the date of
receipt of application.

(7) A copy of the advance ruling pronounced by the
Authority duly signed by the members and
certified in such manner as may be prescribed
shall be sent to the applicant, the concerned
officer and the jurisdictional officer after such
pronouncement.

99. The Governmentshall, by notification, constitute an
Authority to be known as Madhya Pradesh Appellate
Authority for Advance Ruling for Goods and Services
Tax for hearing appeals against the advance ruling
pronounced by the Advance Ruling Authority:

Provided that the Government may, on the
recommendations ofthe Council, notify any Appellate
Authority located in another State or Union territory

to act as theAppellate Authority for the State.

100. (1) The concernedofficer, the jurisdictional officer

or an applicant aggrieved by any advance ruling
pronounced under sub-section (4) of section 98, may
appeal to the Appellate Authority.

(2) Every appeal under this section shall be filed
within a period of thirty days from the date on
which the ruling sought to be appealed against is
communicated to the concerned officer, the

jurisdictional officer and the applicant:

Provided that the Appellate Authority may, if it is
satisfied that the appellant was prevented by a sufficient
cause from presenting the appeal within the said period of
thirty days, allow it to be presented within a further period
not exceeding thirty days.

(3) Every appeal under this section shall be in such
form, accompanied by such fee and verified in

such manneras may be prescribed.

528 (241)
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101. (1) The Appellate Authority may, after giving the Orders of Appellate
parties to the appeal or reference an opportunity of Authority.
being heard, pass such order as it thinks fit,
confirming or modifying the ruling appealed against
or referred to.

(2) The order referred to in sub-section (1) shall be
passed within a period of ninety days from the
date offiling of the appeal under section 100 or a
reference under sub-section (5) ofsection 98.

(3) Where the members of the Appellate Authority
differ on any pointor points referred to in appeal
or reference, it shall be deemed that no advance
ruling can be issued in respect of the question
underthe appeal or reference.

(4) A copy of the advance ruling pronounced by the
Appellate Authority duly signed by the Members
and certified in such manner as maybeprescribed
shall be sent to the applicant, the concerned
officer, the jurisdictional officer and to the
Authority after such pronouncement.

102. The Authority or the Appellate Authority may
amend any order passed by it under section 98 or
section 101, so as to rectify any error apparent on the
face of the record, if such error is noticed’ by the
Authority or the Appellate Authority on its own
accord, or is brought to its notice by the concerned
officer, the jurisdictional officer, or the applicant or .
the appellant within a period of six months from the
date ofthe order:

Provided that no rectification which has the effect of
enhancing the tax liability or reducing the amount of
admissible input tax credit shall be made unless the
applicant or the appellant has been given an opportunity
of being heard.

103. (1) Theadvance ruling pronounced by the
Authority or the Appellate Authority under this
Chapter shall be binding only -

(a) on the applicant who had soughtit in respect of
any matter referred to in sub-section (2) of section 97
for advanceruling;

Rectification of
advanceruling.

Applicability
advanceruling.

- of
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(b) on the concerned officer or the jurisdictional

officer in respect of the applicant.

(2) The advance ruling referred to in sub-section (1)
shall be binding unless the law, facts or
circumstances supporting the original advance
ruling have changed.

104. (1) Where the Authority or the Appellate

Authority finds that advance ruling pronouncedbyit
under sub-section (4) of section 98 or under sub-

section (1) of section 101 has been obtained by the
applicant or the appellant by fraud or suppression of
material facts or misrepresentation of facts, it may, by
order, declare such ruling to be void ab-initio and
thereupon all the provisions of this Act or the rules
made thereunder shall apply to the applicant or the
appellant as if such advance ruling had never been
made:

Provided that no order shall be passed underthis sub--
section unless an opportunity of being heard has been
given to the applicant or the appellant.

Explanation.—The period beginning with the date of
*such advance ruling and ending with the date of order

' under this sub-section shall be excluded while computing
the period specified in sub-sections (2) and (10) of section
73 or sub-sections (2) and (10) of section 74.

(2) A copy of the order made under sub-section (1)
shall be sent to the applicant, the concerned

officer and the jurisdictional officer.

105. (1) The Authority or the Appellate Authority shall,
for the purpose of exercising its powers regarding —

(a) discovery and inspection;
(b) enforcing the attendance of any person and

examining him on oath;
(c) issuing commissions and compelling production

of books of account and otherrecords,

5 of 1908. have all the powers of a civil court under the Code of

Civil Procedure, 1908.

528 (243)
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(2) The Authority or the Appellate Authority shall be
deemed to be a civil court for the purposes of
section 195, but not for the purposes of Chapter
XXVI of the Code of Criminal Procedure, 1973,
and every proceeding before the Authority or the
Appellate Authority shall be deemed to be a
judicial proceedings within the meaning of
sections 193 and 228, and for the purpose of
section 196 of the Indian Penal Code.

106. The Authority or the Appellate Authority shall,
subject to theprovisions of this Chapter, have power
to regulate its own procedure.

CHAPTERXVIII
APPEALS AND REVISION

107. (1) Any person aggrieved by any decision or order
passed under this Act or the Central Goods and
Services Tax Act by an adjudicating authority may
appeal to such Appellate Authority as may be
prescribed within three months from the date on
which the said decision or order is communicated to
such person.

(2) The Commissioner may, on his own motion, or
upon request from the Commissioner of central

tax, call for and examine the record of any
proceeding in which an adjudicating authority has
passed any decision or order under this Act or the

Central Goods and Services Tax Act, for the

purpose ofsatisfying himself as to the legality or
propriety ofthe said decision or order and may, by
order, direct any officer subordinate to him to

apply to the Appellate Authority within six
months from the date of communication of the
said decision or order for the determination of

such points arising out of the said decision or
order as may be specified by the Commissionerin
his order.

(3) Where, in pursuance of an order under sub-section
(2), the authorised officer makes an application to
the Appellate Authority, such application shall be
dealt with by the Appellate Authority as if it were

Procedure of Authority
and Appellate
Authority.

Appeals to Appellate
Authority.
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an appeal made against the decision or order of
the adjudicating authority and such authorised
officer were an appellant and the provisions of
this Act relating to appeals shall apply to such
application.

(4) The Appellate Authority may, if he is satisfied
that the appellant was prevented by sufficient
cause from presenting the appeal within the
aforesaid period of three months or six months, as
the case may be,allow it to be presented within a
further period of one month.

(5) Every appeal under this section shall be in such
form and shall be verified in such manner as may
be prescribed.

(6) No appeal shall be filed under sub-section (1),
unless the appellant has paid —

(a) in full, such part of the amountoftax, interest,

fine, fee and penalty arising from the impugned order,
as is admitted by him; and

(b) a sum equal to ten per cent of the remaining
amountoftax in dispute arising from the said order, in
relation to which the appeal has beenfiled.

(7) Where the appellant has paid ‘the amount under
sub-section (6), the recovery proceedings for the
balance amountshall be deemed to be stayed.

(8) The Appellate Authority shall give an opportunity
to the appellant of being heard.

(9) The Appellate Authority may, if sufficient cause
is shown at any stage of hearing of an appeal,
-grant time. to the parties or any of them and
adjourn the hearing of the appeal for reasons to be |
recordedin writing:

Provided that no such adjournment shall be granted
more than three times to a party during hearing of the
appeal.

528 (245)
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(10) The Appellate Authority may, at the time of

hearing of an appeal, allow an appellant to add

any ground of appeal not specified in the grounds

of appeal,if it is satisfied that the omission of that

ground from the grounds of appeal wasnot wilful

or unreasonable.

(11) The Appellate Authority shall, after making
such further inquiry as may be necessary, pass
such order, as it thinks just and proper,
confirming, modifying or annulling the decision
or order appealed against but shall not refer the
case back to the adjudicating authority that passed
the said decision or order:

Provided that an order enhancing any fee or
penalty or fine in lieu of confiscation or confiscating
goods of greater value or reducing the amount of
refund or input tax credit shall not be passed unless
the appellant has been given a reasonable opportunity
of showing cause against the proposed order:

Provided further that where the Appellate

Authority is of the opinion that any tax has not been
paid or short-paid or erroneously refunded, or where

input tax credit has been wrongly availed orutilised,
no order requiring the appellant to pay such tax or
input tax credit shall be passed unless the appellantis
given notice to show cause against the proposed order

and the order is passed within the time limit specified

under section 73 or section 74.

(12) The order of the Appellate Authority disposing

of the appeal shall be in writing and shall state the

points for determination, the decision thereon and

the reasons for such decision.

(13) The Appellate Authority shall, where it is

possible to do so, hear and decide every appeal

within a period of one year from the date on

whichit is filed:

Provided that where the issuanceoforderis stayed

by an order ofa court or Tribunal, the period of such

stay shall be excluded in computing the period of one

year.
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(14) On disposal of the appeal, the Appellate

Authority shall communicate the order passed by

it to the appellant, respondent and to the

adjudicating authority. .

(15) A copy of the order passed by the Appellate

Authority shall also be sent to the Commissioner

or the authority designated by him in this behalf

and the jurisdictional Commissioner of central tax

or an authority designated by him in this behalf.

(16) Every order passed under this section shall,

subject to the provisions of section 108 or section
113 or section 117 or section 118 be final and

binding on the parties.

108. (1) Subject to the provisions of section 121 and

any rules made thereunder, the Revisional Authority

may, on his own motion, or upon information received

by him or on request from the Commissioner of

‘central tax, call for and examine the record of any

proceedings, and if he considers that any decision or
order passed under this Act or under the Central

Goods and Services Tax Act by any officer

subordinate to him is erroneous in so far as it is
prejudicial to the interest of revenue and is illegal or

improper or has not taken into account certain

material facts, whether available at the time of

issuance of the said order or not or in consequence of

an observation by the Comptroller and Auditor

General of India, he may, if necessary, stay the

operation of such decision or order for such period as

he deemsfit and after giving the person concerned an

opportunity of being heard and after making such |

further inquiry as may be necessary, pass such order,

as he thinks just and proper, including enhancing or

modifying or annulling the said decision or order.

(2) The Revisional Authority shall not exercise any

powerundersub-section (1), if— ‘

(a) the order has been subject to an appeal under

section 107 or section 112 or section 117 or section

118; or.
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(b) the period specified under sub-section (2) of

section 107 has not yet expired or more than three

_ years have expired after the passing of the decision or

order sought to be revised; or

(c) the order has already been taken for revision

under this section at an earlier stage; or

(d) the order has been passed in exercise of the

powers undersub-section (1):
Provided that the Revisional Authority may pass

an order under sub-section (1) on any point which has
not been raised and decided in an appeal referred to in
clause (a) of sub-section (2), before the expiry of a
period of one year from the date of the order in such
appeal or before the expiry of a period of three years
referred to in clause (b) of that sub-section, whichever
is later.

(3) Every order passed in revision under sub-section
(1) shall, subject to the provisions of section 113
or section 117 or section 118, be final and binding

on the parties.

(4) If the said decision or order involves an issue on

which the Appellate Tribunal or the High Court

has given its decision in some other proceedings

and an appeal to the High Court or the Supreme

Court against such decision of the Appellate

Tribunal or the High Court is pending, the period

spent between the date of the decision of the

Appellate Tribunal and the date of the decision of

the High Court or the date of the decision of the

High Court and the date of the decision of the

Supreme Court shall be excluded in computing the

period of limitation referred to in clause (b) of

sub-section (2) where proceedings for revision

have been initiated by way of issue of a notice

underthis section.

(5) Where the issuance of an order under sub-section

(1) is stayed by the order of a court or Appellate

Tribunal, the period of such stay shall be excluded

in computing the period oflimitation referred to in

clause (b) of sub-section (2). °
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(6) For the purposesofthis section, the term,—

(i) “record” shall include all records relating to any
proceedings under this Act available at the time of
examination by the Revisional Authority;

(ii) “decision” shall include intimation given by
any officer lower in rank than the Revisional
Authority.

109. (1) Subject to the provisions of this Chapter, the
Goods and Services Tax Tribunal constituted under
the Central Goods and Services Tax Act shall be the
Appellate Tribunal for hearing appeals against the
orders passed by the Appellate Authority or the
Revisional Authority under this Act.

(2) The constitution and jurisdiction of the State
Bench and the Area Bencheslocated in the State shall
be in accordancewith the provisionsof section 109 of
the Central Goods and Services Tax Act or the rules
made thereunder,

110. The qualifications, appointment, salary and
allowances, terms of office, resignation and removal
of the President and Members of the State Bench and
Area Benches shall be in accordance with the
provisions of section 110 of the Central Goods and
Services Tax Act.

111. (1) The Appellate Tribunal shall. not, while
disposing of any proceedings before it or an appeal
before it, be bound by the procedure laid down in the
Code of Civil Procedure, 1908, but shall be guided by

the principles of natural justice and subject to the
other provisions of this Act and the rules made
thereunder, the Appellate Tribunal shall have powerto
regulate its own procedure.

(2) The Appellate Tribunal shall, for the purposes of
discharging its functions under this Act, have the
same powers as are vested in a civil court under
the Code of Civil Procedure, 1908, while trying a
suit in respect of the following matters, namely:—

(a) summoning and enforcing the attendance of any
person and examining him on oath;
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(b) requiring the discovery and production of documents;

(c) receiving evidence on affidavits;

(d) subject to the provisions of sections 123 and 124 of

1 of 1872. the Indian Evidence Act, 1872, requisitioning any public

record or documentor a copy of such record or document

from anyoffice;

(e) issuing commissions for the examination of witnesses

or documents;

(f) dismissing a representation for default or decidingit ex

parte;

(g) setting aside any order of dismissal of any

representation for default or any order passed by it ex

parte; and

(h) any other matter which may be prescribed.

(3) Any order made by the Appellate Tribunal may be

enforced by it in the same mannerasif it were a

decree made by a court in a suit pending therein,

and it shall be lawful for the Appellate Tribunal to

send for execution ofits orders to the court within

the local limits of whose jurisdiction,—

 
(a) in the case of an order against a company, the

registered office ofthe companyis situated; or

b) in the case of an order against any other person, the

berson concerned voluntarily resides or carries on

business orpersonally worksfor gain.

(4) All proceedings before the Appellate Tribunal

shall be deemed to be judicial proceedings within

45 of 1860. the meaning ofsections 193 and 228, and for the

purposes of section 196 of the Indian Penal Code,

and the Appellate Tribunal shall be deemed to be

2 of 1974. civil court for the purposes of section 195 and

Chapter XXVIofthe Code of Criminal Procedure,

1973.

112. (1) Any person aggrieved by an order passed Appeals to Appellate

against him under section 107 or section 108 of this Tribunal. 
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Act or the Central Goods and Services Tax Act may
appeal to the Appellate Tribunal against such order
within three months from the date on which the order
sought to be appealed against is communicated to the

person preferring the appeal.

(2) The Appellate Tribunal may, in its discretion,
refuse to admit any such appeal where the tax or
input tax credit involved or the difference in tax or
input tax credit involved or the amountoffine, fee
or penalty determined by such order, does not
exceed fifty thousand rupees.

(3) The Commissioner may, on his own motion, or

upon request from the Commissioner of central
tax, call for and examine the record of any order
passed by the Appellate Authority or the
Revisional Authority under this Act or under the
Central Goods and Services Tax Act for the
purpose ofsatisfying himself as to the legality or
propriety of the said order and may, by order,
direct any officer subordinate to him to apply to
the Appellate Tribunal within six months from the
date on which the said order has been passed for
determination of such points arising out of the
said order as may be specified by the
Commissionerin his order.

(4) Where in pursuance of an order under sub-section
(3) the authorised officer makes an application to
the Appellate Tribunal, such application shall be
dealt with by the Appellate Tribunal as if it were
an appeal made against the order under sub-
section (11) of section 107 or under sub-section
(1) of section 108 and the provisions of this Act
shall apply to such application, as they apply in
relation to appeals filed under sub-section (1).

(5)On receipt of notice that an appeal has been
preferred under this section, the party against
whom the appeal has been preferred may,
notwithstanding that he may not have appealed
against such orderor any part thereof, file, within
forty five days of the receipt of notice, a
memorandum of cross-objections, verified in the

prescribed manner, against any part of the order
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appealed against and such memorandum shail be
disposed of by the Appellate Tribunal, as if it
were an appeal presented within the time specified
in sub-section (1).

(6) The Appellate Tribunal may admit an appeal
within three monthsafter the expiry of the period
referred to in sub-section (1), or permit the filing
of a memorandum ofcross-objections within forty
five days after the expiry of the period referred to
in sub-section (5), if it is satisfied that there was
sufficient cause for not presenting it within that
period.

(7) An appeal to the Appellate Tribunal shall be in
such form, verified in such manner and shall be
accompaniedby such fee, as may be prescribed.

(8) No appeal shall be filed under sub-section (1),
unless the appellant has paid —

(a) in full, such part of the amountoftax, interest,

fine, fee and penalty arising from the impugned order,
as is admitted by him, and

(b) a sum equal to twenty per cent. of the

remaining amount of tax in dispute, in addition to the
amount paid under sub-section (6) of the section 107,
arising from the said order, in relation to which the
appealhas beenfiled.

(9) Where the appellant has paid the amount as per
sub-section (8), the recovery proceedings for the
balance amount shall be deemed to be stayed till
the disposal of the appeal.

(10) Every application made before the Appellate

Tribunal, —

(a) in an appeal forrectification of error or for any

other purpose; or ;

(b) for restoration of an appeal or an application,

shall be accompanied by such fees as maybeprescribed.

113. (1) The Appellate Tribunal may, after giving the
parties to the appeal an opportunity of being heard,

pass such orders thereon as it thinks fit, confirming,

Orders of Appellate
Tribunal.
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modifying or annulling the decision or order appealed
against or may refer the case back to the Appellate
Authority, or the Revisional Authority or to the
original adjudicating authority, with such directions as
it may think fit, for a fresh adjudication or decision
after taking additional evidence, if necessary.

(2) The Appellate Tribunal may, if sufficient cause is

shown,at any stage of hearing of an appeal, grant
time to the parties or any of them and adjourn the
hearing of the appeal for reasons to be recorded in
writing:

Provided that no such adjournment shall be granted
more than three times to a party during hearing of the
appeal.

(3) The Appellate Tribunal may amend any order
passed by it under sub-section (1) so as to rectify
any error apparent on the face of the record, if
such error is noticed by it on its own accord, oris
brought to its notice by the Commissioneror the
Commissioner of central tax or the other party to
the appeal within a period of three months from
the date of the order:

Provided that no amendment which has theeffect
of enhancing an assessment or reducing a refund or
input tax credit or otherwise increasingthe liability of
the other party, shall be made under this sub-section,
unless the party has been given an opportunity of
being heard.

(4) The Appellate Tribunal shall, as far as possible,
hear and decide every appeal within a period of
one year from the date on whichitis filed.

(5) The Appellate Tribunal shall send a copy of every

order passed under this section to the Appellate
Authority or the Revisional Authority, or the
original adjudicating authority, as the case may
be, the appellant and the Commissioner or the
jurisdictional Commissionerof central tax.

(6) Save as provided in section 117 or section 118,
orders passed by the Appellate Tribunal on an
appealshall be final and binding on the parties.

528 (253)
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114, The State President shall exercise such financial
and administrative powers over the State Bench and
Area Benches of the Appellate Tribunal in a State, as
may beprescribed:

Provided that the State President shall-have the authority

to delegate such of his financial and administrative
powers as he may think fit to any other Memberor any

officer of the State Bench or Area Benches,subject to the
condition that such Member or officer shall, while
exercising such delegated powers, continue to act under
the direction, control and supervision of the State
President.

115. Where an amountpaid by the appellant under sub-
section (6) of section 107 or sub-section (8) of section
112 is required to be refunded consequentto any order
of the Appellate Authority or of the Appellate
Tribunal, interest at the rate specified under section 56
shall be payable in respect of such refund from the
date of payment of the amounttill the date of refund
of such amount.

116. (1) Any person who is entitled or required to
appear before an officer appointed under this Act, or
the Appellate Authority or the Appellate Tribunal in
connection with any proceedings under this Act, may,
otherwise than when required underthis Act to appear
personally for examination on oath or affirmation,
subject to the other provisions of this section, appear
by an authorised representative.

(2) For the purposes of this Act, the expression
“authorised representative” shall mean a person
authorised by the person referred to in sub-section
(1) to appearon his behalf, being —

(a) his relative or regular employee; or

(b) an advocate whois entitled to practice in any
court in India, and who has not been debarred from
practicing before any court in India; or

(c) any chartered accountant, a cost accountantor a
company secretary, who holds certificate of practice
and whohas not been debarred from practice; or

Financial and
administrative powers

of State President.

Interest on refund of
amountpaid for
admission of appeal.

Appearance by
authorised
representative.
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(d) a retired officer of the Commercial Tax
Department of any State Government or Union
territory or of the Board who, during his service under
the Government, had worked in a post not below the
rank than that of aGroup-B Gazetted officer for a
period of not less than two years:

Provided that such officer shall not be entitled to
appear before any proceedings under this Act for a
period of one year from the date of his retirement or
resignation; or

(e) any person who has been authorised to act as a
goods and services tax practitioner on behalf of the
concerned registered person.

(3) No person, —

(a) who has been dismissed or removed from
Governmentservice; or

(b) who is ‘convicted of an offence connected with any
proceedings under this Act, the Central Goods and
Services Tax Act, the Integrated Goods and Services
Tax Act or the Union Territory Goods and Services
Tax Act, or under the existing lawor under anyof the
Acts passed by a State Legislature dealing with the
imposition of taxes on sale of goods or supply of
goodsorservices or both; or

(c) whois found guilty of misconduct by the prescribed

authority;

(d) who has been adjudged as an insolvent,

shall be qualified to represent any person under sub-
section (1)}—

(i) for all times in case of persons referred to in
clauses(a), (b) and (c); and

(ii) for the period during which the insolvency
continues in the case of a person referred to in
clause (d).

(4) Any person who has been disqualified under the
provisions of the Central Goods and Services Tax
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Act or the Goods and Services Tax Act of any
other State or the Union Territory Goods and
Services Tax Act shall be deemed to be
disqualified under this Act.

117. (1) Any person aggrieved by anyorder passed by
the State Bench or Area Benches of the Appellate
Tribunal mayfile an appeal to the High Court and the
High Court may admit such appeal, if it is satisfied
that the case involves a substantial question of law.

(2) An appeal under sub-section (1) shall be filed
within a period of one hundred and eighty days
from the date on which the order appealed against
is received by the aggrieved person andit shall be
in such form, verified in such manner as may be

prescribed:

Provided that the High Court may entertain an

appeal after the expiry of the said period if it is
satisfied that there was sufficient cause for notfiling it
within such period.

(3) Where the High Court is satisfied that a
substantial question of law is involvedin any case,
it shall formulate that question and the appeal
shall be heard only on the question so formulated,
and the respondents shall, at the hearing of the
appeal, be allowed to argue that the case does not

involve such question:

Provided that nothing in this sub-section shall be
deemed to take away or abridge the power of the court to
hear, for reasons to be recorded, the appeal on any other
substantial question of law not formulated by it, if it is
satisfied that the case involves such question.

(4) The High Court shall decide the question of law
so formulated and deliver such judgment thereon
containing the grounds on which such decision is

founded and may award suchcostas it deemsfit.

(5) The High Court may determine any issue which—

(a) has not been determined by the State Bench or

Area Benches; or

Appeal to High Court.
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(b) has been wrongly determined by the State
Bench or Area Benches, by reason of a decision on
such question of law as herein referred to in sub-
section (3).

(6) Where an appeal has been filed before the High
Court, it shall be heard by a Benchofnot less than

two Judges of the High Court, and shall be
decided in accordance with the opinion of such
Judgesor of the majority, if any, of such Judges.

(7) Where there is no such majority, the Judges shall
State the point of law upon which they differ and
the case shall, then, be heard uponthatpointonly,
by one or more of the other Judges of the High
Court and such point shall be decided according to
the opinion of the majority of the Judges who
have heard the case including those whofirst
heardit.

(8) Where the High Court delivers a judgment in an
appeal filed before it under this section, effect
shall be given to such judgment by either side on
the basis of a certified copy of the judgment.

(9) Save as otherwise provided in this Act, the
provisions of the Code of Civil Procedure, 1908,

relating to appeals to the High Court shall, as far
as may be, apply in the case of appeals underthis
section.

118. (1) An appeal shall lie to the Supreme Court-

(a) from any order passed by the National Bench or
Regional Benches of the Appellate Tribunal; or

(b) from any judgment or order passed by the High Court
in an appeal made under section 117 in any case which,
on its own motion or on an application made by or on
behalf of the party aggrieved, immediately after passing
of the judgmentor order, the High Court certifies to be a
fit one for appeal to the Supreme Court.

(2) The provisions of the Code of Civil Procedure,
1908, relating to appeals to the Supreme Court
shall, so far as may be, apply in the case of

528 (257)
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appeals underthis section as they apply in the case
ofappeals from decrees of a High Court.

(3) Where the judgment of the High Court is varied or
reversed in the appeal, effect shall be given to the

_-order of the Supreme Court in the manner
provided in section 117 in the case of a judgment
of the High Court.

119. Notwithstanding that an appeal has been preferred Sumsdueto be paid

to the High Court or the Supreme Court, sums due to notwithstanding appeal

the Governmentas a result of an order passed by the etc.
National or Regional Benches of the Appellate
Tribunal under sub-section (1) of section 113 or an
order passed by the State Benchor Area Benches of
the Appellate Tribunal under sub-section (1) of

section 113 or an order passed by the High Court
under section 117, as the case may be, shall be
payable in accordance with the order so passed.

120. (1) The Commissioner may, on the Appeal notto be filed

recommendations of the Council, from time to time, in certain cases.

issue orders or instructions or directions fixing such
monetary limits, as he may deem fit, for the purposes
of regulating the filing of appeal or application by the
officer of the State tax under the provisions of this
Chapter.

(2) Where, in pursuance ofthe orders or instructions

or directions issued under sub-section (1), the

officer of the State tax has not filed an appeal or

application against any decision or order passed

under the provisions of this Act, it shall not

preclude such officer of the State tax from filing

appeal or application in any other case involving

the sameorsimilar issues or questions of law.

(3)Notwithstanding the fact that no appeal or
application has been filed by the officer of the

State tax pursuant to the orders or instructions or

directions issued under sub-section (1), no person,

being a party in appeal or application shall

contend that the officer of the State tax has

acquiesced in the decision on the disputed issue

by notfiling an appeal or application.
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(4) The Appellate Tribunal or court hearing such
appeal or application shall have regard to the
circumstances under which appeal or application
was not filed by the officer of the State tax in
pursuance of the orders or instructions or
directions issued under sub-section (1).

121. Notwithstanding anything to the contrary in any Non appealable
provisions of this Act, no appeal shall lie against any decisions andorders.
decision taken or order passed by an officer of State
tax if such decision taken or order passed relates to
anyoneor moreofthe following matters, namely:—

(a) an order of the Commissioneror otherauthority
empowered to direct transfer of proceedings from one
officer to anotherofficer; or

(b) an order pertaining to the seizure or retention of
books of account, register and other documents; or

(c) an order sanctioning prosecution underthis Act;
or

(d) an order passed undersection 80.

CHAPTER XIX
OFFENCES AND PENALTIES

122. (1) Where a taxable person who— - Penalty for certain.
offences.

(i) supplies any goods or services or both without
issue of any invoice or issues an incorrect or false
invoice with regard to any such supply;

(ii) issues any invoice or bill without supply of
goods or services or both in violation of the provisions
of this Act or the rules made thereunder;

(iii) collects any amountas tax but fails to pay the
same to the Government beyond a period of three
months from the date on which such payment becomes
due;

(iv) collects any tax in contravention of the

provisions of this Act but fails to pay the same to the
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Government beyond a.period of three months from the
date on which such payment becomes due;

(v) fails to deduct the tax in accordance with the
provisions of sub-section (1) of section 51, or deducts
an amount which is less than the amount required to
be deducted under the said sub-section, or where he
fails to pay to the Government under sub-section (2)
thereof, the amount deductedas tax;

(vi) fails to collect tax in accordance with the
provisions of sub-section (1) of section 52, or collects
an amount whichis less than the amountrequired to be
collected under the said sub-section or where he fails
to pay to the Government the amountcollected as tax
under sub-section (3) of section 52;

(vii) takes or utilizes input tax credit without actual
receipt of goods or services or both either fully or
partially, in contravention of the provisions of this Act
or the rules made thereunder;

(viii) fraudulently obtains refund of tax under this
Act;

(ix) takes or distributes input tax credit in
contravention of section 20, or the rules made
thereunder; :

(x) falsifies or substitutes financial records or
produces fake accounts or documents or furnishes any
false information or return with an intention to evade
paymentoftax due underthis Act;

(xi) is liable to be registered under this Act butfails
to obtain registration;

(xii) furnishes any false information with regard to
registration particulars, either at the time of applying
for registration, or subsequently;

(xiii) obstructs or prevents any officer in discharge
of his duties under this Act;

(xiv) transports any taxable goods without the.
cover of documents as maybespecified in this behalf;
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(xv) suppresses his turnover leading to evasion of
tax underthis Act;

(xvi) fails to keep, maintain or retain books of
account and other documents in accordance with the
provisionsofthis Act or the rules made thereunder;

(xvii) fails to furnish information or documents
called for by an officer in accordance with the
provisions of this Act or the rules made thereunder or
furnishes false information or documents during any
proceedings underthis Act;

(xviii) supplies, transports or stores any goods
which he has reasons to believe are liable to

confiscation underthis Act;

(xix) issues any invoice or document by using the
registration numberofanother registered person;

(xx) tampers with, or destroys any material
evidence dr documents;

(xxi) disposes off or tampers with any goods that
have been detained, seized, or attached underthis Act,

he shall be liable to pay a penalty of ten thousand rupees
or an amount equivalent to the tax evaded or the tax not
deducted under section 51 or short deducted or deducted

but not paid to the Governmentor tax not collected under
section 52 or short collected or collected but not paid to
the Governmentorinput tax credit availed of or passed on
or distributed irregularly, or the refund claimed
fraudulently, whicheveris higher.

(2) Any registered person who supplies any goods or
services or both on which any tax has not been
paid or short-paid or erroneously refunded, or
where the input tax credit has been wrongly
availed orutilized,-

(a) for any reason, other than the reason of fraud
or any wilful misstatement or suppression of
facts to evade tax, shall be liable to a penalty

’ of ten thousand rupees or ten per cent. of the |
tax due from such person, whicheveris higher;

528 (261)
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(b) for reason of fraud or any wilful misstatement
or suppression of facts to evade tax, shall be
liable to a penalty equal to ten thousand rupees
or the tax due from such person, whichever is
higher.

(3) Any person who—

(a) aids or abets any of the offences specified in
clauses(i) to (xxi) of sub-section(1);

(b) acquires possession of, or in any way concerns
himself in transporting, removing, depositing,
keeping, concealing, supplying, or purchasing or in
any other manner deals with any goods which he
knows or. has reasons to believe are liable to
confiscation under this Act or the rules made
thereunder;

(c) receives or is in any way concerned with the
supply of, or in any other manner deals with any
supply of services which he knowsorhas reasonsto
believe are in contravention of any provisionsof this
Actor the rules made thereunder;

(d) fails to appear before the officer of State tax,
when issued with a summon for appearance to give
evidence or produce a documentin an inquiry;

(e) fails to issue invoice in accordance with the
provisions of this Act or the rules made thereunder or
fails to account for an invoice in his books of
account,

shall be liable to a penalty which may extend to twenty
five thousand rupees.

123. If a person who is required to furnish an
information return under section 150 fails to do so
within the period specified in the notice issued under
sub-section (3) thereof, the proper officer may direct,
that such person shall be liable to pay a penalty of one
hundred rupees for each day of the period during
whichthefailure to furnish such return continues:

Provided that the penalty imposed under this section
shall not exceed five thousand rupees.

Penalty for failure to
furnish

return.

information
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124. If any person required to furnish any information Finefor failure to

or return under section 151,— furnishstatistics.

(a) without reasonable cause fails to furnish such
information or return as may be required under that
section, or

(b) wilfully furnishes or causes to furnish any
information or return which he knowsto befalse,

he shall be punishable with a fine which may extend to
ten thousand rupees and in case of a continuing offence
to a further fine which may extend to one hundred rupees
for each day after the first day during which the offence
continues subject to a maximum limit of twenty five

thousand rupees.

125. Any person, who contravenes any of the Generalpenalty.
provisions of this Act or any rules made thereunder
for which no penalty is separately provided forin this
Act, shall be liable to a penalty which may extend to
twenty five thousand rupees.

126. (1) No officer under this Act shall impose any Generaldisciplines

penalty for minor breaches of tax regulations or related to penalty.

procedural requirements and in particular, any
omission or mistake in documentation which is easily
rectifiable and made without fraudulentintent or gross
negligence.

Explanation.—For the purpose ofthis sub-section,—

(a) a breach shall be considered a ‘minor breach’if

the amount of tax involved is less than five thousand

rupees;

(b) an omission or mistake in documentation shall

be considered to be easily rectifiable if the same is an -

error apparent on the face of record.

(2) The penalty imposed under this Act shall depend

on the facts and circumstances of each case and

shall commensurate with the degree and severity

of the breach.

(3) No penalty shall be imposed on any person

without giving him an opportunity of being heard.
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128.

(4) The officer under this Act shall while imposing

penalty in an order for a breach of any law,

regulation or procedural requirement, specify the

nature of the breach and the applicable law,

regulation or procedure under which the amount
ofpenalty for the breach has been specified.

(5) When a person voluntarily discloses to an officer

underthis Act the circumstancesof a breach of the

tax law, regulation or procedural requirement
prior to the discovery of the breach by the officer
under this Act, the proper officer may consider
this fact as a mitigating factor when quantifying a
penalty for that person.

(6) The provisions of this section shall not apply in
such cases where the penalty specified under this
Act is either a fixed sum or expressed as a fixed
percentage.

127. Where the proper officer is of the view that a
person is liable to a penalty and the same is not
covered under any proceedings under section 62 or
section 63 or section 64 or section 73 or section 74 or

section 129 or section 130, he may issue an order

levying such penalty after giving a reasonable
opportunity of being heard to such person.

The Government may, by notification, waive in

part or full, any penalty referred to in section 122 or

section 123 or section 125 or any late fee referred to in

section 47 for such class of taxpayers and undersuch

mitigating circumstances as may be specified therein

on the recommendations of the Council.

129. (1) Notwithstanding anything contained in this

Act, where any person transports any goods or stores

any goods while theyare in transit in contravention of

the provisions of this Act or the rules made

thereunder, all such goods and conveyance used as a

means of transport for carrying the said goods and

documents relating to such goods and conveyance

shall be liable to detention or seizure and after

detention or seizure, shall be released,—

Powerto impose
penalty in certain cases.

Powerto waive penalty
or fee or both

Detention, seizure and

release of goods and
conveyancesin transit.
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(a) on payment of the applicable tax and penalty equal to

one hundred per cent. of the tax payable on such goods

and, in case of exempted goods, on payment of an amount

equal to two per cent of the value of goods or twenty five

thousand rupees, whichever is less, where the owner of

the goods comes forward for payment ‘of such tax and

penalty;

(b) on paymentofthe applicable tax and penalty equal
to the fifty per cent. of the value of the goods
reduced by the tax amount paid thereon and, in
case of exempted goods, on payment of an amount
equal to five per cent of the value of goods or
twenty five thousand rupees, ‘whichever is less,
where the owner of the goods does not come
forward for payment of such tax and penalty;

(c) upon furnishing a security equivalent to the
amount payable under clause (a) or clause (b) in -
such form and manneras maybe prescribed:

Provided that no such goods or conveyance shall be
detained or seized without serving an order of

detention or seizure on the person transporting the
goods.

(2) The provisions of sub-section (6) of section 67 shall,
mutatis mutandis, apply for detention and seizure of

goods and conveyances.

(3) The proper officer detaining or seizing goods or
conveyances shall issue a notice specifying the tax
and penalty payable and thereafter, pass an order for
paymentof tax and penalty under clause (a) or clause
(b) or clause (c).

(4) No tax, interest or penalty shall be determined under
sub-section (3) without giving the person concerned
an opportunity of being heard.

(5) On payment of amountreferred in sub-section (1),all
proceedings in respect of the notice specified in sub-
section (3) shall be deemed to be concluded.

(6) Where the person transporting any goodsor the owner
of the goods fails to pay the amount oftax and penalty

528 (265)
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as provided in sub-section (1) within seven days of

such detention or seizure, further proceedings shall be

initiated in accordance with the provisions of section

_ 130:

Provided that where the detained or seized goods

are perishable or hazardousin nature orare likely to

depreciate in value with passage of time, the said

period of seven days may be reduced by the proper

officer.

130. (1) Notwithstanding anything contained in this Confiscation of goods

Act, if any person — or conveyances and

levy of penalty.

(i) supplies or receives any goodsin contravention ofany

ofthe provisions of this Act or the rules made thereunder

with intent to evade paymentoftax;or

(ii) does not account for any goods on whichheis liable

to pay tax underthis Act; or

(iii) supplies any goods liable to tax under this Act

without having applied for registration; or

(iv) contravenesanyofthe provisionsofthis Act or the

rules made thereunder with intent to evade payment of

tax; or

(v) uses any conveyance as a means of transport for

carriage of goods in contravention of the provisions of

this Act or the rules made thereunder unless the owner of

the conveyance proves that it was so used without the

knowledge or connivance of the owner himself, his agent,

if any, and the person in charge of the conveyance,

then, all such goods or conveyancesshall be liable to

confiscation and the person shall be liable to penalty

undersection 122.

(2) Whenever confiscation of any goods or conveyance is —

authorised by this Act, the officer adjudging it shall
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give to the ownerof the goods an option to pay in lieu
of-confiscation, such fineas the said officer thinksfit:

Provided that such fine leviable shall not exceed

the market value of the goods confiscated, less the tax

chargeable thereon:

Provided further that the aggregate of such fine and

penalty leviable shall not be less than the amount of

penalty leviable under sub-section (1) of section 129:

Provided also that where any such conveyanceis
used for the carriage of the goods or passengers for

hire, the owner of the conveyance shall be given an

option to pay in lieu of the confiscation of the

conveyance a fine equal to the tax payable on the

goods being transported thereon.

(3) Where any fine in lieu of confiscation of goods or
conveyance is imposed under sub-section (2), the
owner of such goods or conveyance or the person

referred to in sub-section (1), shall, in addition, be
liable to any tax, penalty and charges payable in
respect of such goods or conveyance.

(4) No order for confiscation of goods or conveyance or
for imposition of penalty shall be issued without
givingthe person an opportunity of being heard.

(5) Whereany goods or conveyanceare confiscated under

this Act, the title of such goods or conveyance shall

thereupon vest in the Government.

(6) The proper officer adjudging confiscation shall take

and hold possession of the things confiscated and

every officer of Police, on the requisition of such

properofficer, shall assist him in taking and holding

such possession.

(7) The proper officer may, after satisfying himself that

the confiscated goods or conveyance are not required

in any other proceedings under this Act and after

giving reasonable time not exceeding three monthsto

pay fine in lieu of confiscation, dispose of such goods

or conveyance and deposit the sale proceeds thereof

with the Government.
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131. Without prejudice to the provisions contained in
the Code of Criminal Procedure, 1973, no confiscation
made or penalty imposed underthe provisions of this
Act or the rules made thereunder shall prevent the
infliction of any other punishment to which the person
affected thereby is liable under the provisions ofthis
Act or under any other law forthe time being in force.

132. (1) Whoever commits any of the following.
offences, namely:—

(a) supplies any goodsorservices or both without issue of

any invoice, in violation of the provisions of this Act or

the rules made thereunder, with the intention to evade tax;

(b) issues any invoice or bill without supply of goods or

services or both in violation of the provisions of this Act,

or the rules made thereunder leading to wrongful

availment or utilisation of input tax credit or refund of

tax;

(c) avails input tax credit using such invoice or bill

referred to in clause (b);

(d) collects any amountas tax but fails to pay the same to |

the Government beyonda period of three months from the

date on which such payment becomesdue;

(e) evades tax, fraudulently avails inputtax credit or

fraudulently obtains refund and where such offence is not

covered under clauses (a) to (d);

(f) falsifies or substitutes financial records or produces

fake accounts or documents or furnishes any false

information with an intention to evade paymentof tax due

underthis Act;

(g) obstructs or prevents any officer in the discharge of

his duties under this Act;

(h) acquires possessionof, or in any way concernshimself

in transporting, removing, depositing, keeping,

concealing, supplying, purchasing or in any other manner

Confiscation or penalty
not to interfere with
other punishments.

Punishmentfor certain

offences
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deals with, any goods which he knowsor has reasons to

believe are liable to confiscation under this Act or the

rules made thereunder;

(i) receives or is in any way concerned with the supply of,

or in any other manner deals with any supply of services

which he knows or has reasons to believe are in

contravention of any provisions of this Act or the rules

made thereunder;

(j) tampers with or destroys any material evidence or

documents;

(k) fails to supply any information whichheis required to

supply under this Act or the rules made thereunder or

(unless with a reasonable belief, the burden of proving

which shall be upon him,that the information supplied by

him is true) supplies false information; or

(1) attempts to commit, or abets the commission of any of

the offences mentioned in clauses(a) to (k) ofthis section,

shall be punishable—

(i) in cases where the amountof tax evaded or the amount —

of input tax credit wrongly availed or utilised or the

amount of refund wrongly taken exceeds five hundred

lakh rupees, with imprisonment for a term which may

extend to five years and with fine;

(ii) in cases where the amount of tax evaded or the

amount of input tax credit wrongly availed or utilised or

the amount of refund wrongly taken exceeds two hundred

lakh rupees but does not exceed five hundred lakh rupees,

with imprisonment for a term which may extend to three

years and with fine;

(iii) in the case of any other offence where the amount of

tax evaded or the amount of input tax credit wrongly

availed or utilised or the amount of refund wrongly taken

exceeds one hundred lakh rupees but does not exceed two

hundred lakh rupees, with imprisonment for a term which

may extend to one year and with fine;
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(iv) in cases where he commits or abets the commission

of an offence specified in clause (f) or clause (g) or clause

(j), he shall be punishable with imprisonment for a term

which may extend to six months or with fine or with both.

(2) Where any person convicted of an offence under this
section is again convicted of an offence under this
section, then, he shall be punishable for the second
and for every subsequent offence with imprisonment
for a term which mayextend to five years and with
fine.

(3) The imprisonment referred to in clauses (i), (ii) and
(iii) of sub-section (1) and sub-section.(2) shall, in the

absence of special and adequate reasons to the
contrary to be recorded in the judgment of the Court,
be for a term notless than six months.

(4) Notwithstanding anything contained in the Code of
Criminal Procedure, 1973, all offences under this Act,
except the offences referred to in sub-section (5) shall
be non-cognizable and bailable.

(5) The offences specified in clause (a) or clause (b) or
clause (c) or clause (d) of sub-section (1) and
punishable underclause(i) of that sub-section shall be
cognizable and non-bailable.

(6) A person shall not be prosecuted for any offence
underthis section except with the previous sanction of
the Commissioner.

Explanation.- For the purposes of this section, the term

“tax” shall include the amount of tax evaded or the

amount of input tax credit wrongly availed or utilised or

refund wrongly taken underthe provisionsofthis Act, the

Central Goods and Services Tax Act, the Integrated

Goods and Services Tax Act, and cess levied under the

Goods and Services Tax (Compensationto States) Act.

133.(1) Where any person engaged in connection with

the collection of statistics under section 151 or

compilation or computerisation thereof or if any. officer

of State tax having access to information specified under

sub-section (1) of section 150, or if any person engaged

Liability of officers and
certain other persons.
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in connection with the provision of service on the |
common portal or the agent of commonportal, wilfully
discloses any information or the contents of any return
furnished under this Act or rules made thereunder
otherwise than in execution of his duties under the. said
sections or for the purposes of prosecution for an offence
under this Act or under any other Act for the time being
in force, he shall be punishable with imprisonment for a
term which may extend to six months or with fine which
‘may extend to twenty five thousand rupees, or with both.

(2) Any person —

(a) who is a Governmentservant shall not be prosecuted
for any offence under this section except with the
previous sanction of the Government;

(b) who is not a Government servant shall not be
prosecuted for any offence under this section except with
the previous sanction of the Commissioner.

134. No court shall take cognizance of any offence
punishable under this Act or the rules made
thereunder except with the previous sanction of the
Commissioner, and no court inferior to that of a
Magistrate of the First Class, shall try any such
offence. \

135. In any prosecution for an offence under this Act
which requires a culpable mental state on the part of
the accused, the court shall presume the existence of
such mental state but it shall be a defence for the
accused to prove the fact that he had no such mental
state with respect to the act charged as an offence in
that prosecution.

Explanation.—Forthe purposes of this section—

(i) the expression “culpable mental state” includes
intention, motive, knowledge of a fact, and belief

in, or reason to believe, a fact;

(ii) a fact is said to be proved only whenthe court

believes it to exist beyond reasonable doubt and not
merely when its existence is established by a
preponderanceofprobability.

528 (271)
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136. A statement made and signed by a person on Relevancy of
appearance in response to any summonsissued under statements under
section 70 during the course of any inquiry or certain circumstances,
proceedings under this Act shall be relevant, for the
purpose of proving, in any prosecution for an offence
under this Act, the truth of the facts which it
contains,—

(a) when the person who made the statement is
dead or cannot be found, or is incapable of giving
evidence, or is kept out of the way by the adverse
party, or whose presence cannot beobtained without
an amount of delay or expense which, under the
circumstances of the case, the court considers
unreasonable; or

(b) when. the person who made the statement is
examined as a witness in the case before the court and
the court is of the opinion that, having regard to the
circumstances of the case, the statement should be
admitted in evidencein the interest ofjustice.

137. (1) Where an offence committed by a person Offences by
under this Act is a company, every person who, at the Companies.
time the offence was committed wasin charge of, and .

was responsible to, the company for the conduct of
business of the company, as well as the company,
shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished
accordingly.

(2)Notwithstanding anything contained in sub-
section (1), where an offence under this Act has
been committed by a company andit is proved
that the offence has been committed with the
consent or connivanceof, or is attributable to any

negligence on the part of, any director, manager,

secretary or other officer of the company, Such

director, manager, secretary or other officer shall

also be deemed to be guilty of that offence and

shall be liable to be proceeded against and
punished accordingly.

(3) Where an offence under this Act has been

committed by a taxable person being a partnership

firm or a Limited Liability Partnership or a Hindu
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Undivided Family or a trust, the partner or karta
or managing trustee shall be deemed to be guilty
of that offence and shall be liable to be proceeded
against and punished accordingly and the
provisions of sub-section (2) shall mutatis
mutandis apply to such persons.

(4) Nothing contained in this section shall render any
such person liable to any punishment provided in
this Act, if he proves that the offence was
committed without his knowledge or that he had
exercised all due diligence to prevent the
commission of such offence.

Explanation.—Forthe purposesofthis section,—

(i) “company” meansa body corporate and includes
a firm or other association of individuals; and

(ii) “director”, in relation to afirm, means a partner
in the firm.

138. (1) Any offence under this Act may, either before Compounding of
or after the institution of prosecution, be compounded offences.
by the Commissioner on payment, by the person
accused of the offence, to the Central Government or
the State Government, as the case may be, of such
compounding amount in such manner as may be
prescribed:

Provided that nothing contained in this section —
shall apply to ~ ,

(a) a person who has been allowed to compound once
in respect of any of the offences specified in
clauses (a) to (f) of sub-section (1) of section 132
and the offences specified in clause (I) which are
relatable to offences specified in clauses (a) to (f)

ofthe said sub-section;

(b) a person who has been allowed to compound once

in respect of any offence, other than those in clause
(a), under this Act or under the provisions of any
State Goods and Services Tax Act or the Central
Goods and Services Tax Act or the Union Territory

Goods and Services Tax Act or the Integrated
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Goods and Services Tax Act in respect of supplies

of value exceeding one crore rupees;

(c) a person who has been accused of committing an

offence under this Act which is also an offence
under any otherlaw for the time being in force;

(d) a person who has been convicted for an offence

underthis Act by a court;
(e) a person who has been accused of committing an

offence specified in clause (g) or clause (j) or
clause (k) of sub-section (1) of section 132; and

(f) any other class of persons or offences as may be
prescribed:

Provided further that any compounding
allowed under the provisions of this section shall
not affect the proceedings, if any, instituted under
any other law:

Provided also that compounding shall be
allowed only after making paymentof tax, interest
and penalty involved in such offences.

(2) The amount for compounding of offences under
this section shall be such as may beprescribed,
subject to the minimum amount not being less
than ten thousand rupees or fifty per cent of the
tax involved, whichever is higher, and the
maximum amount not being less than thirty
thousand rupeesor one hundred andfifty per cent.

of the tax, whicheveris higher.
(3) On payment of such compounding amount as may

be determined by the Commissioner, no further

proceedings shall be initiated under this Act

against the accused person in respect of the same

offence and any criminal proceedings, if already

initiated in respect of the said offence, shall stand

abated.

CHAPTER XX
TRANSITIONAL PROVISIONS

139. (1) On and from the appointed day, every person

registered under any of the existing laws and having a

valid Permanent Account Numbershall be issued a

certificate of registration on provisional basis, subject

to such conditions and in such form and manner as

Migration of existing
taxpayers.



74 of 1956

(2)

G3)

140

Hee wera, feria 12 FA 2017

may be prescribed, which unless replaced by a final
certificate of registration under sub-section (2), shall
be liable to be cancelled if the conditions so
prescribed are not complied with.

The final certificate of registration shall be
granted in such form and manner and subject to
such conditions as maybeprescribed.
The certificate of registration issued to a person
under sub-section (1) shall be deemed to have not
been issued if the said registration is cancelled in
pursuance of an application filed by such person
that he was notliable to registration under section
22 or section 24.

» (1) registered person, other than a person opting
to pay tax undersection 10, shall be entitled to take,in

528 (275)

Transitional
arrangements for

his electronic credit ledger, credit of the amount of input tax credit.

Value Added Tax, , if any, carried forward in the
return relating to the period ending with the day
immediately preceding the appointed day, furnished
by him under the existing law in such manner as may
be prescribed:

Provided that the registered person shall not be
allowed to take credit in the following circumstances,

namely: —

(i) where the said amount ofcredit is not admissible
as input tax credit under this Act; or

_ Gi) where he has not furnished all the returns

required under the existing law for the period of
six months immediately preceding the appointed
date; or

Provided further that so much of the said
credit as is attributable to any claim related to
section 3, sub-section (3) of section 5, section 6,

section 6A or sub-section (8) of section 8 of the
Central Sales Tax Act, 1956 which is not
substantiated in the manner, and within the period,

prescribed in rule 12 of the Central Sales Tax
(Registration and Turnover) Rules, 1957 shal] not
be eligible to be credited to the electronic credit
ledger:
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Provided also that an amount equivalentto the

credit specified in the second proviso shall be

refunded under the existing law when the said

claims are substantiated in the manner prescribed

in rule 12 of the Central Sales Tax (Registration

_and Turnover) Rules, 1957.

(2) A registered person, other than a person opting to
pay tax undersection 10, shall be entitled to take,
in his electronic credit ledger, credit of the
unavailed input tax credit in respect of capital
goods, not carried forward in a return, furnished
under the existing law by him, for the period
ending with the day immediately preceding the
appointed day in such manner as may be

prescribed:

Provided that the registered person shall not be

allowed to take credit unless the said credit was

admissible as input tax credit under the existing law

and is also admissible as input tax credit under this

Act.

Explanation.—-For the purposes of this section, the
expression “unavailed input tax credit” means the amount
that remains after subtracting the amount of input tax

credit already availed in respect of capital goods by the
taxable person under the existing law from the aggregate

amount of input tax credit to which the said person was
entitled in respect of the said capital goods under the
existinglaw.

(3) A registered person, who was not liable to be

registered under the existing law or who was

engagedin the sale of exempted goodsortax free

goods, by whatever name called, or goods which

have suffered tax at the first point of their sale in

the State and the subsequentsales of whichare not

subject to tax in the State under the existing law

but which are liable to tax under this Act or where

the person wasentitled to the credit of input tax at

the time of sale of goods, if any, shall be entitled

to take, in his electronic credit ledger, credit of the

value added tax in respect of inputs held in stock

and inputs contained in semi-finished or finished

goods held in stock on the appointed day subject

to the following conditions namely:—
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(i) such inputs or goods are used or intended to be
used for making taxable supplies under this
Act;

(ii) the said registered person is eligible for input tax
credit on such inputs underthis Act;

(iii) the said registered person is in possession of
invoice or other prescribed documents
evidencing payment of tax under the existing
law in respect of such inputs; and

(iv) such invoices or other prescribed documents
were issued not earlier than twelve months
immediately preceding the appointed day:

Provided that where a registered person, other
than a manufacturer or a supplier of services, is not
in possession of an invoice or any other documents
evidencing payment of tax in respect of inputs,
then, such registered person shall, subject to such
conditions, limitations and safeguards as may be
prescribed, including that the said taxable person
shall pass on the benefit of such credit by way of
reducedprices to the recipient, be allowed to take
credit at such rate and in such manner as may be
prescribed.

(4) A registered person, who was engagedin the sale
of taxable goods as well as exempted goodsortax
free goods, by whatever name called, under the
existing law but which are liable to tax underthis
Act, shall be entitled to take, in his electronic
credit ledger,-

(a) the amountof credit of the value addedtax,if

any, carried forward in a return furnished

under the existing law by him in accordance

with the provisions of sub-section (1); and

(b) the amountof credit of the value added tax , if
any, in respect of inputs held in stock .and
inputs contained in semi-finished or finished
goods held in stock on the appointed day,
relating to such exempted goods or tax free
goods, by whatever namecalled, in accordance

with the provisions of sub-section (3).
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(5) A registered person shall be entitled to take, in his
electronic credit ledger, credit of value added tax,
if any, in respect of inputs received on or after the
appointed day but the tax in respect of which has
been paid by the supplier under the existing law,
subject to the condition that the invoice or any
other tax paying document of the same was
recorded in the books of account of such person
within a period of thirty days from the appointed
day: ¢

Provided that the period of thirty days may, on
sufficient cause being shown, be extended by the
Commissioner for a further period not exceeding
thirty days:

Provided further that the said registered person shall
furnish a statement, in such manner as may beprescribed,
in respect of credit that has been taken under this sub-
section.

(6) A registered person, who was either paying tax at
a fixed rate or paying a fixed amountin lieu ofthe -
tax payable underthe existing law shall be entitled

to take, in his electronic credit ledger, credit of
value added tax in respect of inputs held in stock
and inputs contained in semi-finished or finished
goods held in stock on the appointed day subject
to the following conditions, namely:—

(i) such inputs or goodsare used orintended to be
used for making taxable supplies underthis Act;

(ii) the said registered person is not paying tax

undersection 10;.

(iii) the said registered person is eligible for input
tax credit on such inputs underthis Act;

(iv) the said registered person is in possession of
‘invoice or other prescribed documents evidencing
payment of tax under the existing law in respect of
inputs; and

(v) such invoices or other prescribed documents
were issued not earlier than twelve months

immediately preceding the appointed day.



Hee wees, feat 12 FA 2017 528 (279)

(7) The amount of credit under sub-sections (3),
(4) and (6) shall be calculated in such manneras
may be prescribed.

141. (1) Where any inputs received at a place of Transitional
business had ‘been despatched as such or provisionsrelating to
despatchedafter being partially processed to a job job work.
worker for further processing, testing, repair,

reconditioning or any other purpose in accordance
with the provisions of existing law prior to the
appointed day and such inputs are returned to the
said place on or after the appointed day, no tax
shall be payable if such inputs, after completion of
the job work or otherwise, are returned to the said
place within six months from the appointed day:

Provided that the period of six months may, on
sufficient cause being shown, be extended by the
Commissioner for a further period not exceeding
two months:

Provided further that if such inputs are not
returned within the period specified in this sub-
section, the input tax credit shall be liable to be
recovered in accordance with the provisions of
clause (a) of sub-section (8) of section 142.

(2) Where any semi-finished goods had been
despatched from the place of business to any other
premises for carrying out certain manufacturing

processes in accordance with the provisions of
existing law prior to the appointed day and such
goods (hereafter in this sub-section referred to as
“the said goods”) are returned to the said place on
or after the appointed day, no tax shall be payable
if the said goods, after undergoing. manufacturing
processes or otherwise, are returned to the said
place within six months from the appointed day:

Provided that the period of six months may, on
sufficient cause being shown, be extended by the
Commissioner for a further period not exceeding

two months:

Provided further that if the said goods are not
returned within a period specified in this sub-
section, the input taxcredit shall be liable to be

recovered in accordance with the provisions of
clause (a) of sub-section (8) of section 142:
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Provided also that the person despatching the
goods may, in accordance with the provisions of
the existing law, transfer the said goods to the

premises of any registered person for the purpose
of supplying therefrom on paymentoftax in India
or without payment of tax for exports within the
period specified in this sub-section.

(3) Where any goods had been despatched from the
place of business without payment of tax for

carrying out tests or any other process, to any
other premises, whether registered or not, in
accordance with the provisions of existing law
prior to the appointed day and such goods, are
returned to the said place of business on or after
the appointed day, no tax shall be payable if the
said goods, after undergoing tests or any other
process, are returned to such place within six

- months from the appointed day:

Provided that the period of six months may, on
sufficient cause being shown, be extended by the
Commissioner for a further period not exceeding
two months:

Provided further that if the said goods are not
returned within the period specified in this sub-
section, the input tax credit shall be liable to be
recovered in accordance with the provisions of
clause (a) of sub-section (8) of section 142:

Provided also that the person despatching. the
goods may, in accordance with the provisions of
the existing law, transfer the said goods from the
said other premises on payment of tax in India or
without payment of tax for exports within the

period specified in this sub-section.

(4) The tax under sub-sections (1), (2) and (3) shall
not be payable, only if the person despatching the
goods and the job worker declare the details of the
inputs or goods held in stock by the job worker on —
behalf of the said person on the appointed day in
such form and manner and within such time as
maybe prescribed.
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142. (1) Where any goods on whichtax, if any, had Miscellaneous

been paid underthe existing law at the time of sale transitional

thereof, not being earlier than six months prior to provisions.

_ the appointed day, are returned to any place of
business on or after the appointed day, the
registered person shall be eligible for refund of the
tax paid under the existing law where such goods
are returned by a person, other than a registered
person, to the said place of business within a
period of six months from the appointed day and
such goodsare identifiable to the satisfaction of
the proper officer:

Provided that if the said goods are returned by
a registered person, the return of such goodsshall
be deemed to be a supply.

(2) (a) Where, in pursuance of a contract entered into
prior to the appointed day, the price of any goods
is revised upwards on or after the appointed day,
the registered person who had sold such goods
shall issue to the recipient a supplementary
invoice or debit note, containing such particulars
as may beprescribed, within thirty days of such
price revision and for the purposes of this Act,
such supplementary invoice or debit note shall be
deemed to have been issued in respect of an
outward supply madeunderthis Act;
(b) Where, in pursuance of a contract entered into

prior to the appointed day, the price of any goods

is revised downwards on or after the appointed

day, the registered person who had sold such

goods may issue to the recipient a credit note,

containing such particulars as may be prescribed,

within thirty days of such price revision and for

the purposes of this Act such credit note shall be

deemed to have been issued in respect of an

outward supply made underthis Act:

Provided that the registered person shall be

allowed to reducehis tax liability on account of issue

of the credit note only if the recipient of the credit

note has reducedhis input tax credit corresponding to

such reduction oftax liability.
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(3) Every claim for ‘refund filed by any person
before, on or after the appointed day for refund of
any amount of input tax credit, tax, interest or any
other amountpaid underthe existing law, shall be
disposed of in accordance with the provisions of
existing law and any amount eventually accruing
to him shall.be refunded to him in cash in
accordancewith the provisions of the said law:

Provided that where any claim for refund of the
amount of input tax credit is fully or partially
rejected, the amountso rejected shall lapse:

Provided further that no’ refund shall be
allowed of any amount of input tax credit where
the balance of the said amount as on the appointed
day has been carried forward underthis Act.

(4) Every claim for refund filed after the appointed
day for refund of any tax paid under the existing
law in respect of the goods exported before or
after the appointed day, shall be disposed of in
accordance with the provisions of the existing
law:

Provided that where any claim for refund of input
tax credit is fully or partially rejected, the amount so
rejected shall lapse:

Provided further that no refund shall be allowed of
any amount of input tax credit where the balance of

the said amount as on the appointed day has been
carried forward underthis Act.
(5) Notwithstanding anything to the contrary

contained in this Act, any amount of input tax
credit reversed prior to the appointed day shall not
be admissible as input tax credit under this Act.

(6) (a) every proceeding of appeal, revision, review

or referencerelating to a claim for inputtax credit
initiatedwhether before, on or after the appointed
day underthe existing law shall be disposed ofin

accordance with the provisions of the existing
law, and any amount of credit found to be

admissible to the claimant shall be refunded to —

him in cash in accordance with the provisions of

the existing law, and the amountrejected, if any,

shall not be admissible as input tax credit under

this Act:
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Provided that no refund shall be allowed of

any amount of input tax credit where the balance

of the said amount as on the appointed day has

been carried forward underthis Act;

(b) every proceeding of appeal, revision, review or

reference relating to recovery of input tax

credit initiated whether before, on or after the

appointed day under the existing law shall be

disposed of in accordance with the provisions

of the existing law, and if any amount of credit

becomes recoverable as a result of such

appeal, revision, review or reference, the same

shall, unless recovered under the existing law, be

recovered as an arrear of tax under this Act

and the amount so recovered shall not be

admissible as input tax credit under this Act.

(7) (a) Every proceeding of appeal, revision, review

or reference relating to any output tax liability

initiated whether before, on or after the appointed

day underthe existing law, shall be disposed of in

accordance with the provisions of the existing

law, and if any amount becomesrecoverable as a

result of such appeal, revision, review © or

reference, the same shall, unless recovered under

the existing law, be recovered as an arrear of tax

under this Act and the amount so recovered shall

not be admissible as input tax credit under this

Act.
(b) Every proceeding of appeal, revision, review

or reference relating to any output tax liability

initiated whether before, on or after the appointed

day underthe existing law,shall be disposed of in

accordance with the provisionsofthe existing law,

and any amount found to be admissible to the

claimant shall be refunded to him in cash in

accordance with the provisionsof the existing law

and the amount rejected, if any, shall not be

admissible as input tax credit underthis Act.

(8)(a) Where in pursuance of an assessment or

adjudication proceedings instituted, whether

before, on or after the appointed day under the
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existing law, any amountoftax, interest, fine or
penalty becomes recoverable from the person, the
same shall, unless recovered under the existing
law, be recovered as an arrear of tax underthis
Act and the amount so recovered shall not be
admissible as input tax credit underthis Act; .

(b) Where in pursuance of an assessment or

adjudication proceedings instituted, whether

before, on or after the appointed day under the

existing law, any amountof tax, interest, fine or

penalty becomes refundable to the taxable person,

the same shall be refunded to him in cash under

the said law, and the amountrejected, if any, shall

not be admissible as input tax credit under this

Act.

(9) (a) Where anyreturn, furnished underthe existing
law, is revised after the appointed day and if,
pursuant to such revision, any amountis found to

be recoverable or any amountofinputtax credit is
found to be inadmissible, the same shall, unless
recovered under the existing law, be recovered as
an arrear of tax under this Act and the amount so

recovered shall not be admissible as input tax
credit under this Act;
(b) Where any return, furnished underthe existing

law, is revised after the appointed day but

within the time limit specified for such

revision under the existing law andif, pursuant

to such revision, any amount is found to be

refundable or input tax credit is found to be

admissible to any taxable person, the same

shall be refunded to him in cash under the

existing law, and the amount rejected, if any,

shall not be admissible as input tax credit

underthis Act.

(10) Save as otherwise provided in this Chapter, the

goods or services or both supplied on or after the

appointed day in pursuance of a contract entered

into prior to the appointed day shall be liable to

tax under the provisions of this Act.



Hee usta, fet 12 YA 2017 528 (285)
 

32 of 1994

' 20 of 2002
32 of 1994

(11) (a) Notwithstanding anything contained in

section 12, no tax shall be payable on goods under

this Act to the extent the tax was leviable on the

said goods under the Madhya Pradesh Vat Act,
2002 (No.20 of 2002);
(b) Notwithstanding anything contained in section 13,

no tax shall be payable on services under this Act

to the extent the tax was leviable on the said

services under Chapter V of the Finance Act,

1994;

(c) Where tax was paid on any supply, both under the

Madhya Pradesh Vat Act, 2002(No. 20 of 2002)

and under Chapter V of the Finance Act, 1994, tax
shall be leviable under this Act and the taxable

person shall be entitled to take credit of value

added tax or service tax paid under the existing

law to the extent of supplies made after the

appointed day and suchcredit shall be calculated

in such manneras maybeprescribed.

(12) Where any goods sent on approval basis, not
earlier than six months before the appointed day,
are rejected or not approved by the buyer and

returned to theseller on or after the appointed day,

no tax shall be payable thereon if such goods are

returned within six months from the appointed

day:

Provided that the said period of six months

may, on sufficient cause being shown, be

extended by the Commissioner for a further

period not exceeding two months: .

Provided further that the tax shall be payable

by the person returning the goods if such goods

are liable to tax under this Act, and are returned

after the period specified in this sub-section:

Provided also that tax shall be payable by the

person whohas sent the goods on approval basis

if such goods are liable to tax under this Act, and

are not returned within the period specified in this

sub-section.

(13) Where a supplier has made any sale of goods

in respect of which tax was required to be

deducted at source under the Madhya Pradesh
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Vat, 2002(No. 20 of 2002) and has also issued an
invoice for the same before the appointed day, no
deduction of tax at source under section 51 shall
be made by the deductor under the said section
where paymentto the said supplier is made on or
after the appointed day.

(14) Where any goodsorcapital goods belonging to

the principal are lying at the premises of the agent
on the appointed day,the agentshall be entitled to
take credit of the tax paid on such goodsorcapital
goods subject to fulfilment of the following
conditions:
(i) the agent is a registered taxable person underthis

Act;

(ii) both the principal and the agent declare the

details of stock of goodsor capital goods lying

with such agent on the day immediately

preceding the appointed day in such form and

mannerand within such time as may be

prescribed in this behalf;

(iii) the invoices for such goodsorcapital goods had

been issued not earlier than twelve months

immediately preceding the appointed day; and

(iv) the principal has either reversed or not availed

of the input tax credit in respect of such,-

(a) goods; or

(b) capital goodsor, having availed of such

credit, has reversed the said credit, to the

extent availed of by him. |

CHAPTER XXI
MISCELLANEOUS

143. (1) A registered person (hereafter in this section Job work procedure.

referred to as the “principal”) may, under intimation
and subject to such conditions as may be prescribed,
send any inputsor capital goods, without payment of
tax, to a job worker for job work and from there
subsequently send to another job workerand likewise,

and shall,—
(a) bring back inputs, after completion ofjob work or
otherwise, or capital goods, other than moulds and

dies, jigs and fixtures, or tools, within one year and
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three years, respectively, of their being sent out, to

any ofhis place of business, without paymentoftax;

(b) supply such inputs, after completion of job work

or otherwise, or capital goods, other than moulds and

dies, jigs and fixtures, or tools, within one year and

three years, respectively, of their being sent out from

the place of business of a job worker on payment of

tax within India, or with or without paymentoftax for

export, as the case maybe:

Provided that the principal shall not supply the

goods from the place of business of a job worker in

accordance with the provisions of, this clause unless

the said principal declares the place of business of the

job workerashis additional place of business except in

a case-

(i) where the job worker is registered under

section 25; or |

(ii) where the principal is engaged in the supply

of such goods as may be notified by the

Commissioner.

(2) The responsibility for keeping proper accounts for

the inputs or capital goods shall lie with the

principal.

(3) Where the inputs sent for job work are not

received back by the principal after completion of

job work or otherwise in accordance with the

provisions of clause (a) of sub-section (1) or are

not supplied from the place of business ofthe job

worker in accordance with the provisions of

clause (b) of sub-section (1) within a period of one

yearoftheir being sent out, it shall be deemedthat

such inputs had been supplied by the principal to

the job worker on the day when the said inputs

were sentout.

(4) Where the capital goods, other than moulds and

dies, jigs and fixtures, or tools, sent for job work

are not received back by the principal in

accordance with the provisions of clause (a) of

sub-section (1) or are not supplied from the place
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of business of the job worker in accordance with
the provisions of clause (b) of sub-section (1)
within a period of three years of their being sent
out, it shall be deemed that such capital goods had
been supplied by the principal to the job worker
on the day whenthe said capital goods were sent
out.

(5) Notwithstanding anything contained in  sub-
sections (1) and (2), any waste and scrap
generated during the job work may be supplied by
the job worker directly from his place of business
on payment of tax, if such job worker is
registered, or by the principal, if the job workeris
notregistered.

Explanation. - For the purposes of job work, input
includes intermediate goodsarising from any treatment or
process carried out on the inputs by the principal or the
job worker.
144. Where any document-

(i) is produced by any person underthis Act or any

other law for the time being in force; or

(ii) has been seized from the custody or control of

any person under this Act or any other law for

the time being in force; or

(iii) has been received from anyplace outside India

in thecourse of any proceedings under this Act

or any other law for the time being in force,

and such documentis tendered by the prosecution in

evidence against him or any other person whoistried

jointly with him,the court shall--

(a) unlessthe contrary is proved by such person,

presume —

(i) the truth of the contents of such document;

Presumption as to
documents in certain ©

cases.



Hee usta, feats 12 FA 2017

(ii) that the signature and every other part of

such document which purports to be in the

handwriting of any particular person or which the

court may reasonably assumeto have been signed

by, or to be in the handwriting of, any particular

person, is in that person’s handwriting, and in the

case of a document executed or attested, that it

was executed or attested by the person by whom it

purports to have been so executed orattested;

(b) admit the document in evidence notwithstanding

that it is not duly stamped, if such documentis

otherwise admissible in evidence.

145. (1) Notwithstanding anything contained in any
other law for the time being in force, —

(a) a micro film of a documentor the reproduction
of the image or images embodied in such micro
film (whether enlarged or not); or

(b) a facsimile copy of a document; or

(c) astatement contained in a document and
included in a printed material produced by a -
computer, subject to such conditions as may be
prescribed; or

(d) any information stored electronically in any
device or media, including any hard copies

madeofsuch information,

shall be deemed to be a documentfor the purposesofthis
Act and the rules made thereunderand shall be admissible
in any proceedings thereunder, without further proof or
production ofthe original, as evidence of any contents of
the original or of any fact stated therein of which direct

evidence would be admissible.

(2) In any proceedings under this Act and orthe rules
made thereunder, where it is desired to give a

528 (289)

Admissibility of micro
films, facsimile copies
of documents and
computer printouts as
documents and as
evidence.
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statement in evidence by virtue of this section, a

certificate, —

(a) identifying the documentcontaining the statement
and describing the manner in which it was
produced;

(b) giving such particulars of any device involved in
the production of that document as may be
appropriate for the purpose of showing that the
document was produced by a computer,

shall be evidence of any matter stated in the certificate
and for the purposes of this sub-section it shall be
sufficient for a matter to be stated to the best of the

_ knowledge andbelief of the person statingit.

146. The Government may, on the recommendations of
the Council, notify the Common Goods and Services

Tax Electronic Portal for facilitating registration,
paymentoftax, furnishing of returns, computation and
settlement of integrated tax, electronic way bill and
for carrying out such other functions and for such
purposes as maybe prescribed.

147. The Government may, on the recommendations of
the Council, notify certain supplies of goods as
“deemed exports”, where goods supplied do not leave
India, and payment for such supplies is received either
in Indian rupeesor in convertible foreign exchange,if

such goods are manufactured in India.

148. The Government may, on the recommendations of

the Council, and subject to such conditions and

safeguards as may be prescribed, notify certain classes

of registered persons, and the special procedures to be

followed by such persons including those with regard

to registration, furnishing of return, payment of tax

and administration ofsuch persons.

149. (1) Every registered person may be assigned a

goods andservices tax compliance rating score by the

Government based on his record of compliance with

the provisions ofthis Act.

CommonPortal.

Deemed Exports.

Special procedure for
certain processes.

Goods and services tax

compliance rating.
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43 of 1961.

2 of 1934.

36 of 2003.

16 of 1908.

18 of 2013.

59 of 1988.

(2) The goods and services tax compliance rating

score may be determined on the basis of such

parameters as may beprescribed.

(3) The goods and services tax compliance rating

score may be updated at periodic intervals and

intimated to the registered person andalso placed

in the public domain in such manner as may be

prescribed.

150. (1) Any person, being—

(a) a taxable person; or

(b) a local authority or other public body or

association; or

(c) any authority of the State Government

responsible for the collection of value added tax or

sales tax or State excise duty or an authority of the

Central Government responsible forthe collection

of excise duty or customsduty; or

(d) an income tax authority appointed under the

provisions ofthe Income-tax Act, 1961; or

(e) a banking company within the meaning of

clause (a) of section 45A of the Reserve Bank of

India Act, 1934; or

(f) a State Electricity Board or an electricity

distribution or transmission licensee under the

Electricity Act, 2003, or any other entity entrusted

with such functions by the Central Government or

the State Government; or

(g) the Registrar or Sub-Registrar appointed under

section 6 of the Registration Act, 1908;or

(h) a Registrar within the meaning of the

Companies Act, 2013; or

(i) the registering authority empowered to register

motor vehicles under the Motor Vehicles Act,

1988; or

(j) the Collector referred to in clause (c) of section

3 of the Right to Fair Compensation and

Obligation to furnish
information return.
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y

30 of 2013.

42of 1956.

22 of 1996.

2 of 1934,

18 of 2013.

Transparency in Land Acquisition, Rehabilitation

and Resettlement Act, 2013; or

(k) the recognised stock exchange referred to in

clause (f) of section 2 of the Securities Contracts

(Regulation) Act, 1956; or

(1) a depository referred to in clause (e) of sub-

section (1) of section 2 of the Depositories Act,

1996; or

(m) an officer of the Reserve Bank of India as

constituted under section 3 of the Reserve Bank of

India Act, 1934; or

(n) the Goods and Services Tax Network, a

company registered under the Companies Act,

2013; or

(0) a person to whom a Unique Identity Number

has been granted under sub-section (9) of section

25; or

(p) any other person as may be specified, on the

recommendations of the Council, by the

Government,

who is responsible for maintaining record of registration

or statement of accounts or any periodic return or

document containing details of payment of tax and other

details of transaction of goods or services or both or

transactions related to a bank account or consumption of

electricity or transaction of purchase, sale or exchangeof -

goodsor property or right or interest in a property under

any law for the time being in force, shall furnish an

information return of the same in respect of such periods,

within such time, in such form and manner and to such

authority or agency as maybeprescribed.

(2) Where the Commissioner, or an officer authorised

by him in this behalf, considers that the

information furnished in the information return is

defective, he may intimate the defect to the person

who has furnished such information return and

give him an opportunity of rectifying the defect

within a period of thirty days from the date of
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such intimation or within such further period
which, on an application made in this behalf, the
said authority may allow and if the defect is not
rectified within the said period of thirty days or,
the further period so allowed, then,

notwithstanding anything contained in any other
provisions of this Act, such information return
shall be treated as not furnished and the provisions
of this Act shall apply.

(3) Where a person who is required to furnish
information return has not furnished the same
within the time specified in sub-section (1) or sub-

section (2), the said authority may serve upon him
a notice requiring furnishing of such information
return within a period not exceeding ninety days
from the date of service of the notice and such
person shall furnish the information return.

151. (1) The Commissioner may,if he considers that it
is necessary so to do, by notification, direct that
statistics may be collected relating to any matter dealt
with by or in connection with this Act.

(2)Upon such notification being issued, the
Commissioner, or any person authorised by him in
this behalf, may call upon the concerned persons
to furnish such information or returns, in such
form and manner as maybeprescribed, relating to
any matter in respect of which statistics is to be
collected.

152. (1) No information of any individual return or part
thereof with respect to any matter given for the
purposes of section 150 or section 151 shall, without
the previous consent in writing of the concerned
person or his authorised representative, be published
in such manner so as to enable such particulars to be
identified as referring to a particular person and no
such information shall be used for the purpose of any

proceedings underthis Act.

(2) Except for the purposes of prosecution under this Act
or any other Act for the time being in force, no person
whois not engagedin the collection ofstatistics under
this Act or compilation or computerisation thereof for

528 (293)

Power. to collect
Statistics.

Bar on disclosure of

information.
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the purposes of this Act, shall be permitted to see or
have access to any information or any individual
return referred to in section 151.

(3) Nothing in this section shall apply to the
publication of any information relating to a class
of taxable personsor class of transactions,if in the
opinion of the Commissioner, it is desirable in the

public interest to publish such information.

153. Any officer not below the rank of Assistant

- Commissioner may, having regard to the nature and
complexity of the case and the interest of revenue,
take assistance of any expert at any stage of scrutiny,
inquiry, investigation or any other proceedings before
him.

154, The Commissioneror an officer authorised by him
may take samples of goods from the possession of any

taxable person, where he considers it necessary, and
provide a receipt for any samples so taken.

155. Where any person claims that he is eligible for
input tax credit under this Act, the burden of proving
such claim shall lie on such person.

156. All persons discharging functions under this Act

shall be deemed to be public servants within the
meaning of section 21 of the Indian Penal Code.

157. (1) Nosuit, prosecution or other legal proceedings
shall lie against the President, State President,
Members, officers or other employees of the
Appellate Tribunal or any other person authorised by
the said Appellate Tribunal for anything which is in
good faith doneor intended to be done underthis Act

or the rules made thereunder.
(2) No suit, prosecution or other legal proceedings

shall lie against any officer appointed or
authorised under this Act for anything which is
done or intended to be done in good faith under

this Act or the rules made thereunder.

158. (1) All particulars contained in any statement
made, return furnished or accounts or documents

produced in accordance with this Act, or in any record

Taking assistance from

an expert.

Powerto take samples.

Burdenofproof.

Persons deemed to be

public servants.

Protection of action

taken underthis Act.

Disclosure of
information by a public:
servant.
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of evidence given in the course of any proceedings
under this Act (other than proceedings before a
criminal court), or in any record of any proceedings
under this Act shall, save as provided in sub-section
(3), not be disclosed.

(2) Notwithstanding anything contained in the Indian
Evidence Act, 1872, no court shall, save as
otherwise provided in sub-section (3), require any
officer appointed or authorised under this Act to
produce before it or to give evidence before it in
respect of particulars referred to in sub-section
(1).

(3) Nothing contained in this section shall apply to
the disclosure of,—

(a) any particulars in respect of any statement,
return, accounts, documents, evidence, affidavit or

deposition, for the purpose of any prosecution
under the Indian Penal Code or the Prevention of
Corruption Act, 1988, or any other law for the time
being in force; or

(b) any particulars to the Central Government or

the State Governmentor to any person acting in the
implementation of this Act, for the purposes of
carrying out the objects of this Act; or

(c) any particulars when such disclosure is
occasioned by the lawful exercise under this Act of
any process for the service of any notice or
recovery of any demand; or
(d) any particulars toa civil court in any suit or
proceedings, to which the Government or any
authority under this Act is a party, which relates to

any matter arising out of any proceedings under
this Act or under any other law for the time being
in force authorising any such authority to exercise
any powers thereunder; or

e

(e) any particulars to any officer appointed for the
purpose of audit of tax receipts or refunds of the

tax imposed bythis Act; or

(f) any particulars where such particulars are
relevant for the purposes of any inquiry into the

528 (295)
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conduct of any officer appointed or authorised
under this Act, to any person or persons appointed
as an inquiry officer under any law for the time
being in force; or

(g) any such particulars to an officer of the Central
Government or of any State Government, as may

be necessary for the purpose of enabling that
Governmentto levy orrealise any tax or duty; or

(h) any particulars when such disclosure is
occasioned by the lawful exercise by a public
servant or any otherstatutory authority,-of his or its
powers under any law for the time being in force;
or

(i) any particulars relevant to any inquiry into a
charge of misconduct in connection with any
proceedings under this Act against a practising
advocate, a tax practitioner, a practising cost
accountant, a practising chartered accountant, a
practising company secretary to the authority
empowered to take disciplinary action against the
members practising the profession of a legal
practitioner, a cost accountant, a chartered

accountant or a companysecretary, as the case may
be; or

(j) any particulars to any agency appointed for the
purposes of data entry on any automated system or

for the purpose of operating, upgrading or
maintaining any automated system where such
agency is contractually bound notto use or disclose
such particulars except for the aforesaid purposes;
or

(k) any such particulars to an officer of the
Government as may be necessary for the purposes
of any other law for the time being in force; and

(1) any information relating to any class of taxable
persons or class oftransactions for publication,if,
in the opinion of the Commissioner, it is desirable
in the public interest, to publish such information.
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159. (1) If the Commissioner, or any other officer

authorised by him in this behalf, is of the opinion that
it is necessary or expedient in the public interest to
publish the name of any person and any other
particulars relating to any proceedings or prosecution
under this Act in respect of such person, it may cause

to be published such name and particulars in such
manneras it thinksfit.

(2) No publication underthis section shall be made in
relation to any penalty imposed under this Act
until the time for presenting an appeal to the
Appellate Authority under section 107 has expired
without an appeal having been presented or the
appeal, if presented, has been disposedof.

Explanation.—In the case of firm, company or other
association of persons, the names of the partners of the
firm, directors, managing agents, secretaries and
treasurers or managers of the company, or the members of
the association, as the case may be, may also be published
if, in the opinion of the Commissioner, or any other

officer authorised by him in this behalf, circumstances of

the casejustify it.

160. (1) No assessment, re-assessment, adjudication,

review, revision, appeal, rectification, notice,

summonsor other proceedings done, accepted, made,
issued, initiated, or purported to have been done,
accepted, made,issued,initiated in pursuance of any
of the provisions of this Act shall be invalid or

deemedto be invalid merely by reason of any mistake,

defect or omission therein, if such assessment, re-

assessment, adjudication, review, revision, appeal,

rectification, notice, summons or other proceedings

are in substance and effect in conformity with or

according to the intents, purposes and requirements of

this Act or any existing law.

(2) The service of any notice, order or communication

shall not be called in question, if the notice, order

or communication, as the case may be,has already

been acted upon by the person to whom it is

issued or where such service has not been called

in question at or in the earlier proceedings

commenced, continued or finalised pursuant to

such notice, order or communication.

Publication of
information in respect
of persons in certain

cases.

Assessment

proceedings, etc. not to
be invalid on certain

grounds.
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161. Without prejudice to the provisions of section 160, Rectification of errors -

and notwithstanding anything contained in any other apparent on the face of
provisions of this Act, any authority, who has passed record.
or issued any decision or order or notice or certificate
or any other document, mayrectify any error whichis
apparent on the face of record in such decision or
order or notice or certificate or any other document,
either on its own motion or where such error is
brought to its notice by any officer appointed under
this Act or an officer appointed under the Central
Goods and Services Tax Act or by the affected person
within a period of three months from the date of issue
of such decision or orderor notice or certificate or any
other document, as the case maybe:

Provided that no suchrectification shall be done after a
period of six months from the date of issue of such
decision or order or notice or certificate or any other
document: ..

Provided further that the said period of six months
shall not apply in such cases where the rectification is
purely in the nature of correction of a clerical or
arithmetical error, arising from any accidental slip or
omission:

Provided also that where such rectification adversely
affects any person, the principles of natural justice shall
be followed by the authority carrying out. such
rectification.

162. Save as provided in sections 117 and 118, no civil Bar on jurisdiction of
court shall have jurisdiction to deal with or decide any civil courts.
question arising from or relating to anything done or
purported to be done underthis Act.

163. Wherever a copy of any order or documentis to be_ Levyoffee.
provided to any person on an application made by him
for that purpose, there shall be paid such fee as may

be prescribed.

164. (1) The Government may, on the Power of Government
recommendations of the Council, by notification, to makerules.
makerules for carrying out the provisions of this Act.
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(2) Without prejudice to the generality of the
provisions of sub-section (1), the Government
may makerulesforall or any of the matters which
by this Act are required to be, or may be,

prescribed or in respect of which provisions are to
be or may be madebyrules.

(3) The power to make rules conferred by this section
shall include the powerto give retrospective effect
to the rules or any of them from a date not earlier
than the date on which the provisions of this Act
comeinto force.

(4) Any rules made under sub-section (1) or sub-
section (2) may provide that a contravention

thereof shall be liable to a penalty not exceeding
ten thousand rupees.

165. The Government may, by notification, make
regulations consistent with this Act and the rules made

thereunderto carry out the provisionsof this Act.

166. Every rule made by the Government, every
regulation made by the Government and every
notification issued by the Government underthis Act,
shall be laid, as soon as may be after it is made or
issued, before the State Legislature, while it is in
session, for a total period of thirty days which may be
comprised in one session or in two or more successive
sessions, and if, before the expiry of the session
immediately following the session or the successive
sessions aforesaid, the State Legislature agrees in
making any modificationin the rule or regulation orin
the notification, as the case may be, or the State

Legislature agrees that the rule or regulation or. the
notification should not be made, the rule or regulation
or notification, as the case may be, shall thereafter

have effect only in such modified form or be of no
effect, as the case may be; so, however, that any such

modification or annulment shall be without prejudice
to the validity of anything previously done under that
rule or regulation or notification, as the case may be.

167. The Commissioner may, by notification, direct

that subject to such conditions, if any, as may be

specified in the notification, any powerexercisable by

528 (299)
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any authority or officer under this Act may be

exercisable also by another authority or officer as may
be specified in such notification.

168. The Commissioner may, if he considers it Powerto issue

necessary or expedient so to do for the purpose of instructions or

uniformity in the implementation of this Act, issue directions.
such orders, instructions or directions to the State tax
officers as it may deem fit, and thereupon all such

officers and all other persons employed in the
implementation of this Act shall observe and follow

such orders,instructions ordirections.

169. (1) Any decision, order, summons, notice or other Service of notice in

communication under this Act or the rules made certain circumstances.

thereundershall be served by any one of the following
methods, namely:--

(a) by giving or tendering it directly or by a
messenger including a courier to the addressee or the
taxable person or to his manager or authorised
representative or an advocate or a tax practitioner
holding authority to appear in the proceedings on
behalf of the taxable person or to a person regularly
employed by him in connection with the business, or to
any adult memberof family residing with the taxable

person; or

(b) by registered post or speed post or courier with

acknowledgement due, to the person for whom itis

intended or his authorised representative,if any, at his

last known place of business or residence; or

(c) by sending a communication to his e-mail

address provided at the time of registration or as
amended from time to time; or

(d) by making it available on the commonportal;

or

(e) by publication in a newspapercirculating in the

locality in which the taxable person or the person to

whomit is issued is last known to have resided, carried

on business or personally worked for gain; or
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(f) if none of the modes aforesaid is practicable, by
affixing it in some conspicuousplace at his last known
place of business or residence and if such mode is not
practicable for any reason, then by affixing a copy
thereof on the notice board of the office of the
concerned officer or authority who or which passed
such decision or order or issued such summons or
notice.

(2) Every decision, order, summons, notice or any
communication shall be deemed to have been
served on the date on which it is tendered or
published or a copy thereof is affixed in the
mannerprovided in sub-section (1).

(3) When such decision, order, summons, notice or
any communication is sent by registered post or
speed post, it shall be deemed to have been
received by the addressee at the expiry of the
period normally taken by such post in transit
unless the contrary is proved.

170. The amount oftax, interest, penalty, fine or any

other sum payable, and the amount of refund or any
other sum due, under the provisions of this Act shall

be rounded off*to the nearest rupee and, for this

purpose, where such amount containsa part of a rupee
consisting of paise, then, if such part is fifty paise or
more, it shall be increased to one rupee and if such
part is less than fifty paise it shall be ignored.

171. (1) Anyreduction in rate of tax on any supply of
goods or services or the benefit of input tax credit
shall be passed on to the recipient by way of
commensurate reduction in prices.

(2) The Central Government may, on
recommendations of the Council, by notification,

constitute an Authority, or empower an existing
Authority constituted under any law for the time
being in force, to examine whether input tax
-eredits availed by any registered person or the
reduction in the tax rate have actually resulted in a
commensurate reduction in the price of the goods
or services or both supplied by him.

528 (301)
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(3) The Authority referred to in sub-section (2) shall

exercise such powers and discharge such
functions as may beprescribed.

172. (1) If anydifficulty arises in giving effect to any
provisions of this Act, the Government. may, on the

recommendations of the Council, by a general or a
special order published in the Official Gazette, make
such provisions not inconsistent with the provisions of
this Act or the rules or regulations made thereunder,
as may be necessary or expedient for the purpose of
removingthe said difficulty:

Provided that no such order shall be made after the
expiry of a period of three years from the date of
commencementofthis Act.

(2) Every order made underthis section shall be laid,
as soon as may be,after it is made, before the
State Legislature.

MP Act 173. Save as otherwise provided in this Act, on and
No.20 of from the date of commencement of whole or any part
2002 of this Act, except for the entries of the goods in

Schedule I and Schedule II of the Madhya Pradesh
Vat Act, 2002 (No. 20 of 2002) relating to the goods
specified under entry 54 of the State List in the
Seventh Schedule to the Constitution of India and
provisions relating to such goods in the said Act, all

other entries in the Schedule I and Schedule I] and the
provisions relating to other goods in the Madhya
Pradesh Vat Act, 2002 (No. 20 of 2002) shall stand

omitted.

174. (1) Save as otherwise provided in this Act, on
and from the date of commencementof whole or any

part of this Act,
(i) the Madhya Pradesh Sthaniya Kshetra Me Mal

Ke Pravesh Par Kar Adhiniyam, 1976 (Act No.
52 of 1976)

(ii) the Madhya Pradesh Vilasita, Manoranjan,

Amod Evam Vigyapan Kar Adhiniyam, 2011
(Act No. 11 of 2011)

Removalofdifficulties.

Amendment of certain
Acts

Repeal and saving.

(hereafter referred to as the repealed Acts) are hereby repealed.
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The repeal of the said Acts and the amendmentofthe Acts specified in section
173 (hereafter referred to as “such amendment” or “amended Act”, as the case

maybe)to the extent mentioned in sub-section (1) or section 173 shall not—
(a) revive anything notin force or existing at the time of such amendment

or repeal; or
(b) affect the previous operation of the amended Acts or repealed Acts

and orders or anything duly done or suffered thereunder; or
(c) affect any right, privilege, obligation, or liability acquired, accrued or

incurred under the amended Acts or repealed Acts or orders under
such repealed Acts:

Provided that any tax exemption granted through a notification
under the amended Act or repealed Acts shall not continue as
privilege; or

(d) affect any tax, surcharge, penalty, interest as are due or may become
due or any forfeiture or punishmentincurred orinflicted in respect of
any offence or violation committed against the provisions of the
amended Act or repealed Acts; or

(e) affect any investigation, inquiry, assessment proceedings and any
other legal proceedings or recovery of arrears or remedy in respect of
any such tax, surcharge, penalty, fine, interest, right, privilege,
obligation, liability, forfeiture or punishment, as aforesaid, and any
such investigation, inquiry, assessment proceedings and other legal

proceedings or recovery of arrears or remedy may be instituted,
continued or enforced, and any such tax, surcharge, penalty, fine,
interest, forfeiture or punishment may be levied or imposedas if these
Acts had not been so amended or repealed;

(f) affect any proceedings including that relating to an appeal, revision,
review or reference, instituted before, on or after the appointed day

under the said amended Act or repealed Acts or the rules made
thereunder and such proceedings shall be continued under the said
amended Acts or repealed Acts as if this Act had not comeinto force
and the said Acts had not been amendedorrepealed.

The mention of the particular matters referred to in section 173 and sub-
section (1) shall not be held to prejudice or affect the general application of
the Madhya Pradesh General Clauses Act, 1957 (No. 3 of 1958) with regard to
the effect ofrepeal.
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SCHEDULEI

[See section 7]

ACTIVITIES TO BE TREATED AS SUPPLY EVEN IF MADE
WITHOUT CONSIDERATION

1. Permanent transfer or disposal of business assets where input
tax credit has been availed on suchassets.

2. Supply of goods or services or both between related persons or
between distinct persons as specified in section 25, when made in
the course or furtherance of business:

Provided that gifts not exceeding fifty thousand rupees in
value in a financial year by an employer to an employee shall not
be treated as supply of goodsor services or both.

3. Supply of goods—

(a) by a principal to his agent where the agent undertakes to supply
such goods on behalfofthe principal; or

(b) by an agent to his principal where the agent undertakes to _
receive such goods on behalfofthe principal.

4. Import of services by a taxable person from a related person or
from any ofhis other establishments outside India, in the course or
furtherance of business.

SCHEDULEII.

[See section 7]

ACTIVITIES TO BE TREATED AS SUPPLY OF GOODS OR
SUPPLY OF SERVICES

1. Transfer

(a) any transferofthe title in goods is a supply of goods;

(b) any transfer of right in goods or of undivided share in
goods withoutthe transferoftitle thereof, is a supply of

services;

(c) anytransfer oftitle in goods under an agreement which
stipulates that property in goods shall pass at a future date

upon paymentoffull consideration as agreed, is a supply of
goods.
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2. Land and Building

(a) any lease, tenancy, easement, licence to occupy land is a
supply of services;

(b) any lease or letting out of the building including a
commercial, industrial or residential complex for business or
commerce, either wholly or partly, is a supply of services.

3. Treatment or process

Any treatment or process which is applied to another person’s
goodsis a supply ofservices.

4. Transfer. of business assets

(a) where goods forming part of the assets of a business are
transferred or disposed of by or under the directions of the
person carrying on the business so as no longer to form part
of those assets, whether or not for a consideration, such

transfer or disposal is a supply of goods by the person;

(b) where, by or underthe direction of a person carrying on a
business, goods held or used for the purposes of the business
are put to any private use or are used, or made available to
any person for use, for any purpose other than a purpose of
the business, whether or not for a consideration, the usage or
making available of such goodsis a supply of services;

(c) where any person ceasesto be a taxable person, any goods

forming part of the assets of any business carried on by him
shall be deemed to be supplied by him in the course or
furtherance of his business immediately before he ceases to
be a taxable person, unless—

(i) the business is transferred as a going concern to

another person; or

(ii) the business is carried on by a personal representative

whois deemedto be a taxable person.

5. Supply of services

The following shall be treated as supply of service, namely:-

(a) renting of immovable property;

(b) construction of a complex, building, civil structure or a
part thereof, including a complex or building intended for.
sale to a buyer, wholly or partly, except where the entire
consideration has been received after issuance of
completion certificate, where required, by the competent
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20 of 1972

authority or afterits first occupation, whicheveris earlier.

Explanation.—Forthe purposes of this clause—

(1) the expression "competent authority" means the Governmentor

any authority authorised to issue completion certificate under any

law for the time being in force and in case of non-requirement of

such certificate from such authority, from any of the following,

namely:—

(i) an architect registered with the Council of Architecture

constituted under the Architects Act, 1972; or

_ (ii) a chartered engineer registered with the Institution o
Engineers (India); or :

(iii) a licensed surveyorof the respective local body ofthe city
or town orvillage or developmentor planning authority;

(2) the expression "construction" includes additions, alterations,
replacements or remodeling of any existing civil structure;

(c) temporary transfer or permitting the use or enjoyment of any
intellectual property right; :

(d)development, design, programming, customisation, adaptation,

upgradation, enhancement, implementation of information

technology software;

(e)agreeingto the obligation to refrain from an act, or to tolerate an
act or a situation, or to do an act; and

(f) transfer of the right to use any goods for any purpose (whether

or not for a specified period) for cash, deferred paymentor other

valuable consideration.

6. Composite supply

The following composite supplies shall be treated as a supply of

services, namely:—

(a) works contract as defined in clause (119) of section 2; and

(b) supply, by way of or as part of any service or in any other

manner whatsoever, of goods, being food or any other article for

human consumption or any drink (other than alcoholic liquor for

human consumption), where such supply or service is for cash,

deferred paymentor other valuable consideration.

7. Supply ofGoods

The followingshall be treated as supply of goods, namely:--

Supply of goods by any unincorporated association or body of
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persons to a memberthereof for cash, deferred payment or other

valuable consideration.

SCHEDULEIII

[See section 7]

ACTIVITIES OR TRANSACTIONS WHICH SHALL BE
TREATED NEITHER AS A SUPPLY OF GOODS NOR A
SUPPLY OF SERVICES

1, Services by an employee to the employer in the course ofor in
relation to his employment.

2. Services by any court or Tribunal established under any law for
the time beingin force.

3.(a) the functions performed by the Members of Parliament,
Members of State Legislature, Members of Panchayats, Members
of Municipalities and Membersofotherlocal authorities;

(b) the duties performed by any person who holds any post in
pursuanceofthe provisions of the Constitution in that capacity; or

(c) the duties performed by any person as a Chairperson or a
Member or a Director in a body established by the Central
Government or a State Governmentor local authority and who is
not deemed as an employee before the commencementofthis
clause.

4, Services of funeral, burial, crematorium or mortuary including
transportation of the deceased.

5. Sale of land and, subject to clause (b) of paragraph 5 of
Schedule I], saleof building.

6. Actionable claims, other than lottery, betting and gambling.

Explanation.—For the purposes of paragraph 2, the term “court”
includes District Court, High Court and Supreme Court.
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